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RAJYA SABHA
Tuesday, the 10th August, 2010/19th Sravana, 1932 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

RE : DEMAND TO SUSPEND THE QUESTION HOUR
MR. CHAIRMAN: Question No. 221. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU (Karnataka): Sir, a notice has been given by
the Leader of the Opposition. ...(Interruptions)...

DR. MANOHAR JOSHI (Maharashtra): Sir, 1 have also given a notice.
---(Interruptions). ..

MR. CHAIRMAN: Just one minute. Mr. Jaitely. ..._.(Interruptions)...

Please. ...(Interruptions)...

THE LEADER OF THE OPPOSITION (SHRI ARUN JAITLEY): Sir, | have given a
notice ...(Interruptions)...

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY; THE
MINISTER OF STATE OF THE MINISTRY OF EARTH SCIENCES; THE MINISTER OF
STATE IN THE PRIME MINISTER®"S OFFICE; THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS; AND THE MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI PRITHVIRAJ
CHAVAN): Sir, I don"t know under what rule it is given.

.. -(Interruptions). ..
MR. CHAIRMAN: Please. ...(Interruptions)...
M qeecad TERIE TN (FoRIA) © s 3 HAGRA W SIS T oEIAT § FA1?

.. .(cEauw). . .

SHRI S. S. AHLUWALIA (Jharkhand) : The Minister is asking under what
rule. _.._(Interruptions)... Sir, you have identified the LoP and he is

asking under what rule. ..._.(Interruptions)...

it qEsicasr WSS FIET - AT R F F d5d WS @ I §2 ... (AU . ..



MR.  CHAIRMAN: What do you wish to raise, Mr. Jaitley?
---(Interruptions)... Please. ...(Interruptions)... Just one minute.
-..(Interruptions)...

SHRI ARUN JAITLEY: Sir, if you listen to me it will be clear.
-..(Interruptions)...

M ww.Tw. IEQEfAd - W, T FA G §? ... (FAUR)... FAT A FeAar AL
UEd 87 ... (EU). . .

MR. CHAIRMAN: Just one minute. ...(Interruptions)... If the Leader of
the Opposition wishes to speak. --.-(Interruptions)... Please.
...(Interruptions)...

SHRI ARUN JAITLEY: Sir, 1 have given a notice for suspension of
Question Hour and discussing a matter of very serious importance. The

Prime Minister ...(Interruptions)...

3. WHT SR (SRYE) : T, GART FAv™e R ... (Faum). . .

SHRI S.S. AHLUWALIA: What is this? I &7 & I g2 ...(S¥aue)... IJ§
FAT g W &2 ...(Interruptions)... Sir, you have identified the LoP to
speak and they disturb the House. ...(Interruptions)... Tomorrow when you

allow the Leader of the House, should we disturb him?

...(Interruptions)... What is this? ..._.(Interruptions)...

MR. CHAIRMAN: Please. ...(Interruptions)... Toilel, 39 SRI & SBU|
.. (cgaEu). ..

SHRI S. S. AHLUWALIA: What is this? ...(Interruptions)...

MR. CHAIRMAN: Please. ...(Interruptions)... This is not good.
.-.-(Interruptions)... This is not good. ...(Interruptions)...

SHRI S.S. AHLUWALIA: Sir, do you want to take the sense of the House?

..-(Interruptions)... The rule says “sense of the House”. Let us do what
the rule says to suspend the Question Hour. ...(Interruptions)... Are you
ready to face that? -.-(Interruptions)... What is this?
..-(Interruptions). ..

MR. CHAIRMAN: Please. ...(Interruptions)... This is very unseemly.
...(Interruptions)... This is very unseemly. ..._.(Interruptions)...

The House is adjourned till 12.00 hours.



The House then adjourned at three minutes past eleven
of the clock till twelve of the clock.

The House reassembled at twelve o"clock
MR. DEPUTY CHAIRMAN in the Chair

WRITTEN ANSWERS TO STARRED QUESTIONS

Assessment of performance of NRHM

*221. SHRI NAND KUMAR SAl: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government has made any assessment of the performance of
the National Rural Health Mission (NRHM) 2005-12;

(b) if so, the details thereof;

(c) the details of the expenditure incurred by Government on
improving the rural health delivery system since the launch of NRHM in

the country, State-wise; and

(d) the names of the States in which medical insurance to the people

in the rural areas has been provided under the Mission?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI DINESH TRIVEDI): (a) and (b) Yes Sir. Regular assessments of the
performance made under National Rural Health Mission (NRHM) is undertaken
through reports received from the State Governments. An integrated web-
based Health Management Information System (HMIS) which compiles progress

on key paramenters have also been operationalised.

The Planning Commission in its Mid Term Appraisal of Eleventh Five
Year Plan have also assessed the performance of NRHM and have found the
progress is generally satisfactory notwithstanding with some suggested

areas for improvements.

Periodic surveys like District Level Household Surveys (DLHS) and
Sample Registration System (SRS) of RGI also provide information about
the impact of various programme interventions. Besides Performance Audit
by the Comptroller & Auditor General of India, Common Review Mission are
also undertaken to various states to assess the progress under the
programme. Independent external evaluations have also been undertaken on

thematic and geographical basis to document progress of the NRHM.



A summary of the some of the appraisals made on NRHM is given in the
Statement (See below).

(c) State-wise details of expenditure incurred under the NRHM for
improving the rural health delivery system is given in the Annexure. [See

Appendix 220 Annexure No.10]

(d) The medical insurance schemes are primarily undertaken by the
State Governments. Only token support was provided under NRHM on
innovations, health insurance schemes taken up by some states like

Rajasthan, Andhra Pradesh.
Statement
Summary on Appraisals
- Planning Commission - Mid Term Appraisal 11th Plan

Planning Commission in its Mid Term Appraisal (MTA) for the Eleventh
Five year Plan has observed that progress on health 1is generally
satisfactory notwithstanding some suggestive areas of improvement. The
implementation of the new programmes/ schemes for instance National Rural
Health Mission, the umbrella programme, is also progressing
satisfactorily with significant improvement in service and financial

utilisation.

The MTA report observes that the public health expenditure has
increased marginally to 1.1 percent of GDP. The Government is inclined to
achieve its target of 2-3% of GDP. On the progress of vital indicatoras
of Maternal Mortality Ratio (MMR), Infant Mortality Rate (IMR) and Total
Fertility Rate (TFR), the Commission observes that the progress Iis
positive. The progress on improving, the Sex Ratio is not satisfactory.
The Commission also commends progress in RNTCP, Blindness Control,
leprosy, Dengue, and Malaria. Routine immunisation has shown an increase
of 8 percentage points over the past 4-5 years from 45.9% in 2002-04
(DLHS -2) to 54.1% in 2007-08 (DLHS-3).

— Study by International Advisory Panel (1AP)

- The study by IAP was conducted in sample States of Rajasthan,
Uttar Pradesh and Madhya Pradesh.

- Some of the observations from this study as below:

- 71% CHCs vreported improvement in infrastructure and 86%

improvement in human resources after NRHM.



- 100% institutions reported increase in institutional deliveries

and 57% reported increase in OPD services.

- 71% PHCs reported improvement in infrastructure and 55% reported

improvement in manpower .

- 74% reported 1increase 1in institutional deliveries and 48%

reported increase in OPD cases.

- 93% ANMs have received untied grants and 90% ANMs felt that ASHA

is contributing to mobilizing the community.
- 71% ASHAs belong to SC, ST and OBC community.
- 92% ASHAs work for the same village where they stay.

- 97% ASHAs confirmed receiving training - days varied from 8-19

days.

- 95% ASHAs found training to be useful, 88% received drug kits,
88% had ORS with them, 92% had iron tablets, 81% had oral pills

and 87% had condoms.
- Findings of the 3rd Common Review Mission (CRM) of NRHM

The 3rd CRM findings note improvement across the states in public
health service system like increased utilization of the services and
access to health care. CRM observes a shift in JSY case load from
secondary levels to the primary iIn several States and facilities.
Utilization of co-located AYUSH services was reported to be satisfactory.
A trend of sustained increase in institutional deliveries at the PHC,CHC
and DH. CRM also notes remarkable wupgradation of many existing
facilities, with a large number of new buildings and renovations,
addition of human resource, equipment, enhanced efforts at maintaining
cleanliness and hygiene and availability of drugs and supplies. The
Programme Management Units at the district level are well established and
better integrated. Several innovations like financial and promotion
incentives for health personnel for attracting and retaining
professionals into public service in rural and remote areas. ASHA
selected and trained in most of the States. Emergency and referral
transport services have been instituted in several States, whether

through the EMRI contract or through their own ambulance system.
— Performance Audit by CAG undertaken in 33 States/UTs

- The NRHM 1is a an ambitious programme that attempts to

consolidate all the existing disease control programmes under a



common umbrella while simultaneously improving



the infrastructure and capacity of the health care system in the
country. The mission also seeks to set in place standards for
public health and enhance awareness of health issues. The
Mission, while aiming at improving national health indicators,
seeks to address local endemic disease through a focus on

community participation and feedback.

The targeted interventions under the Mission towards improving
health infrastructure, and better grass-roots outreach through
health workers such as ASHAs have shown early positive results
with outpatient returning to health centres and improved
manpower staffing through appointment of contractual staff.
However, the Mission has yet to completely mainstream the
various state health societies implementing disease control
programmes. Monitoring of the utilisation of the substantial
funds released also needs strengthening and institution of
systems. New organisations such as the Rogi Kalyan Samitis are
yet to realise their full potential and decentralised planning
had not fully taken off. The problems that confronted facilities
and services availability, convergence with other departments
etc. are an offshoot of the lack of focused planning and
effective monitoring - activities requiring dedicated ground
work so as to help resolve health issues in accordance with

local needs.

While the Ministry in its reply has stated that "Health is a
State subject and the federal nature of the centre/State
relationship ought to be factored in any central sector
programme implementation”, the primary responsibility for the
design of the Mission and its implementation in an effective
manner lies with the Government of India. In an area as critical
as health care, time is of the essence. Constant and persuasive
direction and guidance from Ministry would be required so that
implementation of programmes activities by the states is both
effective and expeditious. Given that the Ministry is directly
intervening at the district level through various Societies and
infusing large sums of money to build both physical and human
resources capacities, it 1is important for the Ministry to
provide effective overall leadership for the mission so that the
Mission®"s goals are achieved and the implementation of the
Mission®"s activities are not beset with the difficulties that

have affected the implementation of Central sector programmes in



the past.

However, the Mission is a major step forward with greater State
participation and effective monitoring of fund-usage, more

localised mass media efforts and community



oriented health measures to tackle malnutrition and locally
endemic diseases and raise awareness, has the potential to

transform health delivery system in the country.
— Kaveri Gill Study

- The study was based on the short sample study of few

institutions in Andhra Pradesh, Uttar Pradesh, Rajasthan and

Bihar.
- The study indicates uneven progress in the States, different
States perform differently on different parameters - which

suggest something is happening, NRHM institutional arrangements
are in place, confidence to spend is taking time in some places,
not much evidence of corruption, and NRHM has created hope for

rural infrastructure in health.
Extension of Agriculture Debt Waiver and Debt Relief Scheme, 2008

t*222. SHRI BRIJLAL KHABRI: Will the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that the time limit for waiver of loans of
farmers under the Agricultural Debt Waiver and Debt Relief Scheme, 2008
was extended up to June, 2010;

(b) if so, the number of farmers whose loans have been waived off
under the Scheme till date;

(c) the number of such farmers whose loans were waived after

Government got complaints of non waiver of their loans; and
(d) the details of such waived off loans, State-wise?

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): (a) to (d) Under the
Agricultural Debt Waiver and Debt Relief Scheme (ADWDRS), 2008, the debt
waiver portion for small and marginal farmers was implemented by its due
date i.e. 30 June, 2008 and has closed. The debt relief portion of the
Scheme for "Other Farmers® was extended from time to time and has closed
on 30 June, 2010. The last date for receiving grievances by lending
institutions for the debt relief portion of the scheme has closed
recently on 31 July, 2010.

The guidelines of the ADWDR Scheme made the Reserve Bank of India
(RBI) the nodal agency for the implementation of the Scheme by the

Scheduled Commercial Banks, Local Areas



tOriginal notice of the question was received in Hindi.
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Banks and Urban Cooperative Banks and the National Bank for Agricultural
and Rural Development (NABARD), the nodal agency for Regional Rural Banks

and rural Cooperatives Credit Institutions.

As per reports received from RBI, the Scheduled Commercial Banks,
Local Areas Banks and Urban Cooperative Banks have, till date, extended
the benefit of "Debt Waiver® to 83.40 lakh farmer accounts for an amount
of Rs.18,601.13 crore. Under the "Debt Relief portion of the Scheme these
institutions have provided relief of Rs.3308.03 crore to 15.85 lakh
farmer accounts. Further, NABARD has reported that the Regional Rural
Banks and the rural Cooperative Credit Institutions have disbursed Rs.
27,211 crore for the debt waiver and debt relief to 1.75 crore farmer

accounts under the Scheme so far.

The guidelines for the ADWDR Scheme, 2008 mandated a decentralized
grievance redressal mechanism for dealing with complaints right down to
the branch level of the banks. This Grievance Redressal Mechanism
required a Grievance Redressal Officer (GRO) to be designated exclusively
to address grievances and complaints of the farmer borrowers of the
lending institutions. These GROs were required to dispose of all
complaints/grievances brought to their notice within a stipulated time
frame. In view of the guidelines regarding decentralized grievance
redressal at the branch level, the Government of India forwarded the
complaints received to the concerned institutions for redressal. As per
reports received from NABARD, an amount of Rs. 49.82 crore has been
released through the Grievance Redressal Mechanism to 19,026 farmer

accounts by the RRBs and the rural cooperative credit structure.

The Bank-wise details for the Scheme as provided by RBI are enclosed
as Statement-1 (See below). The State-wise information provided by NABARD
for the scheme is enclosed as Statement-I1I.

Statement-11
Agriculture Debt Waiver & Debt Relief Scheme 2008

Details of claims (Debt Waiver) received by RBI

S_No. Public Sector Banks No. of farmers A/c (Amount in Rs.)
(in thousands)

1 2 3 4
1 State Bank of India 2417.19 53073608658
2 State Bank of Bikaner and Jaipur 131.66 4023044848

11



1 2 3 4

3 State Bank of Hyderabad 293.82 5442321191
4 State Bank of Indore 38.93 1595862124
5 State Bank of Mysore 73.90 2404587609
6 State Bank of Patiala 37.82 1420219016
7 State Bank of Travancore 118.00 3242258909
8 Allahabad Bank 399.86 10418047072
9 Andhra Bank 397.76 7461913388
10 Bank of Baroda 218.03 5051879000
11 Bank of India 339.92 6392185944
12 Bank of Maharashtra 86.44 2183217456
13 Canara Bank 471.58 12601664112
14 Central Bank of India 448 .00 9748288325
15 Corporation Bank 42.71 1141300430
16. Dena Bank 27.55 769395935
17 IDB1 Bank 11.26 272835237
18 Indian Bank 236.87 4590069971
19 Indian Overseas Bank 311.00 5773479756
20 Oriental Bank of Commerce 88.30 3700809923
21 Punjab Natinal Bank 339.27 11462546792
22 Punjab & Sind Bank 15.38 477226992
23 Syndicate Bank 293.07 7359398252
24 Union Bank of India 275.75 7371287503
25 United Bank of India 144 .93 2111944545

12



1 2 3 4
26 UCO Bank 250.50 5315131752
27 Vijaya Bank 47.81 1471156017
TOTAL 7557.29 176875680757
Private Sector Banks
1 Bank of Rajasthan Ltd 4.10 52167679
2 Catholic Syrian Bk Ltd 1.55 25964880
3 City Union Bank Ltd 5.61 97553119
4 Dhanalakshmi Bank Ltd 2.15 43554034
5 Federal Bank Ltd 18.77 1057019406
6 HDFC Bank Ltd 0.43 28960769
7 ICICI Bank Ltd. 672.01 2416415427
8 Karnataka Bank Ltd. 9.03 232127161
9 Karur Vysya Bank Ltd. 16.60 347382020
10 Kotak Mahindra Bank Ltd. 0.18 5053295
11 Lakshmi Vilas Bank Ltd. 9.48 175899020
12 Nainital Bank Ltd. 0.99 26251110
13 Ratnakar Bank Ltd. 1.10 29962591
14 South Indian Bank Ltd. 4.90 95248748
15 Tamilnad Merc Bank Ltd. 4.18 68630891
16 Axis Bank Ltd. 6.67 471899234
17 ING Vysya Bank Ltd. 14.74 387201814
18 Jammu & Kashmir Bank Ltd. 8.25 205960974
TOTAL 780.75 5767252172

13



1 2 3 4

Name of the Local Area bank

1 Subhadra Local Area Bank 0.04 1073666

2 Coastal Local Area Bank Ltd 0.11 1737036

3 Krishna Bhima Samruddhi LAB Ltd 2.08 9330194
TOTAL 2.23 12140896

Summary

Public Sector Banks 7557.29 176875680757

Private Sector Banks 780.75 5767252172

Local Area Banks 2.23 12140896

Urban Co-op.Banks Not available 3356272530

GRAND TOTAL 8340.27 186011346355

Source: RBI
Statement-11

State-wise agency-wise amount released to various ROs as on date in

respect of Cooperatives and RRBs under ADWDR Scheme - 2008

(Rs. in lakh)

SI.No. State Consolidated Position

Debt Debt GRM Total Total
Waiver Relief Claims refunds

1 2 3 4 5 6 7

1 Andman & Nicobar 81.33 0.00 0.00 0.00 81.33

2 Andhra Pradesh 448026 .53 8490.97 38.72 110.33 456445.89

3 Arunachal Pradesh 472.17 0.00 17.27 0.00 489.44

4 Assam 9222.29 171.07 0.00 100.23 9293.13

14



1 2 3 4 5 6 7

5 Bihar 114499.71 0.00 576.55 159.76 114916.50
6 Chhattisgarh 29372.20 9675.05 18.42 0.00 39065.67
7 Delhi 254 .55 0.00 0.00 0.00 254 .55
8 Goa 478.32 15.68 0.14 0.00 494 .14
9 Gujarat 80442.73 1544.78 0.00 12.42 81975.09
10 Haryana 110251.01 19245.69 130.36 6.71 129620.3
11 Himachal Pradesh  22349.91 333.06 10.03 157.41 22535.59
12 Jammu & Kashmir 4241.17 0.00 0.00 0.00 4241.17
13 Jharkhand 18942 .97 0.00 0.00 0.00 18942 .97
14 Karnataka 107259.11 23419.21 3450.89 0.00 134129.21
15 Kerala 146110.15 984 .02 9.22 46.09 147057.30
16 Madhya Pradesh 140820.65 4556.16 73.17 2.86 145447.12
17 Maharashtra 419248.74 105851.79 231.89 151.77 525180.65
18 Manipur 2262.53 0.58 15.17 0.00 2278.28
19 Meghalaya 1343.95 3.77 0.00 0.00 1347.72
20 Mizoram 1791.08 7.98 0.00 0.00 1799.06
21 Nagaland 1264.62 1.93 0.00 0.00 1266.55
22 Orissa 181457.66 2444 97 83.60 11.22 183975.01
23 Pondicherry 1516.21 9.22 0.00 0.00 1525.43
24 Punjab 38942.42 816.81 3.06 0.00 39762.29
25 Rajasthan 110675.56 47708.00 250.49 21.84 158612.21
26 Sikkim 82.69 0.46 0.00 0.00 83.15
27 Tamil Nadu 19364.78 507.74 0.79 474.58 19398.73

15



1 2 3 4 5 6 7

28 Tripura 4092.02 2.92 25.12 3.75 4116.31
29 Uttar Pradesh 388430.70 0.00 0.00 0.00 388430.70
30 Uttarakhand 8210.36 92.38 1.70 0.00 8304.44
31 West Bengal 79968.91 0.00 45.45 0.00 80014.36

GRAND TOTAL 2491477 .03 225884.24 4982.04 1258.97 2721084.34

Source: NABARD
Prevention of dobious bank transactions

*223. SHRIMATI MOHSINA KIDWAI: Will the Minister of FINANCE be

pleased to state:

(a) whether the Reserve Bank of India (RBI) has recently detected
several instances where people have Ilost big money on account of

fraudulent offers received via SMS or e-mail;
(b) if so, the details thereof;

(c) whether the RBI has directed banks to look out for the dubious
transactions and expedite action against the offenders; and

(d) if so, the steps proposed by Government to prevent such

fraudulent offers via SMS or e-mail?

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): (@) The Reserve Bank
of India (RBI) has been receiving many complaints from the citizens and
organizations across India regarding communications relating to
fictitious offers of funds from abroad. The fraudsters send official
sounding communications through e-mails, letters, mobile phone calls,
SMS, etc, to gullible people, offering them alluring schemes of receiving
funds from abroad through prize money, lottery winnings, scholarships
offers, grants etc. A few cases including those in the rural areas have
been reported. Most of the letters/representations received are for
confirming the genuineness of the offers received/delay in releasing
funds “deposited with the Reserve Bank®. A few people have also

complained about having lost various sums of money in the process.

16



(b) As per information compiled by the Department of Banking
Supervision in RBI, five complaints have been received regarding losing
money while responding to fake e-mail/SMS messages during the last two

years. The amount involved in the complaints is Rs. 13,02,705/-.

(c) and (d) RBI has issued, from time to time, many circulars since
2000 onwards cautioning the banks authorized to deal in foreign exchange
(called Authorized Dealer Banks) about such frauds, the latest in the
series being circular dated 26th May, 2010. Banks have also been advised
to give wide publicity and also bring the contents of these circulars to
the notice of their constituents and customers concerned. RBI has also
issued a press release dated May 28, 2010 advising the general public not
to fall prey to Fictitious offers for release of cheap funds claimed to
have been remitted by overseas entities to banks in India and not to make
any remittance towards participation in such schemes/offers from unknown

entities.
Backlog of SC/ST pilots

*224. SHRI AMBETH RAJAN: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) whether Air India has notified any special drive in respect of
SC/ST pilot cadre backlog as per the provision of DoPT Circular No.
36038/1/2008-Estt. (Res) dated 19 November, 2008;

(b) if so, the details of SC/ST pillots being recruited; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL
PATEL): (a): No, Sir.

(b) and (c) Consequent to amalgamation of erstwhile Indian Airlines
Limited and erstwhile Air India Limited into National Aviation Company of
India Limited in August 2007, recruitment processes for all the posts
have been kept on hold in view of critical financial crunch in the
Company. However, for certain posts in essential categories like Pilots,
Special approvals have been accorded to recruit pilots so that the flight
schedules are maintained. Accordingly, in the last three years, a total
of 43 pilots from the SC and 17 from the ST have been recruited.

Posting of Central Customs and Excise officers in other organisations

*225. SHRI RAM CHANDRA KHUNTIA: Will the Minister of FINANCE be

pleased to state:

17



(a) the number of officers from the Central Customs and Central
Excise Department serving in the Wildlife Crime Control Bureau and at

what levels;

18



(b) the vacancies in the Bureau as on date;

(c) whether Government 1is considering to encadre the posts for

Customs Department in the Special Economic Zones (SCEZs); and

(d) whether Government has any plans to post senior officers from

Customs Department at the level of Joint Secretary in large-SEZs?

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): (@) At present no
officer from Central Board of Excise and Customs, Department of Revenue
is working in the Wildlife Crime Control Bureau (WCCB).

(b) OF the 110 sanctioned posts in the newly created Wildlife Crime
Control Bureau under Ministry of Environment & Forests, there are 55

vacancies as on date.

(c) Encadrement of Customs posts in SEZs is an ongoing process. The
SEZ posts to be filled up by officers of Customs department are created
at the stage of sanction of an SEZ by the Department of Commerce in the
Ministry of Commerce and Industry. The Department of Commerce forwards to
the Department of Revenue, Ministry of Finance, copies of sanction
letters regarding creation of such posts for due encadrement. The
Department of Revenue accordingly encadres these posts for customs
officers. In the case of Group "A" posts, encadrement is done with the

approval of Department of Personnel and Training.
(d) No such proposal is under consideration at present.
Road connectivity to villages under PMGSY in Himachal Pradesh

226. SHRI RAJINITI PRASAD: Will the Minister of RURAL DEVELOPMENT be

pleased to state:

(a) whether the Central Government provides road connectivity to
every village having a population of 250 and more under the Pradhan
Mantri Gram Sadak Yojana (PMGSY);

(b) if so, the reasons for not laying link road between Bakholi-
Nandla, Todsa-Gumna and Amboi-Gumna in Chirgaon Tehsil of Shimla

district;

(c) whether Government proposes to provide road facility to these
villages so that poor farmers and vegetable/fruit growers may be

benefited; and

19



(d) if so, the time by which these link roads would be laid?

THE MINISTER OF RURAL DEVELOPMENT (SHRI C.P. JOSHI): (a) Under
Pradhan Mantri Gram Sadak Yojana (PMGSY), Government of India provides
100% funds to the State Governments for construction of all weather road
connectivity to all unconnected eligible habitations having population of
250 or more in hill States (North-East, Sikkim, Himachal Pradesh, Jammu &
Kashmir and Uttarakhand).

(b) Village Nandla has been connected by Badiara-Nandla road
constructed under PMGSY (Package No-HP-09-14). As per PMGSY Guidelines a
habitation is considered as connected if it is located at a distance of
500 meter or less from an all weather road. Village Bakholi is 250 meter
away from this road. Hence it is not eligible for further coverage under
PMGSY. Village Todsa is also connected with all-weather road. Proposal
for constructing road to connect village Gumna has not been received from
the State Government. Proposal of Amboi-Gumna road has also not been

received from the State Government.

(c) and (d) Construction of roads for eligible unconnected
habitations are sanctioned by Ministry of Rural Development on receipt of
complete proposals from State Rural Roads Development Agencies (SRRDAS).
SRRDAs are required to send proposal after observing the conditions laid
down in PMGSY Guidelines and as per Comprehensive New Connectivity

Priority List (CNCPL) as finalized by district panchayats.
Beneficiaries under Janani Suraksha Yojana

*227. SHRI N. BALAGANGA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the number of beneficiaries of Janani Suraksha Yojana from 2005-

2010, year-wise and State-wise;

(b) the details of the expenditure incurred so far under this

scheme; and

(c) whether Government contemplates any measure to have special

focus on tribal areas under the scheme?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI DINESH TRIVEDI): (@) The number of beneficiaries under Janani
Suraksah Yojana (JSY) from 2005-06 to 2009-10 State-wise and year-wise is
given in the Statement-1 (See below).
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(b) The details of the expenditure State-wise and year-wise are
given in the Statement-11 (See below).

(c) In order to give special focus to tribal areas, it has been
decided to extend a higher package to ASHA @ Rs. 600/- for facilitating
and motivating pregnant women residing in rural areas of tribal areas
notified by the Ministry of Tribal Affairs, Government of India, in the
High Performing States i.e. Andhra Pradesh, Gujarat, Karnataka, Himachal
Pradesh, Maharashtra, Tamil Nadu, West Bengal, Kerala, A&N Islands, Dadra

and Nagar Haveli, Lakshadweep, and Daman and Diu.

Rs. 600/- package for ASHA includes Rs. 250/- for referral transport
to go to the nearest health centre for delivery, Rs. 250/- to ASHA in
lieu of her work relating to facilitating institutional delivery and Rs.
150/- to be paid to ASHA in lieu of her stay with the pregnant woman in
the health centre for delivery to meet her cost of boarding and lodging

etc.

All SC and ST pregnant women are entitled to cash assistance under
JSY irrespective of their age and Tfamily 1income, 1if they opt for
institutional delivery in government health facilities or accredited
private health facilities. It may be mentioned that 1in the High
Performing States, pregnant women belonging to other castes / categories

are entitled to JSY benefits only if they belong to BPL families.
Statement-1|

Physical data of Jajani Suraksha Yojana for the last five years
2005-06 to 2009-2010 (State-wise and year-wise)

S.No. Name of State/UTs 2005-06 2006-07 2007-08 2008-09 2009-10

Total number of JSY Beneficiaries

1 2 3 4 5 6 7
A High Focus State

1 Bihar 0 89839 838481 1144000 1246000
2 Chhattisgarh 3190 76667 175978 225612 152000
3 Jharkhand 0 123910 251867 268661 655000
4 J&K 2134 13127 10568 7771 92000
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1 2 3 4 5 6 7
5 Madhya 68252 401184 1115841 1152115 1099000
Pradesh
6 Orissa 26407 227204 490657 506879 536000
7 Rajasthan 10085 317484 774877 941145 978000
8 Uttar Pradesh 12127 168613 797505 1548598 2022000
9 Uttarakhand 1360 23873 69679 71285 74000
10 Himachal 1585 6303 10371 8215 16000
Pradesh
Sub Total 125140 1448204 4535824 5874281 6870000
B. Other States
11 Andhra Pr. 167000 429000 563401 551206 241000
12 Goa 57 483 898 688 1000
13 Gujarat 0 121153 185956 213391 350000
14 Haryana 1825 23123 35441 0 68000
15 Karnataka 50542 233147 283000 400349 334000
16 Kerala 0 56072 162050 136393 94000
17 Maharashtra 5650 97390 375000 224375 317000
18 Punjab 11595 16079 9917 67911 97000
19 Tamil Nadu 321567 288224 229609 386688 389000
20 West Bengal 31363 224863 572651 748343 -
Sub Total 589599 1489534 2428294 2737559 1891000
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1 2 3 4 5 6 7
c Union Territories
21 AN Islands 314 600 354 197 000
22 Chandigarh 0 14 1215 467 2000
23 D & N Haveli 146 76 270 157 1000
24 Daman & Diu 0 0 - NA 000
25 Delhi 0 242 7238 23829 22000
26 Lakshadweep 114 42 200 288 -
27 Pondicherry 379 2284 4389 4807 5000
Sub Total 953 3258 13666 29745 30000
D. NE States
28 Arunachal Pr. 794 1433 7689 10180 7000
29 Assam 17523 190334 304741 327894 366000
30 Manipur 0 7602 8664 11096 17000
31 Meghalaya 471 4257 . 1003 5329 13000
32 Mizoram 1056 7462 13371 15482 9000
33 Nagaland 0 1301 8457 9790 8000
34 Sikkim 1128 1719 1616 3606 3000
35 Tripura 2247 3203 15547 20166 15000
Sub Total 23219 217311 56347 75649 438000
Grand Total 738911 3158307 7328501 9036913 9229000
provisional
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Statement-11

Details of financial performance against allocation under Janani Suraksha Yojana (JSY) for the financial years

2005-06 to 2009-10 (Provisional) as on 31st March 2010.

(Rs. in Crores)

SI. No. States Alloca- Expen- Alloca- Expen- Alloca- Expen-  Alloca- Expen- Alloca- Expen-
tion diture tion diture tion diture tion diture tion diture
2005-06 2005-06 2006-07 2006-07 2007-08 2007-08 2008-09 2008-09 2009-10 2009-10
1 2 3 4 5 6 7 8 9 10 11 12
High Focus States
01 Bihar 4.45 77 6.10 4.42 6.00 130.91 173.60 161.81 229.96 236.90
02 Chhattisgarh 2.28 .23 4.00 4.90 8.50 16.42 34.87 21.46 57.40 32.08
03 Hirnachal Pradesh 0.54 .02 1.00 0.35 1.00 0.58 1.03 0.79 1.01 1.03
04 J&K 0.94 .14 1.38 1.22 2.00 2.64 28.07 2.64 27.81 12.61
05 Jharkhand 2.67 .00 3.93 2.21 4.00 5.65 50.00 49.85 57.69 26.05
06 Madhya Pradesh 7.07 .15 10.39 48.64 35.00 203.06 160.00 203.62 248.32 208.75
07 Orissa 5.99 .54 6.50 24_44 18.00 69.94 105.51 82.73 104 .44 96.31



08 Rajasthan 3.56 0.22 3.00 30.57 30.00 119.68 150.00 150.80 140.01 162.73
09 Uttar Pradesh 10.11 2.58 13.75 19.65 13.00 109.40 260.93 277.50 310.28 380.63
10 Uttarakhand 0.54 0.16 0.32 1.91 1.00 7.85 13.02 12.78 13.50 13.64
Sus TOTAL 38.15 12.81 50.37 138.28 118.50 666.13 977.03 963.97 1190.42 1170.73
NE States
11 Arunachal Pradesh 0.18 0.24 0.26 0.12 0.25 0.45 1.70 1.08 1.60 1.27
12 Assam 4.06 1.14 5.50 29.94 15.00 53.98 88.95 63.79 92.83 74 .56
13 Manipur 0.53 0.00 0.58 0.57 0.75 0.59 1.15 0.88 1.18 1.04
14 Meghalaya 0.27 0.01 0.39 0.47 0.50 0.65 1.81 0.92 1.96 1.07
15 Mizoram 0.53 0.28 0.96 0.59 0.80 0.89 1.33 1.36 1.47 1.42
16 Nagaland 0.46 0.00 0.65 0.42 0.50 0.35 4.02 2.29 2.36 1.21
17 Sikkim 0.09 0.06 0.09 0.10 0.15 0.21 0.20 0.38 0.22 0.23
18 Tripura 0.80 0.50 0.80 0.33 0.60 1.14 1.80 1.42 2.29 1.98
Sus TOTAL 6.92 2.23 9.23 32.54 18.55 58.26 100.95 72.12 103.91 82.78
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1 2 3 4 5 6 7 8 9 10 11 12
Non-High Focus
19 Andhra Pradesh 10.82 15.38 16.00 26.19 35.00 38.50 47 .88 50.35 45.50 40.86
20 Goa 0.05 0.00 0.08 0.03 0.05 0.02 0.15 0.04 0.08 0.04
21 Gujarat 5.80 2.12 8.52 8.92 10.00 9.55 18.08 13.64 16.10 21.28
22 Haryana 1.61 0.19 0.90 2.15 3.50 3.70 5.00 3.14 6.00 4.28
23 Karnataka 6.24 1.35 9.16 9.67 11.00 22.17 30.00 29.31 27.40 35.06
24 Kerala 3.48 1.69 5.12 3.28 5.00 14.83 9.36 12.82 14.79 11.61
25 Maharashtra 5.35 2.03 10.68 3.78 8.50 18.80 20.00 23.77 28.90 26.26
26 Punjab 0.99 0.35 1.45 1.05 1.45 1.74 1.86 3.85 4.90 5.65
27 Tamil Nadu 8.91 0.00 14.50 20.03 16.00 14.85 29.18 27.01 31.68 29.32
28 West Bengal 8.91 0.11 8.99 12.10 17.00 30.67 40.00 30.67 43.39 43.84
SuB TOTAL 52.16 23.21 75.40 87.18 107.50 154 .83 201.50 203.34 218.74 218.20
Small States/UTs
29 A & N Islands 0.03 0.00 0.10 0.06 0.10 0.04 0.05 0.02 0.11 0.06
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30 Chandigarh 0.03 0.00 0.05 0.00 0.05 0.15 0.51 0.08 0.08 0.05

31 Dadra & N. Haveli 0.06 0.00 0.09 0.00 0.09 0.00 0.40 0.00 0.14 0.00
32 Daman & Diu 0.04 0.00 0.05 0.00 0.05 0.00 0.02 0.00 0.00 0.00
33 Delhi 0.45 0.00 0.03 0.01 0.20 0.45 0.72 1.43 1.69 1.50
34 Lakshadweep 0.03 0.01 0.04 0.00 0.06 0.02 0.00 0.06 0.09 0.12
35 Puducherry 0.13 0.03 0.15 0.15 0.25 0.29 0.30 0.32 0.23 0.33
36 Head quarter 4.65 0.00 0.00
Sub Total 0.77 0.04 0.51 0.22 5.45 0.95 1.99 1.91 2.33 2.06
GRAND TOTAL : 98.00 38.30 135.51 258.22 250.00 880.17 1281.47 1241.33 1515.40 1473.76

Note: Information based on FMR received from States.
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Role of public sector banks in development of villages

*228. SHRI MOINUL HASSAN: Will the Minister of FINANCE be pleased

to state:

(a) whether it is a fact that many Public Sector Banks adopt

different villages for development;
(b) if so, the details thereof, State-wise; and bank-wise;

(c) whether there is any target for adopting villages for socio-

economic development; and

(d) if so, the details thereof along with the performance report of

various banks, bank-wise?

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): (a) to (d) Public
Sector Banks are not required to adopt different villages for development
as part of any policy guidelines. However, earlier as part of the Service
Area Approach, banks were allocated specific villages to their designated
branches, generally 1in geographically contiguous areas. The over all
development and the credit needs of these villages were to be taken care
of by the respective branches. Subsequently, as it was observed that
service area restrictions were a limiting factor for credit deployment,
the restrictive provisions were removed iIn 2004, except for the

Government Sponsored programmes.

Further, as part of Reserve Bank of India"s Lead Bank Scheme, each
State has a State Level Bankers Committee (SLBC) with a designated
convener bank. Similarly, at the district level there exists a District
Consultative Committee with a designated Lead Bank for the district.
Recently as part of financial inclusion efforts, the SLBCS have been
asked to constitute a sub-committee of the District Consultative
Committees (DCCs) to draw up a roadmap by March 2010 to provide banking
services through a banking outlet in every habitation having a population

of over 2000.

However, individual banks with the approval of their Boards, adopt
villages for development as part of good corporate governance practices.
Thus, there are no specified targets given by Government for adoption of

villages by banks, in this regard. The State Bank of India (SBl), has
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reported that it 1is implementing a Scheme called "SBI ka apna Gaon
Scheme" with the objective of total financial inclusion, meeting their
credit needs and also to transform the village into a model village by
improving the quality of life of the population. A total of 656 villages
have been adopted during the three year period from 2007-08 to 2009-10
with a target of one village per region per year. An additional target of
around 250 villages has been allotted by SBlI for the financial year 2010-

11 taking the total number of 4 villages per region per year.
Secret Swiss accounts of Indians

*229. SHRI RAM JETHMALANI: Will the Minister of FINANCE be

pleased to state:

(a) whether Government admits that it knows of an offer publicly
made on behalf of the Government of Germany that without any charge they
are willing to share information about the identity of Indians holding

secret foreign accounts in Swiss banks covering billions of US dollars;

(b) whether Government had received the names of some of these

account holders on or before 18 March, 2009;

(c) whether Government has made it clear that it is interested in

investigating these cases of money-laundering; and

(d) the steps taken by the Government till date to retrieve these
amounts in the wake of the election promise of Hon"ble Prime Minister to

bring back the money within 100 days?

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): (a) Immediately
after becoming aware through media reports published on 27th February,
2008 that German Government was willing to share information available
with it" in respect of account holders in LGT Bank, Liechtenstein, a
letter was addressed by the Central Government seeking such information
relating to Indian account holders on 27 February, 2008. The matter was
persistently followed time and again with the German Government and
finally the information was made available to the Central Government on
18th March, 2009. However the Government is not aware of any such offer
publicly made on behalf of the Government of Germany with respect to

Swiss banks.

2. The information was provided by the German Government under the
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Article concerning exchange of information of the Double Taxation

Avoidance Agreement (DTAA) between India and
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Germany read with the Protocol thereto. The disclosure of the same is
governed by the secrecy provisions of the said Article of the DTAA, which
provides that any information received by a State shall be treated as
secret and shall be disclosed only to persons or authorities involved in
the assessment or collection of, the enforcement or prosecution in
respect of, or the determination of appeals in relation to, the taxes
covered by the DTAA. The German authorities, while giving the
information, have emphasized that the information is subject to the
confidentiality provisions of the DTAA and may be used only for the tax
purposes specified therein. Since, the Article concerning Exchange of
Information of DTAA does not provide for sharing of information with
Directorate of Enforcement, the Indian Competent authority under the DTAA
has requested the German Competent authority to allow it to share the
information with Indian Directorate of Enforcement. The matter is under

consideration of German Competent authority.

3. On the basis of information received from German Government
regarding accounts concerning Indian nationals with the LGT Bank of
Liechtenstein, assessment proceedings were reopened and cases were
centralized in different central charges in Chennai, Delhi, Mumbai and
Kolkata. Assessments have been made against total 18 individual cases
involving total assessed income of Rs. 43.83 Crore and total demand of Rs
24.26 Crore. Penalty proceedings for concealment of income have

separately been initiated in all these cases.
Lower ATF price for aviation sector

*230. SHRI SYED AZEEZ PASHA: Will the Minister of CIVIL AVIATION

be pleased to state:

(a) whether it is a fact that the aviation sector is receiving

aviation fuel at lower prices from oil companies;

(b) whether it is also a fact that Public Sector Oil Companies have

been supplying Aviation Turbine Fuel (ATF) at 3 per cent lower prices;
(c) if so, whether the cost of air travel should come down;

(d) whether the airline companies have refused to match the

reduction in ATF prices by lower air tariffs; and

(e) the steps proposed to be taken to ensure that benefits of lower
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ATF prices reach the public?
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THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL
PATEL): (a) and (b) Aviation Turbine Fuel (ATF) is a deregulated product
and the pricing of ATF 1is left to the public Sector Oil Marketing
Companies (OMCs), which takes pricing decisions on commercial
considerations. ATF pricing is based on the Import Parity Pricing (IPP)
Principle, in line with movements In international prices of products and
simulates the landed cost of imports of ATF. Airlines are seeking
substantial adjustments in prices through discounts. OMCs are responding
through (@) support schemes extended by way of credit and (b) discounts
on the listed price. Therefore, the OMCs are selling ATF to their
customers at below the listed prices. However, ATF prices in India are

higher than the prices in the international market.

(c) to (e) Airfares are hot being regulated by the Government.
Airlines are free to charge airfares as per market forces. Over the past

few years airfares have varied in line with demand and market dynamics.
Discovery of oil and gas reserves in Rajasthan

t*231 DR. PRABHA THAKUR: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether Government has discovered oil and gas reserves in

several desert areas of Rajasthan;

(b) region in the State from where the largest oil reserves are

estimated;

(c) by when production of oil would start along with average daily

production from there;

(d) the percentage of Rajasthan®s share in the profits to be

accrued;

(e) whether Government has decided to establish a refinery in the
desert area where largest reserves of oil were found and which has been
affected by drought for ages, so that lakhs of drought victims living

there may get the advantages of oil production; and
(F) if so, the details thereof?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI MURLI DEORA): (a) Yes

Sir. A total number of 29 (twenty nine) oil & gas discoveries have been
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made in the State of Rajasthan as under:

toriginal notice of the question was received in Hindi.
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(i) Fifteen (15) discoveries have been made by the Joint Venture
(JV) of Oil and Natural Gas Corporation (ONGC) & Cairn Energy India Pty
Ltd (CEIL) in the exploration block RJ-ON-90/1, which is spread over
districts of Barmer and Jalore. Out of these fifteen (15) discoveries,

twelve (12) are oil and three (3) are gas discoveries.

(ii) In the district of Jaisalmer also, two (2) discoveries have been
made in the exploration block RJ-ON/6, a Joint Venture (JV) of Oil and
Natural Gas Corporation (ONGC) with Focus Energy Limited.

(i) In addition, ONGC has made seven (7) gas discoveries in the
Jaisalmer District and Oil India Limited (OIL) has made four(4) gas
discoveries in Jaisalmer District Basin and one (1) heavy oil discovery
in Bikaner-Nagaur District of Rajasthan. These discoveries have been made

by ONGC and OIL in the nomination areas.

(b) The Largest crude oil reserves have so far been established in
Mangala Field of exploration block RJ-ON-90/1, falling in the Barmer
district. As per approved Field Development Plan (FDP), In-Place crude
oil reserves of Mangala Field are 941 Million Barrels (MMBBL), out of

which 246 Million Barrels (MMBBL) are recoverable reserves.

(c) Commercial production of crude oil has commenced from the
Mangala Field with effect from 29.08.2009. Current average rate of
production is about one lakh barrels of oil per day (1,00,000 BOPD). The
peak crude oil production from RJ-ON-90/1 block is estimated to be about
175,000 BOPD.

(d) State government of Rajasthan will receive royalty on crude oil
produced, Mining Lease Fee and other applicable statutory levies.
Presently applicable royalty rates on crude oil production from
Nomination blocks of ONGC and Pre-NELP exploration blocks are 20% of

market price of crude oil.

(e) and (F) Oil & Natural Gas Corporation (ONGC) is in consultation
with the Government of Rajasthan on feasibility of setting up a refinery
at Barmer. The timeline for setting up a refinery can only be known once
a firm investment decision is arrived at, which, inter-alia, is dependent
on a detailed feasibility study and financial appraisal, bankable

marketing agreement for off-take of products and adequate TFiscal

35



incentives from the State Government to meet the viability gap.
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Air India Express accident at Mangalore

*232. SHRI RAMDAS AGARWAL: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) whether it is a fact that Air India (Al) Express Boeing 737
aircraft had overshot the runway and crashed on 22 May, 2010 killing 158

of the 166 passengers in Mangalore;

(b) whether this was due to a communication gap between the Air

Traffic Controller (ATC) and the pilots;

(c) whether the Directorate General of Civil Aviation (DGCA) has so
far reviewed functioning of Al Express covering areas like operational
safety, maintenance of air-crafts, security, training, putting pilots on

the regular roll of Al Express; and

(d) if so, the details of preventive measures so far taken by

Government to avoid Mangalore type of accidents in future?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL
PATEL): (a) Yes, Sir.

(b) Preliminary facts indicate that there was no communication gap

between the Air Traffic Control and the pilots.

(c) Yes, Sir. Directorate General of Civil Aviation(DGCA) has
carried out Safety Audit of M/s. Air India Express in July, 2010 covering
areas like operational safety, maintenance of Aircraft, security,

training etc.

(d) Directorate General of Civil Aviation (DGCA) has issued
Operations Circular 12 of 2010 on 1st June, 2010 impressing upon all
Scheduled/Non - Scheduled/General Aviation Operators to strictly adhere
to the standard operating procedures for approaching and landing that
would result in decent Ilanding acceptable within the Ilimitations of
aircraft without compromising stopping distance requirements. Also, Civil
Aviation Safety Advisory Council (CASAC) has been set up in the DGCA
under the Chairmanship of Director General of Civil Aviation with 28
expert members from aviation sector who have made significant
contribution. The Council has constituted 4 different working groups for

(i) Operations, (ii) Airworthiness, (iii) Air Navigation and (iv)
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Aerodromes.
Further, safety recommendations emanating from investigation of

incidents are followed up for

38



implementation with the concerned agencies for preventing recurrence of
such incidents in future. To avoid air accidents, various accident
prevention programmes have been initiated by Directorate General of Civil
Aviation (DGCA), which include safety audits, surveillance inspections,
dissemination of safety information, issue of Air Safety Circular/ Civil

Aviation Requirements, etc.

Federal Aviation Administration (FAA) of United States of America had
carried out an audit 1in 2009 to review DGCA®"s safety oversight
capabilities. The FAA made some recommendations for their improvement.
The steps taken by DGCA in this regard have been appreciated by FAA as
there had been significant improvement in several areas of DGCA, which
also involved creation of an additional 427 Group "A" posts in DGCA in

order to strengthen the safety oversight set-up in DGCA.
Promotions in public sector banks

*233. SHRI PRAVEEN RASHTRAPAL: Will the Minister of FINANCE be

pleased to state:

(a) whether the Ministry is aware about Madras High Court Judgement
dated 9 December, 2009 regarding promotions in Group “A" Services of

Public Sector Banks; and

(b) if so, the reasons for not implementing the said court order
inspite of court direction to do so within a period of eight weeks from

the date of receipt of copy of the court order?
THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): (a) Yes, Sir.

(b) The Hon"ble Madras High Court had given 8 weeks time to
implement the DoP&T O.M. dated 13.08.1997; but in the mean time the
concerned five Banks viz. Union Bank of India, UCO Bank, Central Bank of
India, Canara Bank and Syndicate Bank went in appeal in the Hon"ble
Supreme Court of India against the judgment dated 9.12.2009 of Madras
High Court. The Hon"ble Supreme Court 1in 1its interim order dated
15.03.2010 has issued directions that "Status to quo as of today shall be

maintained until further orders."

However, the Banks are following instructions contained in the
DoP&T"s O.M. No. 36012/18/95-Estt(Res) Pt.Il dated 13.08.1997 read in
conjunction with DOP&T OM No.10/41/73-
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Estt.(SCT) dated 20.7.1974 and further clarified by OM No. 36028/21/2008-
Estt.(Res.) dated 29th July, 2008 which provide for reservation for SCs
and STs in the matter of promotion by selection from Group "C" to Group
"B® within Group "B" and from Group "B* to the lowest rung of Group "A*

posts (which is corresponding to Scale-1 Officers Grade in the Banks).
Use of imported crude oil

*234. SHRI P. RAJEEVE: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether Government has any data regarding the percentage of

imported crude oil out of total crude oil used in India; and
(b) if so, the details thereof?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI MURLI DEORA): (a) and
(b) The data regarding the percentage of imported crude oil out of total
crude oil processed by refineries in India during the last three years

are given below:

(Million Metric Tonne)

2007-08 2008-09 2009-10
Crude oil processed by Refineries 150.80 160.70 186.56
Imported crude oil 120.80 131.94 157.68
% of imported crude oil 80% 82% 85%

Source: Data provided by Oil Companies.
Bribing of BHEL officials by CCI

*235. SHRI PRABHAT JHA: Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:

(a) whether it is a fact that the Bharat Heavy Electricals Limited
(BHEL) awarded contracts to an American company Control Components Inc.

(CC1) during 2004-07;
(b) if so, the details thereof;

(c) whether CCI bribed the officials of BHEL to get the contracts;
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(d) if so, the names of the officials who were bribed along with

other details thereof; and
(e) the details of action taken in this regard?

THE MINISTER OF HEAVY [INDUSTRIES AND PUBLIC ENTERPRISES (SHRI
VILASRAO DESHMUKH): (a) and (b) Bharat Heavy Electricals Limited (BHEL)
had placed purchase orders on one of 1its registered vendor/supplier
namely Control Components Inc. (CCl) for certain specialized valves

during 2004-07.

BHEL placed 70 purchase orders on M/s CCIl during April 2004 to March
2007 for Low Pressure, High Pressure By Pass Systems, Control Valves,
Auxiliary Valves and Servo Devices for an approximate value of Rs. 54.56

Crore.

(c) and (d) In this regard, no names of BHEL officials have come to

notice.
(e) Does not arise.
Commercial operations from Jharsuguda airport

t*236. SHRI RUDRA NARAYAN PANY: Will the Minister of CIVIL aviation

be pleased to state:
(a) whether Jharsuguda airport in Orissa has become operational;
(b) if so, the details thereof;
(c) if not, the reasons therefor; and

(d) the time by when this airport would become commercially

operational?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL
PATEL): (a) to (d) Jharsuguda airport in Orissa belongs to Airports
Authority of India (AAl) and 1is a non-operational and uncontrolled
airport. Casual operations by general aviation takes place to this
airport occasionally. The infrastructure at this airport is not suitable
for undertaking commercial operations. It requires investment for
upgrading the operational facilities and thereafter firm commitment from
airlines operators to start their aircraft operations to/ from this

airport.
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For the development and operationalization of Jharsuguda airport, the
State Government of Orissa was requested for acquisition and handing over
of additional land of 815 acres free of cost and free from all

encumbrances.

tOriginal notice of the question was received in Hindi.
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De-regulation of prices of petro-products

1t*237. SHRI MOHAN SINGH: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether Government is contemplating to deregulate the prices of

petroleum products and if so, the reasons therefor;

(b) the loss incurred by oil producing companies due to regulated
price of petroleum products in the years 2008-09 and 2009-10 and the

steps taken by these companies to make up these losses;

(c) the amount spent by Government on subsidy on petroleum products

during the past two years;

(d) whether Government is considering to reduce the exorbitant tax

burden of the Central and State Governments on petroleum products; and

(e) whether Government is going to fix the sale prices of petroleum

products?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI MURLI DEORA): (a) to
(e) With effect from 1.04.2002, the Administered Pricing Mechanism (APM)
for petroleum products was dismantled and it was decided that the pricing
of all petroleum products, except PDS Kerosene and Domestic LPG, would be
market-determined. However, in view of the steep increase and high
volatility in the international oil prices since 2004-05, the Government
was modulating the retail selling prices of the four sensitive petroleum
products; namely Petrol, Diesel, PDS Kerosene and Domestic LPG sold by
the three Public Sector Oil Marketing Companies (OMCs), namely, Indian
Oil Corporation, Bharat Petroleum Corporation and Hindustan Petroleum
Corporation, to protect the consumer from the inflationary impact of

international oil prices.

The Government had constituted an Expert Group under the Chairmanship
of Dr. Kirit S. Parikh to advise on a viable and sustainable system of
pricing of petroleum products. In the light of the recommendations made
by the Expert Group the Government has decided that the prices of Petrol
and Diesel, both at the Refinery Gate and at the retail level, be made
market-determined. As a result, the price of Petrol went up by Rs.3.50

per litre. In the case of Diesel, however, it was decided
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tOriginal notice of the question was received in Hindi.
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that for the present, the price would be increased by only Rs.2 per
litre. 1t has also been decided that in case of a high rise and
volatility in the international oil prices, Government will suitably
intervene in the pricing of Petrol and Diesel.

In view of the importance of the household fuels, namely PDS Kerosene
and Domestic LPG, the Government has decided that the subsidies on these
petroleum products will continue. To reduce the under-recovery burden of
the OMCs as also to protect the common man, the Government decided to
increase the retail price of PDS Kerosene by only Rs.3 per litre and of
Domestic LPG by only Rs.35 per cylinder (at Delhi), with corresponding
increases iIn the rest of the country.

The details of the under-recoveries incurred by OMCs and compensation
provided to the OMCs under the burden sharing mechanism by the Government
& Public Sector upstream oil companies during 2008-09 and 2009-10 are as
below:

(Rs./crore)

Particulars 2008-09 2009-10

(a) Total Under recovery 103292 46051

Compensation through:

(b) Oil Bonds / Cash Assistance by Government 71292 26000*
©) Upstream assistance 32000 14430
@ Total Assistance (b+c) 103292 40430
(e) Under-recovery borne by OMCs (a-d) 0 5621

*0ut of Rs.26,000 crore, Rs. 12,000 crore have been released to the OMCs.

In addition to the above, the fiscal subsidy given by the Government
under the "PDS Kerosene and Domestic LPG Subsidy Scheme 2002" to the
Public Sector Oil Marketing Companies (OMCs) during 2008-09 and 2009-10
was as below:

(Rs./crore)

2008-09 2009-10

Fiscal Subsidy on PDS Kerosene and 2688 2770
Domestic LPG

Ministry of Finance has informed that at present, there is no
proposal before the Government to alter the rates of Central indirect
taxes. The prices of the petroleum products depend upon several factors
and making changes in the rates of indirect taxes is not the sole method
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to achieve the objective.
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Central Government has requested the State Governments to rationalize
their taxes on sensitive petroleum products; namely Petrol, Diesel, PDS
Kerosene and Domestic LPG, and also shift from the ad-valorem rates to
specific tax component, for providing relief to the consumers.
Consequently, the Government of National Capital Territory of Delhi has
reduced the VAT rate on Diesel from 20% to 12.5% w.e.f 20th July, 2010.
The Government of Bihar has reduced VAT on PDS Kerosene from 12.5% to 4%
w.e.f. 12.7.2010. The Government of Goa has reduced the VAT rates on
Petrol, Diesel and Domestic LPG w.e.f. from 17th July, 2010 as follows:

Product Changes

Petrol Reduction in VAT rate from 22% to 20%
Diesel Reduction in VAT rate from 20% to 18%
Domestic LPG Reduction in VAT rate from 4% to Nil

Maternal health issues in rural areas

*238. SHRIMATI SHOBHANA BHARTIA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether the current Maternal Mortality Rate (MMR) in rural areas
continues to be over 250 deaths per one lakh births, despite the goal of

the National Rural Health Mission (NRHM) to bring it to 100;

(b) whether one of the reasons for a continuing high MMR is the lack

of adequate health facilities in many rural health centres;
(c) if so, the reasons therefor; and

(d) the detailed plans, if any, to address maternal health issues in

rural areas?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI DINESH TRIVEDI): (a) to (d) As per the Sample Registration System
of the Registrar General of India (RGI-SRS), Maternal Mortality Ratio
(MMR) in the country has shown a decline from 301 per 100,000 live births
during the period 2001-03 to 254 per 100,000 live births during the
period 2004-06.

The National Rural Health Mission (NRHM), has set the goal for
reduction of Maternal Mortality Ratio (MMR) to 100 per 100,000 live
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births by the year 2012.
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As per the Bulletin on Rural Health Statistics (RHS) 2009, there are
145894 Sub- Centres, 23391 Primary Health Centres (PHCs) and 4510
Community Health Centres (CHCs) functioning in the country. These health
centres are provided flexible funds under the National Rural Health
Mission including untied funds and Annual Maintenance Grants to upgrade
their Tfacilities. However, some shortage of manpower particularly of
medical officers and specialists to provide health care services in these

centres continues to exist.

Under the National Rural Health Mission (NRHM), the steps taken to
address the maternal health issues in the rural areas of the country
including shortage of manpower and to accelerate the pace of reduction of

maternal mortality are:

1. Upgrading and operationalizing the Primary Health Centers (PHCs)
as 24X7 centres for providing basic medical facilities including basic
obstetric and new-born care. Community Health Centers (CHCs) are also
upgraded and operationalized as First Referral Units (FRUs) for providing

comprehensive obstetric and newborn care services.

2. Augmenting the availability of skilled manpower by means of
different skill- based trainings such as Skilled Birth Attendance for
Auxiliary Nurse Midwives/Staff Nurses/Lady Health Visitors; training of
MBBS Doctors in Life Saving Anesthesia Skills and Emergency Obstetric

Care including Caesarean Section.

3. Janani Suraksha Yojana (JSY), a cash benefit scheme to promote
Institutional Delivery with a special focus on Below Poverty Line (BPL)
and SC/ST pregnant women. This has resulted in significant increases in

institutional delivery.

4. Providing Ante-natal and Post Natal Care services including
prevention and treatment of Anemia by supplementation with lron and Folic

Acid tablets during pregnancy and lactation.

5. Organizing Village Health and Nutrition Days in rural areas
every month at Anganwadi centers for providing maternal and child health

services.

6. Engagement of an Accredited Social Health Activist (ASHA) for

every 1000 population to facilitate accessing of health care services by
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the community.

7. Establishing Referral Systems including emergency referral
transport, for which the states have been given flexibility to use

different models.
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Seepage in terminal IC at Mumbai airport

*239. SHRI BHARATKUMAR RAUT: Will the Minister of CIVIL AVIATION

be pleased to state:

(a) whether it is a fact that heavy showers in early June forced
closure of newly constructed Terminal 1C at Mumbai airport for about nine

hours after seepage was spotted on the ceiling walls;

(b) the number of Tflights cancelled or delayed which had to be

operated from new terminal;

(c) whether any enquiry has been conducted into the leakage of rain
water in the newly constructed terminal on which crores of rupees were

spent; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL

PATEL): (@) Yes, Sir. It was done as a precautionary measure.

(b) No flights were cancelled or delayed. The flights were operated

from Terminal 1A and 1B.

(c) and (d) Mumbai International Airport Private Limited held an
internal investigation and the primary reason for leakage of rain water
in Terminal-1C was due to accumulation of debris/plastic on top of the

covering of the down take pipe.
Financial assistance to Haryana and Punjab by NABARD

*240. DR. RAM PRAKASH: Will the Minister of FINANCE be pleased to

state:

(a) the financial assistance provided by the National Bank for
Agriculture and Rural Development (NABARD) to Haryana and Punjab during

the last three years;

(b) the details of areas where investments have been made and the

amount spend thereon; and

(c) whether there 1is any monitoring mechanism for completion of

NABARD assisted projects in these States and other parts of the country?
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THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): (&) and (b) The
National Bank for Agriculture and Rural Development (NABARD) has reported
details of loans sanctioned under the Rural Infrastructure Development

Fund (RIDF) in Haryana and Punjab during the last three years, as under:-

(Rs. in crore)

State 2007-08 2008-09 2009-10
Haryana 258.45 287.93 543.43
Punjab 335.61 525.19 552.65

The broad sector-wise details of amount disbursed under RIDF in

Haryana and Punjab during the last three years are indicated as under:

Haryana (Rs. in crore)

2007-08 2008-09 2009-10
Irrigation 88.64 90.66 131.49
Roads and Bridges 91.84 88.1 71.22
Social 39.85 92.83 48.85
Agri-Related 0 13.87 18.3
TOTAL : 220.33 285.46 269.86
Punjab

2007-08 2008-09 2009-10
Irrigation 59.11 32.29 55.45
Roads and Bridges 183.49 111.79 199.56
Social 130.85 154.49 101.26
Agri-Related 9.11 149.85 95.26
TOTAL : 382.56 448 .42 451 .53
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(c) NABARD has reported that there is a well defined procedure for
monitoring of RIDF projects. The progress of implementation of RIDF
projects is reviewed at the State level by High Power Committee (HPC)
headed by Chief Secretary/Finance Secretary of the State, which meets on
a quarterly basis. All the project implementing departments and NABARD
are members of the committee. The implementing departments of the States

and NABARD also monitor the project in the field on an ongoing basis.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Installation of fire fighting equipments in terminal-3 of IGI airport

t1641. SHR1 PRABHAT JHA: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) whether it is a fact that the entire part of the terminal-3 of
Indira Gandhi International (IGl) Airport has got No Objection
Certificate (NOC) from the Fire Service Department;

(b) 1if so, when this NOC was given;

(c) whether the fire service department has suggested to install

fire extinguishing equipment in the entire premises;

(d) if so, when the same was done along with the time by which these

equipments would be installed; and
(e) by when the terminal-3 would be made completely operational?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL
PATEL): (a) and (b) Delhi Fire Services (DFS) had carried out intensive
inspection of the entire Terminal-3 Building. Design and construction of
all the fire safety aspects of the building was reviewed and NOC was
accorded by DFS vide letter dated 29.6.2010 and 28.7.2010 for the areas

opened for commercial operations.

(c) and (d) Yes, Sir. DFS had suggested for Portable Fire
Extinguishers and the suggestion has been implemented by Delhi
International Airport Private Limited and based on subsequent inspection

DFS has issued a NOC vide letter on 29.6.2010.

tOriginal notice of the question was received in Hindi.
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(e) International Operations commenced from the Terminal-3 building
with effect from 28th July, 2010 and domestic operations except the three
stand alone low cost airlines are scheduled to be shifted from 27th

August, 2010.
Payment of salaries of Air India employees

1642. SHRI PRAKASH JAVADEKAR: Will the Minister of CIVIL AVIATION

be pleased to state:

(a) whether the Air India has paid salary for the months of March-

June, 2010 with productivity linked incentives;
(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL
PATEL): (a) and (b) Yes, Sir. Salary for the month of March-June 2010
along with productivity linked incentive has been paid to all categories

of employees of NACIL.
(c) Does not arise.
Accidents during landings and take off

1643. SHRI SANJAY RAUT: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) whether the cases of accident or mishaps have increased during

the landing and take off in the country in last three months;

(b) if so, the details of such cases and reasons behind such

incidents; and

(c) the details of steps taken or proposed to be taken to prevent

such incidents?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL
PATEL): (a) and (b) During the last three months two air accidents have
occurred. On 19.05.2010, Cessna 152 aircraft VT - MMM of M/s. Yash Air
met with an accident near Ujjain. In the other accident, M/s Air India
Express Boeing VT - AXV crashed at Mangalore on 22.05.2010. Both the
accidents are under investigation and the reasons behind these accidents

would be known only after the submission of the enquiry reports.
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(c) Directorate General of Civil Aviation (DGCA) has taken number of
steps like impressing upon all Scheduled/ Non - Scheduled/ General
Aviation Operators to strictly adhere to the standard operating
procedures for approaching and Qlanding that would result in decent
landing acceptable within the limitations of aircraft without
compromising stopping distance requirements. Also, Civil Aviation Safety
Advisory Council (CASAC)has been set up in the DGCA wunder the
Chairmanship of Director General of Civil Aviation with 28 expert members
from Industry who have made significant contribution. The Council has
constituted 4 different working groups for (i) Operations, (ii)
Airworthiness, (iii) Air Navigation and (iv) Aerodromes. Further, safety
recommendations emanating from investigation of incidents are followed up
for implementation with the concerned agencies for preventing recurrence
of such incidents in future. To avoid air accidents, various accident
prevention programmes have been initiated by Directorate General of Civil
Aviation (DGCA), which include safety audits, surveillance inspections,
dissemination of safety information, issue of Air Safety Circular/ Civil
Aviation Requirements, etc. Federal Aviation Administration (FAA) of
United States of America had carried out an audit in 2009 to review
DGCA"s safety oversight capabilities. The FAA made some recommendations
for their improvement. The steps taken by DGCA in this regard have been
appreciated by FAA as there had been significant improvement in several
areas of DGCA which included creation of an additional 427 Group "A"
posts in DGCA in order to strengthen the safety oversight set - up in

DGCA.
Merger of 1A and Al

1644. DR. T. N. SEEMA: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) the position of merger of Indian Airlines (IA) and Air India

(AD);

(b) the reason for undue delay to implement the merger though the

decision was taken long time back; and

(c) what is really the objection to carry out the decision even

after the employees and union have already accepted the decision?
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THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL
PATEL): (a) to (c) Integration of both the companies have been completed
in many areas like Board of Directors, Organisation structure, selection

of leadership teams- Functional Directors, Executive
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Directors, some General Managers(holding independent charge), setting up
of Integration Cell, Customer Services, Material Management Integrated
Policy, Financial Synergies/quick wins in Insurance, Fuel procurement,
Bank and fund management, common accounting policies, legal and tax
issues, delegation of administrative and financial powers and integration
of manpower upto the level of General Manager. In some other areas
including Sales and Marketing, IT, PSS, ERP, Ground Handling, Human

Resource, property and facilities etc. the integration is under progress.
Daily wage employees in Air India

1645. SHRI PARVEZ HASHMI: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) whether it is a fact that so many employees in Air India are

working on daily wages;

(b) if so, the number of such employees working on daily wages and

wages paid to them, category-wise;

(c) whether Air India and previous employees of Indian Airlines are

also getting any extra benefit of leave and medical facilities;
(d) if not, the reasons therefor; and

(e) the number of such employees and period of their Services in Air

India and in Indian Airlines before merger?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL
PATEL): (a) to (d) As on 30.6.2010, approx. 2077 persons were working as
Casual workers on daily rate basis in NACIL. The casual workers employed
by erstwhile Air India are paid Rs. 150/- per day, except for those who
are paid Rs.215/-per day under orders of Hon"ble Mumbai High Court.
Casual workers employed by erstwhile Indian Airlines as Peon, Helper,
Loader etc. are paid
Rs. 190/- per day and Rs. 210/-per day 1is paid to those who work as
Drivers on daily wages. They get medical facilities while on duty but no

leave entitlements for casual labour accrue.

(e) 1450 individuals were working as casual labour for varying
periods in erstwhile Indian Airlines and 487 in Air India before the

merger .
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Group A posts in NACIL

1646. SHRI AMBETH RAJAN: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) the details of group "A" posts in the National Aviation Company
of India Ltd. (NACIL), their hierarchical order along with pay-scales as

well as their erstwhile grades;

(b) the posts among them in the senior grades which are considered

in appointments by direct recruitment for SC/ST and OBC candidates; and

(c) the details of such SC/ST and OBC candidates who have so far

been appointed in the last three years?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL
PATEL): (@) Depending upon the cadres, the hierarchy, pay scales and the
erstwhile grades of posts in Group A in NACIL-1 and NACIL-A are given in
the Statement (See below).

(b) Reservations is applicable to all posts in NACIL filled by
Direct Recruitment. In respect of posts filled by promotion, however,

reservation is applicable upto the lowest rung of Group A posts only.

(c) In all 48-SC, 12-ST and 40-OBC candidates have been appointed in

the last three years.
Statement

The hierarchical order, pay scales and the erstwhile grades of

the posts in Group "A™ in NACIL-1

SI.No. Erstwhile grade Post Pay Scale Rs.
1 2 3 4

1 19A Executive Director 23750-28550
2 18 General Manager 20500-26500
3 17 Dy.General Manager 18700-22950
4 16A Chief Manager / Commander 16750-20700
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1 2 3 4
5 New Grade Chief Aircraft Engineer 16400-20300
6 16 Sr. Manager / Dy.Chief Aircraft Engr16050-19900
7 15 Manager/Sr_.Aicraft Engineer/ 15350-19100
Sr_Flight Engineer/ Sr_Engineer (SS)
8 Captain 13600-17500
9 First Officer 12700-15350
10 13-14 Dy. Manager/Aicraft Engineer/ 12400-16400
Flight Engineer/ Engineer (SS)/
Chief Foreman / Chief Inspector
11 Sr. Foreman "A"™ / Sr. Inspector "A"11200-15350
12 10-12 Assistant Manager / Dy. Engineer 10100-15000
(SS) / Foreman "A"™ / Inspector "A"/
Chief Technician / Dy. Aircraft Engr
13 9A Officer / Inspector / Foreman / 9000-14300
Asst. Engineer (SS) / Asst. Aircraft
Engineer / Sr._Master Technician
The hierarchical order, pay scales and the erstwhile grades
of the posts In Group "A"™ in NACIL-A
Sl. No.Erstwhile Grade Post Pay-Scale Rs.
1 40 Director / Executive Director 21200-26000
2 39 General Manager /Technical/ 20000-24500
Engineering
3 38 Addl General Manger / 19300-23600
Technical /Engineering
4 37 Joint General Manager-Ops 19025-23275
5 36 Dy. General Manager/ Technical/ 18725-23125

Engineering/ Sr. Captain
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1 2 3 4

6 34 Asst General Manager/ Technical/ 15475-19800
Engineering

7 33 Dy. Chief Aircraft Engr / Dy. Chief 15300-19625
Engr

8 32 Sr. Manager / Tehnical/ Sr. Engr/ 15200-19000

Sr. Aircraft Engr/First Officer
9 31 Sr. Manager-Cabin Crew 15200-18600

10 30 Aicraft Engineer/Sr. Engineer/ 12325-16000
Technical Officer/Manager-Tech /

Service Engineer / Flight Despatcher
11 29 Manager-Tech 11500-15800

12 28 Asst. Aircraft Engineer / 9600-14150
Dy .Manager-Flight Despatch/

Technical Officer
13 27 Dy. Manager 9500-15175

14 25 Assistant Manager 8550-13600

International flights from Kerala to Europe and USA

1647. SHRI K.N. BALAGOPAL: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) whether any direct international services to Europe and the

United States of America (USA) are operating from any airport in Kerala;
(b) if not, the reasons therefor;

(c) whether Government would initiate to introduce direct Tflight

services to Europe and USA destinations from Kerala; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL
PATEL): (a) No, Sir.

60



(b) to (d) As per bilateral air services arrangements with USA and
UK, the designated airlines of USA and UK are entitled to operate to/from
any point in India including points in Kerala. However, actual operations

by any airline is always guided by its commercial judgement.
International status for Surat airport

1648. SHRI BHARATSINH PRABHATSINH PARMAR: Will the Minister of
CIVIL AVIATION be pleased to state:

(a) whether the Surat airport be considered as an international

airport;

(b) if so, the airlines operating the international and domestic

flights and along with the destinations thereof from the airport;

(c) whether Surat made its presence on international aviation map

merely on the basis of one or none flights; and

(d) whether the maintenance and upkeep of the airport has not been

upto the mark?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL
PATEL): (a) No, Sir.

(b) At present, six Flights are operated per week by Air India on
the Delhi-Surat-Delhi sector.

(c) Not applicable.

(d) No, Sir. Upkeep and maintenance of an airport is a continuous
process depending upon traffic demand, number of flights, commercial
viability etc. Surat airport has been upgraded to accommodate A 321 type
of aircraft operations and functional for domestic operations. At this
airport, various facilities are available namely (i) Runway of length
2250 m, (ii) Instrument Landing System (ILS) Tfacility, (iii) A new
Terminal Building, and (iv) New apron to accommodate 4 A 321 type of

aircraft.
Incidents of air-miss

1649. DR. MANOHAR JOSHI: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) whether it is a fact that the airports in India have witnessed
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several "air-miss" in the recent past;
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(b) the reasons for such air-miss, which could have caused a

disaster;
(c) whether any inquiry has been conducted in this regard;

(d) whether the incidents were due to overworked and understaffed

traffic controllers;
(e) if so, the details thereof; and

(f) the steps being taken by Government to stop recurrence of such

incidents?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL
PATEL): (&) and (b) There have been 13 air-proximity incidents during the
year 2010. However, none of them fell into a category of ‘'critical
incident" as modern aircrafts are equipped with Traffic Collision and
Avoidance System (TCAS) and preventive actions were taken by Air Traffic

Control Officers (ATCOs)/ Pilots well in advance.

(c) All the incidents including air-proximity 1incidents are

investigated as per laid down procedures.

(d) No, Sir. There is no shortage of air traffic management services
including Air Traffic Control (ATC), communication, navigation and

surveillance to deal with air safety.
(e) Does not arise.

() Directorate General of Civil Aviation (DGCA) has issued Civil
Aviation Requirements making it mandatory to install Airborne Collision
Avoidance System (ACAS) on aeroplanes. Mono - pulse Secondary
Surveillance radars have been installed at major airports in the country
to provide altitude information to the Air Traffic Controllers. Air
Traffic Management services are modernised to include air traffic
conflict warning in the system. Flexible use of airspace to reduce
traffic congestion iIn the airspace has been implemented. Regular
proficiency checks for Air Traffic Controllers and pilots are carried out
and corrective training 1is given wherever necessary. Specific co-
ordination procedures for transfer of traffic from one unit to the other,
have been established and are reviewed periodically. One separate

Directorate of Air Space and Air Traffic Management in DGCA has been
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created for better surveillance and regulation of Air Traffic Management.
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Maintenance base in UAE

1650. SHRI MOHD. ALI KHAN: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) whether Air India (Al) is to set up maintenance base in the

United Arab Emirates (UAE);
(b) if so, the details thereof; and

(c) the details of such base set up by Al in other countries as on

date?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL
PATEL): (a) to (c) Air India does not have any plans to set up a
maintenance base in UAE or in any other foreign country. However, Air
India has positioned its technical personnel in Dubai, Dammam, Hong Kong,
Jeddah, London, New York, Newark and Riyadh for the transit and turn

around checks of its aircraft operating through these stations.
Power failure at Mumbai airport

1651. SHRI BHARATKUMAR RAUT: Will the Minister of CIVIL AVIATION

be pleased to state:

(a) whether it is a fact that Mumbail airport is facing frequent

power failure at peak hours;
(b) if so, the reasons therefor;

(c) whether it is also a fact that over a month ago the Airports
Authority of India (AAl) had written to Mumbai International Airport Ltd.
(MIAL) about the poor condition of cables connecting the Air Traffic

Controller (ATC) radar and other installations at airport;

(d) the reasons for not taking remedial measures by the MIAL to

ensure the constant power supply at airport; and

(e) by when the work of replacing the cables is likely to be

completed?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL
PATEL): (&) No, Sir.

(b) Does not arise.
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(c) to (e) Few cable were cut during the construction activities.
However, the same were immediately repaired/replaced. Utmost care is
taken to minimise damage during construction activities and whenever any

damages takes place, cable is replaced by a new cable immediately.
User development fee at Trivendrum airport

1652. SHRI K.E. ISMAIL:
SHRI M.P. ACHUTHAN:
Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether the Airports Authority of India (AAl) has any plan to
change User Development Fee (UDF) from the international passengers at

the Trivandrum International Airport in Thiruvananthapuram;
(b) if so, the details thereof;

(c) whether the State Government of Kerala has opposed the proposal;

and
(d) if so, the details thereof and Government®s reaction thereto?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL
PATEL): (@) and (b) Yes, Sir. Airports Authority of India (AAl) proposes
to charge User Development Fee to Rs.755/- per embarking international

passenger .

(c) and (d) Yes, Sir. Government of Kerala has filed an appeal before
Airports Economic Regulatory Authority Appellate Tribunal (AERAAT) to set
aside AERA order No.01/2010-11 dated 05.05.2010. AERAAT is an independent
quasi-judicial authority, which is free to take a final decision in this

matter.
Demand for UPAIE for saving Al

1653. SHRI K.E. ISMAIL:
SHRI D. RAJA:
Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether the United Platform of Air India Employees (UPAIE) had
met the Prime Minister in the month of May this year seeking his
intervention to save the Air India (Al) which is suffering huge losses

since the last three years; and
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(b) if so, the details of their demand and the reaction of Prime

Minister thereto?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL
PATEL): (a) and (b) There is no information of such meeting.

ATC in metropolitan cities

t1654. SHRIMATI MAYA SINGH: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) the prescribed number of Air Traffic Controller (ATC) at
airports in the metropolitan cities of the country for take off and

landing of planes;

(b) whether the planes taking off and landing in the metropolitan

cities of the country are in excess of the prescribed number;
(c) if so, whether safety of air passengers is being ignored; and

(d) whether exceeding the prescribed capacity of landing and take

off of planes, is safe?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL
PATEL): (@) The status of sanctioned and actual manpower of Air Traffic

Controllers in Metro airports in respective order are as under:

Delhi - 225, 216; Mumbai- 242, 214; Chennai-180,140; and Kolkata-
197,169.

(b) and (c¢) No, Sir.
(d) Does not arise.
Cancellation/diversion of flights in North Easter region

1655. SHRI KUMAR DEEPAK DAS: Will the Minister of CIVIL AVIATION

be pleased to state:

(a) whether the Ministry is aware that the frequent cancellation and
diversion of flights take place at various airports in North Eastern

Region (NER);

(b) the details of cancellation and diversion of flights indicating
their number and dates since March, 2009 in NERs airports and the reasons

therefor;
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(c) whether flight disruption at Lengpui Airport at Aizwal is due to
delay in the commissioning of the Instrument Lending System (ILS) and
very high frequency omni directional radio range (VOR) at the airport

become frequently out of order; and
(d) if so, the action taken thereon?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL
PATEL): (a) and (b) From March, 2009 to June, 2010 a total of 1914
flights cancelled/diverted In the North Eastern Region due to weather,
technical reasons, operational reasons, Bandh, Watch Hour and other

commercial reasons. The details are as under :

Flight Cancellation/Diversions

Airline Weather Technical Operational Bandh Watch  Commercial
Hour Others
NACIL 174 133 84 12 6 100
Alliance 131 261 26 2 18 -
Air Jet & 141 56 215 - - 130
JetLite
Kingfisher 83 49 - 7 - 125
SpicelJet 43 16 2 5 10 7
Go Air - - - - - -
IndiGo 30 6 - 16 4 22
TOTAL 602 521 327 42 38 384

(c) Instrument Landing System (ILS) installed at Lengpui airport and
is under calibration. As far as VOR is concerned, Lengpui airport is
equipped with Doppler Very High Omni- Range (DVOR) and there was no
frequent out of order of this facility. However, from 6.6.2010 (1125 1ST)
to 8.6.2010 (1530 1IST), this Tfacility was unserviceable and flight
operations was disrupted during this period due to visibility being below

operating minima.

(d) The facility was restored on 08.06.2010 and has been functioning
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satisfactorily.
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Sanctioned strength of NACIL

1656. SHRI AMBETH RAJAN: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) the sanctity and authority of sanctioned strength in regulating
the hierarchical number of any cadre in Government owned institution like

the Central Public Sector Enterprises(CPSE), Air India;

(b) whether the National Aviation Company of India Limited (NACIL)
erstwhile Indian Airlines ever done away with the concept of sanctioned

strength;

(c) if so, what is its effective date and what did that summarily

mean; and

(d) whether any Central Public Sector Enterprises (CPSE) is allowed
to regulate its employees strength without any sanctioned strength to its

cadres?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL
PATEL): (a) and (d) The strength of Board Level posts of a CPSE is
regulated in accordance with the instructions issued by Department of
Public Enterprises from time to time. As regards, Below Board level
posts, strength iIn any cadre is determined based on manpower

requirements” study carried out by the user departments.

(b) and (c) With the rolling back of retirement age from 60 years to
58 years in the year 2000 and in view of general ban imposed on direct
recruitment in non operational categories, NACIL(lI) resorted to
redeployment of manpower from areas of surplus manpower to areas of
shortages. Thus the HR integration at the merger stage was conceived on

the basis of the existing strength.
Status of Biju Patnaik airport

t1657. SHRI RUDRA NARAYAN PANY: Will the Minister of CIVIL AVIATION

be pleased to state:

(a) whether any demand or proposal has been sent by the State
Government of Orissa for according the status of international airport to

Biju Patnaik Airport in Bhubaneshwar;
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(b) if so, the details thereof and the steps taken so far in this

direction;

tOriginal notice of the question was received in Hindi.
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(c) whether in terms of passenger convenience a provision for
"Delhi- Varanasi -Bodhgaya-Bhubaneshwar™  flight sector is under

consideration of the Ministry;

(d) if so, the time by which this sector would be made operational;

and
(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL
PATEL): (a) and (b) Government of Orissa had sent a proposal to grant

international status to Biju Patnaik Airport at Bhubaneswar.

The essential parameters to consider declaring of an airport as
international inter-alia include international sector traffic potential,
requirements of airlines, availability of international cargo complex,
adequate size of terminal building, night landing facilities, landing
facilities, navigational aids, customs immigration, health and plant
quarantine etc. and bilateral agreement with foreign countries. Taking
into account the above requirements and demand from general and other
agencies, declaration of domestic airports as international airports are
considered from time to time. This airport has been taken up for

development and upgradation to international standards.

(c) to (e) No, Sir. However, Government has laid down route dispersal
guidelines with a view to achieve better regulation of air transport
services taking into account the need for air transport services of
different regions of the country including North-East region. It 1is,
however, up to the airlines to provide air services to specific places
including Bhubaneswar airport depending upon the traffic demand and

commercial judgment etc.
Awareness drive against dietary supplements containing steroid

1658. SHR1 MAHENDRA MOHAN: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the Food Safety and Standards Authority of India has
warned the public against using some steroid containing products

available as "Dietary Supplements”®;

(b) if so, the details thereof;
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(c) whether such steroid containing products are finding their way
in the country from the United States of America (USA) where the products

have been banned; and
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(d) if so, the steps Government proposes to take to check the entry
of such products® in the country and also to make the public aware not to

use such products?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI DINESH TRIVEDI): (@) and (b) The Food Safety and Standards
Authority of India have issued a "Press note cum-Advisory®" about products
containing steroid/steroid like substances marketed as Dietary

Supplement.

(c) and (d) No such report of entry of products in country has been
received. However, due to possibility of entry of some dietary
supplements containing steroids/ steroid Ulike substances which are
distributed through the internet, the advisory has been sent to all

concerned.
User fee at Trivendrum airport

1659. SHRI K.N. BALAGOPAL: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) whether any scientific study has been conducted before deciding

the user fee for Trivandrum Airport;
(b) the total cost of the new terminal project; and
(c) the annual estimated user fee collection?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL
PATEL): (@) to (¢) A New Terminal Building has been constructed at
Trivandrum airport at a total cost of Rs. 289.60 crores. In order to
achieve a reasonable return on the capital employed i.e., the total
investment made including the cost of the new terminal building and other
existing capital expenditure and taking into account the projected
revenue and expenses of the airport based on long term traffic forecast,
a proposal was made by the Airports Authority of India (AAl) to the
Airport Economic Regulatory Authority (AERA) for levy of User Development
Fee (UDF).

The proposal was examined by AERA which 1is a quasi-judicial
independent authority and the decision was taken by it after conducting

stakeholders consultation to levy a UDF of Rs. 755/- per departing
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international passenger.

The annual expected collection from UDF at Trivandrum airport is

Rs.64 crores approximately.
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This aims to bridge the gap between the targeted revenue and expected

revenue based on the projected growth in traffic.
Performance of scheduled airlines

1660. SHRI NAND KUMAR SAI: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) the details of the domestic passengers carried by the scheduled

airlines in the country in the second quarter of 2010, airlines-wise;

(b) whether private airlines viz. Jet Airways and Kingfisher have
performed better as compared to Air India (Domestic) during the said

period;
(c) if so, the details thereof and the reasons therefor; and

(d) the steps taken by Government to improve the performance of Air

India (Domestic)?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL
PATEL): (a) 133.39 lakhs domestic passengers carried by the scheduled
airlines in the country in the second quarter of 2010 (April-June 2010).

Airlines wise details are given in the Statement (See below).

(b) and (c) The market share in terms of passengers carried was
highest for Kingfisher (21.1%) followed by Jet Alrways (18.5%), whereas

the market share of Air India (domestic) is 17%.

(d) Apart from releasing an amount of Rs. 800 crores in two tranches
of Rs. 400 crores each in February and March, 2010 in the form of equity,
Government has made a provision of Rs. 1200 crores towards equity in the
Budget 2010-11, the release of which shall be considered on achievement
of specified targets. Besides, Government has also appointed four non-
official part time Directors on the Board of NACIL in order to render
professionals and managerial advice to the Board. NACIL has also
appointed a Chief Operating Officer, who shall be responsible for the
operational performance of the company, including flight operations,
training, base and line maintenance, Commercial and customer services,

etc.

Air India takes continuous steps to improve its competitive

performance. With the new air crafts inducted in Al"s fleet, the new air
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crafts have been deployed on all the major international and
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domestic routes that would enable Air India to offer improved product in
the important markets, improve on-time performance and reduce cost of

operations.
Statement

Details showing number of passengers carried by Scheduled domestic

airlines during second quarter of 2010

SI.No. Airline April-June 2010 April-June 2010
(2nd Quarter of 2010) (2nd Quarter of 2010)

Domestic Market Share

1 Kingfisher 2808178 21.1
2 Jet Airways 2472249 18.5
3 Indigo 2148686 16.1
4 Air India (Domestic) 2268045 17.0
5 Spicejet 1757486 13.2
6 JetLite 1051884 7.9
7 Go Air 787932 5.9
8 Paramount 44820 0.3

Total (Nos.) 13339280 100.0

Note: The details of passengers indicated above in respect of Air India (domestic)
are provisional. The market share in term of passenger carried was highest for
Kingfisher Airlines (21.1%) followed by Jet Airways (18.5%) and Air India (Domestic)

(17%) in the second quarter of 2010.
Naming of Madurai airport

1661. DR. E.M. SUDARSANA NATCHIAPPAN: Will the Minister of CIVIL
AVIATION be pleased to state:

(a) whether Government is proposing to increase the income of the
Airports Authority of India (AAl) by using the infrastructure created in
new centres of domestic airports such as Madurai in Tamil Nadu to have
airlines routes from Paris/ London/ New York/ Singapore as the tourist

flow from these countries are increasing to this area; and
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(b) whether with the starting of international flights the airport

would be named after Shri Pasumpon Muthuramalingam Airport?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL
PATEL): (@) and (b) Madurai airport has not been declared as an
international airport at present. However, the renaming of Madurai

airport is under active consideration of the Government.
Shortage of air traffic controllers

1662. DR. MANOHAR JOSHI: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) whether it is a fact that the number of flights on Delhi airport
have been almost doubled whereas the number of traffic controllers are

almost the same;
(b) if so, the details thereof;

(c) the reasons for the shortage of Air Traffic Controllers (ATC) in
the Airports Authority of India (AAl); and

(d) the steps being taken by Government to recruit traffic

controller?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL
PATEL): (@) The number of flights over a period of last five years has
almost doubled. The number of Air Traffic Controllers (ATCOs) has also

been augmented accordingly.

(b) Number of Air Traffic Controllers (ATCOs) posted and average
number of flights operating at IGl airport in repective order are as

under:
June (2005) -125, 422; June (2010) - 216, 741.

(c) and (d) Additional manpower requirement arose due to sudden
growth 1in air for the following reasons: (i) Opening of new work
positions to handle increased air traffic, (ii) Opening of additional
sectors, (iii) Opening of new airports and commencement of new air
services, (iv) Operationalisation of small airports which were earlier
non-operational, (v) Increase in ATC watch hours at many airports; and

(F) Attrition of Air traffic Control Officers. Air Traffic Control
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Officers are being recruited regularly to fill up the vacant post. A

total of 275 Junior Executives have been recently recruited.
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Tax benefits in SEZs

1663. SHR1 PARVEZ HASHMI: Will the Minister of FINANCE be pleased

to state:

(a) whether Government is allowing special tax benefits in Special

Economic Zones (SEZs);
(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (a) Yes, Sir.

(b) and (c) Special tax benefits/facilities presently offered to SEZs

are as under:

(i) Duty free import/domestic procurement of goods for development,

operation and maintenance of SEZ units;

(ii) 100% Income Tax exemption on export income for SEZ units under
Section 10AA of the Income Tax Act for first 5 years, 50% for next 5
years thereafter and 50% of the ploughed back export profit for next 5

years;

(iin) Exemption from minimum alternate tax under section 115JB of

the Income Tax Act;

(iv) External commercial borrowing by SEZ units upto US $ 500 million
in a year without any maturity restriction through recognized banking

channels.
Facilities offered to Developers:-

(a) Exemption from customs/excise duties for development of SEZs for

authorized operations approved by the Board of Approvals.

(b) Income Tax exemption on income derived from the business of
development of the SEZ in a block of 10 years in 15 years under Section

80-1AB of the Income Tax Act.

(c) Exemption from minimum alternate tax under Section 115 JB of the

Income Tax Act.

(d) Exemption from dividend distribution tax under Section 115 0 of
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the

Income Tax Act.
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Position with regard to Service Tax benefits offered to SEZs

/Developers are as under:

(i) Any taxable service provided wholly within the SEZ is exempted
ab initio.
(ii) Taxable services provided outside the boundaries of SEZ but are

for use of SEZ are exempted by way of refund i.e. tax has to be paid by

the service provider but SEZ developer/unit can take refund of it.

(iin) SEZ wunits providing taxable service to DTA units are

subjected to normal service tax.

(iv) Like any other service provider taxable services exported out of

SEZ are not chargeable to service tax.
Central Economic Intelligence Bureau

t1664. SHRI PRABHAT JHA: Will the Minister of FINANCE be pleased to

state:

(a) whether it 1is a fact that there 1is a Central Economic

Intelligence Bureau working under the Ministry;
(b) if so, the details thereof;

(c) the details of expenditure incurred on Central Economic

Intelligence Bureau during the last three years; and
(d) whether this bureau is executing its duties successfully?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (@) Yes.

(b) The Central Economic Intelligence Bureau (CEIB) 1is the nodal
agency TfTor Economic Intelligence in the Ministry of Finance. It was set
up in 1985 for coordinating and strengthening the intelligence gathering
activities and enforcement action by various agencies concerned with

investigation into economic offences and enforcement of economic laws.

The CEIB charter mandates the twin responsibilities of Secretariat of
Economic Intelligence Council (EIC) and coordination of economic

intelligence (ECOINT). As the Secretariat of the

toriginal notice of the question was received in Hindi.
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Economic Intelligence Council (EIC), under the chairmanship of Hon"bie
Finance Minister, the Bureau functions to improve coordination between
the Enforcement/Intelligence agencies dealing with the economic offences

and the agencies under the Department of Revenue, Ministry of Finance.

The Bureau supervises and monitors the functioning of 22 Regional
Economic Intelligence Councils (REICs) constituted amongst various
enforcement and investigative agencies dealing with economic offences,
which are the nodal agencies for coordination at the regional level. The
CEIB also coordinates the group on economic intelligence at the centre
and the Meetings of the Heads of Investigating agencies under the

Department of Revenue.

The Bureau maintains data base on economic offences in the country,
coordinates the project on detection of illicit cultivation of
opium/poppy by satellite imagery and also coordinates the functioning of
Inter Ministerial Groups (IMG) constituted by Economic Intelligence

Council on tackling the menace of economic and related offences.

The Bureau also implements the COFEPOSA Act and coordinates training
programmes in premier training institutions for officers of different law

enforcement agencies under Ministry of Finance.

(c) Details of Expenditure during the last three years:

Financial year Total Expenditure (in Lakh Rupees)
2007-08 314.43
2008-09 430.22
2009-10 525.86

(d) The Bureau iIs executing its assigned duties successfully.
Market access of small investor

1665. SHRIMATI BRINDA KARAT: Will the Minister of FINANCE be

pleased to state:

(a) whether a small investor has direct market access to trade on
the Indian Stock Exchanges, i.e. NSE and BSE or do they have to invest

through brokers;

85



(b) the transaction charges that the stock brokers pay to the stock
exchanges and the commission that the stock brokers are allowed to charge

from the retail investors; and

(c) whether stock brokers are liable for Tfinancial information

provided through online trading portal or through any other means?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN
MEENA): (@) At present, small investor has no direct market access to
trade on Indian Stock Exchanges. The Securities & Exchange Board of India
(SEBI), on April® 08, has introduced the facility of Direct Market Access
(DMA) for institutional clients only under which the client has access to
the exchange trading system through the broker®s infrastructure without

manual intervention by the broker.

(b) The maximum commission/ brokerage that can be charged by a
broker has been specified in the Stock Exchange Regulations and bye laws.
As per the bye laws of BSE and NSE, a broker cannot charge more than 2.5

percent brokerage from its clients.

(c) Stock brokers are liable for the financial information provided
through online trading portal or through any other means subject to the

disclaimers disclosed.
Banking sector liberalisation

1666. SHRI N.K. SINGH: Will the Minister of FINANCE be pleased to

state:

(a) whether the Reserve Bank of India (RBI) has decided to review
the status of the financial sector to see whether the banking industry is

ready for further liberalisation;

(b) if so, whether several foreign banks have approached Government

to set up their base in the country;
(c) if so, the details thereof;

(d) whether allowing foreign banks to set up their base in India may

effect the Indian banks already operating in the country; and

(e) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN
MEENA): (a) The Indian banking system, by and large, remained unscathed
in the recent financial crisis. Subsequently, it was announced in the
Union Budget Speech 2010-11 to ensure that the banking system grows in
size and sophistication to meet the needs of a modern economy. Besides,
there is a need to extend the geographic coverage of banks and improve
access to banking services. In this context, it was announced that the
Reserve Bank of India (RBIl) is considering giving some additional banking
licenses to private sector players, including Non-Banking Financial

Companies, if they meet the RBI"s eligibility criteria.

Thereafter, in line with the above announcement, the Governor, RBI
proposed in the Annual Policy Statement for the year 2010-11 to prepare a
discussion paper marshalling the international practices, the Indian
experience as also the extent ownership and governance (0&G) guidelines
on licensing of new banks and place it on RBI"s website by end -July 2010
for wider comments and feedback. It will take some more time for RBI to

come up with the final version of the same.

(b) and (c) Yes, Sir. As on date, applications, received by RBI from
18 foreign banks for opening maiden branch/Representative Office, are

under various stages of progress.

(d) and (e) As on 30 June, 2010, more than 300 foreign bank branches
are present in the country. The revision of the “Roadmap for presence of
foreign banks in India® by RBI was due in April 2009. However, the global
financial markets were in turmoil and there were uncertainties
surrounding the financial strength of banks around the world.
Accordingly, the Annual Policy Statement of April 2009 indicated the
intent to continue with the current policy and procedures governing the
presence of foreign banks in India and to review its roadmap after due
consultation with the stakeholders once there was greater clarity

regarding stability and recovery of the global financial system.

A year later, as the global financial markets started to improve and
various international fora became proactive in setting out policy
frameworks incorporating the lessons learnt from the crisis, it was
announced in the RBI Annual Policy Statement 2010-11, on April 20, 2010

that "drawing lessons from the crisis, it is proposed to prepare a
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discussion paper on the mode of presence of foreign banks through branch

or Wholly-Owned Subsidiary (WOS) by September 2010."
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Safeguarding the interest of locker holders

1667. SHRI PARSHOTTAM KHODABHAI RUPALA: Will the Minister of
FINANCE be pleased to state:

(a) the steps taken by the Ministry to safeguard the interest of

locker holders of banks in case of theft;

(b) the steps taken to find out owner of unclaimed deposits lying in

various banks since long time;

(c) whether there is any agenda to utilize these unclaimed deposits

for social welfare scheme; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN
MEENA): (a) In terms of Reserve Bank of India (RBI) Master Circular dated
July 1, 2010 on Customer Service, banks have been advised that they
should exercise due care and necessary precautions for the protection of
the lockers provided to the customer. Banks should also review the system
in force for operation of safe deposit vaults/ lockers at their branches
on an on-going basis and take necessary steps. The security procedure
should be well documented and the concerned staff should be properly
trained in the procedure. The internal auditors of the bank should ensure

that the procedures are strictly adhered to.

(b) to (d) RBI has stipulated that banks should play a more proactive
role in finding the whereabouts of the account holders, whose accounts
have remained inoperative. Banks should make an annual review of accounts
in which there are no operations for more than one year and the bank may
approach the customers and inform them in writing that there has been no
operation in their accounts and ascertain the reasons for the same. IT
letters are returned undelivered, they may immediately be put on inquiry
to find out the whereabouts of customers or their legal heirs, in case
they are deceased. In case the whereabouts of the customers are not
traceable, banks should consider contacting the persons who had
introduced the account holder. Bank could also consider contacting the
employer/or any other person whose details are available with it. Banks
may also consider launching a special drive for finding the whereabouts

of the customers/legal heirs in respect of existing accounts which have
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already been transferred to the separate ledger of "inoperative account”.
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Government/ RBI have not outlined any agenda to utilize the unclaimed
deposits for social welfare schemes. The amount of unclaimed deposit lies
with the respective Banks and is utilised by them for their general

business like any other deposits.
Pension of Gramin Bank employees

1668. SHRI TARIQ ANWAR: Will the Minister of FINANCE be pleased

to state:

(a) whether Government is aware that the employees of Gramin Banks
are getting less pension than that of the Class 1V employees of the

Central Government and State Governments;
(b) if so, the reasons therefor; and

(c) the steps to be taken by Government to provide substantial

amount as pension to the employees of Gramin Banks?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN
MEENA): (a) to (c) Regional Rural Bank (RRB) employees and officers”
superannuation benefits are governed by the Employees Provident Fund and
Miscellaneous Provisions Act, 1952 and the benefits are admissible as per
the provisions of this Act. Accordingly, the RRB employees and officers
contribute 12% of their Pay and Dearness Allowance upto a ceiling of
Rs.6500/- to Provident Fund with an equal amount of contribution by the
employer bank. As per the National Industrial Tribunal (NIT) Award and
the recommendations made by the Equation Committee, the employees and
officers of RRBs are to be governed under the Employees Provident Fund

Act, 1952, until they are exempted from the purview of the Act.
Trading in NSE

1669. SARDAR SUKHDEV SINGH DHINDSA: Will the Minister of FINANCE

be pleased to state:

(a) the number of clients identities and PAN identities who trade
actively in National Stock Exchange (NSE) and contribute 50 per cent, 60
per cent, 70 per cent, 80 per cent and 90 per cent of the total trading
turnover on average daily basis in the Cash Equity and Equity Futures and

Options segment;
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(b) how many of these trades are proprietary trades; and

(c) the percentage of turnover on average daily basis contributed by
top 25 brokers of (NSE) in the Cash Equity and Equity Futures and Options

segment separately?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN
MEENA): (a) and (b) During the first quarter of the current financial
year (Apr-Jun 2010), more than 30.90 lakh clients traded on the cash
equity segment of NSE. About 52% of the Exchange turnover was contributed
by retail, High Net-worth Individuals (HNI), corporate clients etc.,
while institutional clients contributed about 24% and proprietary traders
contributed about 24% of the turnover. OFf the above, about 1,92,200
clients (including 582 proprietary traders) contributed to 90%, 41,654
clients (including 499 proprietary traders) contributed 80%, 8,727
(including 413 proprietary traders) clients contributed 70%, 1,563
clients (including 271 proprietary traders) contributed to 60% and 451
clients (including 156 proprietary traders) contributed to 50% of the

turnover of the Exchange.

During the above period, more than 5.57 lakh clients traded on the
Futures & Options segments of NSE. About 52% of the Exchange turnover was
contributed by retail, HNI, corporate clients etc. while institutional
clients contributed about 12% and proprietary traders contributed about
36% of the turnover. Of the above, about 18,035 clients (including 520
proprietary traders) contributed to 90%, 2,188 clients (including 363
proprietary traders) contributed 80%, 537 (including 207 proprietary
traders) clients contributed 70%, 223 clients (including 118 proprietary
traders) contributed to 60% and 106 clients (including 58 proprietary

traders) contributed to 50% of the turnover of the Exchange.

(c) The top 25 trading members of NSE accounted for about 42% and
43% of the cash equity and equity stock futures and options turnover

respectively during the period April to June 2010.
Capital support to RRBS

1670. SHRI MOHAMMED AMIN: Will the Minister of FINANCE be pleased

to state:

(a) whether Government has appointed a committee under Deputy
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Governor, Reserve Bank of India (RBI) for extending capital support to

the Regional Rural Banks (RRBs); and
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(b) what are the main recommendations of this committee?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN
MEENA): (a) and (b) Yes, Sir. A Committee under the Chairmanship of Dr.
K.C. Chakrabarty, Deputy Governor, Reserve Bank of India was constituted
in September, 2009 to examine the Tfinancials of Regional Rural Banks

(RRBs) with respect to Capital-to-Risk-Weighted Assets Ratio (CRAR).
The Committee has, inter-alia recommended the following:
- 40 RRBs need to be recapitalized out of 82 RRBs;

- Total amount of recapitalization is assessed at Rs.2,200 crore
and to be released in two, installments i.e. Rs. 1,337.50 crore in 2010-

11 and Rs. 862.50 crore in 2011-12;

- The amount of recapitalization to be shared by the shareholders
i.e. Central Government, concerned State Governments and the concerned

Sponsor Banks in proportion to their share;

- Need for an additional amount of Rs. 700 crore for North Eastern
and Eastern Region RRBs, if they are not able to achieve the required

minimum CRAR despite infusion of the assessed amount;

- The amount of recapitalization to be released subject to MOU
being signed by the Chairman of RRB with NABARD regarding achievement

/performance parameters specified.
Rate of refinancing loan by RBI

1671. SHRI RAMDAS AGARWAL: Will the Minister of FINANCE be

pleased to state:

(a) whether it is fact that as per the Central Government policy,
Co-operative Banks are providing loans to farmers at 7 per cent from the
year 2006 but according to the State Government of Rajasthan, the
National Bank for Agriculture and Rural Development (NABARD) is
increasing its rate of re-finance by half per cent every year when it is
committed to provide 40 per cent of re-finance at concessional rates of

2.5 per cent; and

(b) if so, whether Government"s request to freeze the interest rate

of concessional crop loan by NABARD will be considered by the centre so
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as to provide 50 per cent re-finance at 2.5 per cent interest rate to

farmers?
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN
MEENA): (a) and (b) National Bank for Agriculture and Rural Development
(NABARD) has reported that as per Government of India (Gol) policy, crop
loan to farmers is being extended by lending institutions w.e.f. 2006-07
@ 7% p-a. (upto Rs. 3 lakh crop loan). The Cooperative Banks providing
Crop Loans (upto Rs. 3 lakh) @7% p-.a. to farmers were eligible for
refinance from NABARD at the rate of 2.5% p.a for 2006-07 allowing a
margin of 4.5% for 3 tier Cooperative structure which is to be brought
down subsequently by 0.5% each year to 3% by 2009-10. Accordingly, NABARD
had provided refinance at the rate of 2.5%, 3%, 3.5%, 4% p.a for the year
2006-07, 2007-08, 2008-09, 2009-10 by increasing refinance rate @ 0.5%
each year. This refinance is being provided at the rate of 4% p.a. for
the year 2010-11 also to Cooperative Banks. The Government of India“s
policy to provide interest subvention for refinance through NABARD for

Cooperative Banks is uniform across the country.
Customs duty on ship purchase

1672. SHRI KANJIBHAlI PATEL: Will the Minister of FINANCE be

pleased to state:

(a) whether Government is aware that high custom duty on purchase of
ships for ship breaking in comparison to duty on melting scrap is

crippling the ship breaking industry; and

(b) whether Government is considering the proposal of reduction of
Custom Duty on purchase of ships for ship breaking in the financial year
2010-11 in order to boost production of secondary steel from ship

breaking?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (a) Government had received representations seeking
reduction in the basic Customs Duty on ships meant for breaking up from
5% to "Nil". It was stated that the ship breaking industry in Gujrat was
facing stiff competition and decline due to increase in price of ships,
liberal duty concessions iIn neighboring countries, environmental
regulations and internal competition from finished steel and melting

scrap.

However as per the data available, the number of ships arriving in
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Alang for breaking increased from 111 in 2005-06 to 337 in 2009-10.

(b) No, Sir.
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Excise duty collections from chewing tobacco

1673. SHRI SYED AZEEZ PASHA: Will the Minister of FINANCE be

pleased to state:

(a) the amount of excise duty collection made from chewing tobacco

in 2008-09 and 2009-10;

(b) the amount of excise duty collections from other tobacco
varieties and products like cigarettes, bidis, cigars respectively for
the years 2008-09 and
2009-10;

(c) the total excise collections from all the tobacco products in

the years 2008-09 and 2009-10 respectively;

(d) whether in view of the huge excise collected from tobacco
farmers, some help will be given to them by way of cash subsidies to meet

high input and labour costs; and

(e) if so, the details of such measures proposed or under

consideration?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (a) The amount of excise duty collected from chewing
tobacco including Kara Masala, Kimam etc. during 2008-09 and 2009-10 is
Rs. 916.63 crore and Rs. 1062.05 crore respectively.

(b) The excise duty collections from other tobacco varieties and
products like cigarettes, bidis, cigars for the years 2008-09 and 2009-10
is Rs. 9798.75 crore and Rs. 10045.35 crore respectively.

(c) The total excise collections from all the tobacco products in
the years 2008-09 and 2009-10 is Rs. 13300.31 crore and Rs. 13853.29

crore respectively.

(d) and (e) Excise duty is a levy on manufacture and tobacco farmers
are not subject to this levy. There is no proposal to extend cash

subsidies to growers to meet input and labour cost.
Extension of banking facilities in rural areas

t1674. SHRI1 SANJAY RAUT: Will the Minister of FINANCE be pleased to

state:
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tOriginal notice of the question was received in Hindi.
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(a) whether Government 1is emphasizing towards extending of bank
branches especially in rural areas so as to facilitate access of banking

service to farmers, farm labourers and small entrepreneurs; and

(b) whether Government is taking concrete steps to provide banking
services in rural areas by opening banks, business correspondents, mobile
banking vans, mobile telephone service and by opening zero balance

accounts?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN
MEENA): (a) and (b) Financial Inclusion is an important priority of the
Government as only 37% of bank branches of Scheduled Commercial Banks are
in rural areas and only about 40% of the country®s population has bank
accounts. Government of India and the Reserve Bank of India (RBI) have
announced various measures to increase the reach of banking services to
the excluded population of the country. The RBI has recently permitted
all Scheduled Commercial Banks excluding Regional Rural Banks to open
branches in Tier-111 to Tier-VIl Centers (with a population upto 49,999 as
per 2001 census), without having to take permission from the Reserve Bank

of India.

Further, the Finance Minister in his Budget Speech 2010-11 stated
that in order to reach the benefits of banking services to the “Aam
Aadmi®, the Government in consultation with the Reserve Bank of India
(RBI), has decided to provide appropriate banking facilities to
habitations having population in excess of 2000 (as per 2001 census) by
March, 2012. These services will be provided using the Business

Correspondent (BC) and other models with appropriate technology back up.

RBI has also advised banks to provide the facility of "no-frills”
accounts with "nil" or very low minimum balances as well as charges that
would make such accounts accessible to vast sections of population. Both
public and private sector banks have been opening such accounts. RBI has
reported that banking sector as a whole has opened 3.92 crore such

accounts as on March 31, 2010.

Several other initiatives have also been taken by the Government of
India and the RBI for furthering the reach of banking services and
financial inclusion. These include easier credit facilities for the

smaller customers, simpler Know Your Customer (KYC) norms, permission to

100



use smart cards, mobile hand held electronic devices for banking
transactions, liberalization of Bank Branch and ATM authorization
policies and encouraging Financial Literacy / Credit Counseling. For

mobile
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banking transactions banks are now permitted by RBI to offer this service
to their customers subject to a daily cap of Rs.50,000/- per customer for
both funds transfer and transactions involving purchase of
goods/services. The maximum value of such transfers shall be Rs 5000/-

per transaction.
Diversion of planned funds

1675. PROF. ALKA BALRAM KSHATRIYA: Will the Minister of FINANCE

be pleased to state:

(a) the details of planned funds allocations that have been diverted
to known plan expenditure by various Government Departments, year-wise

during last three years especially the Department of Pharmaceuticals;

(b) whether the Comptroller and Auditor General of India (CAG)

examines such diversion of funds during audits;

(c) if so, the details of cases where such lapses have been noticed;

and

(d) if not, the reasons for not examining the diversion of funds by

various Government Departments?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN
MEENA): (&) Data on diversion of Plan Funds to Non Plan expenditure by
various Ministries/ Departments 1is not centrally maintained. The
Department of Pharmaceutical has been created in July, 2008 from
erstwhile Department of Chemicals & Petrochemicals. Its First DDG has
been approved by the Parliament from the Financial Year 2009-10. During
the year (2009-10) no Plan fund allocation has been diverted to Non-Plan

side.

(b) to (d) Yes. Diversion of funds as noticed during audit of
transactions and performance audit of various plan schemes/programmes are
reported in the Audit Reports of C&AG tabled in the Parliament every

year.
Sovereign Wealth Fund

1676. SHRI RAJIV PRATAP RUDY: Will the Minister of FINANCE be

pleased to state:
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(a) whether Government plans to establish a Sovereign Wealth Fund

for pursuing the strategic investment opportunities abroad;
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(b) the nature of the fund and how the fund would be generated; and
(c) what return does Government expect out of such an exercise?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN
MEENA): (a) In the past, the Government had examined a proposal to create
a Sovereign Fund of US $ 5 billion for financing acquisitions of
companies abroad. However, it was decided not to pursue this proposal. It
was felt at that time that a number of avenues for funding of acquisition
abroad were available and that money was not a primary constraint for

Indian Companies to acquire assets/companies abroad.
(b) Does not arise.
(c) Does not arise.
Inflation basket

1677. SHRI Y.P. TRIVEDI: Will the Minister of FINANCE be pleased

to state:

(a) whether some new products have been included in new inflation

basket this year and some old products excluded; and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN
MEENA): (a) and (b) The Government has initiated the process for revising
the base year of WPl from 1993-94 to 2004-05 together with an enlargement
of the commodity basket and number of respondents to better reflect the
structural changes in the economy. The commodity basket for the new
series of WPl is under consideration with inclusion/substitution of
new/emerging items based on their relative importance in economy/ group
wise transactions in the base year and the availability of regular price

data.
Multipurpose workmen for RRBs

1678. SHRIMATI BRINDA KARAT: Will the Minister of FINANCE be

pleased to state:

(a) whether there is any post or designation namely Multipurpose in

case of "workmen'" in the Public Sector Banks: and

(b) whether Government has advised the Regional Rural Banks (RRBs)
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to create such posts/designation with the word "multipurpose”™ in case of

"workmen'" in the Regional Rural Banks?
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN
MEENA): (a) No, Sir.

(b) On the recommendations of the committee constituted under the
Chairmanship of Dr. Y.S.P.Thorat the then Chairman of National Bank for
Agriculture & Rural Development (NABARD) to Tformulate a comprehensive
Human Resource Policy for Regional Rural Banks (RRBs), the posts of Group
"B" and "C" have been designated as Office Assistant (Multipurpose) and

Office Attendant (Multipurpose) in RRBs.
Shortcomings in Kisan Credit Card

t1679. SHRI KAPTAN SINGH SOLANKI: Will the Minister of FINANCE be

pleased to state:

(a) whether it is a fact that there are so many shortcomings in the

Kisan Credit Card scheme;
(b) if so, the details thereof;

(c) whether Government has received complaints in this regard from

all over the country;
(d) if so, the details thereof; and

(e) whether Government has formulated any policy to remove these

shortcomings?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN
MEENA): (@) to (e) The National Bank for Agriculture and Rural
Development (NABARD) has reported that some studies have revealed that
farmers are at several places not aware of salient features of the Kisan
Credit Card Scheme, in some cases the credit limit sanctioned under KCC
is not adequate and some farmers have availed more than one KCC Card on
the same land holding, etc. The Government of India had constituted a
High Level Task Force to, inter alia, examine and suggest measures for
improving the efficiency of KCC scheme including proposing revised

operational guidelines for the distribution and sanction of KCC limit.

NABARD has reported that complaints received in this regard are

redressed after seeking

tOriginal notice of the question was received in Hindi.
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reports from the banks concerned. Data as sought for is not maintained
centrally by the Government of India. All such complaints are forwarded

to NABARD or the concerned Banks for redressal.
Sharing of details of black money account

1680. MS. SUSHILA TIRIYA: Will the Minister of FINANCE be pleased

to state:

(a) whether it is a fact that several countries have submitted to

Government, data on Non-Resident Indians (NRI) black money;
(b) if so, the details thereof; and
(c) the action taken by Government to bring the money back?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S. S.
PALANIMANICKAM): (@) to (c) Yes Madam, The German Tax Authorities have
provided to the Indian Government information available with them
regarding accounts concerning Indian nationals with the LGT bank of
Liechtenstein. This information has been provided by the German
authorities under the Article concerning exchange of information of the
Double Taxation Avoidance Agreement (DTAA) between India and Germany read
with the Protocol thereto. On the basis of this information, assessment
proceedings were reopened and cases were centralized in different central
charges in Chennai, Delhi, Mumbai and Kolkata. Assessments have been made
against total 18 individual cases involving total assessed income of Rs
43.83 Crore and total demand of Rs 24.26 Crore. Penalty proceedings for

concealment of income have separately been initiated in all these cases.
Stimulus package

1681. SHRI S.S. AHLUWALIA: Will the Minister of FINANCE be

pleased to state:

(a) whether Government evolved and provided stimulus package for the
industrial corporate sector for facilitating economic growth in the wake

of economic recession since 2008-09;

(b) if so, the details of stimulus so evolved and provided
indicating total volume of the packages, year-wise for the respective

sectors and outcome thereof;
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(c) whether similar stimulus packages have also been evolved for the

micro, small and medium enterprises;
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(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN
MEENA): (a) and (b) Yes Sir. In order to revive the economy and the
industrial sector in the wake of economic slowdown during 2008-09, the
Government evolved and implemented series of stimulus packages
encompassing the entire spectrum of sectors of the economy which, inter
alia, included increased Plan and non-Plan expenditure, tax and export
incentives. The Reserve Bank of India also complemented the Government
efforts by easing monetary policy. The details of the stimulus measures
taken by the Government are given in the Statement (See below). Due to
the impact of stimulus packages implemented by the Government the overall
economic growth and industrial growth revived during 2009-10. As per the
revised estimates of national income released by CSO, GDP at constant
(2004-05) prices has increased to 7.4 per cent during 2009-10 as compared
to 6.7 per cent in 2008-09. The industrial sector achieved a growth rate
of 9.3 per cent during 2009-10 as against a growth rate of 3.9 per cent
during 2008-09. Exports are also reviving and during April-June 2010
exports have increased by 32.2 per cent in dollar terms as against the

negative growth of -3.6 per cent during the financial year 2009-10.

(c) to (e) Yes Sir. The Government, the Reserve Bank of India and the
Public Sector Banks have taken several measures for protecting and
providing stimulus to the micro, small and medium enterprises (MSMEs)
which, inter-alia, include : (i) extending the loan limit under Credit
Guarantee Scheme from Rs. 50 lakh to Rs. 1 crore with a guarantee cover
of 50 per cent; (ii) increasing the guarantee cover under the Credit
Guarantee Scheme from 80 per cent to 85 per cent of credit facility up to
Rs. 5 lakh; (iii) interest subvention of 2 per cent in pre and post-
shipment export credit to small and medium enterprises (SME) sector; (iv)
refinance limit of Rs. 7000 crore to Small Industries Development Bank of
India (SIDBI) for incremental on-lending to the micro and small
enterprises (MSE) sector; (v) grant of need-based ad hoc working capital
demand loans up to 20 per cent of the existing fund-based limits; and
(vi) reduction in interest rates for borrowing by micro enterprises by 1

per cent and in respect of SMEs by 0.5 per cent.
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Statement
Details of stimulus packages provided by the Government

The Government provided three successive stimulus packages and also
stepped up public spending during the last four months of 2008-09 and
2009-10.These measures were supplemented by the Reserve Bank of India in
the area of money and credit facilitation to stimulate the economy. The

Government, inter alia, initiated the following steps:

1. In order to provide a contra-cyclical stimulus via plan
expenditure, the Government enhanced plan expenditure by Rs 20,000 crore
and stepped up the total spending programme in the balance four months of
the 2008-09. The Government further stepped up the Plan and non-Plan
expenditure during 2009-10. To help maintain the momentum of expenditure
at the State Government level, States were allowed to raise additional
market borrowings of 0.5 per cent of their Gross State Domestic Product

(GSDP), amounting to about Rs 30,000 crore, for capital expenditure.

2. As an immediate measure to encourage additional spending, an
across-the-board cut of 4 per cent in the ad valorem Cenvat rate was
effected on all products other than petroleum and those where the current
rate was less than 4 per cent. Subsequently, the 4 per cent across-the-
board excise duty cut was extended beyond March 31, 2009, and an
additional 2 per cent cut in excise duty and 2 per cent cut in service
tax was effected. Excise duty on bulk cement was reduced to 8 per cent or

Rs 230 per metric tonne, whichever is higher.

3. Pre and post-shipment export credit for [labour intensive
exports, i.e., textiles (including handlooms, carpets and handicrafts),
leather, gems & jewellery, marine products and SME sector was made more
attractive by providing an interest subvention of 2 per cent subject to
minimum rate of interest of 7 per cent per annum. Duty drawback benefits
on certain items including knitted fabrics, bicycles, agricultural hand
tools and specified categories of yarn was enhanced. These changes took

effect retrospectively from September 1, 2008.

4. Additional funds of Rs. 1100 crore were provided to ensure full
refund of Terminal Excise duty/CST and the Government back-up guarantee

was made available to ECGC to the extent of Rs.350 crore to enable it to
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provide guarantee for exports to difficult markets/products.
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5. Exporters were allowed refund of service tax on foreign agent
commissions of up to 10 per cent of FOB value of exports. Exporters were
also allowed to refund of service tax on output services while availing

of benefits under Duty Drawback Scheme.

6. The Reserve Bank announced a refinance facility of Rs.4000 crore
for the National Housing Bank. In addition, expenditure on Indira Awas
Yojana was increased. As a further measure public sector banks announced
a package for borrowers of home loans in two categories: (1) upto Rs.5

lakhs and (2) Rs. 5 lakh-Rs. 20 lakh.

7. For Textile sector an additional allocation was made to clear
the entire backlog in Technology Up-gradation Fund (TUF) Scheme and all
items of handicrafts were included under "Vishesh Krishi & Gram Udyog

Yojana“©.

8. Government decided to authorise the India Infrastructure Finance
Company Limited (IIFCL) to raise funds through tax-free bonds to
refinance bank lending of longer maturity to eligible infrastructure

projects, particularly in highways and port sectors.

9. In order to stimulate transport sector, Government departments
were allowed to take up replacement of Government vehicles within the
allowed budget, in relaxation of extant economy iInstructions. States, as
a onetime measure, were provided assistance under the JNNURM for the
purchase of buses for their urban transport systems. Accelerated
depreciation of 50 per cent was also provided for commercial vehicles”

purchase.

10. Import Duty on Naphtha for use in the Power sector was removed

to encourage power generation.

11. To boost Steel sector export duty on pig iron, iron & steel
ingots, bars and rods was removed and import duty of 5 per cent on steel

was reintroduced and DEPB was partially restored.
Flow of illegitimate funds in the country

1682. SHRI S.S. AHLUWALIA: Will the Minister of FINANCE be

pleased to state:

(a) the details of measures taken by Government during the last six
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years Tor plugging the avenues of flow of illegitimate funds routed

through tax havens into the capital market and other enterprises;
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(b) whether it is a fact that Government initiated negotiations with
authorities in the countries having Double Taxation Avoidance Treaties

(DTATs) with India seeking revisions thereof; and

(c) if so, the details thereof indicating outcome of such

negotiations especially with Mauritius, Cayman Island etc.?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (@) Immediate appropriate action is taken by the
Directorate of Enforcement under the Foreign Exchange Management Act,
1999, whenever any specific case of unauthorized maintenance of foreign
bank account or retention of funds in foreign banks by any person

resident in India comes to its notice.

(b) and (c) Yes Sir, India has taken steps to re-negotiate all
existing Double Taxation Avoidance Agreements (DTAAs) to revise Article
concerning Exchange of Information to specifically provide for exchange
of banking information, if in case such a provision does not exist in the

existing Article.

Government has proposed to review the India-Mauritius Double Taxation
Avoidance Convention (DTAC) to incorporate appropriate changes in the
DTAC for prevention of treaty shopping and to strengthen the mechanism
for exchange of information on tax matters between India and Mauritius.
For this purpose a Joint Working Group (JWG) comprising members from the
Government of India and the Government of Mauritius was constituted in
2006 to inter-alia put in place adequate safeguards to prevent misuse of
the India-Mauritian DTAC. Since then, JWG has had six rounds of meetings.
Consistent efforts are being made by the Indian Government to find

mutually acceptable solutions for addressing India®"s concerns.

India does not have a DTAA with Cayman Islands. India has taken steps
to conclude a Tax Information Exchange Agreement (TIEA) in line with
International standards, with Cayman Islands, as India does not want to

enter into DTAA with Cayman Islands.
Mitigation of financial hardship of common man

1683. SHRI RAJKUMAR DHOOT: Will the Minister of FINANCE be

pleased to state:

(a) whether it is a fact that while reviewing its current year
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performance, Government is satisfied that it could mitigate Financial

hardship of any section of society of common man;
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(b) if so, the details thereof;

(c) what s its targets, Tfor secondary preference, agenda

thereafter; and

(d) the special step being taken to ensure hundred per cent

accomplishment on them is achieved against any odds?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN
MEENA): (a) to (d) The Reserve Bank of India (RBI) has issued directives
to banks on lending under Priority Sector. As per extant guidelines of
RBI on Priority Sector Lending (PSL) available at www.rbi.org.in), the
Domestic Commercial Banks have to lend 40% of their Adjusted Net Bank
Credit (ANBC or credit equivalent amount of off-balance sheet exposure,
whichever is higher) under PSL. For the foreign banks, this target is 32%

of ANBC.

Within overall PSL target, Domestic Scheduled Commercial Banks have
to lend 18% of ANBC to agriculture sector and 10% to weaker sections,
comprising of small & marginal farmers, artisans, SCs & STs, advances to
Self Help Groups (SHGs), advance under Government sponsored schemes such
as Swarnjayanti Gram Swarojgar Yojana (SGSY), Differential Rate of
Interest (DRI), Swarna Jayanti Sahari Rojgar Yojana (SJSRY) etc. and

loans to distressed people to prepay their debt to informal sector.

As per RBI data (latest available), the total loans outstanding under

PSL as on 31st March, 2009 under various sub targets was:

(Rs. 1n crore)

Sectors Loan outstanding as on 31st March, 2009
Overall PSL 9,65,773
Agriculture 3,74,273
Weaker Sections 1,82,687
Education Loans 27,710
Housing Loans 2,10,053
Micro and Small Enterprises 2,57,361

Source: RBI
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Domestic Scheduled Commercial Banks having shortfall in lending to
PSL target (40% of ANBC) and/or agriculture lending target (18% of ANBC)
and/or weaker section lending target (10% of ANBC) are allocated amounts
for contribution to the Rural Infrastructure Development Fund (RIDF) with

NABARD or Funds with other Financial Institutions, as specified by RBI.
Kisan Credit Card Scheme

1684. SHRI RUDRA NARAYAN PANY: Will the Minister of FINANCE be

pleased to state:

(a) the number of farmers who have been provided Kisan Credit Cards

(KCC) during the last three years;

(b) the total amount distributed to the farmers, till date, since

the inception of the Kisan Credit Card Scheme;

(c) the total number of farmers benefited with the scheme till now;

and

(d) the present status of recovery of loan given to the farmers

through KCC?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN
MEENA): (a) National Bank for Agriculture and Rural Development (NABARD)
has reported the number of Kisan Credit Cards (KCCs) issued to the

farmers all over India during the last three years as under:-

SI.No. Year Total no. of farmers who have been

issued KCC during the year

1 2007-08 8469602
2 2008-09 8592473
3 2009-10 7849966

(b) to (d) The KCC Scheme was introduced in August 1998, to provide
adequate and timely credit to farmers in a hassle free and cost effective
manner. The Scheme is being implemented by Cooperative Banks, Regional
Rural Banks and Commercial Banks throughout the country. The banking
system has issued 925.17 lakh KCCs cumulatively as on 31 March 2010,
since inception. An amount of Rs. 4,17,326 Crores has been sanctioned

under KCCs till 31 March 2010, since the inception.
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Listing of 35 PSUs on stock market

1685. DR. T. SUBBARAMI REDDY: Will the Minister of FINANCE be

pleased to state:

(a) whether Government has decided to list 35 Public Sector
Undertakings (PSUs) on stock markets over next five years which will get

almost Rs.1.5 lakh crores as revenue from this listing;
(b) whether the Ministry has accorded approval in this regard;

(c) whether iIn addition India is also to sell stakes in ten PSUs
including Mineral and Metal Trading Corporation of India Ltd. (MMTC),
Coal India, Steel Authority of India Ltd. (SAIL), Rashtriya Ispat Nigam
Ltd. (RINL) and Shipping Corporation of India; and

(d) whether the Cabinet has already approved for SAIL disinvestment

in the current financial year?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN
MEENA): (&) No, Sir.

(b) Not applicable in view of reply to (a) above.

(c) Government is considering stake sale through public offerings in
MMTC Ltd., Coal India Ltd., Steel Authority of India Ltd., Shipping
Corporation of India, Power Grid Corporation of India Ltd., Manganese Ore

India Ltd. and Hindustan Copper India Ltd.

(d) Government has approved 10% Further Public Offer and 10% of
Offer For Sale out of Government shareholding of 85.82% in SAIL.

Setting up Aayakar Seva Kendras

1686. SHRI MOHAMMAD ALl KHAN: Will the Minister of FINANCE be

pleased to state:

(a) whether Government is setting up more Aayakar Seva Kendras in

some cities soon;

(b) if so, the details thereof, State-wise especially in Andhra

Pradesh;

(c) the parameters adopted in the setting up of such Kendras; and
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(d) the funds proposed to be released for such Kendras, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (&) Yes.

(b) 1t has been decided to set up Aayakar Seva Kendra at 11
locations during the financial year 2010-11. The state-wise details are

given below:

SI.No. State Location

1. Orissa Bhubaneshwar

2. Tamil Nadu Coimbatore

3. Gujarat Gandhinagar and Surat
4. Assam Guwahati

5. Madhya Pradesh Indore

6. West Bengal Kolkata & Chinsurah
7. Punjab Ludhiana

8. Jharkhand Ranchi

9. Rajasthan Udaipur

It is intended to set-up Aayakar Seva Kendras through out the country

(including the State of Andhra Pradesh) in a phased manner.

(c) The pilot was initiated at 3 locations i.e. Pune, Kochi and
Chandigarh. The scheme is being extended to 11 more cities including 4
State capitals and other mid-size cities in different regions of the

country.

(d) No separate funds are being released for setting-up of Aayakar
Seva Kendras as of now. The concerned Chief Commissioners of Income Tax

are incurring the expenditure out of the allotted budget grant.
Outstanding loan against NRIs

1687. SHRIMATI KUSUM RAIL: Will the Minister of FINANCE be pleased
to refer to answer to Unstarred Question 4187 given in the Rajya Sabha on

4th May, 2010 and state:
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(a) the details of the follow up process adopted for cases where

such huge amounts are due;
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(b) the details of securities provided by borrowers 1in accounts

mentioned and whether these securities has been exploited;

(c) the details of process followed before the settlement was deemed

appropriate and the methodology of settlement;

(d) whether the interest was waived and how the paying capacity of

borrower was evaluated; and

(e) the details of outcome of police case filed and the details of

follow-up in the case?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN
MEENA): (a) To improve asset quality of the banks and to create a good
recovery climate, the Reserve Bank of India (RBI) and the Government have
taken various steps which, inter-alia, include prescribing prudential
norms for provisioning and classification of non-performing assets,
guidelines for prevention of slippages, Corporate Debt Restructuring and
other restructuring schemes, One Time Settlement schemes, enactment of
the Securitisation and Reconstruction of Financial Assets and Enforcement
of Security Interest (SARFAESI) Act, 2002, the Credit Information
Companies (Regulation) Act, 2005, and the Recovery of Debts due to Banks
and Financial Institutions (DRT) Act, 1993 etc.

(b) to (d) In the case of M/s K.K. Maratz, engaged in export of
electronics and textiles, which had obtained credit facilities of
Rs.48.10 crore from Bank of India, Osaka Branch, the account went out of
order and was classified as Non-Performing Asset (NPA) on 01.01.1998. The
account was also treated as fraud as the borrowers and guarantors were
absconding from Japan. The matter was reported to police authorities in
Japan. Subsequently, the borrowers were traced at Dubai. It was observed
that there was no security available against this account and hence, the
branch entered into a compromise settlement with the borrowers for Rs.
22.70 crore (equivalent to present outstanding in the account), which was
also agreed by the Management Committee of the Bank and accepted by the

borrowers.

While RBI advises banks from time to time to take adequate care to
ensure that the compromise settlements are done in a fair and transparent

manner, commercial banks can frame their own Board approved policy for
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compromise settlement of the Non-Performing Assets based on
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RBI"s extant guidelines. Considering all available ways and means, the
bank has tried to ensure to recover its dues to the maximum extent

possible at minimum expense/sacrifice on the part of the bank.

(e) The Bank of India, Osaka (Japan) made discrete enquiries to
initiate legal action against the Directors/Guarantors in Dubai. Since
the case of action was outside Dubai, the Bank has informed that its
Osaka Branch was not able to proceed against the Directors/Guarantors as

per Dubai laws.
Salary revision of insurance employees

1688. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of FINANCE be

pleased to state:

(a) whether there is strong resentment among the employees of all
categories of General Insurance Company and Life Insurance Company as

there long term settlement has not yet been signed; and

(b) if so, by when Government is clearing the salary revision of

insurance employees?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN
MEENA): (a) and (b) As per the Life Insurance Corporation of India Act.
1956 and General Insurance Business (Nationalization) Act. 1972 the
Central Government is empowered to consider and notify the revision of
wages of various classes of employees of public sector insurance
companies. For this purpose the Life Insurance Corporation of India (LIC)
and Public Sector General Insurance Companies 1in consultation with
various employees Unions/Associations submit a detailed proposal for wage
revision to the Central Government. This process has just concluded in
both the organizations and shortly they will be sending their

recommendation to the Government.
Exposure of banking sector to real estate

1689. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of FINANCE be

pleased to state:

(a) the total exposure of the Indian banking system to the real

estate sector; and
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(b) the extent of restructuring / deferment / write-offs of such
loans that have been affected by public sector banks over the last two

years, year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN
MEENA): (a) The total exposure of the Indian Banking System (excluding
Regional Rural Banks and Local Area Banks) to the Real Estate Sector as

on 31 March 2010 was Rs.5,69,982 crore.

(b) The details of the extent of restructuring / deferment / write-
offs specific to Real Estate Sector loans, that have been effected by
Public Sector Banks is not generated in the Management Information System
of Reserve Bank of India. However, the total write-off (including
compromise settlements) effected by Public Sector Banks is Rs.7,217 crore

and Rs.10,966 crore for years 2008-09 and 2009-10, respectively.
Impact of current monetary policy

1690. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of FINANCE be

pleased to state:

(a) whether Government is aware of the effect of the current
monetary policy of low interest rates and liquidity, on creation of asset

bubbles; and

(b) if so, the steps being taken by Government to ensure that no
asset bubbles are being created and there is no disruptive effect of

correction of these asset bubbles on the banking system?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN
MEENA): (a) and (b) The Reserve Bank of India (RBI) followed an
accommodative monetary policy stance beginning mid-September 2008, by
reducing its policy rates (repo and reverse repo rate) and injecting
liquidity into the system to mitigate the adverse impact of the global
financial crisis on the Indian economy. Various measures initiated played
a crucial role in instilling confidence among market participants and in

ensuring that the economy recovered as early as possible.

However, in view of the rising inflation and the risk of it impinging
on inflationary expectations, RBI began the process of exit from the
expansionary monetary policy beginning October 2009. One of the reasons

for beginning the reversal of monetary easing was to avoid any potential
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asset price
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build up arising from the large amount of liquidity in the system. The
exit policy began with the termination of some sector-specific facilities
(such as the special refinance facility and the term repo facility) and
restoration of the statutory [liquidity ratio (SLR) of scheduled
commercial banks to its pre-crisis level in the Second Quarter Review of
October 2009. The provisioning requirement for advances to the commercial
real estate sector classified as "standard assets” was also raised from

0.4 per cent to 1.0 per cent.

Since January 2010, continuing the process of exit, the Reserve Bank
has so far cumulatively raised the CRR by 1 per cent to 6.0% of scheduled
bank*s net demand and time liabilities (NDTL), thereby absorbing
Rs.48,500 crore of surplus liquidity. The repo rate has been increased by
100 basis points to 5.75% and reverse repo rate has been increased by 125

basis points to 4.5% during 2010.
RBI guidelines regarding credit cards” fee

1691. SHRIMATI MOHSINA KIDWAI:
SHRI MAHENDRA MOHAN:
Will the Minister of FINANCE be pleased to state:

(a) whether the Reserve Bank of India (RBI) has recently directed
banks and financial institutions to strictly follow the guidelines
regarding transparency in charging interest rates and levying other fees

on credit cards for customers;
(b) if so, the details thereof;

(c) whether the various banks operating in the country either in
public sector or in private sector are charging different rates from

customers on credit cards and banks drafts etc.;

(d) whether the RBI guidelines/directives are openly being flouted
by such banks; and

(e) if so, the penal actions Government proposes to take against

such banks?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN
MEENA): (a) to (e) In order to ensure that Banks/ Non-Banking Financial

Companies (NBFCs) run their credit card operations in a fair and
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regulated manner, Reserve Bank of India (RBI) had issued Master Circular
on Credit Card operations on 1st July, 2010. These guidelines cover

various issues

127



concerning credit card operations like adoption of Fair Practice Code,
interest rates and other charges on protection of customers against

wrongful billing, liabilities and responsibilities of the banks, etc.

In terms of RBI circular dated 9th July, 2010, banks have been
advised to strictly adhere to the guidelines contained in the Master
Circular on credit card operations both in letter and spirit, failing
which RBI shall be constrained to initiate suitable penal action,
including levy of monetary penalties, under the relevant statutory

provisions.

Service charges are decided by individual banks on their own, having
regard to cost of rendering various services and as such there is no
uniformity in the service charges for credit cards and issuance of demand
drafts by different banks. Since the RBI has not fixed rates to be
charged on their services and banks are free to determine interest rates
and service charges, there is no violation of RBI guidelines/ directives
by banks. Under the Banking Ombudsman Scheme, 2006 as amended in
February, 2009, Banking Ombudsman can award compensation upto Rs. 1.00
lakh in case of complaints arising out of credit card operations by
banks, taking 1into account the loss of time, expenses incurred,

harassment and mental anguish suffered by the complainant.
Trading turnover of top companies in NSE

1692. SHRI MOHAMMED ADEEB: Will the Minister of FINANCE be

pleased to state:

(a) the percentage of turnover made by top 10 companies in National
Stock Exchange (NSE) in the Cash Equity and Equity Futures and options

segments;

(b) the daily square off turnover out of total turnover in NSE and
daily delivery turnover out of total turnover in the Cash Equity and

Equity Futures and Options segments; and

(c) how much percentage of total turnover is through foreign

brokerage firms and through Indian brokerage houses?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN
MEENA): (@) In cash equity segment of the National Stock Exchange (NSE),

the top 10 companies accounted for about 24% of the turnover during the
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period April to June 2010. Equity stock futures and options
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contracts on top 10 companies accounted for about 38% of the turnover

during the period April to June, 2010.

(b) During the period April to June 2010 client level delivery
percentage in cash equity at NSE was about 36%. In Futures & Options
(F&0O) segment, daily intra-day square off turnover accounted for about

67% of the total turnover during the period.

(c) Brokerage firms where foreign entities have direct or indirect
controlling interest accounted for about 12% and 9% turnover of the cash
equity and F&0 segment respectively during the period April to June,

2010.
Conduct of custom officials at Kandla Port

1693. SHRI PARIMAL NATHWANI: Will the Minister of FINANCE be

pleased to state:

(a) whether it is a fact that due to lack of proper infrastructure
and harassment by custom officials at Kandla Port, one of the important
ports of India due to its location, business has shifted out to other

ports and thereby affecting revenue of the port;

(b) whether maximum number of appeals filed with the Commissionerate

at Ahmedabad are relating to users of Kandla Port; and

(c) what steps Government is planning to take through Central Board
of Excise & Customs (CBEC) for resolving these problems faced by the

importers and exporters through Kandla Port?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (@) No, Sir. There is no shifting of business to other
ports. The volume of cargo as well as Customs revenue from the Kandla

Port during 2009-10 has increased, as compared to the previous year.

(b) Yes, Sir. This is due to the quantum of work at Kandla port
being more in comparison to other places in the jurisdiction of the

Commissioner (Appeals) at Ahmedabad.

(c) Public Grievance Committee meetings and Open House meetings with

trade are conduced regularly to resolve any problems faced by trade.
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Impact of European financial crisis

1694. SHRI K.V. P. RAMACHANDRA RAO:
SHRI PRABHAT JHA:
SHRI Y. P. TRIVEDI:
Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that the Europe has been badly hit by the

recent financial crisis;

(b) if so, to what extent it has affected Indian market and the

industry; and
(c) what steps are proposed to be taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN
MEENA): (@) Some euro zone countries have been affected by crisis that
originated in Greece"s sovereign debt. It thereafter spread to other
countries due to investor concern about high fiscal deficit and public
debt and the effect on bank portfolios, which have been investors in the

sovereign debt of these countries.

(b) and (c) The crisis 1iIn Europe affected the Indian economy
temporarily through setback in portfolio flows, which soon rebounded due

to the resilience of the Indian economy.
Dual rate structure of GST

1695. SHRI V. HANUMANTHA RAO:
DR. T. SUBBARAMI REDDY :
Will the Minister of FINANCE be pleased to state:

(a) whether a meeting of Empowered Committee of State Finance
Ministers under the Chairmanship of Minister has proposed adoption of a
dual rate structure for the Goods and Service Tax (GST) both at the
Central level and State level with the revenue, so garnered, to be shared

equally;

(b) if so, whether there has been unanimity between the Centre and

States on the GST;

(c) if so, what were other recommendations made by the Empowered

Committee;
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(d) whether all the State Governments have fully agreed; and
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(e) if so, by what time GST would made applicable?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (a) The Empowered Committee of State Finance Ministers
has proposed adoption of a dual Goods & Services Tax (GST). There will be
two components of GST, viz., CGST and, SGST. The CGST will be levied and
collected by the Centre. The SGST will be levied and collected by the

States.

(b) There 1is unanimity of views on most of the design parameters

related to GST between the Centre and the States.

(c) The other recommendations of the Empowered Committee of State
Finance Ministers include (i) subsuming into GST the Central Excise Duty,
Additional Excise Duties, the Excise Duty levied under the Medicinal and
Toiletries Preparation Act, Service Tax, Additional Customs Duty,
commonly known as Countervailing Duty (CVD), Special Additional Duty of
Customs - (SAD), Value Added Tax / Sales tax, Entertainment tax (unless
levied by the local bodies), Luxury tax, Taxes on lottery, betting and
gambling, Cesses and Surcharges in so far as they relate to supply of
goods and services, Entry tax not in lieu of Octroi, (ii) retention of
exemption list under VAT for GST regime, (iii) adoption of IGST model for
inter-State transactions, (iv) compounding scheme for small dealers and

(v) adoption of PAN based registration system, etc.

(d) There is a broad consensus among States on the issues listed

above.
(e) The target date for introduction of GST is 1st April, 2011.
Shifting of secret bank accounts

1696. SHRI M.P. ACHUTHAN:
SHRI D. RAJA:
Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that in the last one year since Government
is trying to track down black money stashed in foreign banks, more than a
hundred Indians with secret accounts have shifted their black money from
Switzerland to banks in Dubai Free Trade Zone and Singapore fearing

regulatory and Government action; and
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(b) if so, the details thereof and how much money has been moved out

like this from Swiss Banks?
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (@) No such information is available with the Government

of India.
(b) Not Applicable.
Relaxation in rules of compulsory public float in listed companies

1697. DR. T. SUBBARAMI REDDY: Will the Minister of FINANCE be

pleased to state:

(a) whether Government is considering to relaxing rules of
compulsory public float of 25 per cent in listed companies following a

number of representation received;

(b) whether the Ministry has pointed out that if there iIs any need
for any modification, correction, amendment or any amplification, it will

be carried out;

(c) whether PSU Chiefs had approached the Ministry pointing out
issues involved in implementation of the new guidelines, that were

announced by it; and

(d) whether Government®s intention to increase public shareholding
in listed companies was Tfirst articulated by the Minister in this Budget

to raise the threshold for non-promoter?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN
MEENA): (a) Yes, Sir.

(b) In the dynamic context of financial markets, divergent views
keep coming and the Government would take decision responding to evolving

situations at appropriate time.
(c) No, Sir.
(d) Yes, Sir.
Extension of DTC to SEZs

1698. SHRI R. C. SINGH: Will the Minister of FINANCE be pleased

to state:

(a) whether it is a fact that the Commerce Ministry has asked the

Ministry not to extend the proposed Direct Tax Code (DTC) to Special
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Economic Zones (SEZs) in the country;
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(b) if so, the details thereof;
(c) whether any decision has been taken on the request;
(d) if so, the details thereof; and

(e) if not, the reasons therefor and the impact that it has on the

SEZ policy as a whole?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (&) to (e) The draft Direct Taxes Code (DTC) along with
a Discussion Paper was released for public discussion in August, 2009.
The Discussion Paper mentioned that profit-linked incentives are
inherently inefficient. Essentially, a profit-linked incentive is
regressive iIn nature. Consequently, there is an inbuilt incentive for
laundering and shifting of profits to the exempted activity. Since profit
is the basis for exemption, there is no incentive for investment and
upgradation during the period of tax holiday. Such profit-linked
incentives also lead to significant loss of revenue and encourage rent-
seeking behavior. Therefore, the Code proposes to substitute the
currently available profit-linked incentives by investment-linked
deductions for specified sectors including SEZ developers. Investment-
linked incentives are better directed instruments since they are
performance based and target the incentive specifically to the capital
investment. With regard to the profit-linked incentives available to

SEZs, the draft Direct Taxes Code (DTC) proposed the following:

(i) provision for profit-linked deduction currently available to SEZ
developers for the unexpired period for all SEZs which are notified

on or before the commencement of DTC;

(i) provision for an investment-linked deduction for all SEZ developers

notified on or after the date of commencement of the DTC;

(iii) Minimum Alternate Tax (MAT) and Dividend Distribution Tax (DDT)

to be levied on SEZ developers;

(iv) no protection of the profit-linked deduction available to SEZ units
for the unexpired period of the deduction left to them after the date

of commencement of the DTC;

(v) no tax benefits for SEZ units set up on or after the date of
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commencement of the DTC; and

(vi) MAT on all SEZ units.
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A number of inputs, including from the Ministry of Commerce, were
received on the proposals outlined in the draft DTC and Discussion Paper.
These inputs have been examined and the major issues on which various
stakeholders have given their views have been identified. These issues
have been addressed in the form of a Revised Discussion Paper which was

released in June, 2010.

The revised Discussion Paper modifies the proposals for SEZ units to
also protect the profit-linked deduction for the unexpired period for SEZ

units beginning operations before 31.3.2011.
Development of minority concentrated district

1699. SHRI MOINUL HASSAN: Will the Minister of FINANCE be pleased

to state:

(a) whether it is a fact that Public Sector Banks have not any

comprehensive plan to develop the minority concentrated districts;
(b) if so, the reasons therefor; and

(c) the details of the plan of banks for development of such

regions?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN
MEENA): (a) to (c) Government of India introduced the "Prime Minister"s
New 15-Point Programme for the Welfare of Minorities'™, an important
objective of which is to ensure an appropriate percentage of the Priority
Sector Lending (PSL) is targeted for the minority communities and the
benefits of various Government sponsored schemes reach the disadvantaged

sections of minority communities.

Accordingly, RBI has issued necessary instructions to aLl Scheduled
Commercial Banks (SCB) vide its circular No. RPCD.SP.22/09.10.01/2006-07
dated September 1, 2006 advising them to ensure that within the overall
target of 40% of Adjusted Net Bank Credit (ANBC) for PSL and the sub-
target of 10% for the Weaker Sections of PSL, sufficient care Is taken to
ensure that minority communities also receive an equitable portion of the
credit. This is also required to be kept in view by Lead Banks while

preparing District Credit Plans.

Further, consequent to a Cabinet decision, the Public Sector Banks
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(PSBs) were advised in October, 2007 to step up their lending to Minority
Communities to the extent of 15% of their PSL by the end of March 2010.
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With a view to ensure smooth credit flow to minority communities, the
following action plan has been undertaken by the Public Sector Banks, in

the identified Minority concentration Districts:
- Special cells headed by a senior “Nodal® Officer have been setup;

- Organizing Entrepreneur Development Programmes so that the members of
the minority communities in these areas are enabled to derive the

benefit of various programmes being financed by the banks;

- Depending upon the major vocation and type of activity undertaken by
large sections of the people in the districts, suitable programmes
are organized in co-operation with State Government, District
Industries Centre, SIDBI, State Technical Consultancy Organization,
Khadi and Village |Industries Commission and other voluntary
organizations which are fully equipped to impart such training and

orientation.

- New bank branches to ensure easy access to bank credit are being

opened;

- Disposal of loan applications of minority communities and share of

minority women in total micro-credit are being monitored;

- The Lead Banks sensitize and motivate the staff posted to identified
districts through proper training to assist the minority communities

under various credit schemes;

- Organizing sensitization workshops for bank officials regarding micro

credit/ lending to SHGs with the help of DDMs of NABARD.
MCI ban on doctors accepting gifts

1700. SHRI SABIR ALI: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that the erstwhile Medical Council of India
(MC1) Tfailed to enforce ban on gifts to doctors by pharmaceutical

companies;
(b) if so, the reasons therefor;

(c) whether the new panel replacing the MCI is also not showing

interest in strictly enforcing the ban; and
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(d) if so, what steps are proposed to be taken iIn the matter?
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THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI DINESH TRIVEDI): (@) to (d) The Ministry of Health and Family
Welfare, in consultation with Medical Council of India, has amended the
Indian Medical Council (Professional conduct, Etiquette and Ethics)
Regulations, 2002, on 10.12.2009. The amendment strictly prohibits the
doctors from accepting gifts, travel facilities, hospitality, cash or
monetary gains or any other favour from any pharmaceutical and allied
health sector industry for self or family members. 1f the doctors/medical
practitioner is found to be guilty, the appropriate Medical Council may
award such punishment as deemed necessary or may direct the removal
altogether or for a specified period from the register, the name of the

delinquent doctor.
Adulteration of eatables

t1701. SHRIMATI BIMLA KASHYAP SOOD: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether it is a fact that these days all the eatables have been

found adulterated in the country;

(b) whether harmful colours and chemicals are being used freely in
pulses, fruits and vegetables, which is hazardous to the lives of crores

of people of the country;

(c) whether it is also a fact that the adulterated eatables have

been found in the banquet hosted by Prime Minister; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI DINESH TRIVEDI): (@) and (b) The implementation of Prevention of
Food Adulteration Act, 1954 and Rules, 1955 is entrusted to the Food
(Health) Authorities of the States/U.Ts. According to the information
provided by the States/U.Ts. Governments, the percentage of adulteration
in food articles that includes the cases involving use of non-permitted
colours or other chemicals in pulses, fruits or vegetables, have declined
from 8.44 percent of the samples collected in 2006 to 7.73 percent in
2008.

(c) and (d) Prime Minister"s Office has informed that they have no

such information.
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Non-compliance of disaster management guidelines by hospitals in Delhi

1702. SHRI KALRAJ MISHRA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that the experts in the All India Institute
of Medical Sciences (AIIMS) and in other hospitals in the National
Capital Territory (NCT) of Delhi do not comply with the safety guidelines

on disaster management;
(b) if so, the reasons therefor; and

(c) the efforts made or being made to make these hospitals comply
with the guidelines on disaster management applicable in case of chemical

and biological disaster?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI DINESH TRIVEDI): (&) No.

(b) Does not arise.

(c) In respect of the Central Government Hospitals in Delhi, namely
Dr. Ram Manohar Lohia Hospital, Safdarjung Hospital and LHMC Hospital &
Associated Hospitals and All India Institute of Medical Sciences (AIIMS),
Disaster Management Committees have been set up to address Mass Casually
Management. At present these hospitals are not equipped to deal with

Chemical and Biological disasters.
Recommendation for derecognition of dental colleges

t1703. SHRI KALRAJ MISHRA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether a committee appointed by the Central Government has
recommended for the derecognition of 25 of the 39 dental colleges who

have applied for renewal; and

(b) if so, the steps Government is taking to prevent jeopardizing

the future of students studying in such colleges?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI DINESH TRIVEDI): (a) A three Member Committee was constituted under
the Chairmanship of Director General of Health Services to give personal

hearing to those Dental Colleges who have not
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been recommended by the Dental Council of India for start of new colleges
and renewal cases. The above Committee had considered 92 cases and
recommended 15 cases for reconsideration by the Dental Council of India.
Out of this, Dental Council of India recommended for establishment of
only one new dental college and one renewal case which were granted

permission.

(b) The process of recognition and permission to renew admission is
based on provisions of the DClI Regulation 2006 framed under the Dentists,
Act, 1948. Those Dental Colleges which do not meet the parameters in
respect of infrastructure and teaching faculties are not granted
permission. Non-grant of renewal permission would only amount to stoppage
of fresh admission into the first year of the relevant academic year.
However, students admitted in previous years would continue their

studies.
Safety of workers in private sector hospitals

1704. SHR1 PARSHOTTAM KHODABHAI RUPALA: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state the steps taken by the
Ministry for safety of workers of private sector hospitals from being

infected by various diseases?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI' DINESH TRIVEDI): It 1is primarily the responsibility of State
Governments to take steps for safety of workers of private sector

hospitals from being infected by various diseases.

However, National Guidelines on Hospital Waste Management, based on
Bio-medical Waste (Management & Handling) Rules were framed and
circulated by Ministry of Health & Family Welfare to all the states in
2002. As per these rules, Hospital & Health care authorities have to
ensure supply of personal protective equipments to Hospital staff. The
Hospital staff to be immunized against Hepatitis B and Tetanus and make
them aware about the risk involved in handling bio-medical waste. Also,
the National Blood policy and action plan for Blood Safety have been

developed by National AIDS Control Organization.
Funds for NRHM and ANM schools

t1705. SHRI DHIRAJ PRASAD SAHU: Will the Minister of HEALTH AND
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(a) the amount sanctioned for the National Rural Health Mission
(NRHM) programme and Auxiliary Nurse and Midwife (ANM) schools to various
States including Jharkhand during 2009-10 and the number of such schools

likely to be opened in the country, State-wise; and

(b) the details of proposals pending for Government"s approval in

this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI DINESH TRIVEDI): (@) and (b) A statement of funds sanctioned during
2009-10 under NRHM to the States/UTs is given in the Statement-1 (See
below). An amount of Rs. 73.22 crore was sanctioned during 2009-10 for
ANM schools including. training of ANMs under NRHM to the States
including Jharkhand 1is given in the Statement-11 (See below). It is
proposed to open 132 ANM Schools in those districts of High Focus States
where there is no such school for which proposals have been invited
recently. So far, twenty proposals for opening of ANM Schools have been
received from four States (ten from Bihar, four from Orissa, one from
Rajasthan and five from Uttarakhand) which are under process for approval

in the Ministry and no such proposal is pending.
Statement-1I

Funds sanctioned under NRHM during the Financial Year 2009-10

SI.No. State/U.T.
2009-10
Amount Sanctioned Expenditure

1 2 3 4
1 Andaman & Nicobar Island 13.98 19.64
2 Andhra Pradesh 707.87 702.04
3 Arunachal Pradesh 57.33 51.04
4 Assam 813.75 730.83
5 Bihar 648.77 815.96
6 Chandigarh 9.44 6.82
7 Chhattisgarh 261.65 216.66
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1 2 3 4
8 Dadra & Nagar Haveli 4.01 3.74
9 Daman & Diu 3.96 3.41
10 Delhi 83.04 65.53
11 Goa 12.42 14.96
12 Gujarat 499.89 608.73
13 Haryana 188.42 227.01
14 Himachal Pradesh 97.98 132.84
15 Jammu & Kashmir 130.64 154.83
16 Jharkhand 178.90 167.14
17 Karnataka 436 .47 586.29
18 Kerala 237.61 360.77
19 Lakshadweep 1.80 2.34
20 Madhya Pradesh 604 .80 728.13
21 Maharashtra 959.32 1005.28
22 Manipur 81.44 57.96
23 Meghalaya 79.77 50.57
24 Mizoram 49.88 51.20
25 Nagaland 73.87 55.36
26 Orissa 470.19 589.10
27 Puducherry 10.59 11.72
28 Punjab 221.74 215.03
29 Rajasthan 726.11 930.70
30 Sikkim 24.91 30.87

150



1 2 3 4

31 Tamil Nadu 605.81 692.73
32 Tripura 111.75 76.22
33 Uttar Pradesh 1956.51 2246.46
34 Uttarakhand 130.83 115.53
35 West Bengal 729.17 696.75

GRAND TOTAL 11224.61 12424.19

Note: The above Statement excludes provision for commodity assistance (free supply
of contraceptives vaccines for Routine Immunization, needles and syringes, cold
chain equipment), Oral Polio Vaccines and condoms. Further, the expenditure figures
are provisional as the Statutory Audit of the Infrastructure Maintenance for the
funds transferred through treasure Route is not complete in some States by the

States Account General.
Statement-11
State-wise Allocation of Grants during 2009-10 for ANM Schools

(Rs. in lakhs)

SI.No. Name of State/UT Amount Sanctioned
1 2 3
1. Andhra Pradesh 704.12
2. Bihar 148.36
3. Chhattisgarh 135.04
4. Goa 34.12
5. Gujarat 216.56
6. Haryana 138.88
7. Himachal Pradesh 150.08
8. Jammu & Kashmir 247.28
9. Jharkhand 341.04
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10. Karnataka 382.76
11. Kerala 104.04
12. Madhya Pradesh 879.88
13. Maharashtra 756.08
14. Orissa 361.52
15. Punjab 163.72
16. Rajasthan 914.48
17. Tamil Nadu 124.68
18. Uttar Pradesh 473.00
19. Uttarakhand 37.52
20. West Bengal 214.84
Total - Other States 6528.00
1. Arunachal Pradesh 3.12
2. Assam 462.24
3. Manipur 41.56
4. Meghalaya 104.84
5. Mizoram 39.00
6. Nagaland 20.36
7. Sikkim 18.76
8. Tripura 10.12
Total - NE Region 700.00
Total - All States 7228.00
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UTs with Legislature
1. Delhi -
2. Puducherry -
Total - UTs with Legislature -

UTs without Legislature -

1. Andaman & Nicobar Islands 93.53
2. Chandigarh -
3. Dadra & Nagar Haveli -
4. Daman & Diu -
5. Lakshadweep -
Total - UTs without Leg. 93.53
Total - UTs 93.53
GRAND TOTAL 7321.53

Assistance to Rajasthan under NRHM

t1706. SHRI ASHK ALI TAK: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the details of the financial assistance provided to Rajasthan

under the National Rural Health Mission (NRHM) during the past two years;

(b) the number of various types of posts sanctioned under NRHM and

the period for which they have been sanctioned;

(c) whether the State Government has made appointments to the

sanctioned posts; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI' DINESH TRIVEDI): (@) During the past two years, a Ffinancial
assistance of Rs. 798.15 crores during 2008-09 and Rs. 726.11 crore
during 2009-10 was provided to the State of Rajasthan under NRHM.
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tOriginal notice of the question was received in Hindi.
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(b) to (d) Under NRHM funds are provided to the States for engagement
of medical and paramedical staff on contractual basis such as Doctors,
Specialists, paramedics, ASHA etc. Actual appointment is made by the
respective State governments as per their requirements. As on 31st March,
2010, 8771 General Duty Medical Officers(GDMOs), 2434 Specialists at
CHCs, 17,471 Paramedics and 5,52,954 ASHAs, appointed on contractual

basis are in position, as per reports received from States/UTs.
Increase in cases of female foeticide

1707. DR. JANARDHAN WAGHMARE: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether Government is aware of the ever increasing incidents of
female foeticide in different parts of the country adversely affecting

the sex ratio creating thereby complex social problems; and
(b) if so, what effective steps are being taken to deal with them?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI DINESH TRIVEDI): (@) As per information received from National
Crime Record Bureau (NCRB), the number of reported cases of foeticide
were 125, 96, 73 and 107 (provisional) during the year 2006, 2007, 2008
and 2009 respectively.

(b) Pre-coneeption & Pre-natal Diagnostic Techniques (PC&PNDT) Act,
1994, prohibits the selection or determination of sex, before or after
conception. The efforts taken by the Government under PC&PNDT Act, 1994
for 1its effective implementaton include constitution of a National
Inspection & Monitoring Committee (NIMC), creating awareness on the issue
through various IEC mechanisms, sensitizing stake holders including the
jJjudiciary and public prosecutors, holding of workshops/seminars and
community awareness through Auxiliary Nursing Midwife (ANM) and
Accredited Social Health Activist (ASHA), as well as facility for on-line

filing of Form "F" by clinics for better implementation of the Act.
Participation of private practitioners under NRHM

1708. SHRI TARIQ ANWAR: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:
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(a) the projects sanctioned under the National Rural Health Mission

(NRHM) for providing health facilities in Bihar;
(b) the total amount allocated under this scheme for Bihar;

(c) whether Government will include private practitioners under this

scheme for providing health facilities in the rural areas; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI DINESH TRIVEDI): (@) The following programmes/schemes are
sanctioned under NRHM 1in the state of Bihar:- RCH Flexipool, NRHM
Additionalities, Pulse Polio, Routine Immunisation, National Diseases
Control Programme, Infrastructure Development, AYUSH related activities

etc.

(b) An amount of Rs.4193.06 crore has been allocated under NRHM
since the launch of NRHM.

(c) and (d) Under Family Planning and JSBY (MCH) there is a provision

of private practitioners for providing health services in rural areas.
Ayurved exams in regional languages

1709. SHRI PRAKASH JAVADEKAR: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether it is a fact that the Central Institute of Indian
Medicines has taken a decision to discontinue facility of appearing in

Ayurved exams in regional languages;
(b) if so, the details thereof; and
(c) what action Government is contemplating in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI S. GANDHISELVAN): (a) to (c) The Central Council of Indian Medicine
(CCIM) with the prior sanction of the Central Government made the
provision under the "Indian Medicine Central Council (Minimum Standards
of Education in Indian Medicine) (Amendments) Regulations, 1989 for
Ayurvedcharya courses that the medium of instruction/examination would be

Sanskrit, Hindi or any recognized language.
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However, the CCIM has recently reviewed the draft regulation and has
proposed the same as Sanskrit, English/Hindi. As per provision of Section
22 (2) the amended provision has been sent to all State Governments for
comments. Under Section 36 of IMCC Act, a final view is required to be
taken by the Central Government after getting the views of the State

Governments along with the recommendations of the CCIM.
Closure of public sector vaccine producing units

1710. SHRI NANDI YELLAIAH: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the detailed reasons for suspending India"s oldest vaccine
manufacturing units namely BCG Vaccine Laboratory (Chennai), Pasteur
Institute of |India (Coonoor) and the Central Research Institute
(Kasauli); producing 80-90 per cent 1in one year and reducing the

production to 15 per cent in the next year;

(b) whether Government has investigated into nexus between these

public sector units and private sector units;
(c) if so, the details thereof; and

(d) what is the shortest period involved in reviving these public
sector units in commencing the production of vaccines to meet the needs

of population at an affordable price?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI DINESH TRIVEDI): (@) The manufacturing Ulicenses of the three
Vaccine Manufacturing Units namely, the Central Research Institute,
Kasauli, the Pasteur Institute of India, Coonoor and the BCG Vaccine
Laboratory , Chennai were suspended by the Drugs Controller General of
India [DCG(1)] in January, 2008 since they were not found to be compliant
with the Good Manufacturing Practices (GMP) as provided under Schedule M

of Drugs and Cosmetic Rules, 1945.
(b) No.
(c) Does not arise.

(d) Order for revocation of suspension of licenses of these
Institutes have been issued to enable them to resume production and to

ensure that the production line is made fully compliant with
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GMP standards within three years. The three vaccine producing units have

initiated vaccine manufacturing process.
Proposed reforms in the health care sector

1711. SHRI SAMAN PATHAK: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government is seriously considering to bring reforms in

the health sector particularly in medical education;

(b) whether Government is aware that there is a huge cadre of para-
medical and allied health professionals including the medical laboratory
staff working in various scientific and clinical laboratories at various
levels of health facilities and is demanding a comprehensive legislation
or a regulatory body to bring about uniformity in educational, employment

and quality of medical laboratory services in the country; and
(c) if so, the steps Government proposes to take in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI DINESH TRIVEDI): (&) Yes.

(b) Yes.

(c) The Ministry 1is considering setting up of an overarching
regulatory body viz. National Council of Human Resources for Health
(NCHRH) with a dual purpose of reforming the current regulatory framework
and enhancing the supply of skilled manpower in the health sector. Apart
from regulating medical, dental and nursing education and professions,
the proposed Council would also regulate para-medical and allied health

education and profession.
PHCs in Rajasthan

1712. DR. GYAN PRAKASH PILANIA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether all the blocks of Rajasthan have Primary Health Centres
(PHCs) and the required staff;

(b) whether these PHCs at block level have buildings, physical

infrastructure and medical personnel, as on date;
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(c) if so, the details thereof, block-wise; and

(d) whether electricity, running water, medicines and other

facilities are available?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI DINESH TRIVEDI): (a) As per the data available in the Bulletin on
Rural Health Statistics, updated upto March, 2009, there are a total of
1503 Primary Health Centres (PHCs) functioning in the State of Rajasthan.

(b) and (c) As per the data available in the Bulletin on Rural Health
Statistics, updated upto March, 2009, 1473 PHCs are functioning from
Govt. Buildings and 30 are functioning from rent free panchayat/vol.

society buildings. The availability of staff at PHCs is as under:

Name of Post Number of staff in position
Health Worker [F] at Sub Centres and PHCs 15995
Health Assistants [F] /LHVs at PHCs 1358
Health Assistant [M] at PHCs 714
Doctors 1523
Pharmacists at PHCs and CHCs 2355
Lab Technicians at PHCs and CHCs 2065
Nurse Midwife/Staff Nurse at PHCs and CHCs 8425

(d) All the PHCs in Rajasthan have electric supply and regular water
supply. 1452 PHCs have telephone facility.

Monitoring quality of drugs

1713. PROF. ALKA BALRAM KSHATRIYA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(a) whether it is a fact that the responsibility of the drug
authorities is to ensure and monitor quality related issues for drugs in

India;

(b) if so, whether the drug authorities are restricting themselves
only to give permission for composition of medicines or generic medicine;

if so, the reasons therefor;
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(c) whether Government is aware that permission for drugs under
various trade marks of a single active pharmaceutical ingredient is

leading to exploitation of the public by pharma companies; and

(d) what steps Government has taken to refrain the drug authorities
to restrict to quality issues only and not promote trade marks of

medicines?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI DINESH TRIVEDI): (a) to (d) The Central Drugs Standard Control
Organisation (CDSCO) headed by the Drugs Controller General (India) and
the State Drugs Controllers are responsible for regulating the quality of
drugs in the country as per the provisions of the Drugs & Cosmetics Act,
1940 and the Drugs and Cosmetics Rules, 1945. Drugs are manufactured for
sale or for distribution under a valid license granted under the
aforesaid rules by the State Licensing Authorities appointed by the State
Governments. The Drugs and Cosmetics Act and Rules do not make any

distinction between branded and generic drugs.
Supply of sub-standard drugs to CGHS centres

t1714. SHRI KAPTAN SINGH SOLANKI: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether it is a fact that sub-standard drugs are being supplied
to Central Government Health Scheme (CGHS) centres of metropolitan cities

of the country, including Delhi;
(b) if so, the details thereof;

(c) whether Government is considering to take a positive step in

this regard; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI DINESH TRIVEDI): (@) and (b) Only one instance, during the last
year, of one medicine, viz Tab P10Z MF was found to be "not of standard
quality” in Kolkata. The stock of the medicine was returned to General

Medical Stores Depot.

(c) and (d) Medical Stores Depot (MSD) and Hospital Services
Consultancy Corporation Ltd.(HSCC) under the Ministry of Health and
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Family Welfare procure in bulk, from manufacturers/authorized

distributors, for supply to CGHS. The drugs are subjected to physical

tOriginal notice of the question was received in Hindi.
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inspection, drawing of samples from each batch and coding by Joint
Inspection Team consisting of three members from CGHS and MSD. A sample
each is sent immediately to two Central Government approved laboratories
for analytical testing. Only after receipt of satisfactory analytical
quality report, are medicines ready for being supplied to the CGHS. The

quality checking process usually takes a minimum of 30 days time.
Provision of computers for CGHS dispensaries

1715. SHRI JAlI PRAKASH NARAYAN SINGH: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(a) whether computers have been provided by Government to all
Central Government Health Scheme (CGHS) dispensaries of National Capital

Region during the last three years;

(b) whether computers at the CGHS Dispensary Ghaziabad are lying

idle and have not been connected with the Internet for a long time;

(c) if so, the officials responsible for the same and what are the

reasons therefor; and

(d) whether the computerisation of the dispensary would have reduced
the budget for medicines, and the patients would have also got the

medicines very quickly, than at present?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHR1 DINESH TRIVEDI): (a) Yes.

(b) to (d) CGHS dispensary in Ghaziabad is functioning from rented
flats and the facilities/infrastructure available there is not fit enough
to go ahead with computerisation process. In addition, CGHS dispensary in
Ghaziabad will soon shift into its own building, where wiring for
installation of computers, generators Tfor power back up have been
arranged. Application for internet connectivity has also been made to

telecom agency.

No official for the CGHS could be held responsible for non-

computerisation of CGHS dispensary in Ghaziabad.
Prescribing of high priced medicines by doctors

1716. SHRI P. RAJEEVE: Will the Minister of HEALTH AND FAMILY
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WELFARE be pleased to state:
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(a) whether it is a fact that most of the doctors prescribe high
priced medicines where cheap alternatives produced by public sector-

companies are available;

(b) if so, whether Government has decided to iIntervene in this

issue; and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI DINESH TRIVEDI): (a) to (c) No. Ministry of Health and Family
Welfare has issued instructions to all the Central Government Hospitals
and Autonomous Institutions under the Ministry to prescribe good quality
generic drugs/medicines. It has also been instructed that whenever any
branded drug/medicine is prescribed by the Central Government
Hospital/Autonomous Institutions, it shall invariably indicate any other

equivalent generic drug/medicine.
Family welfare centres in Himachal Pradesh

t1717. SHRIMATI BIMLA KASHYAP SOOD: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) the location-wise details of family welfare centres in Himachal

Pradesh, especially in rural areas;

(b) whether Government contemplates to open few more family welfare
centres in Himachal Pradesh, especially in backward, hilly and rural

areas;
(c) if so, the details thereof; and

(d) the details of amount allocated to Himachal Pradesh by
Government for maintenance of family welfare centres during the last

three years and whether the amount is adequate for this purpose?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI DINESH TRIVEDI): (&) As per the data available in the Bulletin on
Rural Health Statistics, updated upto March, 2009, a total of 2071 Sub
Centres, 449 Primary Health Centres and 73 Community Health Centres are

functioning in the State of Himachal Pradesh.

(b) and (c¢) The rural Sub Centres, Primary Health Centres and
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Community Health Centres are opened by respective State Government

depending upon their priorities and needs which is

tOriginal notice of the question was received in Hindi.
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incorporated in their annual Programme Implementation Plan (PIP). The
Union Ministry of Health and Family Welfare examines the same and funds
are released to State Governments under National Rural Health Mission
(NRHM) on the recommendations of the National Programme Coordination

Committee (NPCC) for actual implementation of the plan.

(d) Under National Rural Health Mission (NRHM), National Programme
Coordination Committee has approved an amount of Rs. 207.10 lakhs,
Rs.1801 lakhs and Rs. 2700 lakhs for financial years 2007-08, 2008-09 and
2009-10 respectively for Hospital strengthening and new

construction/renovation.
Funds allocated to Bihar under NRHM

1718. SHRI RAJNITI PRASAD: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the funds allocated to Bihar under National Rural Health Mission

(NRHM) and utilization thereof for the past three financial years;

(b) whether it is a fact that certain districts of Bihar are worst
affected by arsenic contamination and the underground water of these

districts are not fit for human consumption; and

(c) what helps are provided by the Ministry to the State Government

of Bihar to combat this problem?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI DINESH TRIVEDI): (@) During the past three years, an amount of Rs.
350.24 crores during 2007-08, Rs. 821.18 crore during 2008-09 and Rs.
648.77 crores during 2009-10 has been allocated to the State of Bihar
under the NRHM.

(b) and (c) As on 1.4.2010, there are 1590 arsenic affected
habitations spread over various districts of Bihar and details are given
in the Statement (See below). The Department of Drinking Water Supply,
Ministry of Rural Development supplements the efforts of the States by
providing technical and Tfinancial assistance under the National Rural
Drinking Water Programme (NRDWP) under which upto 65% funds can be
utilized for tackling water quality problems in rural areas. During 2010-
11, an amount of Rs. 341.46 crore has been allocated to the State of

Bihar under the NRDWP.
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No. of habitations affected by fluoride

Statement

and arsenic in Bihar

SI.N

[o]

No. of Arsenic-

District Name

affected habitations

No. of Fluoride-

affected habitations

Total* as Target** Total* as Target**

on marked on marked on

1.4.2010 on IMIS 1.4.2010 IMIS for

for 2010-11 2010-11
1 2 3 4 5 6
1 Araria 0 0 1 0
2 Arwal 0 0 0 0
3 Aurangabad 30 0 0 0
4 Banka 1812 170 0 0
5 Begusarali 0 0 84 33
6 Bhagalpur 224 94 159 17
7 Bhojpur (Aara) 0 0 30 0
8 Buxar 0 0 385 146
9 Darbhanga 0 0 5 3
10 Gaya 129 45 0 0
11 Gopalganj 0 0 0 0
12 Jamui 1153 0 0 0
13 Jehanabad 0 0 0 0
14 Kaimur (Bhabua) 81 77 0 0
15 Katihar 0 0 26 26
16 Khagaria 0 0 246 94
17 Kishanganj 0 0 0 0
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1 2 3 4 5 6
18 Lakhisarai 0 0 204 4
19 Madhepura 0 0 0 0
20 Madhubani 0 0 0 0
21 Munger 101 1 118 0
22 Muzaffarpur 0] 0 0 0
23 Nalanda 213 2 0 0
24 Nawada 108 103 0 0
25 Pashchim 0 0 0 0
Champaran
26 Patna 0 0 65 4
27 Purba Champaran 0 0 0 0
(Motihari)
28 Purnia 0 0 (0] 0
29 Rohtas 106 38 0 0
30 Saharsa 0] 0 0] 0
31 Samastipur 7 1 154 19
32 Saran 0 0 37 3
33 Sheikhpura 193 0 0 0
34 Sheohar 0 0 0 0
35 Sitamarhi 0 0 0 0
36 Siwan 0 0 0 0
37 Supaul 0 0 0 0
38 Vaishali 0 0 76 14
TOTAL 4157 531 1590 363

*Being updated on IMIS by States till June, 2010.

** Provisional. Complete data is to be entered on IMIS by the State.
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Cancer hospital in Rajasthan

t1719. SHRI ASHK ALl TAK: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the number of cancer patients In the country at present;

(b) whether it is a fact that the number of cancer patients is

increasing every year;

(c) if so, whether Government proposes to open separate cancer

hospital in Rajasthan;
(d) if so, by when; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI S. GANDHISELVAN): (@) As per information collected by Population
Based Cancer Registry Tfunctioning under the National Cancer Registry
Programme of the Indian Council of Medical Research, it has been
estimated that at any given point of time, there are 27 lakh cancer

patients in the country.

(b) According to the report of National Cancer Registry Programme,
Indian Council of Medical Research (ICMR) on "Time Trends 1in Cancer
Incidence Rates (1982-2005)", the number of cancer patients is growing

over the years at an average of approximately 1.2% per year.

(c) to (e) No. The Government has already recognized S.P. Medical
College, Bikaner as Regional Cancer Centre under the National Cancer
Control Programme for carrying out research activity and providing cost
effective comprehensive cancer care to the poor and needy cancer

patients.
Man-power shortage in mental healthcare sector

1720. DR. T.N. SEEMA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that there is a man-power shortage in the

mental healthcare sector;

(b) if so, the details thereof;

tOriginal notice of the question was received in Hindi.
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(c) whether Government has made any special fund allocation for this

purpose;

(d) whether Government has made any proposal for increasing the PG

posts for man-power development in mental health training centres;
(e) if so, the details thereof; and

() the steps taken for the development of mental healthcare

institutes?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI DINESH TRIVEDI): (@) and (b) Yes. As against an estimated
requirement of 11500 Psychiatrists, 17250 Clinical Psychologists, 23000
Psychiatric Social Workers and 3000 Psychiatric Nurses, approximately
3000 Psychiatrists, 500 Clinical Psychologitis, 400 Psychiatric Social

Workers and 900 Psychiatric Nurses are available.

(c) Manpower Development Scheme under the National Mental Health
Programme (NMHP) have been approved by the Government with a total budget
outlay of Rs. 408.011 crores for the 11th Five Year Plan.

(d) to (F) To provide an impetus Tor development of Manpower in
Mental Health, Government Medical Colleges, Government General Hospitals/
State run Mental Health Institutes are being supported for starting PG
courses or increasing the intake capacity for PG training in Mental
Health with support upto Rs.51 lakh to Rs. 1 crore per PG Department. The
support includes physical work for establishing/ improving department in
specialities and of mental health (Psychiatry, Clinical Psychology,
Psychiatric Social Work and Psychiatric Nursing), equipments, tools and
basic infrastructure (hostel, library, department etc.), support for

engaging faculty etc.
Prevention of multipuropse prescriptions by doctors and CGHS dispensaries

1721. SHR1 JAl PRAKASH NARAYAN SINGH: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(a) whether because of the non-computerisation of CGHS Dispensary at
Ghaziabad, a Pilot Project of the CGHS could not be had by the said

Dispensary;

(b) whether computerisation prevents purchase of one and the same
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medicine through multiple prescriptions for one patient only, as a result

of nexus between staff and unwanted elements;
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(c) whether Government is aware that after the purchase of medicines
through multiple prescriptions of several medical officers, such

medicines are sold in the black market; and

(d) whether Government would order probe through Central Vigilance

Comissioner or Central Bureau of Investigation (CBlI) to find the truth?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI DINESH TRIVEDI): (@) The CGHS dispensary at Ghaziabad, at its
present rented location, computerisation is not feasible. CGHS will shift
to its own building soon where action needed for computerisation has been
completed. On shifting to its own building, direct indenting for

medicines from manufacturers/suppliers will be done.

(b) Computerisation of the functioning of CGHS eliminates the

possibility of multiple indenting of the same medicines for a patient.
(c) No.

(d) If any instance is brought to the notice of CGHS then the same
will be thoroughly investigated.

Representation of ST community in medical colleges

1722. SHRI P. RAJEEVE: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that the existing guidelines of Medical
Council of India (MCI) which stipulate minimum of 40 per cent marks in
both entrance examination and plus two examination for those in the ST
category is a major obstacle for ensuring the required representation of

students from ST community in medical colleges;

(b) if so, whether Government has taken any steps to ensure the due

representation of ST students in Medical Education; and

(c) whether Government has proposed to make any suitable amendments

or relaxation in the Medical Council rules?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI DINESH TRIVEDI): (a) to (c) While the State Governments have not
pointed out any problem of shortage of filling up of SC/ST MBBS seats in

the States, in the recent past the Government of
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Kerala informed the Central Government that ST candidates of their State
are no able to qualify in the entrance examination getting admission
against the reserved seats due to the MCI norms which stipulate
requirement of 40% of marks in qualifying examination as well as entrance
examination for candidates belonging to SC/ST categories for admission to

MBBS course.

(b) Government of Kerala had proposed a legislation to relax the
requirement of 40% marks for ST candidates to enable those ST candidates
who have not acquired minimum marks in the qualifying examination to get
admission in MBBS/BDS courses. Ministry of Health and Family Welfare has

not agreed with the proposal of Government of Kerala.
Factors behind population growth

1723. SHRI KUMAR DEEPAK DAS: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether it is a fact that the population of India will be
highest in the world in 2050;

(b) if so, the steps to curb the population rise in the country;

(c) whether it is also a fact that the major factors of fuelling
population growth are the high infant mortality rate which leads to
demand for more children, women being married off before the age of 18,

teenage pregnancies and bigamy practices, etc.; and
(d) if so, the action taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI DINESH TRIVEDI): (@) and (b) At the current rate India"s population
is set to be highest in the world by 2050.

The Family Welfare Programme in India is voluntary in nature, which
enables a couple to adopt the family planning methods, best suited to

them according to their choice, without any compulsion or targets.

India adopted a comprehensive and holistic National Population Policy
(NPP), 2000, which provides a policy framework for advancing goals and
prioritising strategies to meet the reproductive and child health needs
of the people and to achieve net replacement level i.e. Total Fertility

Rate
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(TFR) of 2.1 by 2010. It is based upon the need to simultaneously address
issues of child survival, maternal health and contraception while
increasing outreach and coverage of a comprehensive package of
reproductive and child health services with Government, industry and the
voluntary non-Government sector working in partnership. Population
stabilization is also one of the objectives of National Rural Health
Mission (NRHM) launched in April, 2005, which gives a thrust on reduction

of infant mortality, maternal mortality and fertility rate.

(c) and (d) Major factors influencing population growth are unmet
need of Family Planning, Age at marriage and first childbirth and spacing
between births. There is a strong correlation between health indicators
like Maternal Mortality Rate and Infant Mortality Rate to population
stabilization. Hence the National Rural Health Mission (NHRM) launched in
2005, and under it, the Reproductive and Child Health Programme Phase 11,
seeks to improve the availability and access to quality health care
including Maternal and child Health Services particularly to rural
population throughout the country. Under this programme the steps taken

by the Government to reduce Infant mortality are:

- Doctors, Nurses and ANMs are being trained in essential New Born Care
including Resuscitation under the Navjaat Shishu Suraksha Karyakram

(NSSK) .

- Appointment of an Accredited Social Health,, Activist(ASHA) for every
1000 population to facilitate accessing of health care services by

the community;

- Referral systems including emergency referral transport. States have
been given flexibility for establishing systems for timely access for

mothers and newborns to transport services for emergency care.

- System strengthening of health facilities through flexi funds at sub
centre, Primary Health Centres (PHCs) and Community Health Centres

(CHCs) .
- Universal Immunization Programme.
- Integrated Management of Neonatal and Childhood Illnesses (IMNCI).

- Active Management of acute respiratory infections and diahorreal

diseases.
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Funding of NRHM

1724. SHRIMATI T. RATNA BAI: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

175



(a) whether Government is releasing funds to the National Rural

Health Mission (NRHM);

(b) if so, the details thereof during the last three years, State-

wise;
(c) the amount spent so far, State-wise;
(d) the achievements made so far; and
(e) the involvement of the private people in the mission?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI DINESH TRIVEDI): (a) to (c) Yes. Funds are being released under the
National Rural Health Mission (NRHM) to the States/UTs. The State-wise
details of funds released and the amount spent during the last three

years from 2007-08 to 2009-10 are given in the Statement-1 (See below).

(d) The progress achieved under NRHM so far are given in the

Statement-11 (See below).

(e) The NRHM provides for partnership with the non-Governmental

sector for the achievement of public health goals.
Statement-1|

Allocation, Release and Expenditure under NRHM during the

Financial Year 2007-08 to 2009-10

(Rs. 1In crores)

Sl. No. State/U.T. 2007-08 2008-09
2009-10
Release EXxp. Release Exp.- Release EXxp.
1 2 3 4 5 6 7 8
1 Andaman and 13.01 9.01 15.66 12.76 13.98 19.64

Nicobar Islands

2 Andhra Pradesh 608.94 505.18 638.73 700.13 707.87 702.04

3 Arunachal Pradesh 44.50 47.62 36.51 57.69 57.33 51.04

4 Assam 602.15 547.47 606.89 698.32 813.75 730.83
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1 2 3 4 5 6 7 8

5 Bihar 350.24 423.25 821.18 783.19 648.77 815.96
6 Chandigarh 6.45 4.11 5.31 6.47 9.44 6.82
7 Chhattisgarh 190.85 197.77 249.72 162.12 261.65 216.66
8 Dadra and 2.36 2.85 3.28 3.86 4.01 3.74

Nagar Naveli

9 Daman and Diu 1.98 2.43 2.85 2.41 3.96 3.41
10 Delhi 55.31 51.06 99.62 55.68 83.04 65.53
11 Goa 5.07 6.92 14.09 8.89 12.42 14.96
12 Gujarat 394.93 306.81 342.81 495.43 499.89 608.73
13 Haryana 115.79 98.57 165.02 187.73 188.42 227.01
14 Himachal Pradesh 52.41 56 .55 64.21 94 .84 97.98 132.84
15 Jammu and Kashmir 160.45 75.27 76.48 111.94 130.64 154.83
16 Jharkhand 159.15 124.99 247.27 299.30 178.90 167.14
17 Karnataka 297.32 275.29 437.84 428.94 436.47 586.29
18 Kerala 293.86 144.03 222.88 331.20 237.61 360.77
19 Lakshadweep 1.08 0.62 1.22 2.18 1.80 2.34
20 Madhya Pradesh 617.09 645.70 707.88 686.97 604.80 728.13
21 Maharashtra 672.52 550.76 587.43 873.15 959.32 1005.28
22 Manipur 49.27  40.99 56.58 62.06 81.44 57.96
23 Meghalaya 43.04 32.70 44.76 51.27 79.77 50.57
24 Mizoram 32.67 56.22 37.44 54.26 49.88 51.20
25 Nagaland 44.75 43.45 56.23 57.65 73.87 55.36
26 Orissa 387.16 295.07 388.05 .334.05 470.19 589.10
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27 Puducherry 4.71 7.14 5.12 7.29 10.59 11.72
28 Punjab 107.84 111.64 183.03 190.08 221.74 215.03
29 Rajasthan 660.90 537.65 798.15 909.16 726.11 930.70
30 Sikkim 34.27 13.39 19.88 50.62 24 .91 30.87
31 Tamil Nadu 546.56 392.74 501.60 534.42 605.81 692.73
32 Tripura 79.04 38.28 77.58 68.73 111.75 76.22
33 Uttar Pradesh 1258.77 956.47 1474.91 1546.06 1956.51 2246.46
34 Uttarakhand 89.20 72.74 98.44 132.48 130.83 115.53
35 West Bengal 525.23 335.33 539.79 563.75 729.17 696.75
GRAND TOTAL : 8508.87 7010.07 9628.44 10565.1011224.6112424.19

Note: The above Statement excludes provision for commodity assistance (free supply
of contraceptives vaccines for Routine Immunization, needles and syringes, cold
chain equipment), Oral Polio Vaccines and condoms. Further, the expenditure figures
are provisional as the Statutory Auidit of the infrastrucutre Maintenance for the
funds transferred through Treasure Route is not complete in some States by the

States ACs.
Statement-11
Achievements under National Rural Health Mission

The National Rural Health Mission has shown remarkable progress over
the years. It has successfully brought poor rural households back to
public system by providing doctors, drugs and diagnostics at health care

facilities.

2. Almost 7.94 lakh ASHAs and over 1 lakh Specialists, MBBS
Doctors, Nurses, ANMs. Paramedics, AYUSH Doctors have been added to the
system of health care. Also 5.52 lakhs ASHAs have been provided drug
kits.

3. 1,696 professionals (CA/MBA/MCA) have been appointed in the
States and 634 District level Program Management Units (PMUs) and 3,922

Block level Program Management Units (BPMUs) have been established to
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support NRHM.

4.  Further under Infrastructure Development 1.46 lakhs Sub centres
in the country
are provided with untied funds of Rs. 10,000 each. 4,94,085 Sub

Centres & Village Health and
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Sanitation Committees (VHSCs) have operational joint accounts of ANMs and
Village Pradhans for utilization of annual untied funds. 41,684 Sub

Centres are functional with second ANM.

5. Out of 4276 Community Health Centres, 3075 CHCs have been
selected for upgradation to IPHS and facility survey has been completed
in 2880 CHCs (including others also). 29,495 Rogi Kalyan Samities have

been registered at different levels of facilities.

6. In 363 districts, the Mobile Medical Units have been
operationalised till date. Under Janani Suraksha Yojana (JSY), 7.04 lakh
women were benefited in the year 2005-06, 29.31 lakh in 2006-07, 71.19
lakh in 2007-08, 85.42 lakh in 2008-2009 and 92.29 in the year 2009-2010.

7. With the help of Neonatology Forum, over 3.09,818 health care
personnel have been trained in Newborn Care 1in the country. Monthly
Health and Nutrition Days are being organized at the village level in
various States. The States have constituted 4.94 lakh Village Health and
Sanitation Committees. They are being involved in dealing with disease
outbreak. Also Convergence with ICDS/Drinking Water/Sanitation/NACO/PRIs
ground work is completed. School health programmes have been initiated in

over 26 States.

8. Project Implementation Plans (PIPs) of the States under NRHM are
apprised and funds are being released to the States after critical
scrutiny of PIPs. The first cut of Integrated District Health Action
Plans (DHAP) has been finalized for 617 districts.

Allocation for health over the mission period:

The allocation over the mission period until now has increased
significantly from Rs.6731.16 crores in 05-06 to Rs.15,440 in 10-11. The

year wise details are noted below:
- During the FY 2005-06, Rs. 6731.16 crore.
- During the FY 2006-07, Rs. 9065 crore.
- During the FY 2007-08, Rs. 11010 crore.
- During the FY 2008-09, Rs. 12050 crore.

- During the FY 2009-10, Rs. 14050 crore.
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During the FY 2010-11, Rs. 15440 crore.
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National Council for Health Human Resource:

To provide for the constitution of the National Council for Human
Resources in Health (NCHRH) has been set up for prescribing standards
with a view to the proper planning and co-ordinate development of medical
and allied health education throughout the country, promotion of
qualitative improvement of such education in relation to planned
quantitative growth, maintenance of a national live electronic register
of medical and allied health professionals and to provide for an
overarching framework for the regulation of human resources in health in
the country and proper maintenance of norms and matters connected

therewith or incidental thereto.
National Health Bill:

The proposed draft National Health Bill is a "framework law®, laying
down an overarching legal framework on health at the national level. This
is the Tirst step towards legally recognizing “right to health® while
locating it within a complex, cross-sectoral milieu of socio-economic
rights requiring multi-sectoral, multi-level, multi-actors, multi-pronged
legislative interventions of dedicated nature. It is a starting point for
developing and facilitating a coherent and uniform legal response to
issues of health, as against the existing fragmented and partial one.

This bill is under consideration.
Reform in Medical Education:

The health sector has a significant human resource gap across the
country and across the level of facilities with different skill sets. In
order to meet this challenge this Ministry proposes to introduce a three
and half year programme in Bachelor of Rural Medicine (BRM) recognized by

the Medical Council of India (MCI).

Besides, the States in their annual PIPs have introduced new schemes
to bring additional human resources in the public delivery system on
contract basis. Some of the incentive schemes for serving in rural areas
are additional weightage for Post-graduate studies with differential
weightage across the States. Multi-skilling of existing health personnel
to bring the requisite skills like anesthesia, Sillied Birth Attendant

(SBA) and more is being conducted as envisioned in the implementation
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framework.
Deaths due to Swine Flu

1725. PROF. P. J. KURIEN: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:
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(a) the details of deaths occurred in the country, State-wise, due

to the HIN1 Flu (Swine Flu) during the current bout of the disease; and
(b) the action taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI DINESH TRIVEDI): (@) Detail of deaths that occurred due to the HINI

flu (Swine Flu), State-wise is given in the Statement (See below).

(b) Government of India has alerted all States and Union Territories
for reviewing their preparedness for responding even to a worse case
scenario. States have been requested to assess requirement for drugs and
vaccines for the Ministry of Health & FW to arrange the same. Government
of India is maintaining adequate stock of drug Oseltamivir and HIN1
vaccine to vaccinate health care workers. A national level media plan has
been finalized by the Task Force in Information & Broadcasting Ministry.
Epidemiological trends, current status, guidelines and operating
procedures are made available to the States and public through the

website www.mohfw-hlnl.nic.in.
Statement

States/UTs that reported deaths due to Pandemic Influenza A HIN1 (Swine
Flu)
(1-May-2010 to 8-August-2010)

SI.No. State

No. of deaths

1. Delhi 5
2. Andhra Pradesh 15
3. Karnataka 21
4. Maharashtra 176
5. Kerala 76
6. West Bengal 3
7. Gujarat 14
8. Uttar Pradesh 2
9. Madhya Pradesh 1
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10. Orissa
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Shortage of ASHA workers in the country

1726. SHRI A. ELAVARASAN: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that according to Government norms there
should be one Accredited Social Health Acitivist (ASHA) worker for every

1000 people;

(b) whether it is also a fact that there is an estimated shortage of

74,000 ASHA workers in the country;
(c) if so, the details thereof; and
(d) the steps taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI DINESH TRIVEDI): (&) Yes, The general norm is "One ASHA per 1000
population®. However in tribal, hilly, desert areas, the norm could be

relaxed to one ASHA per large habitation.

(b) No, There 1is no shortage of ASHA workers. The States have

revised their targets.

Presently in country 8,20,585 (94.01%) ASHAs are selected against the
proposed targets of 8,72,807 ASHAs by the States.

(c) The revised increase in ASHA Target in current year (2010-11)
Project Implementation Plan is as per projection. Selection process for

remaining ASHA is going on in the States.

(d) Government of India 1is monitoring the ASHA selection and
pursuing the States for completing the targeted ASHA selection in current

year.
Healthcare programme for adolescent girls

1727. SHRIMATI KANIMOZHI: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the details of the <"Scheme for Menstrual Hygiene® which will
provide access to high quality sanitary napkins for adolescent girls in

rural areas;

(b) whether only 150 districts will be covered initially and the
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timeline by which the rest of the country will be covered;
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(c) how many adolescent girls are expected to benefit from this

scheme;

(d) the role to be played by Accredited Social Health Activists
(ASHAS) in this scheme; and

(e) how Self-Help Groups (SHGs) can contribute in making this scheme

achieve its potential?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI DINESH TRIVEDI): (a) to (c¢) The aim of the scheme for Promotion of
Menstrual Hygiene is to increase awareness among rural adolescent girls
on menstrual hygiene, increase access to and use of quality sanitary
napkins and ensure its" safe disposal in an environment, friendly manner.
In the first phase 150 districts will be covered. A decision to extend
the scheme to the rest of the country will be taken on the basis of the
experience in the first phase. As per the Scheme, 1.5 crore adolescent

girls in the age group of 10-19 years will be covered.
(d) The role of ASHA in this scheme will include the following:

i. Ensuring regular supply of Sanitary Napkins to the rural

Adolescent Girls.

ii. Mobilizing adolescent girls and conducting monthly meetings

of adolescent girls to promote menstrual hygiene.

(e) In selected districts, Self-Help Groups (SHGs) will be involved
in manufacture and sale of sanitary napkins as well as providing support
in the process of mobilization and awareness generation for the promotion

of menstrual hygiene among adolescent girls.
Extension of CGHS facility to staff of MPs

1728. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(a) whether it is a fact that the CGHS facility is provided to all
the Government servants in the country including the Members of

Parliament (MPS);

(b) if so, whether there is any provision for staff of MPs to avail

same TFacilities who are drawing salaries from the Secretariats of both
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the Houses of Parliament; and
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(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI DINESH TRIVEDI): (@) Serving Central Government employees residing
in areas covered by the CGHS are compulsorily covered by the CGHS.
Central Government employees staying in areas not covered by the CGHS are
provided health facility under provisions of Central Services (Medical
Attendance) Rules, 1944. In addition to serving Government employees,
CGHS is extended to MPs., Ex-MPs., central civil pensioners, Judges of

the Hon"ble Supreme Court etc.

(b) and (c) The CGHS is available only for serving and retired
Central Government employees. Private Secretaries or Personal Assistants
of Members of Parliament are not serving/retired Central Government

employees and, as such, not eligible for CGHS.
Re-emergence of HIN1 flu in Delhi

1729. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether it is a fact that the HINI Flu has again re-surfaced in
Delhi and some positive cases have been detected in the All India
Institute of Medical Sciences (AIIMS), Safdarjung Hospital and Pandit

Madan Mohan Malviya Hospital, etc.;
(b) whether the humid weather could lead to spread of the virus; and
(c) if so, the steps taken by Government to check it?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHR1 DINESH TRIVEDI): (&) Yes.

(b) There 1is no scientific study done in India to establish

association between humid weather and HIN1 flu virus.
(c) The following steps have been taken to contain Influenza A HIN1:

- The Community surveillance to detect clusters of influenza Ilike
illness 1is being done through Integrated Disease Surveillance

Project.

- 45 laboratories are testing Samples (26 in Government Sector and 19

in Private sector).
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States have identified hospitals and strengthening isolation
facilities including critical care facilities.To mitigate the impact

of pandemic states have opened up large number of screening centres.

Ministry of Health has stockpiled 40 million Oseltamivir capsules and
four lakh bottles of pediatric syrup has also been procured. About 23
million Oseltamivir Capsules and 3 lakh bottles have been distributed

to the States to manage the pandemic.

Personal Protective Equipements were provided to all States/UTs.
Adequate stock of Personal Protective Equipements are available with

Ministry of Health & FW.

Four Indian Companies [Serum Institute, Panacea Bio-tech and Bharat
Biotech, Zydus Cadilla] are in the process of manufacturing the
pandemic vaccine. All these companies except for M/s Zydus Cadilla
have entered into an advanced market commitment agreement and Rs.10
crores paid to each of these companies. Among these four, the
inactivated HIN1 vaccine of M/s Zydus Cadila Health Care Limited,
Ahmedabad and live attenuated HIN1 vaccine of M/s Serum Institute of

India Limited, Pune are available in the market.

As an interim measure, Government has imported 1.5 million doses of
pandemic HIN1 vaccine to vaccinate high risk group (health care
workers). This vaccine has been deployed to all States/UT

Administrations.

The State Rapid Response teams have been trained. Teams of Physicians
from all States/ UTs have been trained on clinical management.
Ministry of Health has provided funds for refresher training for all
District level Rapid Response Teams. Training of
private®practitioners is being supported by Ministry of Health

through Indian Medical Association.

The Task Force in 1&B 1is monitoring the media campaign which is
funded by Ministry of Health. Last year an awareness campaign was
mounted in print and visual media at a cost of about Rs.60 crores.

With the re-emergence of HIN1, a fresh media plan has been finalized.

Epidemiological trends, current status, guidelines and operating

procedures are made available to the States and public through the
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website www.mohfw-hlnl._.nic.in.
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Independent review of NRHM

1730. SHRI B. S. GNANADESIKAN: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether an independent review of the National Rural Health
Mission (NRHM) conducted in 2009 indicated that management of health

services is grossly lacking at all levels; and

(b) if so, the details of steps taken by Government for effective

implementation of NRHM?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI DINESH TRIVEDI): (a) The Common Review Mission (CRM) has under
taken the review of NRHM in 2009 and it was indicated that management
capacities at various level still required further strengthening in some

States.

(b) and (c) Government has taken several initiatives to provide
health care facilities as per mandate of NRHM goal. Since the launch of
NRHM considerable progress has been made. Some of the special activities
like promoting access to improved healthcare at household level through
the female health activists (ASHA); Strengthening existing (PHCs) through
better staffing and human resources development policy, clear quality
standards, better community support and availability of Fflexible
financing as untied funds etc which are being provided to local

committees to achieve these standards.
Schemes for stabilisation of population growth
1731. DR. JANARDHAN WAGHMARE:
SARDAR SUKHDEV SINGH DHINDSA:
Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether Government proposes to bring some new schemes to

stabilize the population growth in the country;

(b) whether Government also proposes to revise its population policy

to make it more effective; and

(c) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI' DINESH TRIVEDI): (a) There is no proposal with the Government at
present to bring new scheme to stabilize the population growth in the
country. However, the Government of India has been vigorously
implementing the National Rural Health Mission launched in the year 2005
with the objective of addressing the issue of population stabilisation as
envisaged by National Population Policy-2000, i.e. the need to
simultaneously address issues of child survival, maternal health and
contraception while increasing outreach and coverage of a comprehensive

package of reproductive and child health services.

(b) and (c) A decision regarding revision of population policy will

be taken in consultation with all the stakeholders.
Ratio of hospital beds to population

t1732. SHRI RAM JETHMALANI:
SHRI RAVI SHANKAR PRASAD:
Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether it is a fact that the arrangement of 5,40,328 beds in
Government hospitals of the country by the end of 2009 was made under the

National Rural Health Mission (NRHM);
(b) if so, the number of beds per hospital;

(c) whether it is also a fact that the number of beds differ from

State to State of the country; and
(d) if so, the ratio of population to hospitals, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHR1 DINESH TRIVEDI): (@) to (c) The Central Bureau of Health
Intelligence [CBHI] publish annual health statistics. As per the CBHI"s
reports, the position of Hospital Beds State-Wise in 2005 and 2009 is
given in the Statement-1 (See below). This does not provide Hospital wise

bed strength.

(d) Details showing the State-Wise availability of Sub Centre,
Primary Health Centre, Community Health Centre and population are given

in the Statement-11.

toriginal notice of the question was received in Hindi.
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Statement-1

Increase in Hospital Bed Strength in Government Institutions 2005 to 2009
(upto CHC level) (PHC Beds not included)

SI_.No. Name of States/UTs Bed Strength Bed Strength
2005 2009
1 Andhra Pradesh 35,021 34,333
2 Arunachal Pradesh 2,053 2,218
3 Assam 3,000 7,622
4 Bihar 3,030 22,494
5 Chhattisgarh 5,565 9,428
6 Goa 2,639 2,988
8 Haryana 7,118 7,879
9 Himachal Pradesh 7,786 7,961
10 Jammu and Kashmir 3,295 3,945
11 Jharkhand 1,410 5,414
12 Karnataka 41,304 63,741
13 Kerala 25,839 31,285
44 Madhya Pradesh 17,702 19,918
15 Maharashtra 76,447 49,579
16 Manipur 670 2,243
17 Meghalaya 2,157 2,582
18 Mizoram 1,169 1,224
19 Nagaland 2,060 2,150
20 Orissa 13,146 14,763
21 Punjab 8,973 10,620
22 Rajasthan 32,080 32,067
23 Sikkim 730 1,000
24 Tamil Nadu 43,567 47,198
25 Tripura 2,231 2,262
26 Uttar Pradesh 8,820 32,460
27 Uttarakhand 1,080 7,965
28 West Bengal 58,516 59,759
India 4,69,559 5,40,328

Source: National Health Profile 2005 & 2009, MoHFW, Government of India Source HMIS
Portal (as on 15.03.2010)
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Health infrastructure as per 2001 population in India (As on March, 2009)

Statement-11

S_No. State/ UT Total Tribal Sub Centres PHCs CHCs
Population Population
in Rural in Rural R P S R P S R P S
Areas Areas

1 2 3 4 5 6 7 8 9 10 11 12 13
1 Andhra Pradesh 55401067 4646923 11699 12522 * 1924 1570 354 481 167 314
2 Arunachal Pradesh 870087 606278 254 592 * 39 116 * 9 44 *
3 Assam 23216288 3154546 5063 4592 471 826 844 * 206 108 98
4 Bihar 74316709 717702 14959 8858 6101 2489 1776 713 622 70 552
5 Chhattisgarh 16648056 6264835 4164 4776 * 659 715 * 164 144 20
6 Goa 677091 190 135 171 * 22 19 3 5 5 0
7 Gujarat 31740767 6866637 7263 7274 * 1172 1084 88 293 281 12
8 Haryana 15029260 0 3005 2465 540 500 437 63 125 93 32
9 Himachal Pradesh 5482319 237060 1128 2071 * 186 449 * 46 73 *
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1 2 3 4 5 6 7 8 9 10 11 12 13
10 Jammu & Kashmir 7627062 1054488 1666 1907 * 271 375 * 67 85 *
11 Jharkhand 20952088 6500014 5057 3947 1110 806 321 485 201 194 7
12 Karnataka 34889033 2934530 7369 8143 * 1211 2193 * 302 324 *
13 Kerala 23574449 350019 4761 4575 186 791 697 94 197 226 *
14 Madhya Pradesh 44380878 11446448 .10402 8869 1533 1670 1155 515 417 333 84
15 Maharashtra 55777647 7486537 12153 10579 1574 1984 1816 168 496 376 120
16 Manipur 1590820 705912 412 420 * 64 72 * 16 16 0
17 Meghalaya 1864711 1682670 597 401 196 90 105 * 22 28 *
18 Mizoram 447567 430883 146 370 * 22 57 * 5 9 *
19 Nagaland 1647249 1544022 535 397 138 80 123 * 20 21 *
20 Orissa 31287422 7698358 7283 6688 595 1171 1279 * 292 231 61
21 Punjab 16096488 0 3219 2950 269 536 394 142 134 129 5
22 Rajasthan 43292813 6717830 9554 10951 * 1555 1503 52 388 367 21
23 Sikkim 480981 101909 109 147 * 17 24 * 4 0 4
24 Tamil Nadu 34921681 551143 7057 8706 * 1173 1277 * 293 256 37
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25 Tripura 2653453 967997 659 579 80 104 76 28 26 11 15

26 Uttarakhand 6310275 240209 1294 1765 * 214 239 * 53 55 *
27 Uttar Pradesh 131658339 95828 26344 20521 5823 4390 3690 700 1097 515 582
28 West Bengal 57748946 4136366 12101 10356 1745 1993 922 1071 498 334 164
29 A & N Islands 239954 28456 51 114 * 8 19 * 2 4 *
30 Chandigarh 92120 0 18 16 2 3 0 3 0 2 *
31 Dadra & Nagar Havelil170027 127410 50 38 12 7 6 1 1 1 0
32 Daman & Diu 100856 11188 21 26 * 3 2 1 0 2 *
33 Delhi 944727 0 188 41 147 31 8 23 7 0 7
34 Lakshadweep 33683 32209 11 14 * 1 4 * 0 3 *
35 Puducherry 325726 0 65 53 12 10 24 * 2 3 *
India 742490639 77338597 158792 145894 20534 26022 23391 4504 6491 4510 2135

Notes: The requirement is calculated on the basis of final total and tribal population of Census, 2001 in rural areas using the prescribed

norms. All India shortfall is derived by adding State-wise figures of shortfall ignoring the existing surplus in some of the States.

R: Required; P: In Position; S: Shortfall: *: Surplus
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Disposal of bio-medical waste

1t1733. SHRI SATYAVRAT CHATURVEDI :
SHRI MOTILAL VORA:
Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(a) the estimated quantum of bio-medical waste generated every year

in the country, particularly in the National Capital Region;
(b) the quantum of bio-medical waste disposed off every year;

(c) whether the bio-medical waste is hazardous for the environment

and diseases are spreading due to this; and

(d) if so, the guidelines and rules relating to the disposal of bio-

medical wastes and the extent to which these are adhered to?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHR1 DINESH TRIVEDI): (a) and (b) As per Annual reports (2008) based on
information provided by State Pollution Control Boards (SPCBs)/ Pollution
Control Committees (PCCs) and Director General Armed Forces Medical
Services (DGAFMS), the total estimated quantity of Bio-Medical Waste
(BMW) generated in the country is 413.50 tonnes per day and approximately
295.27 tonnes per day is disposed of as per Guidelines issued under Bio-
Medical Waste (Management and Handling) Rules, 1998, as amended in 2003.
The total quantity of BMW generated and treated in National Capital
Region (NCR), Delhi is around 8.52 tonnes per day.

(c) Improper handling and management of BMW may cause infectious

diseases to the persons exposed to it.

(d) Under the Environment Protection Act, 1986, Ministry of
Environment and Forests, Government of India notified Bio-Medical Waste (
Management & Handling) Rules, 1998. Based on these rules, National
Guidelines on Hospital Waste Management were developed by this Ministry

and distributed to all States/Union Territories in 2002.

Health being a State subject, it is the primary responsibility of the
concerned State Government to take all necessary actions for proper
management of BMW through State Pollution Control Boards/ Committees. The
State Pollution Control Boards/ Committees are empowered to ensure the

compliance of these Rules.
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tOriginal notice of the question was received in Hindi.
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Financial assistance for cancer patients

t1734. SHRI BALAVANT ALIAS BAL APTE:
SHRI SHREEGOPAL VYAS:
Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(a) the details of prescribed norms and procedure to provide
financial assistance to poor patients to meet their medical expenses from

the Minister®s discretionary fund and the cancer patients® fund;

(b) the details of financial assistance provided together with the
number of patients got benefited from these funds separately during last

three years and current year, State and Union Territory-wise;

(c) whether complaints have been received regarding delay in taking

action on the applications seeking assistance from these funds;
(d) if so, the details thereof; and

(e) the corrective measures taken or likely to be taken in this

regard?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI DINESH TRIVEDI): (@) The norms for granting assistance to poor

patients under Health Minister®s Discretionary Grant (HMDG) are as under:

(i) Poor patients with family income less than Rs.75,000/- annually
and suffering from major illness and requiring one-time treatment in
government hospitals/institutions are eligible for financial assistance

under HMDG.

(ii) Financial assistance limits are as: (a) Rs.20,000/- if the
estimated cost of treatment is up to Rs. 50,000/-. (b) Rs. 40,000/- if
the estimated cost of treatment is above Rs. 50,000/- & up to Rs.
1,00,000/-. (c) Rs.50,000/- if the estimated cost of treatment is above
Rs. 1,00,000/-.

2. The applicant has to submit an application in the prescribed
proforma duly filled in by the treating Doctor/HOD and countersigned by
the Medical Superintendent of the Hospital (Government Hospital) where
the patient is receiving the treatment, alongwith income certificate in

original from the BDO/ Tehsildar/Collector /SDM.
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3. The Directorate General of Health Services (Dte.GHS) technically
appraises the proposal and clears it. Thereafter, the approval of Union

Minister for Health & Family Welfare is

tOriginal notice of the question was received in Hindi.
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obtained for granting financial assistance to the eligible patient. A
cheque of the admissible amount is issued to the hospital that has to

submit utilization certificate to the Ministry.

Under the Health Minister®s Cancer Patient Fund (HMCPF), the norms

are as under:

(i) Financial assistance 1is provided to patients, below poverty
line, suffering from cancer and undergoing treatment 1in Government

hpspitals and any of the 27 Regional Cancer Centres.

(ii1) The financial assistance to the Cancer Patient up to Rs.1.00
lakh is provided by the concerned Institutes /Hospitals through the
revolving fund placed at their disposal. The cases of financial
assistance above this limit are to be referred by the Hospitals for

assistance from Central Funds.
(b) Details are given in the Statement (See below).
(c) No.
(d) and (e) Do not arise in view of (c) above.
Statement

Financial assistance provided under Health Minister"s Discretionary

Grant during last three years and current year

Sl. State/U.T. Number of patients and financial assistance

provided

No. 2007-08 2008-09 2009-10 Current year
No. (Rs. No. (Rs. No. (Rs. No. (Rs.
of in of in of in of in

patientslakhs)patientslakhs)patientslakhs)patients
lakhs)

1 West Bengal 107 19.73 85 16.00 132 23.90 59 16.50

2 Uttar Pradesh 44 8.80 24 4.40 10 2.00 14 5.10

3 Bihar 23 4.30 12 2.40 06 1.20 06 1.40
4  Uttarakhand 01 0.20

5 Delhi 12 2.30 02 0.40 08 1.50 02 0.70
6 Orissa 03 0.50 04 0.80
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7

Maharashtra

0.40

01
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1 2 3 4 5 6 7 8 9 10
8 Madhya Pradesh 07 1.40 09 1.40 03 0.60
9 Punjab 01 0.20 01 0.20
10 Karnataka 01 0.20
11 Andhra Pradesh 01 0.20 01 0.20
12 Kerala 02 0.30 01 0.20 01 0.10
13 Manipur 01 0.10 04 0.60
14 Haryana 04 0.60 02 0.40 02 0.40 01 0.20
15 Assam 01 0.20
16 Rajasthan 01 0.20
17 Jharkhand 01 0.40
18 Chhattisgarh 01 0.20
19 Jammu and 01 0.20
Kashmir
TOTAL 210 39.43 145 27.00 167 30.80 85 24.60
Financial assistance provided by Regional Cancer Centres during
2009-10 and current year out of revolving fund
Total amount of revolving fund released under HMCPF to
the Regional Cancer Centres during:
2009-10 - Rs.280.00 lakhs
Current year - Rs. 90.00 lakhs
Regional Cancer Centres Number of patients and financial assistance
provided
2009-10 Current year
No. of Rs. No. of Rs.
patients in lakhs patients in lakhs
1 2 3 4 5 6
1. Cancer Hospital, Tripura, 22 1.44 137 7.53
Agartala
2 Chittaranjan National Cancer 196 51.27 88 22.20

Institute, Kolkata, West Bengal
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2 3

10

11

12

13

14

Kidwai Memorial Institute 10
of Oncology, Bangalore,
Karnataka

Regional Cancer Institute 20
(WIA), Adyar, Chennai,
Tamil Nadu

Acharya Harihar Regional 06
Cancer, Centre for Cancer
Research & Treatment,

Cuttack, Orissa

Regional Cancer Control -
Society, Shimla,
Himachal Pradesh

Cancer Hospital & Research -
Centre, Gwalior, Madhya Pradesh

Indian Rotary Cancer 26
Institute, (AL1IMS), New Delhi

R.S.T. Hospital & Research 82
Centre, Nagpur, Maharashtra

Pt. J.N.M. Medical College, 04
Raipur, Chhattisgarh

Post Graduate Institute of 22
Medical Education &

Research (PGIMER),

Chandigarh

Sher-1 Kashmir Institute of -
Medical Sciences, Soura,
Srinagar

Regional Institute of 19
Medical Sciences,
Manipur, Imphal

Govt. Medical College -
& Associated Hospital,
Bakshi Nagar, Jammu

1.53

18.60

6.25

3.16

8.66

20

24

108

01

02

39

10.51

7.33

0.75

3.21

206



1 2 3 4 5 6

15 Regional Cancer Centre, 56 10.00 03 1.50
Thiruvananthapuram, Kerala

16 Gujarat Cancer Research 14 10.00 - -
Institute, Ahmedabad, Gujarat

17 MNJ Institute of Oncology, - - - -
Hyderabad, Andhra Pradesh

18 Pondicherry Regional - - 09 8.83
Cancer Society, JIPMER,
Puducherry

19 Dr. B.B. Cancer Institute, 165 5.89 - -
Guwahati, Assam

20 Tata Memorial Hospital, 18 10.00 - -
Mumbai, Maharashtra

21 Indira Gandhi Institute of - - - -
Medical Sciences, Patna, Bihar

22 Acharya Tulsi Regional - - - -
Cancer Trust & Research
Institute (RCC), Bikaner,
Rajashtan

23 Regional Cancer Centre, - - - -
Pt. B.D.Sharma Post Graduate
Institute of Medical Sciences,
Rohtak, Haryana

24  Civil Hospital, Aizawl, Mizoram 130 10.00 -

25 Sanjay Gandhi Post - - - -
Graduate Institute of
Medical Sciences, Lucknow

26  Govt. Arignar Anna - - - $
Memorial Cancer Hospital,
Kancheepuram, T.Nadu

27 Kamala Nehru Memorial - - - $

Hospital, Allahabad, Uttar Pradesh

$ funds not released
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Conversion of government-run hospitals into autonomous bodies

1735. SHRI R. C. SINGH:
SHRI D. RAJA:
Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether Government is considering a proposal to convert three
Government hospitals in Delhi namely Dr. Ram Manohar Lohia Hospital
(RML), Safdarjung Hospital and Lady Harding Hospital to autonomous

bodies;
(b) if so, the details thereof;

(c) whether it is a fact that by converting these three important
Government hospitals in Delhi into autonomous bodies, the poor patients

will be deprived of even the limited health facility; and
(d) if so, the details thereof and Government®s reaction thereto?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI DINESH TRIVEDI): (&) There is no such proposal at present.

(b) to (d) Does not arise.
Status of National Urban Health Mission

1736. SHRIMATI SHOBHANA BHARTIA:
SHRI N. K. SINGH:
Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(a) the status of the launch of the National Urban Health Mission
(NUHM) and whether it will be launched during the Eleventh Five Year

Plan;

(b) whether the Mission®s launch has been constantly deferred since
2008 despite the project having received in-principle approval from the
Planning Commission and clearance from the Ministry®"s Expenditure Finance

Committee;
(c) the reasons for delay in launching the Mission; and

(d) the revised timeline, if any, for the launch and planned

expansion of the Mission?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
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(SHRI S. GANDHISELVAN): (a) to (d) This Ministry®"s Proposal on National
Urban Health Mission (NUHM) was approved by the Expenditure Finance

Committee (EFC) in September, 2008. However, the
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Planning Commission suggested for considering many other aspects which
influence both access and quality of Public Health Services Delivery
including good practices that are followed iIn some countries. The
framework of NUHM has been revisited again to incorporate the concerns of
Planning Commission and consultation made with States, Ministry of Urban
Development and Ministry of Housing and Urban Poverty Alleviation. In

view of above, no specific time frame can be given for launch of NUHM.
Spurious drugs in the market

1737. PROF. P. J. KURIEN: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that a number of spurious and out-dated

drugs are being sold in the country;
(b) if so, the details thereof;

(c) the number of cases registered in this regard and convictions,

if any; and

(d) what steps Government proposes to take for more stringent action

in such cases?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI DINESH TRIVEDI): (a) to (c¢) The manufacture and sale of spurious
drugs is a clandestine activity and sporadic cases of spurious drugs are
detected in various parts of the country. Three statements giving details
regarding the spurious drugs as provided by the State Drugs Controllers
including the number of people arrested and cases registered in the last
three years 2007-2008, 2008-09 and 2009-2010 are given in the Statement-
I, Il and Ill respectively (See below). A statement-1V giving details of
cases of sale of out dated i.e. date expired drugs as has been detected
in Tamil Nadu, Mizoram, Tripura and Assam is also enclosed (See below).

(d) Following measures have been taken by the Government to check

the menace of spurious drugs in the country:

1. The Drugs and Cosmetics Act, 1940 has been amended under Drugs &
Cosmetics (Amendment) Act 2008, whereby more stringent penalties for
manufacture and trade of spurious and adulterated drugs have been

provided. Certain offences have been made cognizable and non-bailable.

2. A Whistle Blower Scheme has been announced by Government of
India to encourage vigilant public participation in the detection of

movement of spurious drugs in the country. Under this policy the
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informers would be suitably rewarded for providing concrete information

in respect of movement of spurious drugs to the regulatory authorities.
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Statement-1

No. of Samples tested, No. of Samples declared not of Standard Quality, No. of Samples declared Spurious, No. of

Prosecution Launched, and No. of cases decided, No. of persons arrested and approximate value of drugs sized during 2007-

08

as per the feed back available from the States.

SI.No. States /UTs No. of No. of No. of No. of No. of No. of
Approximate
drugs drugs drugs prosecution cases persons value of
samples samples samples launched for (as mentioned arrested drugs seized
tested declared not declared manufacturing, in the (In Rs.)
of standard spurious / sale and earlier
quality adulterated distribution of column)
spurious/ decided
adulterated drugs
1 2 3 4 5 6 7 8 9
1 Andhra Pradesh 3962 82 5 1 1 Nil 250,000
2 Arunachal Pradesh Nil Nil Nil Nil Nil Nil Nil
3 Assam 237 21 Nil Nil Nil Nil Nil
4 Bihar 1471 36 Nil Nil Nil Nil Nil
5 Goa 164 32 Nil Nil Nil Nil Nil
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Gujarat

1984

269

213

14,000



10

11

12

13

14

16

17

18

19

20

21

22

Haryana
Himachal Pradesh
Jammu & Kashmir
Karnataka
Kerala

Madhya Pradesh
Maharashtra
Manipur
Meghalaya
Mizoram
Nagaland

Orissa

Punjab
Rajasthan
Sikkim

Tamil Nadu

1913

623

696

3094

4228

1848

7038

276

46

1133

914

1805

20

1988

108

39

224

222

59

633

77

30

126

260

01 (vet)
Nil
Nil

20

27

Nil

Nil
Nil
410,000

1,324,000
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1 2 3 4 5 6 7 8 9

23 Tripura 381 14 Nil Nil Nil Nil Nil

24 Uttar Pradesh 3548 74 16 28 4 64 700,000

25 West Bangai 855 66 7 11 Nil 7 1,10,000,00

26 Pondicherry Nil Nil Nil Nil Nil Nil Nil

27 Andaman & Nil Nil Nil Nil Nil Nil Nil
Nicobar Island

28 Chandigarh 90 2 Nil Nil 1 Nil Nil

29 Delhi 52 4 2 2 Nil 8 Nil

30 Dadra & Nagar Haveli 19 1 Nil Nil Nil Nil Nil

31 Daman & Diu 41 1 Nil Nil Nil Nil Nil

32 Lakshadweep Nil Nil Nil Nil Nil Nil Nil

33 Chhattisgarh 283 31 2 Nil Nil Nil Nil

34 Jharkhand 131 9 4 - - - -

35 Uttaranchal 273 1 Nil Nil Nil Nil Nil
TOTAL 39117 2429 77 120 54 122 1,3598,000
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Statement-11

No. of Samples tested, No. of samples declared not of standard quality, No. of samples declared spurious, No. of
prosecution launched, and No. of cases decided, No. of persons arrested and approximate value of

drugs seized during 2008-09 as per the feed back available from the States.

SI. No. States No. of No. of No. of No. of No. of No. of Approximate
drugs drugs drugs prosecution cases persons value of
samples samples samples launched for (as mentioned arrested drugs seized
tested declared not declared manufacturing in the (In Rs.)
of standard spurious / sale and earlier
quality adulterated distribution of column)
spurious/ decided
adulterated drugs
1 2 3 4 5 6 7 8 9
1 Andhra Pradesh 4839 145 6 21 Nil Nil 19,759,000
2 Arunachal Pradesh 200 Nil Nil Nil Nil Nil Nil
3 Assam 277 15 Nil Nil Nil Nil Nil
4 Bihar 4372 53 40 69 Nil 33 Nil
S Goa 434 19 Nil Nil Nil Nil Nil
6 Gujarat 1837 296 8 3 Nil Nil 592,800
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1 2 3 4 5 6 7 8 9

7 Haryana 2517 159 7 11 Nil 1 63143550
8 Himachal Pradesh 717 12 NIL NIL NIL NIL NIL

9 Jammu & Kashmir 921 33 1 19 Nil Nil 1,475,309
10 Karnataka 3311 240 Nil 6 NIL 1 204,800
11 Kerala 4866 40 40 44 5 Nil 61365
12 Madhya Pradesh 2183 69 Nil Nil Nil Nil Nil

13 Maharashtra 7060 583 16 9 Nil 13 9625000
14 Manipur 26 1 Nil Nil Nil Nil Nil
15 Meghalaya 42 3 Nil Nil Nil

16 Mizoram 156 Nil Nil Nil Nil Nil Nil
17 Nagaland 147 Nil Nil Nil Nil Nil Nil
18 Orissa 1969 47 2 1 Nil Nil Nil
19 Punjab 922 71 2 Nil Nil Nil 31778212
20 Rajasthan 1622 113 7 1 - 7 76505
21 Sikkim 20 Nil Nil Nil Nil Nil Nil
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Tamil Nadu 2543 423 Nil 6 1 Nil Nil

Tripura 497 8 4 1 Nil Nil Nil
Uttar Pradesh 1489 133 17 9 - 67 18210126
West Bengal 899 62 3 8 Nil 5 12000000
Pondicherry Nil Nil Nil Nil Nil Nil Nil
Andaman and Nil Nil Nil Nil Nil Nil Nil

Nicobar Islands

Chandigarh 67 1 Nil Nil Nil Nil Nil
Delhi 588 28 3 10 5 6 477000
Dadra and Nagar Haveli 7 1 Nil Nil Nil Nil Nil
Daman and Diu 47 Nil Nil Nil Nil Nil Nil
Lakshadweep - Nil Nil Nil Nil Nil Nil
Chhattisgarh 67 1 Nil Nil Nil Nil Nil
Jharkhand 383 38 1 2 Nil Nil Nil
Uttaranchal 120 3 Nil Nil Nil Nil Nil
TOTAL : 45145 2597 157 220 11 133 157,403,667
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No. of samples tested, No. of samples declared not of standard quality, No. of samples declared

Statement-111

spurious, No. of prosecution launched, and No. of cases decided, No. of persons arrested and approximate value
of drugs seized during 2009-10 as per the feed back available from the States.

SI. No. States No. of No. of No. of No. of No. of No. of Approximate
drugs samples samples prosecution cases persons value of
samples declared declared launched for (as mentioned arrested drugs seized
tested not spurious/ manufacturing, in the (In Rs.)
of standard adulterated sale and earlier
quality distribution of column)
spurious/ decided
adulterated drugs
1 2 3 4 5 6 7 8 9
1 Andhra Pradesh 4647 97 1 1 Nil Nil 57346568
2 Arunachal Pradesh Nil (report on 32 Nil Nil Nil Nil Nil Nil
samples awaited)
3 Assam 549 22 Nil Nil Nil Nil Nil
4 Bihar 2955 48 27 41 Nil 26
5 Goa 656 19 Nil Nil Nil Nil Nil
6 Gujarat 373 56 2 Nil Nil Nil Nil
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10

11

12

13

14

15

16

17

18

19

20

21

22

23

24

25

Haryana

Himachal Pradesh

Jammu and Kashmir

Karnataka
Kerala
Madhya Pradesh
Maharashtra
Manipur
Meghalaya
Mizoram
Nagaland
Orissa

Punjab
Rajasthan
Sikkim

Tamil Nadu
Tripura
Uttar Pradesh

West Bengal

1517

953

1245

3100

4506

477

5877

75

1657

1968

1194

3770

352

1403

1040

36

16

36

156

169

22

378

25

112

87

419

20

88

61

27

11

198000
Nil

13,260,300

150000
Nil
16,246,360

7500000
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1 2 3 4 5 6 7 8 9
26 Pondicherry Nil Nil Nil Nil Nil Nil Nil
27 Andaman and Nil Nil Nil Nil Nil Nil Nil
Nicobar Island
28 Chandigarh 113 3 Nil Nil Nil Nil Nil
29 Delhi 539 22 6 2 Nil 5 245,000
30 Dadra and Nagar Haveli 10 Nil 1 1 Investigation Nil 5,500,000
is in progress
under the
D&C Rules,
meanwhile the
manufacturing license
has been suspended
31 Daman and Diu 51 Nil Nil Nil Nil Nil Nil
32 Lakshadweep Nil Nil Nil Nil Nil Nil Nil
33 Chhattisgarh 26 11 Nil Nil Nil Nil Nil
34 Jharkhand 186 36 2 1 Nil Nil 19,340
35 Uttaranchal - Nil Nil Nil Nil Nil Nil
TOTAL : 39248 1942 117 138 6 147 100752807
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Statement-1V
1. Tamil Nadu:-

In the State of Tamil Nadu the sale of date expire drug by altering
label has been unearthed by the Directorate of Drugs Control, Tamil Nadu.
After preliminary investigation by Drugs Control Administration, further
investigation is being carried out by CBCID of Tamil Nadu as per the
direction of Government of Tamil Nadu.

The Drugs Controller, Tamil Nadu has informed that fifteen shops were
raided in the case. One dealer was indulging in alteration of batch No.,
manufacturing date, expiry date of the date expired products and supplied
them for resale. Investigations were conducted alongwith the police and
police have arrested 24 people. The case has been transferred to the
Crime Branch-Criminal |Investigation Department (CBCID) for further
investigations.

Some of the persons have been booked under TN prevention of Dangerous
Activity Act- Drugs Offenders Act also.

2. Mizoram:-

The Drugs Controller, Mizoram stated that in the State of Mizoram,
there were three cases of expired medicines being sold in the market that
has been detected. Necessary action has been carried out by the Drugs
Control Administration in the State as follows:—

SI. Name of Batch Expiry MFfg. by Action Taken
No. Drugs No. Date
1. Ciprofloxacin LP 5p-059 03.08 Parenteral Suspension of

Drugs (1) License of the
Ltd., Indoresale premise

2. Neurobion Forte G06314307 03.08 Merck Suspension of
Inj. License of the
sale premise

3. Pactogest PGS250 04.10 Pact India Suspension of
Pvt. Ltd., License of the
Gurgoan sale premise

3. Tripura :

SI. Name of the shop Action Taken Whether any reaction
No. occured

1 2 3 4

1. M/s Prativa Medical Hall, License suspended
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No
G.B. Bazar, Agartala from 16/4/2006 -
25/4/2006
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1 2 3 4

2. M/s Joy Narayan Medical Show cause notice issued No
Hall, Maharani Bazar,
Udaipur, South Tripura

3. M/s New Das Medical Show cause notice issued No
Hall, Gandacharra Bazar,
Gandacharra, Dhalai,
Tripura

4. Assam :

One case reported. Show cause notice has been served to M/s New Drug
House, Agra Road, Dist. Goalpara. No report of death due to consumption
of expired medicine.

Practice of prescribing branded medicines in NRHM

11738. SHRI BALAVANT ALIAS BAL APTE:
SHRI SHREEGOPAL VYAS:
Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether it has been assessed that in spite of availability of
alternative generic medicines, the practice of prescribing branded
medicines is widespread as a result of which implementation of the

National Rural Health Mission (NRHM) is getting affected;
(b) if so, the details thereof; and

(c) the steps taken by Government to strengthen NRHM by promoting
affordable and equally effective generic medicines in lieu of branded

medicines?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI DINESH TRIVEDI): (a) to (c¢) Yes. The Common Review Mission of NRHM
in December, 2009 had observed the practice of prescribing branded drugs

even when generic alternatives were available, in a few States.

Unsatisfactory system of procurement and logistics, low per capita
drug budget and practice of prescribing branded drugs, are some factors
responsible for lack of access. However, access to consumable like drugs

in the peripheral health facilities has improved significantly.

Central Government only supplements the efforts of States/UTs in

procurement of medicines. NRHM provides for reforms in procurement and
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logistics to ensure access to essential drugs. NRHM

toriginal notice of the question was received in Hindi.
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promotes development of Essential Drug List (EDL) for the use of generic
drugs and prepared guidelines on Standard Treatment Protocol along with

rational drug use.
Poor conditions for PHCs

1739. SHRIMATI T. RATNA BAIl: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether the Primary Health Centres (PHCs) in the country are not
in a position to deliver better services;

(b) if so, the details thereof and the reasons therefor;

(c) the funds granted and the steps taken to fill the posts at each
level during the last three years; and

(d) the future action plan prepared for the remaining Eleventh Plan

especially in the rural areas?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI DINESH TRIVEDI): (&) No.

(b) Does not arise in view of (a) above.

(c) Statements showing allocation, release and expenditure of funds
under National Rural Health Mission [NRHM] including for filling up of
posts on contractual basis at each level during the financial year 2007-
08 to 2009-10 is given in the Statement-1 (See below).

Human resource engagement is a major thrust area under NRHM and is a
priority being pursued with the States/UT Governments. This include
multi-skilling of doctors and para-medics, provision of incentives, to
serve in rural areas like blended payments, difficult areas allowances,
PG allowance, case based payments, improved accommodation arrangements,
provision of AYUSH doctors and paramedics in PHCs and CHCs as additional
doctors in rural areas, block pooling of doctors in underserved areas,
engaging with the non government sector for underserved areas,

provisioning of untied and flexible funds etc.

A comparative Statement showing the availability of staff in year
2005 and Year 2009 and increase in those years is given in the Statement-
11 (See below).

(d) The rural health care infrastructure is being augmented under
NRHM by upgrading the existing health centres and opening of new health
centres. The State/UT Governments incorporate their requirements for
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funds for this purpose in their annual Programme Implementation Plan
[PIPs]. These PIPs are examined in this Ministry and funds are released
to all State/UTs for actual implementation of plan as per the approval of
NPCC.
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Statement-1

Allocation, Release and Expenditure under Mission-Flexible Pool (Additionalities under NRHM) for

the F.Ys. 2007-08 to 2009-10 (Rs.

in crores)

Sl. No.State/UT 2007-08 2008-09 2009-10
Allocation Release Exp. Allocation Release Exp. Allocation Release Exp-
1 2 3 4 5 6 7 8 9 10 11
A. High Focus States
1 Bihar 256.31 137.63 14.83 216.20 216.20 106.24 284.92 48.15 142 .97
2 Chhattisgarh 64.23 64.13 13.06 54.18 54.18 8.92 82.49 82.42 44._.88
3 Himachal Pradesh 14.58 5.36 4.23 12.29 12.29 16.72 24.11 24.11 75.91
4 J&K 24.08 122.05 37.08 20.31 20.18 70.25 39.94 39.94 88.11
5 Jharkhand 83.26 66.47 29.66 70.23 90.23 59.47 106.74 18.04 47.90
6 Madhya Pradesh 186.73 152.24 102.83 157.51 157.51 109.54 207.59 147.82 161.18
7 Orissa 113.58 107.43 36.50 95.81 123.44 65.70 126.20 151.20 257.70
8 Rajasthan 174 .54 266.36 133.96 147.23 227.23 326.58 194.15 227.51 361.67
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9 Uttar Pradesh 513.22 417 .21 91.98 432.93 305.43 300.53 570.86 542 .30 606.12
10 Uttarakhand 26.17 34.09 14.24 22.07 22.07 33.39 33.64 33.64 46.86
Sub Total 1,456.70 1,372.97 478.37 1,228.76 1,228.76 1,097.34 1,670.64 1,315.13 1,833.30
B. NE States
11. Arunachal Pradesh 13.23 13.24 18.98 9.52 7.14 21.34 14.94 14.94 19.47
12. Assam 322.31 322.31 335.14 231.87 237.12 369.43 363.92 363.92 419.02
13 Manipur 28.83 14.92 14.30 20.74 19.06 26.40 32.55 32.55 34.78
14 Meghalaya 27.88 23.22 10.82 20.06 20.06 27.42 31.48 31.48 24 .17
15 Mizoram 10.88 8.95 28.48 7.82 7.82 24.43 12.27 12.27 24.89
16 Nagaland 24.10 18.08 21.71 17.34 17.34 23.45 27.21 27.21 30.35
17 Sikkim 6.62 23.67 3.28 4.76 3.57 34.61 7.47 7.47 16.68
18 Tripura 38.75 38.06 8.46 27.88 27.88 25.93 43.76 43.76 34.78
Sub Total 472 .60 462.45 441 .17 339.99 339.99 553.01 533.60 533.60 604.14
C. Non-High Focus States
19 Andhra Pradesh 179.89 179.89 91.60 151.74 151.74 252.60 200.26 240.29 288.77
20 Goa 3.27 0.94 0.88 2.76 2.38 1.21 3.55 3.55 6.99

229



1 2 3 4 5 6 7 8 9 10 11
21 Gujarat 120.42 142.19 106.24 101.58 101.58 239.12 133.80 182.56 303.85
22 Haryana 50.25 46.51 17.10 42.39 42.39 63.36 55.75 55.75 134.17
23 Karnataka 125.48 88.54 41.86 105.85 105.85 155.57 139.45 139.45 313.63
24 Kerala 75.82 143.11 67.82 63.96 63.96 139.88 84.20 132.96 199.30
25 Maharashtra 229.55 177.88 130.48 193.63 193.63 351.51 255.86 307.18 462.18
26 Punjab 57.68 26.08 18.77 48.65 48.65 65.94 64.23 64.23 86.32
27 Tamil Nadu 147.19 226.83 84.39 124.15 124.15 136.86 154.25 164.25 220.06
28 West Bengal 190.60 233.71 44 .92 160.77 160.77 180.13 212.14 212.14 169.70
Sub Total 1,180.15 1,265.68 604.06 995.48 995.10 1,586.18 1,313.49 1,502.36 2,184.97
D. Small States/UTs
29 Andaman & 0.89 3.97 0.68 0.75 3.37 4.21 0.95 1.45 8.87
Nicobar Islands
30 Chandigarh 2.08 1.77 0.09 1.75 0.04 0.56 2.38 2.19 1.74
31 Dadra & Nagar Haveli 0.59 0.12 0.73 0.50 0.50 0.75 0.58 1.08 0.99
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32 Daman & Diu 0.48 - 0.31 0.41 0.50 0.88 0.43 0.93 0.91
33 Delhi 32.71 23.23 0.32 27.59 27.02 10.78 35.45 6.16 17 .44
34 Lakshadweep 0.24 - 0.01 0.20 0.15 0.64 0.16 0.16 0.83
35 Puducherry 2.38 2.55 1.11 2.01 2.01 1.73 2.59 2.59 4.93
Others 6.18 17.23 - 5.80 - - 6.00 12.72 -
Sub Total 45_55 43.87 3.25 39.01 33.59 19.55 49 .54 27.28 35.71
GRAND TOTAL 3,155.00 3,149.97 1,526.85 2,603.24 2,597.44 3,256.08 3,567.27 3,378.37 4,658.12
Allocation, Release and Expenditure under RCH Flexible Pool for the F.Ys. 2007-08 to 2009-10
(Rs in crores)
SI. No.State/UT 2007-08 2008-09 2009-10
Allocation Release Exp Allocation Release Exp Allocation Release Exp.
1 2 3 4 5 6 7 8 9 10 11
A High Focus States
1 Bihar 49.75 0.00 179.84 251.17 351.17 253.21 268.36 266.36 331.91
2 Chhattisgarh 35.76 35.76 64.17 63.01 63.01 45.66 77.12 77.12 63.46
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1 2 3 4 5 6 7 8 9 10 11
3 Himachal Pradesh 10.18 6.64 6.13 18.42 14.06 11.95 22.54 22.49 10.59
4 J&K 12.22 9.12 11.11 30.51 28.74 12.87 37.34 37.27 24_14
5 Jharkhand 44 .33 22.16 20.81 81.55 81.55 138.72 99.79 99.60 53.10
6 Madhya Pradesh 264 .25 230.65 327.93 183.00 316.84 350.57 194._07 244 _07 319.35
7 Orissa 106.25 108.85 95.18 111.24 111.24 128.08 117.97 117.97 161.58
8 Rajasthan 157.07 157.07 186.00 171.15 297.44 289.45 181.50 181.50 296.86
9 Uttar Pradesh 155.80 192.72 240.91 503.25 373.25 459.16 533.68 533.68 562.24
10 Uttarakhand 14.10 12.97 14.58 25.71 25.71 40.85 31.45 31.45 29.99
Sub Total 849.71 775.94 1146.66 1439.01 1663.01 1735.52 1561.82 1611.51 1853.22
B. NE States
11 Arunachal Pradesh 11.17 12.08 11.29 9.46 9.46 13.57 12.92 12.92 11.93
12 Assam 159.09 166.95 91.08 230.33 230.33 182.08 314.78 314.65 183.83
13 Manipur 13.64 14.25 7.40 20.60 15.66 14.92 28.16 28.16 8.97
14 Meghalaya 12.97 9.96 4.07 19.93 .12.64 6.08 27.23 23.48 6.71
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15 Mizoram 6.86 7.53 6.57 7.77 7.77 8.62 10.62 10.43 8.72
16 Nagaland 11.28 7.87 4.16 17.22 17.22 10.99 23.54 20.59 9.04
17 Sikkim 3.11 3.31 2.47 4.73 4.73 5.16 6.46 6.35 4.18
18 Tripura 17.93 14.34 5.22 27.69 25.29 14.16 37.85 36.79 14.06
Sub Total 236.05 236.29 132.26 337.73 323.10 255.58 461.56 453 .37 247 .44
C. Non-High Focus States
19 Andhra Pradesh 141.34 141.34 132.70 176.53 176.53 166.22 187.22 186.86 149.38
20 Goa 1.43 0.32 0.29 3.13 2.18 0.66 3.32 1.84 0.91
21 Gujarat 61.10 67.01 46.22 117.94 79.09 94 .58 125.09 124.85 148.09
22 Haryana 29.82 27.75 21.05 49.16 49.16 35.53 52.12 52.12 36.76
23 Karnataka 64.25 42.62 72.52 122.92 122 .92 113.36 130.37 130.37 127.03
24 Kerala 57.17 41.97 45.19 74.23 74.23 75.19 78.71 78.56 85.60
25 Maharashtra 62.92 186.21 98.53 225.55 82.95 170.25 239.19 236.12 154.84
26 Punjab 29.38 13.89 19.22 56.63 56.63 41.54 60.05 59.81 45.75
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1 2 3 4 5 6 7 8 9 10 11
27 Tamil Nadu 78.46 103.05 74.23 144.79 144.79 95.49 153.55 153.55 141.62
28 West Bengal 117.88 71.10 73.14 187.02 157.02 122.78 198.32 197.94 120.84
Sub Total 643.75 695.26 583.09 1157.90 945 .50 915.60 1227.94 1222.02 1010.82
D. Small States/UTs
29 A & N Islands 0.47 0.40 0.59 0.82 0.82 0.41 0.88 0.80 0.50
30 Chandigarh 0.93 0.42 0.44 2.11 1.29 1.43 2.23 2.22 1.27
31 Dadra & Nagar Haveli 0.34 0.17 0.35 0.53 0.41 0.54 0.55 0.59 0.80
32 Daman & Diu 0.25 0.00 0.19 0.38 0.11 0.28 0.39 0.46 0.40
33 Delhi 14.08 6.19 14.14 32.12 20.13 17.32 34.07 34.01 19.44
34 Lakshadweep 0.16 0.01 0.19 0.15 0.06 0.49 0.15 0.53 0.61
35 Puducherry 1.26 1.26 1.31 2.28 1.40 1.63 2.41 2.40 2.25
Others 0.00 0.00 0.00 3.00 2.56 0.00 3.00 0.00 0.00
SuB TOTAL 17.49 8.45 17.21 41.39 26.78 22.10 43.68 41.01 25.27
GRAND TOTAL 1747.00 1715.94 1879.22 2976.03 2958.39 2928.80 3295.00 3327.91 3136.75
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Allocation, Release and Expenditure under Routine Immunization
(RCH Flexible Pool) for F.Y. 2007-08 to 2009-10

(Rs. in Crores)

Sl. No.State/UT 2007-08 2008-09 2009-10
Allocation Release Exp Allocation Release Exp Allocation Release Exp-
1 2 3 4 5 6 7 8 9 10 11
A High Focus States
1 Bihar 13.01 20.85 11.15 12.00 14 .47 16.37 20.24 0.99 12.57
2 Chhattisgarh 3.90 0.26 1.88 5.00 - 1.94 5.86 4.40 3.35
3 Himachal Pradesh 0.80 - 0.46 0.70 - 0.51 1.71 0.51 0.58
4 J&K 1.00 0.73 0.91 0.90 - 2.27 2.84 2.84 1.57
5 Jharkhand 8.00 2.13 , 3.96 6.00 2.00 2.74 7.58 3.76 3.90
6 Madhya Pradesh 7.00 7.40 9.88 8.00 4.60 13.19 14.75 9.10 15.81
7 Orissa 6.00 4.75 3.72 7.00 1.54 4.89 8.96 4.79 10.59
8 Rajasthan 7.75 2.15 6.07 10.00 12.16 3.40 13.79 6.48 9.48
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1 2 3 4 5 6 7 8 9 10 11
9 Uttar Pradesh 26.00 46.44 32.52 33.74 31.13 43.69 40.55 40.55 47.87
10 Uttarakhand 2.25 1.26 1.82 3.30 2.38 3.03 2.39 1.95 3.15
Sub Total 75.71 88.97 72.37 86.64 68.28 92.03 118.67 75.37 108.87
B. NE States
11 Arunachal Pradesh 0.80 0.82 0.72 0.75 0.82 1.27 0.98 0.49 1.18
12 Assam 7.75 10.96 14.16 10.00 11.07 12.66 23.84 12.85 8.93
13 Manipur 0.60 0.57 0.45 0.90 - 0.53 2.13 - 0.74
14 Meghalaya 0.90 0.13 0.88 1.20 0.76 0.79 2.06 1.55 0.53
15 Mizoram 0.90 - 0.52 1.35 0.68 0.60 0.80 0.76 0.58
16 Nagaland 0.60 0.45 0.41 0.90 0.84 0.55 1.78 1.78 1.15
17 Sikkim 0.35 0.18 0.18 0.53 - 0.39 0.49 0.49 0.24
18 Tripura 0.60 0.15 0.25 0.88 0.43 0.25 2.87 2.08 0.35
Sub Total 12.50 13.26 17.57 16.51 14.60 17.04 34.95 20.00 13.70
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C. Non-High Focus States
19 Andhra Pradesh 4.50 4.26 5.23 6.00 6.20 5.42 14.22 9.35 18.44
20 Goa 0.08 - 0.15 0.80 0.04 0.04 0.25 0.51 0.04
21 Gujarat 3.00 5.95 2.35 0.80 - 3.26 9.50 7.13 8.12
22 Haryana 1.29 1.07 1.10 1.20 1.48 1.56 3.96 1.23 2.30
23 Karnataka 5.00 1.00 4.53 7.00 7.18 5.45 9.91 3.42 5.73
24 Kerala 1.60 1.59 0.40 2.40 - 0.88 5.98 1.25 1.86
25 Maharashtra 6.00 2.27 6.28 8.00 7.46 11.45 18.17 15.47 14.13
26 Punjab 1.22 0.84 1.40 1.80 1.12 1.19 4.56 2.86 2.03
27 Tamil Nadu 4.00 4.83 2.84 6.00 0.99 1.54 11.67 1.07 2.43
28 West Bengal 9.50 5.37 5.53 12.00 7.00 8.07 15.07 11.10 6.58
Sub Total 36.19 27.18 29.81 46.00 31.47 38.86 93.29 53.39 61.66
D. Small States/UTs
29 A & N Islands 0.09 - 0.01 0.08 - - 0.07 - 0.06
30 Chandigarh 0.05 0.08 0.07 0.08 - 0.09 0.17 0.09 0.11
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1 2 3 4 5 6 7 8 9 10 11
31 Dadra & Nagar Haveli 0.03 - 0.01 0.04 - 0.02 0.04 0.04 0.04
32 Daman & Diu 0.03 0.01 0.01 0.04 - 0.01 0.03 0.01 0.01
33 Delhi 0.04 0.28 0.11 0.45 0.13 0.23 2.59 1.07 0.11
34 Lakshadweep 0.30 0.01 0.06 - - 0.02 0.01 0.01 0.01
35 Puducherry 0.07 - 0.06 0.11 0.10 0.06 0.18 0.05 0.09

Others - - - - - - -

SuB TOTAL 0.60 0.37 0.28 0.86 0.23 0.43 3.09 1.27 0.43

GRAND TOTAL 125.00 126.78 120.03 150.01 114.58 148.36 250.00 150.03  184.66
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Statement-11

Comparative Statement showing the availability of staff in

year 2005 and year 2009 and increase

RHS 2005 RHS 2009 Increase
ANMs at Sub Centre/PHC 1,33,194 1,90,919 57,725
Nurse Midwife at PHC/CHC 28930 56975 28045
MBBS Doctors at PHCs 20308 23982 3674
AYUSH Doctors at PHCs NA 6323 6323
Specialists at CHCs 3550 5789 2239
GDMOs at CHCs NA 6192 -
AYUSH Doctors NA 7692 7692
Pharmacists at PHC/CHC 17708 20967 3259
Lab. Technicians at PHC/CHC 12284 12904 620
Radiographers at CHCs 1337 1867 530

Charging of exorbitant fees by private hospitals

1740. SHRI D. RAJA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that the private hospitals in Delhi are
charging exorbitant rates for various medical procedures as compared to
the Central Government Health Scheme (CGHS) rates;

(b) if so, the details of the charges for common medical procedures
in the high-end private hospitals in Delhi and how does it compare with
the CGHS rates; and

(c) whether Government has any proposal to take measures to control

the charges in private hospitals?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI DINESH TRIVEDI): (@) and (b) Information regarding rates charged by
private hospitals in Delhi is not collected centrally.

(c) Parliament has passed the Clinical Establishments (Registration
& Regulation) Bill, 2010. This Bill, inter-alia, provides for a National
Council of clinical establishments which would determine minimum

standards for the registration of clinical establishments. The Bill also
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has a provision Tfor classification and categorization of clinical

establishments.
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Funds for tackling AIDS

1741. SHRIMATI RENUBALA PRADHAN: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) the details of funds obtained by Government to tackle the
Acquired Immuno Deficiency-Syndrome (AIDS) disease from different

organizations during last three years and their mode of utilization; and

(b) the top ten districts in the country having HIV positive people,
AIDS patients and deaths due to AIDS?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI DINESH TRIVEDI): (@) External aid component of National AIDS
Control Programme 111 (2007-2012) was projected at Rs. 5162 cr, as per

the following details:

(Rs. in Crores)

Sources Amount
World Bank + Department for International Development 2629
Global Fund 2237
USAID 225
UNDP 71
ToOTAL : 5162

The details of expenditure incurred during the last three years which

is to be met from funds obtained from different organizations is given

below:

(Rs in Crores)
Sources 2007-08 2008-09 2009-10
World Bank + Department for 500.63 503.72 460.15

International Development

Global Fund 377.49 486.15 397.02
USAID 23.22 26.25 24.97
UNDP 3.83 2.68 7.11
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All funds for National AIDS Control Programme (NACP-I111) are routed
through annual budget grant of the Ministry of Health & Family Welfare.
As National AIDS Control Programme (NACP) is being implemented through
the State AIDS Control Societies (SACSs), the grants are released by the
Department of AIDS Control to the Societies on the basis of their
approved Annual Action Plans. State AIDS Control Societies (SACSs), in
turn, transfer funds to District Authorities, Non-Government
Organizations (NGOs) and other implementing agencies in their respective

States. Further, mode of utilization of funds is as follows:

(A) Aid from World Bank and Department for International Development
is used for implementation of the following prevention activities of the

National AIDS Control Programme (NACP-111) strategy viz:
(1) Targeted Intervention among High Risk Groups.
(2) Information, Education and Communication

(3) Blood Safety activities including promotion of Voluntary Blood

Donation.
(4) Conducting Research activities.
(5) Monitoring & Evaluation of programme.
(6) Meeting expenses for administrative and operative cost.

(B) Funds from Global Fund for AIDS, Tuberculosis and Malaria
(GFATM) are utilized for Care & Support activities including (i)
provision of Anti-Retroviral Therapy (ART), (ii) establishment and
maintenance of Anti-Retroviral Therapy (ART) Centers and Community Care
Centers (CCCs) for care of People Living with HIV/AIDS (PLHIV) and (iii)
of Integrated Counselling Testing Centers (ICTCs) to conduct counselling
& testing for detection of Human Immune Deficiency Virus (HIV) and to
implement Prevention of Parent to Child Transmission (PPTCT) programme
for prevention of transmission of HIV to infants from HIV +ve pregnant
mothers. A rural outreach program of Link Worker Scheme is also funded

partially by the Global Fund.

(C) United States Agency for International Development (USAID) funds
are utilized for meeting expenditure incurred by AIDS Prevention Control

(APAC) and AVERT projects in Tamil Nadu and Maharashtra respectively for
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interventions among High Risk Groups (HRGs) and focused Information,

Education and Communication (IEC).
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(D) United Nations Development Programme (UNDP) 1is supporting the
implementation of Link Worker Scheme in 25 districts across 5 States i.e.
Uttar Pradesh, Bihar, Chhattisgarh, Orissa and Rajasthan in addition to

Mainstreaming projects in the said States.

(b) Information relating to top ten districts in the country having
HIV positive people, AIDS patients and deaths due to AIDS are given in
the Statement.

Statement

(a) Top ten districts where high number of HTV positive persons were

detected during last 5 years (2005-2010).

Districts No. of HIV positive person detected
Mumbai 82950
Guntur 68055
East Godavari 54344
Hyderabad 51995
Krishna 51749
West Godavari 37288
Kancheepuram 29523
Prakasam 26974
Visakhapatnam 26896
Chittoor 21313

(b) Top ten districts with maximum number of HIV/AIDS patients

seeking treatment at ART centers.

Districts No. of HIV/ AIDS patients on ART
1 2

Mumbai 17219

Pune 8577

Chennai 8504
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Guntur 6008
Hyderabad 5822
Krishna 5720
East Godavari 5427
Bangalore 5425
West Godavari 5377
Bagalkot 4796

(c) Top ten districts with maximum number of deaths reported due to
HIV/AIDS.

Districts Deaths reported among patients on ART
Mumbai 2628
Chennai 2183
Guntur 1646
Visakhapatnam 1633
Dharwad 1597
Jaipur 1420
Sangli 1411
Hyderabad 1374
East Godavari 1274
Prakasam 1155

Implementation of RSBY

1742. MS. MABEL REBELLO: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the manner in which the Rashtriya Swasthya Bima Yojana (RSBY) is

being implemented in the country;
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(b) whether it is a fact that a number of doctors with nursing homes
and officers have joined together to make money illegally and deprive the

poor of health insurance benefits; and

(c) the steps Government proposes to take to ensure that the poor

get health insurance benefits?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI DINESH TRIVEDI): (@) The Rashtriya Swasthya Bima Yojana [RSBY]
provides for smart card based cashless health insurance cover for
Rs.30000 per annum to BPL families [a unit of five] in the unorganized
sector. The scheme is presently being implemented in 22 States/UTs by
State Nodal Agency through open bid process. The proposal of the State
Government 1is then approved by the Approval and Monitoring Committee
constituted in the Central Government for launching of the scheme in a

particular district.

(b) and (c) The Government has been receiving complaints of
irregularities in a number of hospitals in some States and their alleged
involvement in fraudulent claims under RSBY. In view of its serious
implications on the Scheme, a Central team consisting of senior officers
of the Ministry of Labour and Employment and Technical experts visited
these States to look into these complaints and overall performance of
RSBY. The Team observed that some of the hospitals are engaging in
malpractices. Consequently, erring hospitals have been de-

empanel led/suspended for RSBY purposes.
Creation of separate CGHS wings in district hospitals

1743. SHRIMATI VIPLOVE THAKUR: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether the separate Central Government Health Scheme (CGHS)
wings have been created or proposed to be created with a view to
facilitate easy accessibility to CGHS beneficiaries in district hospitals
and medical colleges of the country including Punjab and Himachal

Pradesh;
(b) if so, the details thereof;

(c) if not, the reasons therefor;
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(d) whether Out-Patient Department (OPD) fee is charged from CGHS

beneficiaries in various district hospitals and medical colleges; and
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(e) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI DINESH TRIVEDI): (a) No.

(b) Does not arise in view of reply to (a) above.

(c) No. Keeping in view the large number of districts in the country
and the resources available with CGH, it is not possible to open CGHS

wings in each district hospital of the country.

(d) and (e) CGHS beneficiaries are required to pay whatever fee is
charged in various district hospitals and medical colleges and claim

reimbursement.
Child mortality rate among tribal population

1744. SHRI RANJITSINH VIJAYSINH MOHITE-PATIL: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether Government is aware of the World Bank®"s Policy Research
Working Paper on "Child Mortality among Adivasis in India®, wherein it is
reported that some of the tribal dominated States in the country, child
mortality among tribal population has exceeded the national child

mortality average;

(b) whether exceeding the national child mortality rates attributed

to distance to health facilities and malnutrition; and

(c) what 1is Government®"s reaction on this report and remedial

measures being taken to over come the problem?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHR1 DINESH TRIVEDI): (&) Yes.

(b) and (c) Child mortality can be attributed to a number of causes.
As per the report on causes of death in India 2001-2003, Registrar
General, India the top 10 causes of deaths among children 0-4 years are
Perinatal conditions (33%), Respiratory infections (22%), Diarrhoeal
diseases (14%), Other infectious and parasitic diseases (11%) Symptoms,
signs and ill-defined conditions (3.4%), Unintentional injuries : other
(3-2%), Nutritional deficiencies (2.8%), Malaria (2.-7%), Congenital

anomalies (2.7%), Fever of unknown origin (1.5%).
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The National Rural Health Mission (NRHM) seeks to provide accessible,
affordable and quality health care to the rural population, especially
the vulnerable section with special focus on 18 States, including
erstwhile eight Empowered Action Group (EAG) States, the North-Eastern

States, Jammu & Kashmir and Himachal Pradesh.
Under NRHM and the Reproductive and Child Health Programme (RCH) 11.

The key components of child health programme which help to reduce

child morbidity and mortality are as follows:

Establishment of Special Newborn Care Units, Newborn Stabilization

Units and Newborn Care Corners at health facilities.

- Integrated management of neonatal and childhood Illnesses (IMNCI) and
Pre- Service Integrated Management of Neonatal and Childhood

Illnesses (IMNCI).

- Facility Based Integrated management of neonatal and childhood

Illnesses (FIMNCI).
- Early detection and appropriate management of Diarrhoeal disease.

- Early detection and appropriate management of Acute Respiratory

Infections and other infections.

- Navjaat Shishu Suraksha Karyakram (NSSK), a programme for training

the providers in Basic newborn care and resuscitation.
- Infant and young child feeding.
- Immunization
- Vitamin A supplementation and Iron and Folic Acid supplementation.
Hurdles in implementing rural posting of doctors

1745. SHRI I1SHWAR SINGH: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the impediments being faced by Government in implementing its
earlier decision on compulsory rural posting of doctors as required for
the successful implementation of the National Rural Health Mission

(NRHM) ;

(b) whether Government®"s proposal to introduce a Bachelor of Rural
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Medicine course has been opposed by vested interests and for a like

Indian Medical Association (IMA) etc.; and
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(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHR1 DINESH TRIVEDI): (@) National Rural Health Mission (NRHM) is being
implemented successfully throughout the India. Presently, there is no
such provision made by Government of India for compulsory rural posting

of medical graduates in India.

(b) and (c) The proposed short term rural medical course; is of three
years duration with six months internship. While there has been
opposition from some to the proposal, a need has been felt for such a

programme to meet the human resource gap.
Appointment of ASHAS under the NRHM

1746. SHRI N. BALAGANGA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government under the National Rural Health Mission
(NRHM) has appointed Accredited Social Health Activists (ASHAs) in all
the 18 States as proposed;

(b) if so, the details of the number of ASHAs; State-wise;

(c) whether Government has accrued the desired benefits from their

services;

(d) whether there are any States where ASHAs are yet to be

appointed; and
(e) if so, the names of those States?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI DINESH TRIVEDI): (@) Ashas have been selected by the local

community.
(b) Details are given in the Statement (See below).

(c) Yes, Ashas have helped 1in connecting hoseholds to health

facilities.
(d) Yes.

(e) State - Goa, Himachal Pradesh (dropped after selecting Ashas)

and Union Territory - Daman & Diu, Puducherry.
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Statement

State-wise status of ASHA selection & training

(Up to June 2010)

States ASHAs ASHAs Module
Targeted Selected Mod-1 Mod-2 Mod-3 Mod-4 Mod-5
1 3 4 5 6 7 8 9 10
EAG States 1 Bihar 87,135 73,649 69402 44716 44716 44716 o*
2 Chhattisgarh 60092 60092 60092 60092 60092 60092 60092
3 Jharkhand 40964 40964 40115 39482 39214 35675 22580*
4 Madhya Pradesh 52117 49282 45908 42153 41237 37969 0>
5 Orissa 34324 34252 34117 33910 33910 33910 33102
6 Rajasthan 48372 42496 40310 40310 40310 40310 0*
7 Uttar Pradesh 136268 136182 135130 128434 128434 128434 o*
8 Uttarakhand 9983 9983 9975 9975 9975 9975 8978
NE States 9 Assam 29693 28798 26225 26225 26225 26225 23271
10 Arunachal Pradesh 3862 3608 3379 3212 3156 2533 1176
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Other States

11

12

13

14

15

16

17

18

19

20

21

22

23

24

25

Manipur
Meghalaya
Mizoram

Nagaland

Sikkim

Tripura

Andhra Pradesh
Delhi

Gujarat

Haryana

Himachal Pradesh
Jammu and Kashmir
Karnataka
Kerala

Maharashtra

3878

6258

943

1700

666

7367

70700

3266

31438

14000

18248

9764

39195

32854
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1 3 4 5 6 7 8 9 10
26 Punjab 17756 17229 15481 3503 3503 0 0
27 Tamil Nadu 2650 2650 0 0 0 0 0
28 West Bengal 47689 30114 21338 17699 15473 11674 10772
UTs 29 Andaman and 403 403 403 403 49 49 49
Nicobar Island
30 Chandigarh 430 423 0 0 0 0 0
31 Dadra and Nagar Haveli 250 107 87 87 87 87 87
32 Lakshadweep 85 85 85 85 85 0 0
Total for country 872,807 820,585 760235 630314 615676 588412 255838
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Promotion of Siddha system of medicine

t1747. SHRI ANIL MADHAV DAVE: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the steps being taken by Government to promote Siddha system of

medicine;

(b) the amount released for promoting Siddha system of medicine

during last three years, State and Union Territory-wise;

(c) whether despite Government efforts Siddha system of medicine has

not produced desired results;
(d) if so, the reasons therefor;

(e) whether Government proposes to set up a Council for Siddha

medicine to promote the growth of Siddha system of medicine; and
() if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI S. GANDHISELVAN): (@) to (d) The Central Government has taken a
number of steps for the promotion of Siddha System of Medicine in the

Country. Details are given in the Statement (See below).
The details of funds released during last three years are as under:

(Rs. In Lakhs)

2007-08 2008-09
2009-10

Name of State/UT Plan Non-Plan Plan Non-Plan Plan Non-Plan

Tamil Nadu 99.38 367.07 102.56 354.23 194.67 489.39
Pondicherry 7.98 59.90 11.37 84.41 12.95 118.52
Kerala 10.21 - 9.75 - - -

TOTAL : 117.57 426.97 123.68 438.64 207.62 607.91

Financial assistance given to Siddha Institutions/Colleges including

National Institute of Siddha (NIS), Chennai during last 3 years as under:

toriginal notice of the question was received in Hindi.
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Year Name of State Amount (Rs. In lakhs)

2007-08 Tamil Nadu 870.00
2008-09 Tamil Nadu 1419.00
2009-10 Tamil Nadu 1100.00

(e) and (F) A separate Central Council for Research in Siddha has
been registered in Chennai on 27.7.2010 by bifurcating the existing
Central Council for Research in Ayurveda and Siddha. The Council is

notified on 04.08.2010 by the Department of AYUSH.
Statement
Steps taken for promotion of Siddha system of medicine
(A) Research Institute/Centres:

The following five Research Institutes/Centres/Units are functioning

under the CCRAS:
(i) Central Research Institute for Siddha, Chennai:

CRI (S), Chennai was established in 1971 at Chennai. The
Institute is engaged in the Clinical Research (0.P.D. & 1.P.D.),
Pharmacy, Pharmacovigilance, Drug Research i.e. Pharmacognostic
study, Pharmacology & Cultivation of medicinal plants at Mettur,
Child Health Programme. Other important achievements are Siddha

Pharmacopoeia Committee & publication of Monographs.
(ii) Regional Research Institute (Siddha), Pondicherry:

The establishment of RRI(S) in Pondicherry came on 22-08-1979.
The major activities include O.P.D./ I1.P.D. & Pathology
Laboratory, Pharmacovigilance & Multicentric open clinical trial
on Annabhedi Chenduram in Iron Deficiency Anaemia, Geriatric

Special OPD & documentation of victor borne diseases.
(iin) Survey of medical Plants Unit-Siddha, Palayamkottai:

The survey of medicinal Plants Unit-Siddha started functioning
in the Govt. Siddha Medical College campus, Palayamkottai in
1971. About 800 plant species both wet and
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dry have been exhibited in the museum. In Herbarium hall, 8243

herbarium sheets have been accommodated.

(iv) Clinical Research Unit-Siddha, Palayamkottai:

The

Unit started functioning iIn the Govt. Siddha Medical

College, Campus, Palayamkottai on 6/2/1980 with O.P.D. & I1.P.D.

including Pathological & Biochemistry facilities.

(v) Clinical Research Unit-Siddha, Trivandrum:

The Unit was shifted from RRI (Drug Research), Trivandrum to

Santhigiri Siddha Medical College, in Dec.2005. O.P.D. & I1.P.D.

are functioning in this Unit.

(B) A National Institute of Siddha is functioning at Chennai under

this Department. The Institute has taken the following steps for

promotion of Siddha System of Medicine:

1.

The Institute is participating in all AROGYA Exhibition and

explaining the system to all visitors.

It has conducted three free health camps from the vyear
2008. Siddha medicines have been distributed free to the

patients visited in the Health Camps.

The Institute is conducting Geriatrics Special OPD every

Tuesday -

It 1is conducting Pre-clinical research on selective

diseases under Public - Private Partnerships.

Memorandum of Understanding with Madras University, SASTRA
University, Sri Ramachandra Medical University for Research

work have been signed for conducting research.

To study the Toxicity effect of Siddha formulations for the
treatment of Vitiligo, Psoriasis and Hyper Tension,
Clinical trials have been undertaken with collaboration of

Sri Ramachandra Medical University.

(C) National campaigns:

(i) National Campaign on Ayurveda and Siddha for Geriatric health

Care:
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The World population of the elderly is increasing and by the
year 2050, adults older than 65 years will comprise 20% of the
global population. In India 3.8% of the population
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®

®

are older than 65 years of age. The leading causes of illness
and death among aged people comprise many diseases Viz.
Respiratory problems, heart diseases, cancer, arthritis,
diabetes etc. therefore. To provide Ayurveda and Siddha health
care to elderly population: mainstreaming of the time tested
potentials of Ayurveda and Siddha in geriatric care; and for
creating awareness and knowledge sharing on the strengths of
Ayurveda & Siddha for geriatric health care, the Deptt. of
AYUSH-CCRAS has initiated National Campaign on Ayurveda and
Siddha for Geriatric Health Care.

(ii) The Department of AYUSH has successfully launched Five
Composite. National Campaigns through CCRAS viz. National
Campaigns on — Ksharasutra for Ano-rectal disorders, Geriatrics
Care through Ayurveda and Siddha, Anaemia control through
Ayurveda and Siddha, Management of Chronic disorders through
Ayurveda and Mother and Child Health Care through Ayurveda at
State and District levels in six selected States i.e. Orissa,

Bihar, Assam, Madhya Pradesh, Rajasthan and Punjab.
Sidha Pharmacopoeia Committee (SPC):

For quality assurance of Siddha products, the Deptt. of AYUSH and has
set up Siddha Pharmacopoeia Committee (SPC). The Committee is
currently Tfunctioning at CCRAS. The aims and objectives of the
Committee are (i) to develop Pharmacopoeial standards of single drugs
and compound formulations, (ii) to develop Standard Operating
Procedures or method of preparation; and (iii) to study the shelf

life of the Siddha drugs.

First volume of Siddha Pharmacopoeia is completed and released.

Second volume is under progress.

Second volume of Siddha Formulary is completed. Revision of Siddha

formulary. Vol.1l is under progress.
Traditional Knowledge Digital Library (TKDL):-

TKDL is a collaborative project between Deptt. of AYUSH and NISCAIR
(CSIR),TKDL is established for safeguarding India®s Traditional

Knowledge and to prevent the bio piracy, misappropriation of India
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Knowledge and also unpatentable traditional Knowledge innovations. In
the first phase more than 45 books were selected and total 12500

formulations have been completed.
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(F) Extra Mural Research:

Deptt. of AYUSH & CCRAS are providing grants to Govt. organizations
and N.G.O.s to carry out the research in the field of Ayurveda and
Siddha disciplines Under this scheme. 3 Siddha projects have been

selected to carry out the research.
(G) Information Education & Communication
Use of Audio-Visual Media

One film on Ayurveda systems of medicine and two documentary Tfilm
each of about 25-30 min. duration on Home Remedies in Ayurveda and
Unani have been produced by this department. Another film on Yoga has

also been produced by this department.
Health Melas

The Department participates in various Tfairs and Health Melas
organized by the Ministry of Health & Family Welfare and other
Government agencies. The Department also organizes Arogya fair at
Delhi every year in the month of September at Pragati Maidan. Besides
this, department also organized on Regional Arogya at Chennai in
Jan., 2005. The Research Councils under this department also
participates in the various fairs and melas organized by the Ministry
of Health & Family Welfare all over the Country. Participation in

Arogya has been made a regular feature.
Involvement of NGOs.

NGOs have been associated in the past in the promotion of Ayurveda,
Yoga & Naturopathy Unani, Homoeopathy and Siddha by organizing
community awareness meetings, training workshops for  ISM&H
practitioners, Health Melas, Cultivation of Medicinal Plants and

organizing Yoga classes in primary schools.
Use of Print Media

With a view to promote home remedies among general masses for
treatment of common ailments, two folders on Home Remedies in

Ayurveda and Unani in Hindi and English have
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been printed by this department. Copies of the folders have been sent
at the Panchayat level. These folders have also been published in
vernacular languages and despatched to the field units all over the
country. A pocket size booklet on Ayurveda, Unani and Homoeopathy has
also been printed for treatment of common ailments. These
publications are being distributed to general public in health fairs
also. The Department also publishes a calendar every year on the

systems under this department.
Janani Suraksha Yojana

1748. SHRIMATI KANIMOZHI: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the current Maternal Mortality Ratio, according to the latest

Ministry figures, State-wise;

(b) the number of maternal deaths, due to pregnancy, childbirth and

unsafe abortions in the last year, State-wise;

(c) the budgetary allocation for the Janani Suraksha Yojana (JSY)

for the current year, State-wise;

(d) whether JSY has been successful 1in reducing the maternal

mortality ratio;
(e) if so, the details thereof; and

() whether the pregnant women under the age of 19 are not entitled

to benefits under JSY and, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI DINESH TRIVED1): (@) and (b) The State-wise estimates of Maternal
Mortality Ratio (MMR) are released by the Registrar General of India
(RGI1). The State-wise estimates of MMR as Sample Registration System
(SRS) 2004-06 are given in the Statement-1 (See below). The absolute
numbers of maternal deaths State-wise and cause-wise Is not captured by

SRS conducted by RGI.

(c) Statement showing the details of budgetary allocation State-wise

for the current year (2010-11) is given in the Statement-I1I.

(d) and (e) JSY was launched in April, 2005. It has greatly increased
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the proportion of pregnant women delivering in a health facility. Since

its inception, Janani Suraksha Yojana has seen a huge off take, from 7.39
lakh beneficiaries in 2005-06 to 92.29

lakh beneficiaries in 2009-10. As
per
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the District Level Household Survey (DLHS), institutional delivery has
increased to 47% in DLHS-3 (2007-2008) from 40.9% in DLHS-2(2002-2004).
Maternal Mortality Ratio (MMR) has reduced from 301 per 100000 live
births (SRS 2001-03) to 254 per 1,00,000 live births (SRS 2004-06).

() The States having Low Institutional Delivery rates namely Uttar
Pradesh, Madhya Pradesh, Bihar, Jharkhand, Chhattisgarh, Uttarakhand,
Assam, Jammu & Kashmir, Orissa and Rajasthan have been named as Low
Performing States (LPS) and the remaining States have been named as High

Performing States (HPS).

Irrespective of age, in LPS all pregnant women and SC/ST women in all
the States, choosing to deliver 1in Government or accredited health

facility are entitled to JSY benefits.
Statement-1
Maternal Mortality Ratio

India and State-wise

Major State MMR (2001-03) MMR (2004-06)
1 2 3
India Total* 301 254
Assam 490 480
Bihar/Jharkhand 371 312
Madhya Pradesh/Chhattisgarh 379 335
Orissa 358 303
Rajasthan 445 388
Uttar Pradesh/Uttaranchal 517 440
Andhra Pradesh 195 154
Karnataka 228 213
Kerala 110 95
Tamil Nadu 134 111
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Gujarat 172 160
Haryana 162 186
Maharashtra 149 130
Punjab 178 192
West Bengal 194 141
Others 235 206

*: Including Others

Source: RGI, (SRS : 2001-03, 2004-06)
Statement-11

State-wise Allocation of funds for JSY under RCH-11 for the year 2010-11

SI_.No. Name of States/ UT"s JSY (Rs. in Lakhs)
1 2 3
1. Bihar 24996 .68
2. Jharkhand 7022.20
3. Madhya Pradesh 20077.58
4. Chhattisgarh 7467 .20
5. Orissa 12117.42
6. Rajasthan 14300.00
7. Uttar Pradesh 39937.59
8. Uttarakhand 2030.70
9. Andhra Pradesh 5035.50
10. Gujarat 2237.86
11. Haryana 698.59
12. Himachal Pradesh 218.00
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1 2 3
13. J&K 2625.00
14. Karnataka 4602 .58
15. Kerala 965.98
16. Maharashtra 2258.66
17. Punjab 612.00
18. Tamil Nadu 3529.83
19. West Bengal 4330.01
20. A&N Islands 12.00
21. Chandigarh 8.00
22. Dadra & Nagar Haveli 14.00
23. Daman & Diu 0.00
24. Delhi 318.15
25. Goa 10.00
26. Lakshadweep 4.86
27. Puducherry 33.47
28. Arunachal Pradesh 163.97
29. Assam 10150.08
30. Manipur 131.89
31. Meghalaya 228.40
32. Mizoram 165.60
33. Nagaland 366.00
34. Sikkim 52.72
35. Tripura 316.60
GRAND TOTAL 167039.12
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Unused land of BHEL

t1749. MISS ANUSUIYA UIKEY: Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:

(a) the total Iland available with the Bharat Heavy Electricals
Limited (BHEL), Bhopal and the manner in which this land is being used,

separately;

(b) whether the State Government of Madhya Pradesh has requested to
surrender the unused land from the land allotted to the BHEL, Bhopal; and

(c) if so, the details thereof and the reaction of the Central

Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES (SHRI ARUN YADAV): (@) The total land currently available
with the Bhopal Unit of Bharat Heavy Electricals Limited (BHEL) is 4479.2

acres.

The details of utilization of this land is as follows:

SI. No. Utilization details Acres
1. Factory 544 .00
2. Township 2775.21
3. Land licensed to others institutions 180.00
4. Land under dispute 5.30

5. Land for future expansion 974 .69

(b) and (c) Requests received from the Government of Madhya Pradesh
(GOMP) for returning the allotted land have been considered and responded
appropriately from time to time. 1565.97 acres of land has already been

returned to GOMP over a period of time.
Bribes given by a U.S. company

1750. SHRI RANJITSINH VIJAYSINH MOHITE-PATIL:
SHRI SABIR ALI:
Will the Minister of HEAVY [INDUSTRIES AND PUBLIC ENTERPRISES be

pleased to state:
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tOriginal notice of the question was received in Hindi.
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(a) whether as per some newspapers reports, some of the Public
Sector Undertakings (PSUs) were the beneficiaries of bribes that were
doled out by California based Valve Company to bag lucrative contracts

mostly for tools used in the construction of power plants;

(b) which are the PSUs involved in the bribe with amount received by

them, if any; and
(c) what action Government proposes to take against these PSUs?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES (SHRI ARUN YADAV): (a) and (b) There was a News Item dated
8th July, 2010 in “Times of India® and dated 7th July, 2010 in "Economic
Times® in which two Pubic Sector Enterprises namely, Bharat Heavy
Electricals Ltd. and National Thermal Power Corporation Ltd. were

mentioned.

(c) In reply to Unstarred Question No. 104 answered in Rajya Sabha
on 26.7.2010 it has been informed that "NTPC Ltd. has refuted such
allegations vide press release appeared on 8.7.2010 in the Indian Express
and other newspapers'. No names of BHEL officials have come to notice in

this regard.
Utilization of BRGF

1751. DR. GYAN PRAKASH PILANIA: Will the Minister of PANCHAYATI
RAJ be pleased to state:

(a) the status of entitlements, releases and utilization of

development grant under Backward Regions Grant Fund (BRGF), till date,

State-wise;

(b) the budget for the 250 identified districts under BRGF for 2009-
10 and 2010-11;

(c) the reasons for slow pace of utilization of BRGF fund; and
(d) the achievements accrued due to BRGF aid?

THE MINISTER OF PANCHAYATI RAJ (DR. C.P. JOSHI): (a) The status of
entitlement, releases and utilization of Development Grant under the
Backward Regions Grant Fund (BRGF) Programme during the Eleventh Plan
period (upto 31.03.2010) is given in the Statement (See below).
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(b) The Budget Estimates for the Development Grants under BRGF for
2009-10 and 2010-11 stood at Rs.4,420 crore and Rs.4,800 crore,

respectively.
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(c) The BRGF mandates preparation of District Plans by the District
Planning Committees (DPCs) based on the demands placed by the Gram
Sabhas, duly approved by the local bodies concerned, namely, the Gram
Panchayats, Intermediate Panchayats, District Panchayats and the
Municipalities. The Unit Plans so prepared by the various local bodies
are then consolidated into the draft District Plans by the DPCs and
finally approved by the State High Powered Committee. While this
intensive process strengthens the participatory and integrated planning,
it also leads to some delay in availment and utilization of funds by the
States. However, States have, by and large, shown improvement in the pace

of utilization over the years.
(d) The main achievements of the BRGF Programme are as follows:

(i) Constitution of District Planning Committees by all the States
(except Uttarakahnd).

(ii) Strengthening of participatory process of planning from the

grassroots levels.

(i) Bridging the 1local infrastructure gaps to the extent of

availability of funds.

(iv) Encouragement to the States for adopting the integrated approach to

District and Sub-District level planning.
Statement

Status of Entitlement, Releases and Utilisation of BRGF Development Grant

during the Eleventh Plan Period (2007-08 to 2009-10) up to 31-03-2010.

(Amount Rs. in crore)

SI. No. State Annual Release

Utilisation Reported

Entitlement by State Government
1 2 3 4 5
1 Andhra Pradesh 335.28 887.54 744 .00
2 Arunachal Pradesh 14 .47 22.84 9.83
3 Assam 157.19 169.24 51.61
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4

5

Bihar

Chhattisgarh

602.99

235.48

1452 .94

625.05

1088.26

507.44
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1 2 3 4 5

6 Haryana 28.44 67.40 60.93
7 Himachal Pradesh 28.50 72.82 47.17
8 Gujarat 101.31 91.17 0.00
9 Jammu and Kashmir 45.85 40.78 10.01
10 Jharkhand 322.56 499.45 197.30
11 Karnataka 103.17 179.35 132.44
12 Kerala 32.33 43.39 14.30
13 Madhya Pradesh 428.40 988.85 676.62
14 Maharashtra 253.57 228.19 137.23
15 Manipur 39.09 72.39 47 .26
16 Meghalaya 37.01 54.75 21.44
17 Mizoram 22.98 38.45 23.37
18 Nagaland 37.05 99.24 74.92
19 Orissa 305.67 690.96 611.09
20 Punjab 15.65 14.08 9.98
21 Rajasthan 250.99 593.74 415.35
22 Sikkim 12.97 22.53 9.06
23 Tamil Nadu 108.04 159.30 62.59
24 Tripura 12.21 18.67 7.68
25 Uttar Pradesh 602.09 1101.35 850.93
26 Uttarakhand 41.85 0.00 0.00
27 West Bengal 244 .90 500.38 295.35

Release of Independent Evaluation Report

1752. SHRI MANI

RAJ be pleased to state:

SHANKAR AIYAR:
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(a) whether the chapter entitled '"PESA, Left-Wing Extremism and
Governance: Concerns and Challenge in India®"s Tribal Districts" by Ajay
Dandekar and Chitrangadha Chowdhury of the Institute of Rural Management,
Anand (IRMA) from the "State of the Panchayat Report, 2010," commissioned
by the Ministry as an independent evaluation, was excised before the
Report was printed for release by the Prime Minister on National

Panchayat Day, 24 April, 2010;
(b) if so, the reasons therefor;

(c) whether, in view of the contents of the chapter having since
entered the public domain, he would consider tabling the chapter in

Parliament; and
(d) if not, the reasons therefor?

THE MINISTER OF PANCHAYATI RAJ (SHRI C.P. JOSHI): (a) and (b) As per
Memorandum of Understanding (MoU) entered into with IRMA, the TFfirst
volume of the "State of the Panchayats Report, 2010," had to contain a
collection of reports on seven themes, one of which was "PESA -
Panchayats". The chapter PESA was not included in the SoPR in view of the
fact that the contents of the Chapter referred to in the question, as

sent by IRMA, were found not as per MoU.

(c) and (d) In view of the position above and the fact that SoPR is
not tabled in the Parliament, it would not be appropriate to table the

above Chapter.
Making Panchayati Raj more effective

1753. SHRI MANI SHANKAR AIYAR: Will the Minister of PANCHAYATI
RAJ be pleased to state:

(a) whether the participants in the National Convention of District
and Intermediate Panchayati representatives held in April 2008 presented
a Charter to Government setting out a series of recommendations to

Government on how to make Panchayati Raj in the country more effective;

(b) whether Government has considered these recommendations, where

required in consultation with State Governments; and

(c) if so, which of the recommendations have been rejected or

modified and which have been accepted for implementation and the steps
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being taken to implement the approved recommendations and the time-frame

thereof?
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THE MINISTER OF PANCHAYATI RAJ (SHRI C.P. JOSH1): (a) to (c) Yes,
Sir. Recommendations in the Charter primarily relate to matters that are
within the mandate and jurisdiction of States such as devolution of
funds, functions and functionaries, training and computer facilities for
PRIs, etc. States have been requested to take required action in this

regard.
Control over subjects for women panchayat representatives

1754. SHRI  VIJAY JAWAHARLAL DARDA: Will the Minister of
PANCHAYATI RAJ be pleased to state:

(a) whether Government is aware of the views of Experts like Bidyut
Mohanty from the Institute of Social Sciences, Delhi that women panchayat
leaders should be given complete control over all the 29 subjects under

the Eleventh Schedule;

(b) if so, whether women special programmes would be launched
regarding the "Capacity and Awareness building of Women Sarpanches and

Pradhans' as majority of them do not realize their real powers; and

(c) whether "Darkness of Ignorance" must be addressed at grassroot
level if the recent amendment to give 50 per cent reservation to women is

designed to fulfill their constitutional role?

THE MINISTER OF PANCHAYATI RAJ (SHRI C.P. JOSHI): (a) Yes. According
to information provided by Ms Bidyut Mohanty, she has made such
observations and the same were referred to in an article by Ms. Pamela

Philipose.

(b) and (c) Efforts are made towards sensitization, capacity building
and awareness building of Elected Representatives including Sarpanches
and Pradhans, whether women or men, under Schemes of Government like
Backward Regions Grant Fund programme, Rashtriya Gram Swaraj Yojana and
Panchayat Mahila Evam Yuva Shakti Abhiyan (PMEYSA). PMEYSA is a
specifically designed programme which aims at strengthening the capacity
building and training of Elected Women Representatives and Elected Youth
Representatives of Panchayati Raj Institutions. Government is conscious
of the fact that with the increase in percentage of reservation of women
in Panchayati Raj Institutions, such facilities for Elected Women

Representatives will have to be increased to sensitize them toward their
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powers and therefore suitable measures are taken accordingly from time to

time.
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Allocation of gas from Karimnagar power plant

1755. SHRI NANDI YELLAIAH: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether the State Government of Andhra Pradesh has requested the
Central Government for allotment of 9.5 MMSCMD of gas for 3x700 MW
Karimnagar Combined Cycle Gas-based Power Plant at Nedunur village in

Karimnagar District;

(b) whether the Ministry is aware that the process of finalization
of Engineering, Procurement and Construction (EPC) contract for this

plant is stalled for want of firm allocation of gas;

(c) if so, by when demanded gas supply is likely to be sanctioned;

and

(d) the reasons for delay in sanction, particularly when land has
already been acquired and water allocation sanctioned for this power

plant?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI MURLI DEORA): (a) to
(d) The Government of Andhra Pradesh has requested for allocation of 8
mmscmd of natural gas for the proposed 2100 MW Combined Cycle Power
Project at Nedunur Village of Karimnagar district of Andhra Pradesh. It
has been decided that, subject to the availability of gas, necessary
allocations from KG D6 fields will be made to projects in the pipeline,
including inter alia this project, as and when such projects are ready to

commence production.
Oil exploration in Gujarat

1756. SHRI NATUJI HALAJlI THAKOR: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) the details of the exploration work undertaken by the Oil and
Natural Gas Corporation (ONGC) and other public and private sector oil

companies in the country, particularly in Gujarat;

(b) the details of the surveys completed by the above companies in

this context;

(c) the total assessment in regard to the oil and gas potential from
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these areas; and
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(d) the quantum of share profit for the concerned States

particularly for Gujarat ensured by Government in this regard?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI MURLI DEORA): (a) and
(b) Currently Oil and Natural Gas Corporation (ONGC) and Oil India
Limited (OIL) 1is holding 63 and 13 nomination Petroleum Exploration
Licenses (PELs) respectively. Besides these, under the Production Sharing
Contract (PSC) regime, total 263 total exploration blocks were contracted
under Pre-NELP and eight rounds of NELP bidding held so far to NOCs.
Private and Foreign Companies in onland and offshore areas of the

country.

In Gujarat, ONGC has 22 nomination PELs. In addition, under PSC
regime the public and private sector oil exploration companies put

together, have been awarded 37 blocks.

The details of the exploration work done in the country and in the

State of Gujarat is as under:

2D Seismic Survey 3D Seismic Survey Number of

(Ground Line (Square Exploratory
Kilometer) Kilometer) Well
All India 11,53,771 2,47,953 6,013
Gujarat 1,06,505 13,264 2,507

(c) In the country, as on 01.04.2010, in-place oil reserves of about
819.81 Million Metric Tonne (MMT) and gas reserves of 1473.22 Billion
Cubic Meter (BCM) have been established from discoveries made. Whereas,
in Gujarat, in-place oil and gas reserves as on 01.04.2010 has been

estimated at 126.64 MMT and 61.94 BCM respectively.

(d) As per the PSC, profit petroleum payments are received by the
Union Government. The State from which the crude oil/ natural gas is
produced gets the complete share of royalty. The royalty paid to the
State of Gujarat in last five years by the public and private oil

exploration companies is Rs 8204.28 crores.
Recommendations of the Kirit Parikh Committee

1757. SHRI RAASHID ALVI: Will the Minister of PETROLEUM AND
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NATURAL GAS be pleased to state:
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(a) the recommendations of the Kirit Parikh Committee;
(b) whether Government will accept these recommendations; and

(c) what is the methodology to fix the retail sales price of petrol

and diesel?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI MURLI DEORA): (a) The

main recommendations of the Kirit Parikh Committee are as under:

(i) Prices of Petrol and Diesel should be market determined, both at the

refinery gate and at the retail level.

(ii) PDS Kerosene allocation across states should be rationalized, which
will bring down all-India allocation by at least 20%. Further
reduction in PDS Kerosene allocation can be done on the basis of

progress of rural electrification, LPG and piped gas availability.

(i) The price of PDS Kerosene needs to be increased by at least Rs.6
per litre. Thereafter, price can be raised every year in step with
the growth in per capital agricultural Gross Domestic Product (GDP)

at nominal price.

(iv) Prices of Domestic LPG can be increased by at least Rs.100 per
cylinder. Thereafter, the price of Domestic LPG should be
periodically revised based on 1increase in paying capacity as
reflected in the rising per capita income. The subsidy on Domestic
LPG should be discontinued for all others except the BPL households

once an effective targeting system is in place.

(v) A transparent and effective distribution system for PDS Kerosene and

Domestic LPG can be ensured through UTD/Smartcards framework.

(vi) The Public Sector O0il Marketing Companies (OMCs) marketing PDS
Kerosene and Domestic LPG should be compensated fully for their
under-recoveries. The mechanism for financing under-recoveries on PDS

Kerosene and Domestic LPG would involve the following:
(a) Periodic reduction in PDS Kerosene allocation;

(b) Increase in prices of PDS Kerosene and Domestic LPG from time to

time;
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(c) Mopping up a portion of the incremental revenue accruing to
ONGC/0IL from production in those blocks, which were given by

the Government on nomination basis.

(d) Providing cash subsidy from the Budget to meet the remaining

gap.-

(b) An Empowered Group of Ministers (EGoM) was constituted to look
into the issues of under-recoveries of Oil Marketing Companies (OMCs) in
the light of the recommendations made by the Expert Group headed by Shri
Kirit Parikh and for taking a final decision on all relevant issues. The
EGoM in its meeting held on 25.6.2010, took the following decisions on

the pricing of sensitive petroleum products:

(i) Prices of Petrol will be made market-determined, both at the Refinery

Gate and at the Retail Level.

(ii) Prices of Diesel will also be made market-determined, both at the
Refinery Gate and at the Retail Level. However, the Public Sector
OMCs will for the present increase the retail selling price of Diesel

by Rs.2/litre (at Delhi).

(i) In case of a high rise and volatility in international oil
prices, the Government will suitably intervene in the pricing of

Petrol and Diesel.

(iv) The retail price of PDS Kerosene will be increased by Rs.3/litre at
Delhi, with corresponding increases in other parts of the country.
Thereafter, the price will be raised periodically in line with the

growth in per capita agricultural GDP at nominal price.

(v) The price of Domestic LPG will be increased by Rs.35/cylinder (14.2
kg.) at Delhi, with corresponding increases in other parts of the
country. Thereafter, the price will be periodically revised based on
increase in paying capacity as reflected in the rising per capita

income.

(vi) Public sector OMCs marketing PDS Kerosene and Domestic LPG will be
compensated for their under-recoveries on these products. For the
period 1.4.2010 to 25.6.2010, OMCs under-recovery on Petrol will also

be compensated.
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(vii) The burden sharing mechanism for all four sensitive petroleum
products for 2010-11 will be decided by MoP&\G in consultation with

the Ministry of Finance.
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The Government has already implemented the decisions at (i), (ii),

(iv) and (v) above, with effect from the midnight of 25th/26th June 2010.

(c) As reported by the Public Sector Oil Marketing Companies (OMCs),
post decontrol of prices, they will for the present be continuing with
the methodology based on trade parity price principle to fix the retail

selling prices of Petrol and Diesel.
Budgetary provision for meeting under recoveries

1758. SHRI TAPAN KUMAR SEN: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the budgetary provision for subsidy to Kerosene and LPG in the

Union budget 2010-11; and

(b) the budgetary provision earmarked to Public Sector Oil Companies

for meeting their under-recoveries?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI MURLI DEORA): (a) The
budgetary provisions made in the Union Budget 2010-11 under the "PDS
Kerosene and Domestic LPG Subsidy Scheme, 2002" and "Freight Subsidy (For

Far-Flung Areas) Scheme, 2002" are as under:

Schemes Rs./ crore
PDS Kerosene and Domestic LPG Subsidy Scheme, 2002 2900
Freight Subsidy (For Far-Flung Areas) Scheme, 2002 25

(b) No budgetary provision was made in the Union Budget 2010-11
towards compensation to the Public Sector Oil Marketing Companies (OMCs)

for meeting their under-recoveries incurred during 2010-11.

During the year 2009-10, Ministry of Finance had confirmed budgetary
support of Rs.26,000 crore towards the share of the Government for
meeting the under-recoveries of the OMCs. Out of this, Ministry of
Finance released Rs. 12,000 crore after getting the approval of the
Parliament on the Final Batch of Supplementary Demands for Grants for
2009-10. The remaining amount of Rs. 14,000 crore, Ministry of Finance
has been requested for including in the First Batch of Supplementary

Demands for Grants for 2010-11.
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For the first quarter of 2010-11, out of the total under-recovery of
Rs.20,072 crore on the sale of four sensitive petroleum products i.e.
Petrol (up to 25th June, 2010), Diesel, PDS Kerosene and Domestic LPG,
1/3rd under-recoveries amounting to Rs.6,691 crore have been compensated
by the Public Sector Upstream Oil Companies to the OMCs under the burden

sharing mechanism.

Ministry of Finance has been requested for providing financial
support of Rs. 13,381 crore for meeting the balance under-recoveries of
the OMCs during the 1st Quarter of 2010-11. The Empowered Group of
Ministers in its meeting held on 25.6.2010 decided that the burden
sharing mechanism for 2010-11 will be decided by the Ministry of

Petroleum & Natural Gas in consultation with the Ministry of Finance.

As per the extant procedure, provision for under-recoveries incurred
during the current financial year will be made at the Revised Estimates
(RE) stage, after receipt of audited accounts of under-recoveries and
after a decision on the Government®s share under the burden sharing

formula.
Supply of gas by pipeline in Andhra Pradesh

1759. SHRI M.V. MYSURA REDDY: Will the Minister of PETROLEUM and
NATURAL GAS be pleased to state:

(a) the progress of the proposed supply of gas to domestic users

through pipeline in Andhra Pradesh;

(b) the details of cities that have been identified in the State for

supplying gas through pipeline; and

(c) the estimated cost and the time of completion of the project,

city-wise?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI MURLI DEORA): (a) to
(c) Government has authorized Bhagyanagar Gas Limited (BGL) for
undertaking development of City Gas Distribution (CGD) Network (which
includes domestic supply) for Hyderabad, Vijaywada and Kakinada in Andhra
Pradesh. BGL 1is undertaking activities to supply gas to inter alia

domestic customers in these cities.

Further, Government of India has enacted the '"Petroleum and Natural
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Gas Regulatory Board (PNGRB) Act, 2006” wherein PNGRB has been entrusted

with the responsibility of authorizing
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entities to operate CGD networks. PNGRB has identified the following 23

geographical areas in the State of Andhra Pradesh for CGD operations:

Khammam, Eluru, Suriapet, Guntur, Nalgonda, Sangareddy, Zahirabed,
Homnabad, Mallavaram, Warangal, Karimnagar, Nizamabad, Adilabad,
Ramagundam, Kottaguddem, Chittor, Vizianagarm, Bhimumpatnam, Srikakulam,

Paralakhemundi, Tirupati, Vishakhapatnam and Rajamundry.

The cost estimates for CGD projects are being made by the CGD
entities themselves. PNGRB"s bidding criteria aims inter alia at the
lowest transportation tariff for delivery of natural gas to the
consumers. The Board allows a period of five years from the date of

authorization for the implementation of a CGD network.
Revenues earned from the petro-products

1760. SHRI RAASHID ALVI: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the total contribution of the Ministry of the exchequer in terms

of duties, taxes, dividends, year-wise in last three years;

(b) the rates of State level taxes i.e. Sales tax and VAT in the

case of Petrol and Diesel levied by each State Government; and

(c) the profit/loss of 0Oil Marketing Companies (OMCs) during last

three years, Company-wise?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHR1 MURLI DEORA): (a) The
total contribution of the petroleum sector to the Exchequer in terms of

duties, taxes, dividends during the last three years is given below:

(Rs. Crore)
Particulars 2007-08 2008-09 2009-10
1 2 3 4
Custom Duty 12626 6299 4563
Cess on crude oil 6924 6758 6559
Excise Duty 54761 54117 62480
Royalty 3064 3146 3859
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1 2 3 4

Corporate Tax 16319 12031 17935
Dividend 7646 4504 8066
Tax on dividend 1850 1077 1864
Petroleum profit 4152 4710 5471
Others includes Service Tax 944 870 982
Contribution to Central Exchequer 108286 93513 111779
Sales Tax 56445 63349 64999
Royalties 4184 2451 3349
Dividend to State Government 28 20 17
Octroi, Duties including Electricity Duty 1683 1941 1888
Others 1105 525 1829
Contribution to State Exchequer 63445 68285 72082
Total Contribution to Exchequer 171731 161798 183861

Note: Based on data provided by oil companies

(b) The current rates of Sales Tax/VAT on Petrol and Diesel levied

by each State Government are given in the Statement (See below).

(c) The details of the Profit after Tax of the Public Sector Oil
Marketing Companies (OMCs); namely Indian Oil Corporation (10C), Bharat
Petroleum Corporation (BPC) and Hindustan Petroleum Corporation (HPC)

during the last three years are as below:

(Rs. crore)

Company 2007-08 2008-09 2009-10
10C 6963 2950 10221
BPC 1581 736 1538
HPC 1135 575 1301
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Statement

Revenues earned from the petro-products

Products Petrol Diesel
1 2 3
State %

Assam 27.50 16.50
Andhra Pradesh 33.00 22.25
Bihar 24_.50 18.36
Chhattisgarh 25.00 25.00
Chandigarh 20.03 12.53
Delhi~* 20.00 12.50
Gujarat 25.46 24 .63
Goa** 20.00 18.00
Himachal Pradesh 25.00 14.00
Haryana 21.00 9.24
Jharkhand 20.00 18.00
Jammu & Kashmir 26.92 14.92
Kerala 29.30 24.94
Karnataka 25.00 18.00
Maharashtra - Mumbai, Thane & Navi Mumbai 28.34 26.00
Maharashtra - Other than Mumbai, Thane & Navi Mumbai 27.33 23.00
Madhya Pradesh 28.75 23.00
Orrisa 18.00 18.00
Punjab 33.36 9.68
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Rajasthan 29.21 19.54
Tamil Nadu 30.00 21.43
West Bengal 27.35 19.15
Uttar Pradesh 26.55 17.23
Uttaranchal 25.00 21.00

Note: Include Cess, Additional tax & VAT Concession:

Does not include Entry Tax, Irrecovarable Taxes, VAT on dealer commission and VAT on
entry tax if any.

Delhi Government has reduced Sales Tax on Diesel from 20% to 12.5% effective 20th
July, 2010

Goa: Sales Tax on Petrol and Diesel reduced by 2% and on LPG reduced to Nil

effective 17th July, 2010.
Gas demanded by Andhra Pradesh

1761. SHRI M.V. MYSURA REDDY: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether it is a fact that on the demand made by Andhra Pradesh,
the Ministry has agreed to provide 8.63 MMSCMD of gas to meet its gas

requirements;
(b) if so, the details thereof; and
(c) by when the gas would be made available to the State?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI MURLI DEORA): (a) to
(c) A quantity of 11.536 mmscmd from KG D6 field has been allocated to
various priority sectors in Andhra Pradesh, viz., 9.640 mmscmd to power
sector, 1.749 mmscmd to fertilizers sector and 0.147 mmscmd to City Gas
Distribution (CGD) sector. In addition to this, an allocation of 0.37
mmscmd has been made in favour of Bhagyanagar Gas Ltd. (BGL) on fallback
basis to supply to industrial & commercial customers (having consumption

of less than or equal to 50000 scmd) in Hyderabad & Vijaywada.

Government of Andhra Pradesh has been requesting for allocation of
natural gas to various sectors in the State. The 1issue has been

considered in terms of the Gas utilization Policy and
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the availability of gas. The Government of Andhra Pradesh has

also requested for allocation of 8
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mmscmd gas for the proposed 2100 MW Combined Cycle Power Project at
Nedunur Village 1in Karimanagar district. It has been decided that,
subject to availability of gas, necessary allocations from KG D6 fields
will be made to projects in the pipeline, including inter alia this

project, as and when such projects are ready to commence production.
Gas finds off Orissa coast

1762. SHRIMATI RENUBALA PRADHAN: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) whether natural gas has been found in Orissa coast;
(b) if so, the details of the locations where it has been found; and

(c) what steps have been taken to exploit the natural gas from

Orissa?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS
(SHRI JITIN PRASADA): (a) and (b) Yes Sir. Under the Production Sharing
Contract (PSC) regime, eleven (11) gas discoveries have been made in
three (3) blocks in shallow water and deep water areas off Orissa Coast.

The details of the blocks are as under.

Block Location/Basin Consortium Parterns No. of gas
with % of Participating discoveries

Interest (PI)

NEC-0OSN-97/2 Mahanadi North- RIL-90% 8
East Coast NIKO-10%

(shallow Water)

MN-OSN-2000/2 Mahanadi-North- ONGC-40% 10CL-20% 1
East Coast GAIL-20% OIL-20%

(shallow water)

MN-DWN-98/3 Mahanadi-North- ONGC-100% 2
East Coast(Deep

water)

(c) Under the eight round of New Exploration Licensing Policy (NELP)
held so far, total twenty (20) exploration blocks have been awarded in

onland and offshore area off Orissa Coast (1 in onland, 5 in shallow
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water and 14 in deep water). The discoveries made in the above blocks are

under various stages of Evaluation/Appraisal/Commerciallty.
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Further, under CBM IV round, two CBM blocks namely IB-CBM-2008/1V &
TL-CBM-2008/1V have been awarded in the State of Orissa.

Petrol pump outlet in western Uttar Pradesh

1763. SHRIMATI KUSUM RAI: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the details of petrol pump retail outlets of the Indian Oil
Corporation (I0C) awarded in western Uttar Pradesh during last one year,

district-wise and location-wise;

(b) the details of sites in western Uttar Pradesh where no marks
were awarded for land by dealer selection committee, site-wise and
district-wise in spite of the fact that in land records and official map,

land is situated at and within required site advertised by 10C;

(c) whether the Ministry is aware that 10C awarded no mark for land
for dealer selection at Ujhari on SH-51 within 2 kms. towards Hasanpur in

Jyotiba Phule Nagar; and
(d) if so, the details thereof and the action taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS
(SHR1 JITIN PRASADA): (a) During the last one year, Indian Oil
Corporation Limited (I10C) has allotted 35 Retail Outlets (ROs) in Western
Uttar Pradesh under Agra, Bareilly and Noida Divisional Office of the
Corporation. The details of these ROs are available with Director

(Marketing) of I10C.

(b) The Dealer Selection Committees of 10C has awarded "Zero® marks
under the parameter "land® to 172 applicants during the interviews for RO
dealerships at 99 locations during the last one year. The details of

these locations are available with Director (Marketing) of I10C.

(c) and (d) The Dealer Selection Committee of I10C has awarded "Zero*
marks for the land (capability to arrange infrastructure and facilities)
to all the three eligible candidates in the selection for RO dealership
at "Ujhari® on SH-51 within 2 kms towards Hasanpur in District Jyotiba
Phule Nagar under physical handicapped (PH) category, due to various
reasons such as, land offered falling outside the advertised location,

non-identification of land, non-execution of lease-deed, etc.
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Workers employed by ONGC

1764. SHRI PRAVEEN RASHTRAPAL : Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) the total number of regular workers employed by the Oil and

Natural Gas Corporation in Gujarat as on 1 April, 2009;

(b) the total number of contractual workers employed by ONGC in
Gujarat as on 1 April, 2009;

(c) the monthly wage or salary paid to regular workers in various

cadres; and
(d) the details of wages paid to contractual workers?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI MURLI DEORA): (a) The
total number of regular workers employed by ONGC in Gujarat as on
01.04.2009 was 3225. Apart from that, there were 7612 officers employed

in Gujarat on the same date.

(b) Total number of contractual workers employed by various

contractors of ONGC in Gujarat as on 1st April, 2009 was 7393.

(c) ONGC regular workers are paid wage/ salary as per following

scales of pay under which their basic pay lies:

Scale Code-1 Rs. 4300 Open Ended
Scale Code-11 Rs. 4500 Open Ended
Scale Code-111 Rs. 4700 Open Ended
Scale Code-1V Rs. 5100 Open Ended
Scale Code-V Rs. 5800 Open Ended
Scale Code-VI Rs. 6500 Open Ended
Scale Code-VI11 Rs. 7000 Open Ended
Scale Code-S-1 Rs. 10220 Open Ended
Scale Code-S-11 Rs. 11400 Open Ended
Scale Code-S-111 Rs. 13070 Open Ended
Scale Code-S-1V Rs. 15200 Open Ended
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In addition to the basic pay, employees are entitled for DA, HRA,

Medical benefit, PF, Bonus etc. as per company rule.

(d) The wages paid to contractual workers employed by contractors
who have been awarded job contracts by ONGC varies as per classification
of cities and minimum wages defined for different skills and different
scheduled employments. The details of prevailing wages per day Iin
scheduled employment in “construction or maintenance of road or building
operations® in Gujarat for different class of cities and different skills

are given below:

Skill/Cities "A" Class *B* Class "C" Class
Unskilled Rs.224.0 Rs.186.0 Rs.157.3+
+Rs.50.0 +Rs.50.0 Rs.50.0
Semi Skilled Rs.248.0+ Rs.211.0+ Rs.174.0+
Rs.50.0 Rs.50.0 Rs.50.0
Skilled Rs.273.0 Rs.248.0+ Rs.211.0+
+Rs.50.0 Rs.50.0 Rs.50.0
Highly Skilled Rs.297.0+ Rs.273.0+ Rs.248.0+
Rs.50.0 Rs.50.0 Rs.50.0

ONGC, being Principal Employer as per provisions of Contract Labour
(Regulation & Abolition) Act, 1970, ensures payment of atleast above
wages for the contractual workers employed by contractors who have been
awarded contracts by ONGC. In addition to the above wages, the
contractual employees are getting benefits such as “Kits & Liveries® if
applicable, Provident Fund, Bonus, Salary in lieu of leave and group

insurance/ES1 (where applicable).
ONGC-VLs investment in Nigeria

1765. SHRI THOMAS SANGMA: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether ONGC-Mittal Energy Ltd. (OMEL) a joint venture of ONGC-
Videsh Ltd. (ONGC-VL) and Mittal Investment Sarl, have entered into a

production sharing contract for oil in Nigeria;
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(b) if so, the current status of exploration and the estimated date
by which oil production is likely to commence in each of the blocks

awarded to OMEL;

(c) the details of infrastructure projects OMEL has undertaken to

develop in Nigeria;

(d) the reasons for delay in completion of these projects, if any;

and

(e) the details of ONGC-VL"s liability towards the infrastructure

projects, if Mittal Investment Sarl withdraws from its commitment?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI MURLI DEORA): (&)
ONGC-Mittal Energy Limited (OMEL), a joint venture of ONGC Videsh Limited
(OVL) and Mittal Investment Sarl. (MIS) entered into two Production
Sharing Contracts (PSC) with the Nigerian National Petroleum Corporation
(NNPC) for exploration in two deepwater offshore Blocks OPL-279 and OPL-
285 on 23rd February 2007.

(b) Presently, both the blocks are in the first exploration phase
of 5 years effective from 23rd February 2007. OMEL drilled the commitment
well Kuyere-1 in block OPL-279 during January-February 2010 and
discovered hydrocarbons. As commerciality of the present discovery on
stand-alone basis may be challenging, OMEL is studying the potential of
further prospects in the block. OMEL also plans to drill the commitment

well in the other Block OPL-285.

Production of oil 1is subject to establishing a commercial oil

discovery and further detailed exploration and appraisal work.

(c) OMEL has to develop one of the strategic downstream projects as
indicated in the Memorandum of Understanding (MOU) viz. 180,000 barrels
(bbl) per day capacity refinery or 2000 Mega Watt (MW) independent power
project or an East-West Railway line or any other downstream project as
may be determined by the Steering Committee subject to economic viability
and technical feasibility of the project. The Steering Committee for
downstream projects in its meeting held on 28th January 2010 had approved
setting up of a refinery of 180,000 bbl/day capacity for export of

petroleum products using Nigerian Crude as feed stock.

(d) Steering Committee for downstream projects has approved on 22nd

298



July, 2010 to carry out detailed feasibility study for setting up a
180,000 barrels per day refinery project, for which action is in

progress.
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(e) O0VL"s liability towards the project will be restricted to its

contribution as one of the promoter share holder of OMEL.
Supply of natural gas to urea manufacturing plants

1766. SHRI B.S. GNANADESIKAN: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether Government has decided to give natural gas to new urea
manufacturing plants in a bid to attract investments into the urea sector

at a discounted price for a limited period;

(b) whether Government has also asked the State owned gas
distributor, the Gas Authority of India Limited (GAIL) to guarantee long
term availability of the feed stock to them; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS
(SHRI JITIN PRASADA): (@) No such decision has been taken by the

Government.
(b) No, Sir.
(c) Does not arise in view of (b) above.
Allotment of petrol pumps and LPG agencies

1767. SHRI PRAVEEN RASHTRAPAL: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the number of retail outlets of petrol pumps and LPG agencies
which were allotted during the Financial Years 2005-06, 2006-07, 2007-08
and 2008-09 in the States of Gujarat, Maharashtra, Madhya Pradesh, Uttar

Pradesh, Bihar and Rajasthan; and

(b) the details of allottees belonging to Scheduled Caste and

Scheduled Tribe categories from the above allotments?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS
(SHRI JITIN PRASADA): (a) and (b) The total number of retail outlets of
petrol pumps and LPG agencies allotted by public sector oil marketing

companies (OMCs), viz., Indian Oil Corporation Limited

300



(10C), Hindustan Petroleum Corporation Limited (HPC) and Bharat Petroleum

Corporation Limited (BPCL) including allotments under SC/ST category

during the Financial Years 2005-06, 2006-07, 2007-08 and 2008-09

in the

States of Gujarat, Maharashtra, Madhya Pradesh, Uttar Pradesh, Bihar and

Rajasthan are given in the Statement.
Statement

Retail Outlets allotted by OMCs under various
categories including SC/ST category

State 2005-06 2006-07 2007-08
2008-09

Total SC/ST Total SC/ST Total SC/ST Total SC/ST
Bihar 162 20 111 11 89 3 64 0
Gujarat 240 87 62 18 39 5 39 2
Madhya Pradesh 364 116 90 17 74 3 50 0
Maharashtra 486 165 125 25 119 8 60 5
Rajasthan 384 172 202 56 144 27 16 2
Uttar Pradesh 374 113 198 28 103 8 124 7
TOTAL 2010 673 788 155 568 54 353 16

LPG distributorships allotted by OMCs under various
categories including SC/ST category

State 2005-06 2006-07 2007-08 2008-09

Total SC/ST Total SC/ST Total SC/ST Total SC/ST
Bihar 3 1 3 0 1 1 7 0
Gujarat 0 0 5 1 1 0 9 4
Madhya Pradesh 4 0 0 0 2 0 3 0
Maharashtra 2 1 2 2 0 0 8 5
Rajasthan 2 0 2 1 0 0 6 0
Uttar Pradesh 25 7 18 3 10 2 5 1
ToTAL 36 9 30 7 14 3 38 10
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Public sector oil companies amongst world"s best

1t1768. SHR1 RAM JETHMALANI :
SHRI RAVI SHANKAR PRASAD:
Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether Government®s attention has been drawn to the newsitem
published under the caption "10C, RIL among 8 Indian companies in Fortune

500 list";

(b) if so, whether it is fact that many public sector oil companies
of the country are amongst the best 500 companies of the world as

identified by the magazine; and

(c) if so, the names of these oil companies and there individual

rank in the list of 500 companies?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI MURLI DEORA): (&) to
(c) There are four Public Sector Oil Companies, listed in the Fortune
Global 500 companies for the year 2010. The names and their individual

rank in the Global Fortune 500 list for the year 2010 are as under:

Public Sector Oil Companies Global 500 Ranking
Indian Oil Corporation Limited (I10CL) 125
Bharat Petroleum Corporation Limited (BPCL) 307
Hindustan Petroleum Corporation Limited (HPCL) 354
Oil and Natural Gas Corporation Limited (ONGC) 413

Refinery at Barmer, Rajasthan

1t1769. DR. PRABHA THAKUR:
SHRI NARENDRA BUDANIA:
Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) the assistance likely to be provided to Rajasthan for setting up

refinery at Barmer by the Central Government;

(b) whether the Central Public Sector Undertaking i.e. the Oil and
Natural Gas Corporation (ONGC) would set up a refinery as main promoter
so that marketing agreement can be signed with ONGC because 10C"s

pipeline for petro products is passing through adjacent district Jalore;
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and

toriginal notice of the question was received in Hindi.

303



(c) the details of Government"s decision in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS
(SHRI JITIN PRASADA): (a) to (c) Oil and Natural Gas Corporation Limited
(ONGC) 1is in consultation with the Government of Rajasthan (GoR) on the
feasibility of setting up a commercially viable refinery at Barmer. ONGC
has informed that the GoR has indicated to take up 26% equity stake in
the proposed refinery. It has also been reported that GoR is also in
consultation with 10CL and BPCL for possible marketing tie-up. However,
ONGC has informed that a decision on setting up of the refinery would be
based on a detailed feasibility study and financial appraisal, bankable
marketing agreement for off-take of products and adequate Tfiscal

incentives from State Government to meet the viability gap.-
Price revision of petroleum products

1770. SHRI RAJKUMAR DHOOT: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether it is a fact that the price of crude oil in the
international market has been falling for sometime and it dipped to USD

70/- per barrel in first week of July, 2010;
(b) if so, the details thereof;

(c) the prices of crude oil in international market, when the prices
of petrol, diesel and petroleum products were hiked in domestic market on

last four occasions and reasons for the hikes;

(d) the impact of increase in price of petroleum products on prices

of essential commodities; and

(e) whether Government would review the matter and bring down price

of petrol, diesel, LPG and other petroleum products?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI MURLI DEORA): (a) and
(b) The details of the price of Indian Basket Crude Oil from 1st July,
2010 to 7th July, 2010 are given below:
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($ per barrel)

Date Crude Price (Indian Basket)
01 July, 2010 71.92
02 July, 2010 71.04
05 July, 2010 70.30
06 July, 2010 70.96
07 July, 2010 70.39

The price of Indian Basket Crude oil however again started rising

thereafter. As on 6th August, 2010, its price was US $ 79.40 per barrel.

(c) The average price of crude oil (Indian Basket) in international
market at the time of revision in Retail Selling Prices (RSPs) of Petrol,
Diesel, PDS Kerosene and Domestic LPG (at Delhi) during the last four

occasions was as under:

Date of Price Revision in the RSPs Crude Price
revision (Indian
Petrol Diesel PDS Domestic Basket)*
Kerosene LPG
Rs. per litre Rs. per cylinder
02 July, 2009 4.00 2.00 - - 69.52
27 February, 2010 2.71 2.55 - - 71.96
01 April, 2010 0.50 2.63 - - 78.07
26 June, 2010 3.50 2.00 72.86
3.00 35.00 77.25

*For Petrol and Diesel, Crude Oil price is the fortnightly average and for PDS

Kerosene and Domestic LPG, if it is the monthly average of Refinery Transfer Price

The reasons for the above revisions in the RSPs of Petrol, Diesel,

PDS Kerosene and Domestic LPG were as follows:
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(i) Increase in the RSP on 2.7.2009 was due to the rise in international

oil prices.

(ii) Revision in the rates of Excise/Customs Duty on Petrol and Diesel

w.e.f. 27th February 2010.

(iii) Increase in the rate of Value Added Tax on Diesel at Delhi on

1st April, 2010.

(iv) Introduction of Bharat Stage-1V Grade of Petrol and Diesel at Delhi
and 12 other cities on 1st April, 2010.

(v) Increase in the retail selling prices of the four sensitive petroleum
products w.e.f. 26th June, 2010 as a result of the decisions taken by
the Government on the recommendations of the “Expert Group set up to
advise on a Viable and Sustainable System of Pricing Petroleum

products.”’

(d) The four sensitive petroleum products namely, Petrol, Diesel,
PDS Kerosene and Domestic LPG have a weight of 5.4% in the Wholesale
Price Index (WPI). Therefore, the impact of an increase in the RSPs of
these products is not going to be significant in the WPI. The prices of
other essential commodities such as foodgrains, pulses etc. are
influenced by a number of factors including supply and demand, weather

conditions etc.

(e) At present, there is no such proposal under consideration of the

Government.
Closure of petrol pumps run by Reliance Petroleum

t1771. SHRI NARESH CHANDRA AGRAWAL: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) whether he is aware that all the petrol pumps opened by Reliance

Petroleum in Uttar Pradesh have remained closed for the last two years;

(b) whether it is a fact that Reliance Petroleum got the private
land registered in its name for the petrol pump fraudulently only at a
rent of Re. one per annum only and now it is neither vacating the land

nor starting the petrol pumps; and

(c) if so, the action being taken by Government in this regard ?
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THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI MURLI DEORA): (&)
M/s. Reliance Industries Limited (RIL) has informed that sales at their
Retail Outlets (ROs) are negligible in the country including in the State
of Uttar Pradesh.

toriginal notice of the question was received in Hindi.
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(b) and (c) M/s. RIL being a private company, Government has no role

to play in its relationship with its dealers.
Providing urban facilities iIn rural areas

t1772. SHRI DHIRAJ PRASAD SAHU: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) whether Government has implemented any scheme for providing
urban facilities to rural areas for the year 2004-05 to bridge the gap

between rural and urban areas;
(b) if so, the details of achievements made in this regard;

(c) whether Government is considering to extend this scheme keeping

in view of migration of rural population to urban areas;
(d) if so, the details thereof and if not, the reasons therefor; and

(e) the details of further steps likely to be taken by Government to

generate job opportunities in rural areas?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI
PRADEEP JAIN): (a) to (d) The Provision of Urban Amenities in Rural Areas
(PURA) scheme was implemented on a pilot basis w.e.f. 2004-05 for a
period of three years in seven clusters, one each in the State of Andhra
Pradesh, Assam, Bihar, Maharashtra, Rajasthan, Orissa and Uttar Pradesh.
The scheme was based on the concept of bridging the rural urban divide
and achieving balanced socio economic development. It was aimed at
providing the physical and social infrastructure in the identified rural
clusters to further their growth potential. The budget provision for each
year of 2004-05, 2005-06 and 2006-07 was Rs. 10 crores. Against the
release of Rs. 30 crores during the pilot phase, the States have reported
an expenditure of Rs. 25.89 crores as on 30.06.2010. Details indicating
the physical and financial progress are given in the Statement (See
below). The pilot phase ended in March, 2007. Based on the experience of
pilot projects, inputs received from Ministries/Departments and other
sources, the Ministry of Rural Development formulated a restructured PURA
scheme. This scheme has been approved by the Government for
implementation during 11th Plan with a budgetary outlay of Rs. 248
crores. The primary objectives of the scheme are to provide livelihood
opportunities and urban amenities in rural areas for bridging rural-urban
divide under the frame work of Public Private Partnership (PPP) between

Gram Panchayats and Private Sector Partner.

(e) Government is already implementing Swarnjayanti Gram Swarojgar
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Yojana (SGSY) for self employment opportunities and Mahatma Gandhi
National Rural Employment Guarantee Act (MNREGA) for wage employment in
rural areas.

tOriginal notice of the question was received in Hindi.
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Statement

Release and expenditure under pilot phase of PURA scheme as on 30.06.2010

(Rs. in lakhs)

SI. State Name of the Amount Cumulative % of Achievements
No. cluster and released expenditure Expenditure
district during upto 30.06.10
2004-05 to
2006-07

1 2 3 4 5 6 7

1. Assam Gohpur Dist: Sonitpur 386.00 390.83 100 00 A total of 73 works under road
connectivity were sanctioned, out of
which 45 works related to road
improvement whereby small existing
roads have been broadened, raised

and

310

extended by earth-work. 25 R.C.C.
culverts have been constructed at
vantage points to ensure water
drainage throughout the year. 3 road
works are for Black Topping.



science

have

marketing
slaughter house,

Kisan Ghar and drainage
have been completed.

2 Andhra
surface
Pradesh

completed.

were

works
both have been

Rayadurg Dist. Anantpur

328.80

297.10

311

90.36

The work relating to construction of 2

laboratory, 3 knowledge centre, 1
godown for agriculture produce and 1
multi chamber cold storage facility

been completed.

The work relating to setting up a
centre including a
construction of,

and sewerage

6 road works for providing BT

and 6 road works for gravelling were
taken. All works have been

In case of drinking water, 6 works
sanctioned and all of them have been

completed.

In case of Anganwadi centres, 2
were sanctioned and
completed.



In case of setting up of Common
Facility Centre (CFO), a
training hall with a
provision of 200 machines has been
constructed. The machines are being
purchased.
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1 2 3 4 5 6 7

3 Bihar Motipur, Dist. Muzaffarpur 384.00 379.96 98.94 13 road works were undertaken, out

of
which 12 works were completed and 1
road work is iIn progress. In case of
market connectivity, the

construction of
16 shops, marketing sheds have been
completed.

4 Maharashtra Basmath, Distt. Hingloi 427.30 357.36 83.63 In case of road connectivity, out of

32

are

activities
unit, Banana Chips,
have

activities
works are in progress.

been

313

works 19 have been completed, 11 are
ongoing and 2 have not been started.
In case ot Drinking water, out of 5
works 1 work has been completed, 4

in progress.

In case of employment generation, 21
groups have been selected and
like Jaggary Making

Dall Mill etc.

identified.

Administrative sanctions for 16
have been accorded and



In case of setting up of library and
shopping complex, the work is under
progress.
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5 Orissa Kujanga Dist: Jagatsinghpur 545.00

work

6 Rajasthan Shahpura Dist: Bhilwara 401
18

and

have

Capacity

started,

332.41

297.71

315

61.00

74.24

13 road works were taken up and all
the road works have been completed.
In case of market connectivity,
construction of 50 shop rooms are in
progress at Bhutmundai and Paradeep-
gada.

In case of power connectivity, the

is under progress.

In case of road connectivity, out of

road works 15 have been completed

3 are ongoing.

In case of education, 15 class rooms
been constructed.

In case of health, construction of
Anganwadi center in Nimbahera and
Aarni villages has been completed.

In case of Computer/ Internet
Connectivity/ Rural
Building
centre, actual works are yet to be



though letter of expression of
interest has been issued.
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1 2 3 4 5 6 7
7 Uttar Pradesh Bharthana Dist: Etawah 527.90 534.06 100.00 Work relating to 44.50 km of bricks
laying (kharanza), repairing of old
kharanza of 15 km and 2.60 Km of
road
(along both side drain) have been
completed.
In case of market connectivity, 4
market
shops / godown have been
constructed.
In case of setting up of 3 mini
stadiums
and wrestling facilities, the work
has
been completed.
TOTAL 3000.00 2589.43 86.31
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PMGSY in Rajasthan

1773. SHRI RAMDAS AGARWAL: Will the Minister of RURAL DEVELOPMENT

be pleased to state:

(a) the number of phases of Pradhan Mantri Gram Sadak Yojana (PMGSY)

so far implemented in the country, till date;

(b) the length of roads constructed in Rajasthan during these phases

under PMGSY, district-wise;

(c) whether any proposal for road works under PMGSY from Rajasthan

is pending with Government;
(d) if so, the details thereof; and
(e) by when these proposals would be cleared?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL
DEVELOPMENT  (SHRI  PRADEEP JAIN): (@) Pradhan Mantri Gram Sadak
Yojana (PMGSY), projects to provide all weather road connectivity are
sanctioned by the Ministry of Rural Development on receipt of proposals
from the State Government. PMGSY is not implemented in phases. For ease
in identification, projects sanctioned to the State Government at a time
are
bunched together and given a name, which may be phase, batch or tranche.
So far, twenty three times projects have been sanctioned to the State of

Rajasthan under PMGSY.

(b) The length of roads constructed in Rajasthan during these phases

under PMGSY district-wise is given in the Statement (See below).

(c) to (e) No proposal from Rajasthan is pending with the Government.
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Statement

Phasewise Length of Road Constructed in PMGSY Rajasthan upto June 2010

SI.No. Name of DistrictBMSP Phase 1 Phase 11 Phase IlIl Phase IV Phase IV Phase V  Phase V Phase V
Phase V
(WB) Part I (Reg) Part Il Part 111 Part 1 (WB)
(Reg) (Reg) Tranch 11

1 2 3 4 5 6 7 8 9 10 11 12
1 Ajmer 14.90 28.81 9.30 68.00 83.54 31.36 33.92
2 Alwar 9.40 22.99 125.03 248_36 34.51 65.78 8.48 82.43 46.69
3 Banswara 16.40 50.30 98.57 168.18 60.30 61.39 23.11 96.42 34.70
4 Baran 0.00 18.93 31.07 100.67 25.03 48.68 28.30 61.14 63.36
5 Barmer 25.50 57.70 138.10 746.18 164.45 356.14 79.05 179.96 85.90
6 Bharatpur 12.75 29.51 81.66 155.31 26.70 51.09 9.04 46.81 17.78
7 Bhilwara 8.50 48.20 43.95 244._.85 52.76 98.58 31.05 70.37 50.14
8 Bikaner 0.00 9.00 141.86 464 .07 232.78 51.80 114.35
9 Bundi 6.10 17.48 30.86 139.47 25.91 40.15 24.47 43.35 25.40
10 Chittor & Pratapgarh3.00 49.10 17.35 82.50 73.26 45_83 7.90 80.31 28.53
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11

12

13

14

15

16

17

18

19

20

21

22

23

24

25

Churu
Dausa
Dholpur
Dungarpur
Hanumangarh
Jaipur
Jaisalmer
Jalore
Jhalawar
Jhunjhunu
Jodhpur
Karauli
Kota
Nagaur

Pali

12.00

0.30

19.80

11.50

20.00

9.00

23.17

66.05

6.80

110.60

0.00

34.

13.

22.

45.

35.

32.

37.

32.

25.

19.

39.

21.

58.

43.

00

45

93

76

55

48

75

21

61

83

37

12

94

46

212.04

59.33

69.40

36.02

74.15

83.08

98.90

128.15

62.80

44.75

165.00

84.46

14.20

98.18

179.83

177.71

65.19

83.75

49.15

206.79

95.00

108.13

239.71

60.73

177.60

74.81

43.07

416.32

19.61

118.19

50.17

27.86

37.65

43.45

31.59

188.75

119.13

50.96

14.72

65.15

66.85

70.58

72.64

122.95

34.14

26.17

140.15

103.78

100.76

375.25

221.79

25.

14.

15.

19.

17.

15.

48.

13.

38.

21.

59.

19.

24.

32.

33.

59

75

60

00

81

22

25

92

50

03

05

93

78

25

97

32.78

52.36

47.87

102.60

51.35

98.36

48.20

100.15

36.29

36.81

63.43

59.64

8.50

74.75

75.40

22

16.

44.

46.

29.

62.

45.

.07

98

01

26

72

65

88
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1 2 3 4 5 6 7 8 10 11 12
26 Rajsamand 19.50 36.05 17.07 60.78 18.22 12.20 20.92 30.92 16.34
27 Sawai Madhopur 13.22 31.65 78.24 237.39 96.83 42.27 79.21
28 Sikar 6.50 109.95 149.35 120.10 18.81 194 .85 12.86 21.85 51.60
29 Sirohi 6.00 22.00 6.50 61.20 46.38 24.45 59.82
30 Sri Ganganagar 6.00 7.60 28.03 47.10 1.10 14.70 28.23
31 Tonk 2.50 23.95 34.80 135.02 58.72 60.25 10.95 43.32 21.58
32 Udaipur 13.00 63.57 164.36  331.05 78.66 180.23 21.68 104.59 39.25
Grand Total 449_49 1091.75 2426.56 5407.63 2178.60 2217.21 842.04 849.20 1216.29 748.84
SI.No. Name of District PhaseV Phase VI Phase VI Phase VI Phsae VI Phase VII
Phase V11
Part 11 (WB) Part 1 Part 11 BN BN Part 11 Reg 1 Reg 11
Tranch 111 Part 1
1 2 13 14 15 16 17 18 19
1 Ajmer 84.38 94_.97 27.76 14.40 34.54 14.98
2 Alwar 50.98 182.33 124 .62
3 Banswara 72.66 232.60 163.86 331.33 98.77
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10

11

12

13

14

15

16

17

18

Baran
Barmer
Bharatpur
Bhilwara
Bikaner
Bundi
Chittor & Pratapgarh
Churu

Dausa
Dholpur
Dungarpur
Hanumangarh
Jaipur
Jaisalmer

Jalore

66.

299.10

27.

73

60.

84.

42.

55.

63.

58

85

.26

20

53

57

92

18

233.22

87.33

253.95

163.23

264.28

108.83

62.32

2.10

218.72

102.13

99.59

246.77

152.18

205.30

96.14

64.14

15.75

181.70

825.90

122.85

79.71

139.28

100.13

40.21

70.78

140.55

93.44

646.16

139.40

41.50

53.60

98.03

43.40

55.51

128.80

55.42

1009.39

4.30

223.45

139.59

115.83

137.64

67.40

74.53

401.68

70.59

320.16

59.80

83.89

30.18

49.95

52.18

16.68

313.83

48.76

322



1 2 13 14 15 16 17 18 19

19 Jhalawar 31.56 227.81 213.95

20 Jhunjhunu 53.15 103.15 71.01 105.75 12.87

21 Jodhpur 145.20 178.11 174.72 294.75 80.16

22 Karaul i 59.40 41.97

23 Kota 113.61 99.38 4.55

24 Nagaur 87.52 247.65 193.27 267.78 111.92

25 Pali 101.48 82.35 108.29 50.85

26 Rajsamand 31.71 111.08 98.10 28.68 32.73 69.49 40.84

27 Sawai Madhopur 80.36 74.62

28 Sikar 38.28 106.95 55.64 79.27 13.31

29 Sirohi 31.63 32.15 8.28 18.48 21.67 5.90

30 Sri Ganganagar 79.38 99.88

31 Tonk 71.33 158.44 136.80

32 Udaipur 162.65 76.59 56.03 311.84 245.47 431.47 224.12
Grand Total 1518.23 2598.99 2236.17 2959.35 2313.75 3993.29 1629.15
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SI.No. Name of District Phase VII Phase V11 Phase V11 Phase VIII Phase Phase - IXUG

Total
uG 1 uG 11 WB TR 1V UuaGeG Vi1 WB
s6) TRV (U/G)

1 2 20 21 22 23 24 25 26

1 Ajmer 97.50 70.74 0.00 709.10
2 Alwar 163.13 240.43 1405.16
3 Banswara 373.60 1882.19
4 Baran 278.45 0.00 1057.56
5 Barmer 273.99 316.13 8.00 5531.80
6 Bharatpur 331.92 2.75 980.09
7 Bhilwara 260.54 84.53 27.90 1599.64
8 Bikaner 332.70 102.50 54 .50 2049.06
9 Bundi 113.82 22.10 13.34 878.06
10 Chittor & Pratapgarh 528.25 32.00 0.00 1846.83
11 Churu 78.32 131.95 167.08 1330.67
12 Dausa 28.50 225.67 0.00 909.62
13 Dholpur 220.05 0.00 600.15
14 Dungarpur 403.05 1166.66
15 Hanumangarh 189.32 35.50 28.05 753.39
16 Jaipur 110.56 359.52 211.39 0.00 1983.92

324



1 2 20 21 22 23 24 25 26
17 Jaisalmer 71.35 228.70 1820.91
18 Jalore 429.23 48.20 33.01 1257.08
19 Jhalawar 201.55 7.00 0.00 1324.73
20 Jhunjhunu 327.76 177.84 0.00 1180.52
21 Jodhpur 203.57 258.90 2400.74
22 Karaul i 93.45 64.31 4.45 649.76
23 Kota 88.50 47.70 4.00 586.49
24 Nagaur 258.45 89.67 60.90 2449.16
25 Pali 377.99 53.00 30.80 1124.90
26 Rajsamand 29.30 145.55 8.50 827.98
27 Sawai Madhopur 135.54 29.91 0.00 899.24
28 Sikar 268.45 183.87 0.00 1431.64
29 Sirohi 153.50 37.41 45_42 580.79
30 Sri Ganganagar 259.80 279.00 850.82
31 Tonk 309.13 0.00 1066.79
32 Udaipur 577.25 19.20 0.00 3101.01
Grand Total 2647 .97 4719.00 561.07 2104.00 1039.20 488.70 46236.46
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MGNREGS in Himachal Pradesh

1774. SHRI RAINITI PRASAD: Will the Minister of RURAL DEVELOPMENT

be pleased to state:

(a) whether it is a fact that most of the panchayats in Chirgaon
Tehsil of Shimla district in Himachal Pradesh are not utilizing funds
under the Mahatma Gandhi National Rural Employment Guarantee Scheme

(MGNREGS) ;

(b) if so, the details of such panchayats, not implementing the

scheme in the State; and

(c) the action taken against those Panchayat Pradhans who are
responsible for not implementing the schemes and utilizing funds under

MGNREGS?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI
PRADEEP JAIN): (@) No, Sir. No such instances have been brought to the

notice of the Ministry.
(b) and (c) Do not arise.
Implementation of NSAP

1775. SHRI BHAGAT SINGH KOSHYARI: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) the amount of funds allocated/released to States and utilized by
them under the National Social Assistance Programme (NSAP) during the

last three years and the current year, so far, State and UT-wise;

(b) whether the Central Government has received complaints regarding
misappropriation of funds and violation of guidelines laid down under the

programme during the said period; and

(c) if so, the details thereof and the action taken by Government

thereon?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI
PRADEEP JAIN): (@) The details of amount of funds allocated/released to
States and utilization as reported by States under the National Social
Assistance Programme (NSAP) during the last three years and the current

year State/UT-wise is given in the Statement-1 (See below)
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(b) and (c) Ildentification of beneficiaries, sanction of benefits and
disbursement are done by the respective State Governments. The complaints
received are, therefore, forwarded to the concerned State Governments for
taking appropriate action. The details of complaints received in the

Ministry are given in the Statement-11.
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Statement-1

Details of funds released and expenditure by states under NSAP

Sl. No. State/UT 2007-08 2008-09 2009-10 2010-11
Allocation/ Total Allocation/ Total Allocation/ Total Provisional Release* Total
Release Expenditure Release Expenditure Release Expenditure Allocation Expenditure
1 2 3 4 5 6 7 8 9 10 11
1 Andhra Pradesh 20232.26 19434.62 28989.21 30014.13 36443.00 36904 .60 32639.00 16320.00 5715.32
2 Bihar 25909.42 34875.91 49996.41 40968.89 59776 .00 55960.01 65811.00 32905.00 NR
3 Chhattisgarh 11090.26 10424.73 13408.63 12867.02 15577.00 15690.05 16955.00 8478.00 2988.25
4 Goa 136.36 79.60 156.75 65.23 196.00 109.04 112.00 56.00 NR
5 Gujarat 2468.01  2503.63 2568.67 2767.38 7262.00 7070.57 7007 .00 3503.00 1286.22
6 Haryana 2982.65 2982.65 4127.50 3892.15 3532.00 3989.00 3920.00 1960.00 1119.50
7 Himachal Pradesh 2290.41 1514.93 1989.31 2259.52 2179.00 2611.98 2499.00 1250.00 553.11
8 J&K 1863.99 899.20 2042.75 1489.13 3322.00 3756.35 3419.00 1709.00 NR
9 Jharkhand 14180.12 12039.50 20983.60 18880.96 23606.00 19039.37 25478.00 12739.00 2950.09
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10

11

12

13

14

15

16

17

18

19

20

21

22

23

24

Karnataka
Kerala

Madhya Pradesh
Maharashtra
Orissa

Punjab
Rajasthan
Tamil Nadu
Uttar Pradesh
Uttarakhand

West Bengal

Arunachal Pradesh 390.

Assam
Manipur

Meghalaya

21176.

7497 .

24397.

20199.

18479.

1229.

15959.

18479.

33106.

1841.

17012

16872

2082

950.

47

36

63

06

38

47

34

19

56

90

.92

85

.45

.48

23

17550.

7084.

24397 .

18515.

20908.

1229.

12001.

18479.

58176.

1670.

19129.

358.

15464 .

2082.

1264.

56

47

63

00

54

47

69

19

00

88

91

27

00

48

62

22850.

5779.

43592.

31332.

20802.

4792.

14316.

32070.

84300.

4720.

27842.
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1 2 3 4 5 6 7 8 9 10 11
25 Mizoram 429.71 345.00 602.20 514.69 578.00 798.12 654.00 327.00 NR
26 Nagaland 789.22 167.00 835.15 655.31 691.00 647.00 1184.00 592.00 NR
27 Sikkim 441.39 421.96 437.90 473.10 530.00 479.15 486.00 243.00 NR
28 Tripura 2648.32 2616.82 3339.35 3943.61 3948.00 4527.37 4199.00 2099.00 1151.04
29 A&N Islands 12.63 16.49 25.00 11.85 39.00 18.48 75.00 38.00 NR
30 Chandigarh 30.91 20.00 181.00 181.00 212.66 321.60 145.00 73.00 NR
31 D&N Haveli 30.00 30.00 61.00 44 .12 96.00 43.56 215.00 108.00 NR
32 Daman & Diu 6.69 6.69 13.00 1.80 16.08 5.19 17.00 9.00 2.64
33 NCT Delhi 3640.00 3640.00 5327.00  4507.00 3995.98 4862.00 3998.00 1999.00 NR
34 Lakshadweep 0.57 0.57 1.00 0.23 2.00 0.10 11.00 12.00 NR
35 Pondicherry 115.00 115.00 168.00 168.00 264.00 110.00 739.00 370.00 28.00
ToTAL 288973.21 310447.01 450000.00 379634.06 515549.72 456376.63 523373.00 261695.00 44194.41

* Releases upto September, 2010

NR- Not Reported
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Statement-11

Details of complaints received by the Ministry

SI. No. Details of the complainant Subject in brief Action taken

1 2 3 4

1. Shri Sanjay Kumar, R/o A/253, Irregularities in IGNOAPS in The complaint was forwarded to State Government
Indira Nagar, Lucknow, U.P. Lucknow on 30.07.2008 for taking appropriate action.

2. Shri Shankar Das (Bhartiya Irregularities in IGNOAPS and The complaint was forwarded to State Government
Jan Vikas Manch), B-25, Annapurna Schemes in VPO: on 08.10.2008 for taking appropriate action.
Sector -9, Noida, Gautam Bara(Barma), Block: Kusheshwar-

Budh Nagar, U.P. Sthan, Distt. Darbhanga, Bihar

3. Shri Kailash Kundal, President, Corruption in implementation of The complaint was forwarded to State Government
MPCC, Bahiravad Road, Kannod, Indira Gandhi National Old Age on 10.09.2008 for taking appropriate action.
District- Devas, M.P. Pension Scheme (IGNOAPS) in

Devas

4. Shri Ashok Kumar s/o Inclusion of fictitious name The complaint was forwarded to State Government

Badan Singh, VPO: Parsali, on 08.12.2009 for taking appropriate action.

Tehsil : Mant, Distt: Mathura, U.P.
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1 2

3 4

5. Ms. Annu Tandon, MP (LS),
66 Mubariz Nagar, Narain
Bhawan, Dhawan Road,
Unnao (U.P.)

6. Shri S. Semmalai, MP (LS),
Government
311/197 ,Azhaguvinayagar
Street, Alagapuram,
Salem- 636016, Tamil Nadu

the
remedial
7. Pensioners of Village+

P.0. Hariharpur Kala,
Block-Goriyakothi, District-
Siwan, Bihar

Corruption and misuse of public The complaint was forwarded to State Government

money meant for old age pension on 17.02.2010 for taking appropriate action.

scheme in district Unnao, U.P. Simultaneously the National Level Monitor (NLM)
was also asked on 26/2/2010 to enquire into the
issue. Report of NLM has been sent to the State
Government Report of NLM has been sent to the
State Government on 12.05.2010 for taking the
remedial action.

Inclusion of untitled beneficiaries The complaint was forwarded to State
in the list of beneficiaries and on 19.05.2010 for taking appropriate action.

glaring irregularities and massive Simultaneously the National Level Monitor (NLM)
fudging by the Administration, was also asked on 19.05.2010 to enquire into

Salem District issue. Report of NLM has been sent to the State
Government on 6.8.2010 for taking the
action.

Irregularities in disbursement of The complaint was forwarded to State Government
pension under NSAP scheme on 02.07.2010 for taking appropriate action.
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Wasteland development in the country

t1776. SHRIMATI MAYA SINGH: Will the Minister of RURAL DEVELOPMENT be

pleased to state:

(a) whether it is a fact that inspite of various schemes being run
by Government 55.27 million hectare of wasteland are still existing in

the country;

(b) the number of years, IWDP, DPAP and DDP have been working on

wasteland reformation for and the total amount spent for the purpose;

(c) whether expected results are not coming from these programmes;

and

(d) the steps being taken by the Ministry for assuring proper

results at base level regarding wasteland reformation?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI
SISIR ADHIKARI): (a) As per "Wastelands Atlas of India-2005" prepared by
National Remote Sensing Agency, Hyderabad, the total wastelands in the
country were estimated at 55.27 million hectare. However, as per the
latest “Wastelands Atlas of India-2010" published by the Department of
Land Resources, Ministry of Rural Development and National Remote Sensing
Centre, Hyderabad, the total wastelands in the country is 47.23 million

hectare.

(b) Integrated Wastelands Development Programme (IWDP), Drought
Prone Areas Programme (DPAP) and Desert Development Programme (DDP) were
started in 1989-90, 1973-74 end 1977-78 respectively. However, the
Department of Land Resources has been implementing these three programmes
on watershed basis since 1995-96. The total amount of central share
released for these programmes from 1995-96 to 2010-11 (as on 27.07.10) is
Rs. 10666.95 crore.

(c) and (d) The impact assessment studies conducted by The Energy &
Resources Institute (TERI) and International Crops Research Institute for
the Semi-Arid Tropics (ICRISAT) have shown overall improvement in land
use and ground water table, decrease in soil run-off, expansion in
irrigated area, increase in cropping intensity and agricultural
productivity, greater fuel wood & fodder availability and increase in

employment opportunities. However, a Technical Committee on Drought Prone
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Areas Programme (DPAP), Desert Development Programme (DDP) and Integrated
Wastelands Development Programme (IWDP), under the chairmanship of Shri

S. Parthasarathy,

tOriginal notice of the question was received in Hindi.
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addressed major issues in watershed programmes and recommended viable
strategies and mechanisms for effective implementation of these
programmes. Based on the suggestions of the Committee, National Rainfed
Area Authority (NRAA) in coordination with Planning Commission formulated
Common Guidelines for Watershed Development Projects, 2008 to give an
impetus to watershed development programmes. All the three programmes
have been integrated into a single modified programme called "Integrated
Watershed Management Programme® (IWMP) with effect from 26.02.2009. The
provisions of development of micro-watersheds on cluster basis, reduced
number of instalments, delegation of power of sanction of projects to the
States, dedicated institutions, capacity building of stakeholders,
monitoring & evaluation, specific budget provision for detailed project
report preparation, livelihood for assetless people and productivity
enhancement are the main features of IWMP to ensure its effective

implementation.
Utilisation of MGNREGS fund

1777. SHRIMATI VIPLOVE THAKUR: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) whether the funds under Mahatma Gandhi National Rural Employment
Guarantee Scheme (MGNREGS) have been used in cloudburst, drought and
flood affected States during 2009 and the current year;

(b) if so, the details thereof;

(c) whether the MGNREGS has helped in overcoming the effects of
cloudburst, drought and flood;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI
PRADEEP JAIN): (a) and (b) Mahatma Gandhi NREGA provides a legal
guarantee for atleast 100 days of wage employment to every rural
household in a financial year on demand for doing unskilled manual work.
Activities which can be taken up under the Act have been stipulated in
para 1 of Schedule-1 of the Act. The focus of the Act is on water

conservation and water harvesting, flood control and protection
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works, drought proofing including plantation and afforestation and minor
irrigation works. Shelf of projects to be taken up under the Act is
prepared by the Gram Panchayats on the recommendations made by the Gram
Sabha and Ward Sabha as per the local requirements and is Tfinally

approved by the district panchayat.

(c) and (d) Amendment has been made iIn Schedule-11 of the Act to
incorporate para 35 after para 34 in the Schedule. The new para reads as

under:

"35(1) Notwithstanding anything contained in paragraph 1,3,9 and 14
of Schedule 11 of National Rural Employment Guarantee Act, 2005, in the
event of natural calamities in the nature of flood, cyclone, tsunami and
earthquake resulting into mass dislocation of rural population, the adult

members of rural households of the areas so affected may —

(i) seek for registration and get job card issued by Gram Panchayat

or Programme Officer of the area of temporary relocation;

(ii) submit written or oral applications for work to the Programme

Officer or Gram Panchayat of the area of temporary relocation; and

(iin) apply for re-registration and re-issuance of job card in

the event of loss or destruction.

(2) In the event of restoration of normalcy, the job card so issued
shall be re-endorsed at original place of habitation and shall be clubbed

with the original job card on being retrieved.

(3) The number of days of employment so provided shall be counted

while computing 100 days of guaranteed employment per household."
(e) Does not arise.
Identification of BPL families

1778. SHRI ISHWAR SINGH: Will the Minister of RURAL DEVELOPMENT

be pleased to state:

(a) the progress of the process of identification of Below Poverty
Line (BPL) families in rural areas to minimize the exclusion/inclusion

errors in the BPL lists;

(b) whether BPL bench-marks are under review by the Planning
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Commission in the wake of divergent findings of experts on the issue; and

337



(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI
PRADEEP JAIN): (@) The Ministry of Rural Development is undertaking a
Pilot survey to arrive at the methodology for forthcoming BPL Census. The
Pilot is being conducted in about 260 villages selected from the sample
frame of villages for NSSO"s 66th round. Survey instrument/Schedules and
instruction manuals in connection with the Pilot have been designed in
consultation with the States/UTs. Training of State level officers has
been conducted at the National Institute of Rural Development (NIRD),

Hyderabad.

(b) and (c¢) The Planning Commission is the nodal agency in the
Government of India for estimation of poverty at National and State
level. The Planning Commission had constituted an Expert Group under the
Chairmanship of Prof. Suresh D. Tendulkar in December 2005, to review the
methodology for estimation of Poverty. The Expert Group submitted its
report in December 2009. According to this, the poverty ratio in the
country is 37.2 per cent in 2004-05 as against the official Planning

Commission estimate of 27.5 per cent.
Annual Conference of DRDA

1779. SHR1 VIJAY JAWAHARLAL DARDA: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) the gist of the recommendations made during the Annual
Conference of the Project Directors of District Rural Development
Authorities (DRDAs) held on 20 January, 2010 where representatives of 612
DRDAs participated;

(b) how many of these recommendations have been accepted for

implementation and the anticipated expenditure involved therein; and

(c) whether the productivity with regard to agriculture, cottage
industries, social and economic upliftment, etc. has improved thereby

better quality of life and percentage of rural BPL population reduced ?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI
PRADEEP JAIN): (a) and (b) The objective of the Annual Conference of the
Project Directors of DRDAs held on 20th January 2010 was to guide and

motivate the Project Directors to adopt the right strategies to improve
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the quality of implementation and make the delivery system more effective

to ensure that the
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policy initiatives and planning are based on ground realities. This
Conference provides a platform for interaction, sharing of experiences
and dissemination of information on Rural Development Programmes among
the policymakers, planners and implementing agencies. The recommendations
relate to operational aspects and better implementation of various
schemes of the Ministry within the same outlays earmarked in the budget,

hence the recommendations do not involve extra expenditure.

(c) The Ministry of Rural Development does not maintain the data on
the productivity with regard to agriculture, cottage industries, social
and economic upliftment. However, as per the Planning Commission®s
estimates the percentage of people living below poverty line in the rural

areas declined from 37.27% in 1993 to 28.30% in 2004.
PMGSY in Assam

1780. SHRIMATI  NAZNIN FARUQUE: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) the details of steps taken to provide good all weather road
connectivity to unconnected rural habitations with a population of more
than 1000 persons under Pradhan Mantri Gram Sadak Yojana (PMGSY) in

Assam; and

(b) the details of villages with a population of more than 1000

persons which are unconnected with road in Assam?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI
PRADEEP JAIN): (a) and (b) Pradhan Mantri Gram Sadak Yojana (PMGSY)
envisages providing all-weather road connectivity to all unconnected
rural habitations having population of 500 and more persons in plain
areas and 250 and more persons in hill States, Tribal (Schedule V) areas
and desert (Desert Development Plan) areas. In Assam, 7,323 habitations
having population of 1000 & more persons were eligible to be connected
under PMGSY. Out of these projects for connecting 6,015 habitations have
been sanctioned and 4,012 habitations have been provided connectivity by

June, 2010.
MGNREGS in Jharkhand

1781. SHR1 PARIMAL  NATHWANI:  Will the Minister of RURAL
DEVELOPMENT be pleased to state:
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(a) the funds allocated under MGNREGS in Jharkhand during last three

years and how much funds are utilized;

(b) whether a Professional Institutional Network (PIN) for steady,
sustainable feedback to enhance the quality of MGNREGS is functioning in
Jharkhand;

(c) if so, the details thereof;

(d) what is the assessment of the PIN on implementation of MGNREGS
in Jharkhand;

(e) the suggestions made by PIN for enhancement of the performance

of MGNREGS in Jharkhand; and

() the age-wise details of outstanding wage payments in Jharkhand

under MGNREGS?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI
PRADEEP JAIN): (@) Details of the Central release to the State, total

available funds and expenditure during the last three years iIs as given

below:

(Rs. in lakhs)
Year Central release Total available funds Funds utilized
2007-08 65069.07 125468.19 106253.85
2008-09 180580.14 236337.36 134171.70
2009-10 81216.22 192450.63 137970.19

(b) and (c) Members of Professional Institutional Network (PIN) have
conducted impact assessment studies of Mahatma Gandhi NREGA in Jharkhand.

Details of the studies conducted so far are given below:

Name of the Institute Theme
1 2
(i) The Action for Food production Infrastructure development and

Beyond: Exploring The Scope for

sustainable Livelihood

(ii) The Centre for Budget and Report on
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Governance Accountability implementation of NREGA
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(i) The Indian School of Women®s
Living and Working conditions of

Studies and Development women in rural India

(iv) The Institute of Human Development Institutions, process and
mechanisms of implementation;

Impact of scheme on labour market

(v) National Institute for Administrative Social Capital Formation

research
(vi) National Institute for Rural Changing Gender relations through
Development MGNREGA & Impact of MGNREGA

on SC/ST

(d) Major findings of PIN are:

(i) The Scheme focuses to a large extent on irrigation assets, land
improvement and soil moisture conservation through watershed development,
repair, up-gradation and creation of irrigation facilities and land
improvement on private lands of some categories of cultivators like SC,

ST, BPL etc. leading to higher productivity.

(ii) Ample opportunity Tfor infrastructure development at the

community level.

(iin) Majority of beneficiaries belong to most vulnerable and

marginalized groups.

(e) The suggestions made in these studies relate to (i) Need to
enhance awareness among workers and other villagers, (ii) Need to look at
sustainability aspect by emphasizing on quality of physical work and
capacity building of wusers, (iii) Worksite facilities to be made

available.

() Under Mahatma Gandhi NREGA, all adult members of a rural
household, irrespective of their age are eligible for employment subject
to 100 days of employment per household in a financial year. There is no
discrimination regarding payment of wages with reference to the age of a

beneficiary. Out put of a worker is measured and wages are paid in
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accordance with the Schedule of Rates fixed by the State Government.
Strengthening MGNREGS

1782. MS. MABEL REBELLO:
DR T. SUBBARAMI REDDY:
Will the Minister of RURAL DEVELOPMENT be pleased to state:
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(a) whether seeking to build on strengthening of the Mahatma Gandhi
National Rural Employment Guarantee Scheme (MGNREGS) while at same time,
eliminating 1its main deficiencies and shortcomings, the Ministry Iis

planning to take up Government®s flagship projects to a new level;

(b) whether a three-day long workshop of the coordination ground
attached to the Ministry, as also other principal stakeholders met at

Hyderabad;

(c) whether on discussion table reports were presented by the six
working groups in March this year to study various aspects affecting

execution of the Government"s showpiece rural regeneration project; and

(d) if so, what is the outcome of the discussion held and the steps

taken to gear up roll out of MGNREGS-11?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI
PRADEEP JAIN): (&) Yes, Sir.

(b) to (d) A two day Workshop of the Coordination Group to facilitate
presentation of reports of the Working Groups to the Central Employment
Guarantee Council was held at Hyderabad on 12th and 13th July, 2010.
Draft reports of four Working Groups namely (i) Working Group on Planning
and Execution, (ii) Working Group on Capacity Building, (iii) Working
Group on specific needs of specific category of workers and (iv) Working
Group on works to be taken up on individual land were presented and
discussed during the Workshop. It was decided during the Workshop that
draft reports of the two remaining Working Groups i.e. Working Group on
Wages and Working Group on Transparency and Accountability will be
presented at Delhi. Accordingly, a meeting was held on 15th July and

draft reports of the two Working Groups were presented and discussed.

With a view to strengthen the implementation of Mahatma Gandhi NREGA,

the Ministry has taken the following measures:

(i) Permissible administrative expenditure limit has been enhanced from
4% to 6% for deployment of dedicated staff for NREGA strengthening of
management and administrative support structures for social audit,

grievance redressal and ICT infrastructure.

(ii) Payment through accounts of NREGA workers to infuse transparency in

wage disbursement. To cover gaps in financial services and outreach
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and also to ensure greater transparency in
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wage disbursement, Rural ATM, hand held devices, smart cards,

biometrics have been initiated.

(i) Instructions have been issued on 7.9.09 directing all States to

appoint ombudsman at district level for grievance redressal.

(iv) Independent appraisal by professional institutions including IITs and

I1IMs and Agricultural Universities.
(v) Independent Monitoring by NLM and Eminent Citizens.
(vi) Visit by Central Council members

(vii) ICT based MIS to make data available to public scrutiny,
inclusive of Job cards, Employment demanded and allocated, Days
worked, Muster rolls, shelf of works, Funds available/spent and fund
to various implementing agencies, Social Audit findings, registering

grievances and generating alerts for corrective action.
(viii) Periodic reviews with State Governments

(ix) The Ministry has set up six Working Groups on different aspects
impacting the implementation of the Act. These Working Groups cover
(a) Planning and Execution, (b) Wages, (¢ ) Transparency and
Accountability, (d) Capacity Building, (e) Specific needs of specific
category of workers and (f) Works to be taken up on individual land.

All the Working Groups have submitted their draft reports.

(x) National Institute for Rural Development (NIRD) has been asked to
conduct work census in one pilot district each in Madhya Pradesh,
Andhra Pradesh, Orissa and Rajasthan for the years 2006-07, 2007-08
and 2008-09.

(xi) Quality audit of the works taken up under the Act: With a view to
ensure that works created are of good quality, economical, productive
and durable, quality audit of the works is to be done. The Ministry
has finalized the Terms of reference for conducting the quality

audit.
Land reforms in the country

1783. SHRI V. HANUMANTHA RAO:
DR. T. SUBBARAMI REDDY:

347



Will the Minister of RURAL DEVELOPMENT be pleased to state:
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(a) whether Prime Minister"s proposal to usher land reforms in the
country especially in tribal areas has evoked poor response from the

States;

(b) if so, whether despite report of the Committee on State Agrarian
Relations and Unfinished Task in Land Reforms been sent to the 28 States
for their opinion more than six months ago, only few States have

responded;

(c) whether the Committee was set up by the Prime Minister in

January, 2008 and has submitted its report in 2009; and

(d) if so, the steps Government proposes to take to implement land

reforms in the country?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI
SISIR ADHIKARI): (a) to (d) With a view to looking into the unfinished
task in the land reforms, a "Committee on State Agrarian Relations and
the unfinished Task 1in Land Reforms®™ was constituted under the
Chairmanship of Minister of Rural Development. Simultaneously, a
“National Council for Land Reforms®" under the Chairmanship of the Prime
Minister was also constituted to lay down broad guidelines and policy
recommendations on agrarian relations and land reforms, based on the
recommendations of the Committee or otherwise. The composition, terms of
reference etc. of the Committee and the Council were notified in the

Official Gazette on 9th January, 2008.

The Committee Report was finalized during August, 2009 and it was

submitted to the Hon"ble Prime Minister on 3rd September, 2009.

As recommendations made by the Committee relate to the State
Governments/UT administrations and also the concerned Central Ministries,
the report was circulated to all the States/UTs and the concerned Central
Government Ministries for their views/comments during October, 2009.

However, so far only 10 States/UTs have responded.

In the meanwhile, it has been decided that recommendations of the
Committee may be examined by an appropriate Committee of Secretaries
(CoS) before they are placed for consideration of the Council. The
Cabinet Secretariat has, accordingly, constituted a Committee of

Secretaries (CoS), which is examining the above mentioned
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recommendations. Three meetings of the CoS have been held so far.
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Criteria for estimation of BPL population

1784. SHRIMATI SHOBHANA BHARTIA:
SHRI N. K. SINGH:
Will the Minister of RURAL DEVELOPMENT be pleased to state:

(a) whether a multitude of criteria exist for estimation of people

living Below Poverty Line (BPL);

(b) whether there has been variation in the poverty estimates due to

the inconsistency in definition;
(c) if so, the details thereof and the reasons therefor; and

(d) whether Government is considering any proposal for a revised set

of indicators for the identification of people living BPL?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI
PRADEEP JAIN): (@) to (c) Poverty is a multi-dimensional issue and
various experts/committees and institutions estimate poverty based on
different perceptions/ definitions. However, Planning Commission is the
nodal agency in the Government of India to estimate poverty in the
country. Since 1997, the poverty estimates have been based on the
methodology contained in the report of the Expert group on "Estimation of
Proportion and Number of Poor® (Lakadawala Committee). The latest poverty
estimates released for 2004-05 based on 61st Round of NSS consumer
expenditure data estimated the poverty at 27.5% in the country. In the
meanwhile, an Expert Group under the chairmanship of Prof. Suresh D.
Tendulkar was constituted by the Planning Commission in 2005 to review
the methodology of estimation of poverty and it has submitted its
recommendations in December 2009. The Expert Group has estimated poverty
in the country as 37.2% in 2004-05 as against the official estimates of

27 .5%.

(d) Yes, Sir. The Ministry of Rural Development is undertaking a
pilot survey to arrive at methodology for the next BPL Census for
identification of people living below the Poverty Line in rural areas of

the country.
Upgradation of roads in Gujarat

1785. SHRI NATUJIHALAJI THAKOR:
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SHRI KANJIBHAI PATEL:
Will the Minister of RURAL DEVELOPMENT be pleased to state:
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(a) whether it is a fact that Gujarat has already achieved 98 per
cent road connectivity to villages and whereas the priority of the State

Government of Gujarat is for the upgradation of existing rural roads;

(b) whether the State Government has also submitted proposal for
upgradation of 2202 km. of rural roads under Pradhan Mantri Gram Sadak
Yojana (PMGSY) to the National Road Scheme particularly in the districts

of Surat, Rajkot, Mehsana and Amreli; and

(c) if so, whether the Ministry is considering the proposal of

inclusion of upgradation of roads under PMGSY guidelines?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI
PRADEEP JAIN): (a) The State Government of Gujarat has been cleared
projects for 70% coverage under Pradhan Mantri Gram Sadak Yojana (PMGSY),
out of which 82% of road connectivity is achieved. The State can send
proposals for connecting balance eligible unconnected habitations under
Bharat Nirman, now and proposals for balance New Connectivity and

Upgradation under PMGSY, later, as per the advisory from the Ministry.

(b) The State Government of Gujarat had sent the proposals
(including the proposals from the districts Surat, Rajkot, Mehsana and
Amreli) for Upgradation covering a length of 2202 km. in the month of
June, 2009 under PMGSY.

(c) In order to provide connectivity to all the habitations having
population 1,000 and more under Bharat Nirman and keeping in view other
considerations namely availability of resources only following categories
of proposals are being considered presently for the clearance under
PMGSY: -

(i) Residual new connectivity coverage envisaged under Phase-l1 of Bharat

Nirman.

(ii) Projects to be taken up with the assistance of World Bank and Asian

Development Bank.

(iii) New habitations connectivity in the 33 identified Left Wing

Extremist districts.

(iv) Special road connectivity packages announced for the border areas.
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Change in allocations criteria under NRDWP

1t1786. DR. PRABHA THAKUR:
SHRI NARENDRA BUDANIA:
Will the Minister of RURAL DEVELOPMENT be pleased to state:

(a) whether any change in the criteria for amount of new allocation

would be made under National Rural Drinking Water Project (NRDWP); and

(b) if so, the nature of the change that has been decided and the
time by which it would be implemented and names of the districts or

States where it would be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (KUMARI
AGATHA SANGMA): (a) No, Sir.

(b) Does not arise.
NRDWP in Rajasthan

t1787. DR. PRABHA THAKUR:
SHRI NARENDRA BUDANIA:
Will the Minister of RURAL DEVELOPMENT be pleased to state:

(a) the amount of additional allocation to be made to Rajasthan
during current year under National Rural Drinking Water Project (NRDWP)

scheme in view of special status accorded to it;
(b) whether Government has prepared a work plan thereof;
(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (KUMARI
AGATHA SANGMA): (@) With the revised guidelines for National Rural
Drinking Water Programme (NRDWP) coming into effect 1in 2009-10,
allocation of funds to Rajasthan has substantially increased. During
2010-11, Rajasthan has been allocated Rs. 1,165.44 crore, out of which

Rs. 550.58 crore has been

toriginal notice of the question was received in Hindi.
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released and so far, State Government has reported an expenditure of Rs.
105.09 crore. At the fag end of the financial year, savings accrued if
any, 1is allocated among the States keeping in view the progress of
expenditure and capacity to utilize the funds by such States. Presently,

there is no proposal for any additional allocation of funds to Rajasthan.

(b) and (c) Yes Sir, the Government of Rajasthan has prepared an
Annual Action Plan (2010-11) for Rs. 1,165.44 <crore as central
assistance, which inter alia includes coverage of 8,983 rural
habitations, out of which 2,798 habitations are predominantly inhabited
by SCs/STs, 417 habitations are predominantly minority inhabited and
3,193 water quality problem affected habitations.

(d) Does not arise.
Sanitation scheme

t1788. SHRI SHANTA KUMAR: Will the Minister of RURAL DEVELOPMENT be

pleased to state:

(a) the details of the amount allocated by the Ministry under
sanitation programme during the year 2008-09 and 2009-10, State-wise;

(b) the item-wise allocation of the amount; and
(c) the details of the achievements of the scheme thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (KUMARI
AGATHA SANGMA): (a) and (b) The Total Sanitation Campaign (TSC) is demand
driven programme and no annual allocations are made to the States. Funds
are released on the basis of eligibility of various districts considering
their progress under the project. A statement indicating funds released
to the States under TSC during the year 2008-09 and 2009-2010 is enclosed
(See below).

(c) As per the progress reported by the States under TSC through
online data monitoring system maintained by the Department a total of
6.89 crore Individual Household Latrines (IHHL), 10.2 lakh school toilet
units, 3.4 lakh anganwadi toilets and 19138 sanitary complexes have been

constructed till 6th August, 2010.

tOriginal notice of the question was received in Hindi.
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Statement

Funds released to the States under TSC during the
year 2008-09 and 2009-2010

SI.No. States Fund Released (Rs. in lakh)
2008-09 2009-10
1 2 3 4
1 Andhra Pradesh 1391.81 11078.44
2 Arunachal Pradesh 1530.16 404.97
3 Assam 8310.66 6729.84
4 Bihar 7150.57 9046.72
5 Chhattisgarh 1144.14 5018.42
6 D & N Haveli 0.00 0.00
7 Goa 0.00 0.00
8 Gujarat 978.81 3036.91
9 Haryana 1069.09 718.15
10 Himachal Pradesh 778.76 1017.74
11 Jammu and Kashmir 1115.82 332.90
12 Jharkhand 3188.20 3941.66
13 Karnataka 3176.18 5571.00
14 Kerala 388.99 975.45
15 Madhya Pradesh 9767.83 9987.48
16 Maharashtra 3526.29 9894.05
17 Manipur 99.83 1177 .54
18 Meghalaya 578.30 1378.78
19 Mizoram 694 .27 412.98
20 Nagaland 99.78 1059.27
21 Orissa 7204.33 5031.55
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22 Puducherry 0.00 0.00
23 Punjab 223.18 116.02
24 Rajasthan 2516.85 4352.64
25 Sikkim 254 _86 0.00
26 Tamil Nadu 473.31 6166.18
27 Tripura 158.76 836.66
28 Uttar Pradesh 38139.95 11504 .86
29 Uttarakhand 861.89 773.98
30 West Bengal 3047.06 3246.26

Decline in average wage paid under MGNREGS

1789. SHRI A. ELAVARASAN: Will the Minister of RURAL DEVELOPMENT

be pleased to state:

(a) whether there is a decline in the average wage paid to workers
under the Mahatma Gandhi National Rural Employment Guarantee Scheme

(MGNREGS) in some States;

(b) if so, whether Government will urge those State Governments to

provide the fixed wages under this scheme;

(c) whether there 1is any monitoring mechanism to supervise the

implementation of MGNREGS; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENTS (SHRI
PRADEEP JAIN): (a) and (b) Central Government, in accordance with powers
conferred under Section 6(1) of Mahatma Gandhi NREGA, had notified wage
rates in respect of all States/UTs with effect from 1.1.2009. These wage
rates were based on the wage rate fixed by the State Governments under
Minimum Wages Act, 1948 and prevailing as on 31.12.2008. Subsequently, in
accordance with the revised wage rate policy, wage rates have been
revised in respect of a number of States from whom proposals for wage

revision have been received in the Ministry. Wages under Mahatma Gandhi
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NREGA are paid to the workers on the basis of their output and Schedule
of Rates fixed by the State
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Governments. Average wages paid per personday under the Act has gone up

from Rs. 65/- during 2006-07 to Rs. 91/- during 2009-10.

(c) and (d) Yes, Sir. Review and monitoring of implementation of
Mahatma Gandhi NREGA is a regular process. The status of implementation
of the Act in all States is reviewed in Performance Review Committee
meetings which are held on quarterly basis. State-specific reviews are
also taken up by the Ministry. Area officers of the Ministry and National
Level Monitors are deputed to visit various districts to oversee the
implementation of the Act. For independent monitoring, Eminent Citizens
have been empanelled. They have been allocated different districts for
making field visits. State and District level Vigilance and Monitoring
Committees have been set up for monitoring of all rural development

programmes including Mahatma Gandhi NREGA.
Payment of less wages under MGNREGS

1790. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) whether complaints have been received regarding receiving less
wages against earmarked wages and not reaching wages to the labourers

from the States of North East Region (NER);
(b) if so, the details thereof;

(c) whether Government has conducted any inquiry into the fact of
receiving less wages by Mahatma Gandhi National Rural Employment

Guarantee Scheme (MGNREGS) job card holders in NER;
(d) if so, the details thereof; and
(e) the steps taken to check the problem?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI
PRADEEP JAIN): (@) and (b) The Ministry has received 4 complaints
regarding non-payment of wages to Mahatma Gandhi NREGA workers in Assam.
No case of payment of less wages has been reported from any of the States

in the North Eastern Region.

(c) and (d) Implementation of Mahatma Gandhi NREGA is done by the
State Governments in accordance with the State Employment Guarantee

Schemes formulated by the States as per the provisions of the Act.
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Therefore, all complaints received in the Ministry are sent to the

concerned
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State Governments for taking appropriate action in accordance with the
provisions of the Act. In case of complaints of serious nature, the
Ministry deputes National Level Monitor (NLM) to the concerned district
for making enquiry. Findings of the NLM are shared with the State

Governments for taking appropriate action and corrective measures.

(e) To check the problem of irregularities in wage payment, the

Ministry has taken the following steps:

(i) Payment through accounts of Mahatma Gandhi NREGA workers to infuse
transparency in wage disbursement. To cover gaps in financial
services and outreach and also to ensure greater transparency in wage
disbursement, Rural ATM, hand held devices, smart cards, biometrics

and business correspondent models have been initiated.

(ii) ICT based MIS to make data available to public scrutiny, inclusive of
Job cards, employment demanded and allocated, days worked, muster
rolls, shelf of works, funds available/spent and fund to various
implementing agencies, Social Audit findings, registering grievances

and generating alerts for corrective action.

(i) Instructions have been issued directing all States to appoint

ombudsman at district level for grievance redressal.
(iv) Independent Monitoring by NLM and Eminent Citizens.
(v) Field visit by members of Central Employment Guarantee Council.

(vi) The Ministry has set up a Working Group on Wages which has submitted

its draft report.
Negotiation with the Port Trust employees

1791. SHRI D. RAJA: Will the Minister of SHIPPING be pleased to

state:

(a) whether it is a fact that Government has negotiated with the
Port Trust employees regarding their demands for revamp in the wages and

salary structure and salary hike;

(b) if so, the details of the negotiations took place and the

decision arrived at; and

(c) what steps are being taken to implement the agreement made in
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this regard?
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THE MINISTER OF SHIPPING (SHRI G. K. VASAN): (a) to (c) A Bilateral
Wage Negotiation Committee consisting of the members of the major
federations operating in the Major Port Trusts and nominees of the Port
Trust management was set up by the Government on 24.1.2007 to go into the
wage structure of class-111 and Class-1V Port and Dock employees/ workers
and allied matters with effect from 1.1.2007. After a series of
deliberations, a Memorandum of Settlement was signed between the Port
management and the Federations on 19.1.2010 under section 12(3) of the
Industrial Disputes Act, 1947, which 1is binding on both the parties,
before the Deputy Chief Labour Commissioner (Central), Mumbai on Wage
Structure and allied matters. The Settlement was made effective
retrospectively from 1/1/2007 and a fitment benefit of 23% was allowed to
all the employees of these categories alongwith other benefits

retrospectively from that date.
Dangerous and inflammable goods in various ports

1792. SHRI NAND KUMAR SAl: Will the Minister of SHIPPING be

pleased to state:

(a) whether Government has asked a detailed report of dangerous and

inflammable goods lying in the various ports areas;
(b) if so, the details in this regard;

(c) the details of information furnished by various ports in this

regard;

(d) whether Government has issued any fresh instruction for handling

and storage of such goods; and
(e) if so, the details thereof?

THE MINISTER OF SHIPPING (SHRI G. K. VASAN): (a) to (c) Yes, Sir.

Details are given in the Statement (See below).

(d) and (e) Directions have been issued to all the Major Ports that
all the dangerous and highly inflammable goods be handled and stored by
observing safe handling practices as per IMDG Code. Such goods lying in
the port premises beyond the stipulated period should be disposed off in
the manner specified under Section 61 & 62 of the Major Port Trust Act,

1963. Goods Qlying under seizure by Customs Department and other
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enforcement agencies may be moved to their godowns at the earliest. Such
authorities should also be persuaded to dispose such goods expeditiously

to avoid any accidents in the port premises.
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Statement

Details of Hazardous Goods Lying at Ports
SI. Name of the Port Name and class Quantity Date since Reasons Action Taken
No. of goods (MT) lying in Port
1 3 4 5 6 7
1. Cochin Nil Nil Nil Nil Nil
2. Ennore Nil Nil Nil Nil Nil
3. Kolkata (Haldia) Nil Nil Nil Nil Nil
Kolkata Dock Sodium Aluminate 10,505 Lbs Not available Not taken delivery Put up in
auction
System Solution by the importer sale as per
Corrosive Liquid Basic, 7516 Lbs. MPT Act.
Inorganic N.O.C.
EFKA- 4163 416 K.G.
4. Paradip Nil Nil Nil Nil Nil
5. Visakhapatnam Nil Nil Nil Nil Nil
6. JNPT Brass Ash (Waste Scrap) 20.12 23.4.1992 As directed by Supreme Court
Metal Scrap slag and Ash
Monitoring Committee vide
of Nickel 41.05 25.2.1995 letter dated 5.12.2007 JN Port has
got the
samples analyzed and
Slag & Ash of Chrome 55.32 19.3.1996 copies of the report forwarded to
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of

on

be

Mormugao

Tuticorin

Slag and Ash of Nickel 58.93

Low Grade Nickel 17.95
Hydroxide and PCB Scrap

Old and used NI1/CD Battery

Chemical Nos 0.91
NIL Nil
Waste oil

21.3.1996

15.10.1996

13.20
6.10.1998

Nil

284 drums/ 60.75 MT 18.01.01

16.10.1996

Nil
The waste oil
imported in 3x20"

containers was

seized and
detained by the
TNPCB since the
importer had
imported without
compliance of
Rule 13 of

Hazardous Waste
(Management

and Handling)
Rules 1989
which is under
sub-judice.

Nil
TNPCB has
taken samples

the waste oil

16.6.2010 and
submitted the
test report to
Hon"ble High
Court of
Chennai. The
waste oil will

disposed on
receipt of the
court Order.
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1 2 3 4 5 6 7
9. New Mangalore Methyl Monomer 5x20"Containers 26.6.2010 Inadequate Action under
92.400 M.T. storage space progress to

shift
in the factory the container
premises of from the Port
M/s BASF, premises.
Mangalore.
(Importer)

10. Mumbai Different type of 203.298 Different No objection Reference has

of

for

the

Further

dangerous and
Hazardous goods

MT

367

dates Starting
from 22.3.1983

pending from
Explosives and
Customs Deptt.

been made to
the Chief
Commissioner

Customs,
Mumbai,
requesting for
NOC from the
customs
authorities

disposal of
Hazardous

goods lying in
the port.



action for
neutralizing
the
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lying

11. Kandla
of

12. Chennai

the

approval .

War materials like 7 15.2.2005
empty shells containers
cartages etc.
Waste Oil 83 drums 25.9.1993
(total weight
12 tonns)

Efforts have

been made
to destroy

the material with
the help of Police/

Army /Bomb
disposal squad.
No agency is
coming forward
to destroy the
material

Pending for want
of Customs
approval

empty chlorine
cylinders

in the port is

progress.

Under seizure

Customs.

Periodical
reminders have
been sent to

Customs
Department for
their
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Sea route transportation between Rameshwaram to Talaimannar in Sri Lanka

1793. DR. E. M. SUDARSANA NATCHIAPPAN: Will the Minister of
SHIPPING be pleased to state:

(a) whether the Ministry has got the clearance from Ministry of Home
Affairs for restoring sea route transportation of passengers and goods
from Rameshwaram to Talaimannar in Sri Lanka and from Tutucorin to

Colombo; and

(b) if so, whether any date has been fixed from both countries to

inaugurate historical transport, as happened 25 years ago?

THE MINISTER OF SHIPPING (SHRI G. K. VASAN): (a) A draft Memorandum
of Understanding with Government of Sri Lanka regarding
operationalisation of ferry service between Rameshwaram & Thalaimannar
and Tuticorin & Colombo is under consideration of this Ministry on which

comments of Ministry of Home Affairs are awaited.
(b) No, Sir.
Capacity for major ports in Gujarat

1794. SHRI BHARATSINH PRABHATSINH PARMAR: Will the Minister of
SHIPPING be pleased to state:

(a) whether the Ministry is aware that many ports including Dahej,
Veraval, Mangrol and Porbandar in Gujarat have the capacity to become a

major port;
(b) if so, the details thereof;

(c) whether Government has any plan to make a major port out of any

such port of the State; and
(d) if so, by when the work will commence in this direction?

THE MINISTER OF SHIPPING (SHRI G. K. VASAN): (@) to (d) The
Government of India declares ports to be major ports under the relevant
sections of the Indian Ports Act, 1908 or Major Port Trust Act, 1963
based on the potential for future development and strategic importance of

the concerned port keeping national perspective in view.

The Government has no plan to make a Major Port out of any such port

of the State of Gujarat.
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Indian ports

1795. SHRI SYED AZEEZ PASHA: Will the Minister of SHIPPING he

pleased to state:

(a) since when the Directorate-General of Shipping (DGS) has been

located in Mumbai;

(b) the total tonnage of shipping which used Indian ports in that

area;

(c) whether numerous new ports and the total shipping and maritime

capacities have increased manifold in the last twenty years;

(d) if so, whether there is a logical administrative need for

bifurcation of the shipping regulatory bodies like DG-Shipping; and

(e) the steps proposed to streamline the maritime and shipping

regulatory bodies to enhance their efficiencies?

THE MINISTER OF SHIPPING (SHRI G. K. VASAN): (a) Directorate General
of Shipping has been located in Mumbai since 1949.

(b) The total tonnage of sea cargo handled in the Major ports in

that area was 115.29 MTs (Million Metric Tonnes) in 2009-2010.

(c) Yes. Two new Major Ports have been established viz. Ennore Port
Limited in the year 2001 and Port Blair in the year 2010. The Indian
Tonnage as on 31.07.2010 is 97,28,558 GT comprising of 1015 ships as
compared to 59,78,258 GT comprising of 408 ships, as on 01.04.1990.

(d) There are five District offices of Mercantile Marine Department
(MMD) in existence with subordinate offices at nine places. Hence, the

need for bifurcation of Directorate General of Shipping is not necessary.

(e) Directorate General of Shipping has initiated several steps to
streamline maritime and shipping sector. Regional MMDs are being
reoriented to shift focus from the role of regulator to facilitator. Two
Regional Mercantile Marine Departments(MMDs) have already been created at
Cochin and Kandla and District level offices at New Mangalore, Paradip
and Haldia alongwith creation of 21 Technical Group A posts. Further, the
Directorate has also delegated part of statutory functions to the

Recognized organizations. (R.0s). Use of modem technology has been
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introduced to advance efficiency. E-Governance has been implemented for

all surveys and inspection and for delivering e-services across the web.

The first phase of e-Governance is already being iImplemented. Network

between Directorate General of Shipping and allied offices are being

strengthened so as to provide quicker online services.
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12.00 NooN
PAPERS LAID ON THE TABLE
I. Notifications of the Ministry of Finance

1. Report and Accounts (2009-10) of National Institute of Financial

Management, Faridabad and related papers

I11. Report and Accounts (2009-10) of various Regional Rural Banks and

related papers
1v. Notifications of the Ministry of Finance

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN
MEENA): Sir, 1 lay on the Table:

I. (@) A copy each (in English and Hindi) of the Tfollowing
Notifications of the Ministry of Finance (Department of
Financial Services), under Section 27 of the Insurance

Regulatory and Development Authority Act, 1999:

(1) F. No. IRDA/Reg/1/51/2010, dated the 6th July, 2010,
publishing the Insurance Regulatory and Development
Authority (Sharing of Database for Distribution of

Insurance Products) Regulations, 2010.

(2) F. No. IRDA/Reg/2/52/2010, dated the 6th July, 2010,
publishing the Insurance Regulatory and Development
Authority (Treatment of Discontinued Linked Insurance

Policies) Regulations, 2010.

(3) F. No. IRDA/Reg/3/53/2010, dated the 6th July, 2010,
publishing the Insurance Regulatory and Development
Authority (Insurance Advertisements and Disclosure)

(Amendment) Regulations, 2010.

(©)) F. No. IRDA/Reg/4/54/2010, dated the 6th July, 2010,
publishing the Insurance Regulatory and Development
Authority (Licensing of Corporate Agents) (Amendment)
Regulations, 2010. [Placed in Library. See No. L.T.
2785/15/10]

(b) A copy each (in English and Hindi) of the TfTollowing
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Notifications of the Ministry of Finance (Department of

Financial Services), under sub-section (4) of Section 19 of
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the Banking Companies (Acquisition and Transfer of

Undertakings) Act, 1980:-

(¢H) No. 3945, dated the 12th March, 2010, publishing the
Oriental Bank of Commerce (Employees*) Pension
(Amendment) Regulations, 2010. [Placed in Library. See
No. L.T. 2767/15/10]

@ No. 4/1/3/2010-1R(RS), dated the 17th - 23rd April,
2010, publishing the Indian Bank (Employees®) Pension
(Amendment) Regulations, 2009. [Placed in Library. See
No. L.T. 3116/15/10]

(c) A copy (in English and Hindi) of the Ministry of Finance
(Department of Financial Services) Notification
No.CDO/PM/16/SPL/828, dated the 3rd-9th October, 2009,
publishing the State Bank of India Employees® Pension Fund
(Amendment) Rules, 2005, under sub-section (4) of Section 50
of the State Bank of India Act, 1955, together with delay
statement. [Placed in Library. See No. L.T. 2764/15/10]

(d A copy (in English and Hindi) of the Ministry of Finance
(Department of Financial Services) Notification No. S.O0. 1663
(E), dated the 13th July, 2010, publishing the Regional Rural
Banks (Appointment and Promotion of Officers and Employees)
Rules, 2010, under sub-section (3) of Section 29 of the
Regional Rural Banks Act, 1976. [Placed in Library. See No.
L.T. 2765/15/10]

(e) A copy (in English and Hindi) of the Ministry of Finance
(Department of Economic Affairs) Notification No. G.S.R. 382
(E), dated the 5th May, 2010, publishing the Foreign Exchange
Management (Current Account Transactions) (Amendment) Rules,
2010, under Section 48 of the Foreign Exchange Management Act,
1999. [Placed in Library. See No. L.T. 2762/15/10]

1. A copy each (in English and Hindi) of the following papers:

(i) Annual Report and Accounts of the National Institute of
Financial Management (NIFM), Faridabad, Haryana, for the year

2009-10, together with the Auditor®s Report on the Accounts.
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(ii) Review by Government on the working of the above Report.

[Placed in Library. See No. L.T. 2784/15/10]
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A copy each (in English and Hindi) of the Annual Reports and
Accounts of the following Regional Rural Banks, for the year 2009-

10, together with the Auditor®s Report on the Accounts:

) Mewar Aanchalik Gramin Bank, Udaipur; [Placed in Library. See

No. L.T. 2781/15/10]

(ii) Kshetriya Kisan Gramin Bank, Mainpuri, U.P.; [Placed in

Library. See No. L.T. 2774/15/10]

(iii) Baroda Uttar Pradesh Gramin Bank, Raebareli; [Placed in

Library. See No. L.T. 2773/15/10]

(iv) Purvanchal Gramin Bank, Gorakhpur; [Placed in Library. See No.

L.T. 2775/15/10]

w) Haryana Gramin Bank, Rohtak; [Placed in Library. See No. L.T.
2776/15/10]

(vi) Karnataka Vikas Grameena Bank, Dharwad; [Placed in Library.
See No. L.T. 2777/15/10]

(vii) Dena Gujarat Gramin Bank, Gandhinagar; [Placed in Library. See

No. L.T. 2777/15/10]

(viii) Neelachal Gramya Bank, Bhubaneswar; [Placed in Library.

See No. L.T. 2778/15/10]

(ix) Pragathi Gramin Bank, Bellary, Karnataka; [Placed iIn Library.

See No. L.T. 2782/15/10]

) Cauvery Kalpatharu Grameena Bank, Mysore; [Placed in Library.
See No. L.T. 2779/15/10]

(xi) Madhya Bihar Gramin Bank, Patna; and [Placed in Library. See

No. L.T. 2783/15/10]

(xii) Himachal Gramin Bank, Mandi. [Placed in Library. See No. L.T.

2780/15/10]

(a) A copy each (in English and Hindi) of the following

Notifications of the Ministry of
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©

Finance (Department of Revenue), under Section 159 of the
Customs Act, 1962, together with Explanatory Memoranda on the

Notifications:-

(¢H) G.S.R. 385 (E), dated the 5th May, 2010, publishing the
Courier Imports and Exports (Electronic Declaration and

Processing) Regulations, 2010.

@ G.S.R.519 (E), dated the 17th June, 2010, publishing the
Re-export of Imported Goods (Drawback of Customs Duties)

Amendment Rules, 2010.

(€©)) G.S.R.520 (E), dated the 17th June, 2010, publishing the
Customs, Central Excise Duties and Service Tax Drawback

(Second Amendment) Rules, 2010.

(©)) G.S.R.568 (E), dated the 30th June, 2010, excluding
goods in transit from its coverage by specifying that
only goods intended for sale or use in India would be
covered under the Notification. [Placed in Library. See

No. L.T. 2771/15/10]

A copy each (in English and Hindi) of the TfTollowing
Notifications of the Ministry of Finance (Department of
Revenue), under Section 296 of the Income Tax Act, 1961,

together with Explanatory Memoranda on the Notifications:-

(1) S.0.1261 (E), dated the 31st May, 2010, publishing the
Income-tax (6th Amendment) Rules, 2010.

(2) S.0.1639 (E), dated the 9th July, 2010, specifying long

term infrastructure bonds.

3) S.0.1756 (E), dated the 21st July, 2010, amending
Notification No. S.0.2292 (E), dated the 9th September,
2009 to substitute certain entries in the original
Notification. [Placed in Library. See No. L.T.
2788/15/10]

A copy each (in English and Hindi) of the Tfollowing
Notifications of the Ministry of Finance (Department of

Revenue), under sub-section (4) of Section 94 of the Finance
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Act, 1994, together with Explanatory Memoranda on the

Notifications:-
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(¢H) G.S.R. 607 (E), dated the 20th July, 2010, Seeking to
waive the service tax leviable on transmission and
distribution of electricity for the past period up to
26th February, 2010, for transmission of electricity and

up to 21st June 2010, for distribution of electricity.

@) G.S.R. 610 (E), dated the 21st July, 2010, amending
Notification No. G.S.R. 69 (E), dated the 3rd February,
2009. [Placed in Library. See No. L.T. 2786/15/10]

(d A copy (in English and Hindi) of the Ministry of Finance
(Department of Revenue) Notification No. G.S.R. 615 (E), dated
the 22nd July, 2010, amending Notification No. G.S.R. 256 (E),
dated the 16th March, 1995, under sub-section (2) of Section
38 of the Central Excise Act, 1944, together with Explanatory
Memorandum on the Notification. [Placed in Library. See No.

L.T. 2787/15/10]

Memorandum of Understanding (2010-11) between Govt. of
India and the Hindustan Salt Limited

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES (SHRI ARUN YADAV): Sir, 1 lay on the Table, a copy (in
English and Hindi) of the Memorandum of Understanding between the
Government of India (Ministry of Heavy Industries and Public Enterprises,
Department of Heavy Industry) and the Hindustan Salt Limited (HSL), for
the year 2010-11. [Placed in Library. See No. L.T. 2838/15/10]

Notifications of the Ministry of Finance

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN
MEENA): Sir, | lay on the Table, under Section 159 of the Customs Act,
1962, a copy each (in English and Hindi) of the following Notifications
of the Ministry of Finance (Department of Revenue), together with

Explanatory Memoranda on the Notifications:-

(a) Notification No. 80/2010-Customs dated 10.08.2010 Seeking to
amend Notification No. 21/02-Customs dated 01.03.2002 so as
to:-

) prescribe a concessional 5% basic customs duty rate

along with Nil Countervailing duty (in lieu of excise
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duty) on specified capital
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machinery/equipment/plant/spares for printing and
production of bank note press, to be imported by or on
behalf of Security Printing and Minting Corporation of

India Limited (SPMCIL); and

(ii) reduce the basic customs duty rate on Raw Silk of grade
3 A and above from 30% to Nil subject to the condition
of import by National Handloom Development Corporation
up to an aggregate quantity not exceeding 2500 metric
tones in a financial year under cover of a certificate
from an officer not below the rank of Joint Secretary to
the Government of India in the Ministry of Textiles.

[Placed in Library. See No. L.T. 3157/15/10]

(b) Notification No. 81/2010-Customs, dated 10.08.2010 Seeking to
amend Notification No. 20/2006-Customs dated 01.03.2006 so as
to prescribe Nil Special Countervailing duty on specified
capital machinery/equipment/ plant/spares to be imported by or
on behalf of Security Printing and Minting Corporation of
India Limited (SPMCIL). [Placed in Library. See No. L.T.
3158/15/10]

REPORTS OF THE DEPARTMENT RELATED PARLIAMENTARY STANDING COMMITTEE ON

ENERGY

At g g AN GeR@s): #giey, & Qe g&afa Fo et dudy Turh

afAafa (2009-10) & F=faf@a ufadeat fr ver-ve ufa GEPST gur ey &), T ged
TR I@T § -

)

Seventh Report on Action Taken by the Government on the
recommendations contained in the Second Report (Fifteenth Lok
Sabha) on "Demands for Grants (2009-10)" of the Ministry of New and

Renewable Energy;

Eighth Report on Action Taken by the Government on the
recommendations contained in the First Report (Fifteenth Lok Sabha)

on "Demands for Grants (2009-10)" of the Ministry of Power; and

) Ninth Report on "Funding of Power Projects”.
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PAPERS LAID ON THE TABLE - contd..

Report and Accounts (2008-09) of the Rajiv Gandhi Institute

of Petroleum Technology, Rae Bareli

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY; THE
MINISTER OF STATE OF THE MINISTRY OF EARTH SCIENCES; THE MINISTER OF
STATE IN THE PRIME MINISTER"S OFFICE; THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS; AND THE MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI PRITHVIRAJ
CHAVAN): Sir, on behalf of Shri Jitin Prasada, | lay on the Table, under
sub-clause (4) of Clause 26 of the Rajiv Gandhi Institute of Petroleum
Technology Act, 2007, a copy (in English and Hindi) of the Annual Report
and Accounts of the Rajiv Gandhi Institute of Petroleum Technology
(RGIPT), Rae Bareli, for the year 2008-09, together with the Auditor-®s
Report on the Accounts. [Placed in Library. See No. L.T. 2737/15/10]

MATTERS RAISED WITH PERMISSION

Participation of a Cabinet Minister in a rally along with Maoists at

Lalgarh

THE LEADER OF THE OPPOSITION (SHRI ARUN JAITLEY): Mr. Deputy
Chairman, Sir, 1 have given a notice to raise a matter of importance
today morning. The Prime Minister has, on several occasions, in the
course of this year, repeatedly said and rightly so and almost the entire
House has been agreeing with him, that Maoism constitutes the greatest
single threat to India, at the moment. Amongst the various threats, the
Prime Minister has singled it out as the greatest threat. It is needless
to say that the Prime Minister is the foremost Leader of the Government,
the Leader of this House and he speaks eloquently on the policy of this
Government. All Ministers in the Government are expected to be a privy,
on the principle of collective responsibility, to this policy. No person
who is a Member of the Council of Ministers can disagree either in words
or in action with this statement that the Prime Minister has outlined as
the policy of this Government. What do we find today? We find that this
principle of collective responsibility is being breached and in direct

action, not in words
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alone, there is a disagreement with the policy of the Government.
Yesterday, an Lalgarh, you had a rally. The organization of the rally is
by the People®s Committee Against Police Atrocities. It is a front of the
banned CPl1 (Marxist Leninist). And the fact that it is a front of these
organizations, is clear from three facts. The underground leader and one

of the foremost leaders....

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI DINESH TRIVEDI): This is factually incorrect. We have to set the

record right. It is factually incorrect.

SHRI ARUN JAITLEY: Sir, at least, | have not, like my friend, put
blinkers on my eyes. Who gives a call for participation in the rally and
to make the rally a success? The underground Maoist leader, Kishenji,
says, "Yes, people must go and participate in this rally”. Who are

participating in this rally?

SHRI DINESH TRIVEDI : This rally was against violence.

---(Interruptions)... This rally was against violence.
MR. DEPUTY CHAIRMAN: Let him speak.

SHRI ARUN JAITLEY: Sir, who are the participants in this rally?
Newspapers, today, have carried photographs showing the flag of a
political party on a two-wheeler vehicle of Manoj Mahato, an underground
leader wanted by the police for Maoist activities. A statement, given by
none other than the Superintendent of Police of that area, has been
published in newspapers today saying that Ashish Mahato, the person, who
was responsible for the attack on the Gyaneshwari Express, was also

present at the rally. And, now we are being told that Kishenji gives a

call for making this rally a success. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Trivediji, let the Leader of the Opposition

finish.

SHRI ARUN JAITLEY: You have the foremost underground leader giving a
call for the support of the rally. You have underground leaders carrying
flags of a political party. You have underground leaders, responsible for
the attack on the Gyaneswari Express, where several innocent persons have
lost their lives, seen at that rally. And, that is the statement of the

Superintendent of Police of that area. What are the speeches which are
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made? There is, obviously, a quid pro quo with the Maoists. The speeches

are made that Azad"s killing was not an encounter, but it was a khoon;
“IE A oA
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The Government of India®s stand consistently has been that it was an
encounter. The State of Andhra Pradesh®"s case has been that it was an

encounter. Here a Minister gets up at a rally supported by the Maoist and

says, "dg Tl AT

...(Interruptions)...
SHRI DINESH TRIVEDI : It is absolutely incorrect.
---(Interruptions) ... Have you heard the speech? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Trivedi, you are a Member of the Government.
You will get a chance. ...(Interruptions)... You are a Member of the
Council of Ministers. He is seeking certain clarifications. The

Government can always give clarifications. You can then refute it.

SHRI ARUN JAITLEY: Sir, this raises a basic question. 1 am deviating
from the principal point. Is my learned friend speaking as a Minister? As
a Minister, he is entitled to speak for the Government and intervene. And
if these interventions are on behalf of the Government, then, it makes
the matter all the more worse. He is not a Member of this House. He
cannot intervene as a Member. He can only intervene as a Minister. And,
if he intervenes as a Minister, he speaks for the collective policy of
the Government of India. ...(Interruptions)... He can intervene as a
Minister, and if my learned friend is intervening as Minister, | take it
that the policy of this Government, which has been enunciated by the Home
Minister and the Prime Minister, is being negated by a junior Minister of
this Government, when he intervenes and says, "All this is wrong." The
question is, here is a rally, which is being organized by people who want
to overthrow India®s Parliamentary democracy. This is their object. This
is the statement of the Government of India. A Minister not only attends
that rally, but a Minister also supports the cause that they are
propounding. Supporting their cause almost dismantles the stand of the
Government of India. My request is that the only person, who is now
competent to speak on this issue and clarify the position of the
Government of India, with regard to their policy against the Maoists and

with regard to this Minister®s participation in a Maoist-supported rally,
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is the Prime Minister himself. The Prime Minister, on several subjects,

has chosen to keep quiet. We have not heard from him on Kashmir. We
haven®"t heard from him on the Commonwealth Games. We haven®"t heard from

him on many other subjects. Silence, at times, can be a weapon of

convenience.
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But the conspiracy of silence cannot be allowed and is not available as
far as the Prime Minister is concerned. 1, therefore, demand that the
Prime Minister, as the Leader of this House, should come here and clarify
as to what the policy of the Government of India is and what he has to

say about the Minister"s participation in this rally yesterday.

MR. DEPUTY CHAIRMAN: Now, ...(Interruptions)... No, I am not
allowing. It is not a Zero Hour Mention. ...(Interruptions)... He had
given a notice. ...(Interruptions)... Let the Government react.

---(Interruptions)...

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY; THE
MINISTER OF STATE OF THE MINISTRY OF EARTH SCIENCES; THE MINISTER OF
STATE IN THE PRIME MINISTER®"S OFFICE; THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS; AND THE MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI PRITHVIRAJ
CHAVAN): No, we can"t allow a debate. ...(Interruptions)... Please allow

me to speak. ...(Interruptions)...

SHRI PRASANTA CHATTERJEE (West Bengal): This 1is very serious.

---(Interruptions)... They held a joint rally.

MR. DEPUTY CHAIRMAN: No, no. On this subject, ...(Interruptions)...
We have not taken up this subject. It is because the Leader of Opposition
has the prerogative to raise an issue and he has raised this issue.

---(Interruptions)...

SHRI PRITHVIRAJ CHAVAN: He was allowed to say and he has said it. Let
me respond now. ...(Interruptions)... Let me respond.

---(Interruptions). ..

SHRI PRASANTA CHATTERJEE: Why did she hold the rally along with
---(Interruptions)... People who were involved in railway accident were
there attending the rally ..._(Interruptions)... They were holding a joint
rally .._._(Interruptions)... We understand politics of compulsion.

---(Interruptions). ..

MR. DEPUTY CHAITRMAN: Please, sit down, Mr. Chatterjee.

389



---(Interruptions)... That is a different issue. ...(Interruptions)...

SHRI PRASANTA CHATTERJEE: She 1is holding a Cabinet Minister"s
position. ..._.(Interruptions)... They were holding a joint rally,

---(Interruptions)... She is a Cabinet Minister.
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MR. DEPUTY CHAITRMAN: Please, sit down, Mr. Chatterjee.

--.-(Interruptions)...

SHRI PRITHVIRAJ CHAVAN: Sir, | am grateful to the Leader of the
Opposition because he has raised an issue which you allowed to be raised
during the Zero Hour. It would have been much better if he had raised it
in the Zero Hour itself so that we could have had the Question Hour in

the morning.

The fact is that he has raised some issues. He has referred to many
newspaper reports. There are a lot of insinuations. Sir, | assure the
House that we would ascertain what the Minister has purportedly said in
the rally. We would find out what had happened and we will,
appropriately, come back to the House. But we must ascertain the truth.
---(Interruptions)... People who had ...(Interruptions)... the rally said
that nothing of that sort had happened there. ...(Interruptions)... We
must Ffind out the truth. We cannot go by newspaper reports alone.

--(Interruptions)...

SHRI  PRASANTA CHATTERJEE: They were holding a joint rally.

--(Interruptions). .. The Prime Minister had prior information.
--(Interruptions). .. We want to know whether he intervened.
--(Interruptions)... She is a Cabinet Minister. ...(Interruptions)...

AN sygemafa: AU, gid geslf. .. (Taue) ... 3T d6 BTl ... (SYIUA). ..
3T d5 STST|...(cTaUT) ... Please, sit down. I am on my legs. 3T &%
SISV, . . (B¥aYls) ... The hon. Leader of Opposition has raised an issue.

SHRI RAJIV PRATAP RUDY (Bihar): But, Sir, he is not competent to
reply.

MR. DEPUTY CHAIRMAN: No, no. He 1is the Parliamentary Affairs
Minister. Please do not question his competence. ...(Interruptions)...

You see, the Prime Minister is not here. ...(Interruptions)...

AN TH.TH. IEoafed (FINES): 3UWAMfa FEed, 3eel Wer-@r warer fear
gl...(cHauA). .. 3T WYUT-TT FATeT gl. . . (SIIYUTA) . . .

ot ugamafay: seele Saw fRar §1. .. (s¥aue) ...
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M TH.TW. IFAANAAT: 3T STad FAG AR IGHAfY Hgled, A fquar & warer
T § T & JAdT, S TUEHAT S &, 98 3AHT oA &l . . (STAYU). . .
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i A aw gEE ([ER): W,Wwé@ﬁmwmm‘g}n%l
.. (FIauTT) . . .

st sqwamafa: Sf@T, 39 gare o 33 ¥, Sae o A4 @' §
.. (SFAU). . .

SHRI PRITHVIRAJ CHAVAN: We cannot go by newspaper reports. Let us get

the facts. We will take the facts. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Are you interested in some solution or you are

just interested in. ..-(Interruptions). .. What did he say?
...(Interruptions)... 3vgis FAT Fgl §?2...(STAUA)... LoP o S Fgl &, 3T
ascertain &T|. .. (STaURT) ... What did he say?

SHRI S. S. AHLUWALIA: "I will verify the facts...".

MR. DEPUTY CHAIRMAN: No, no. We will verify. The Government.
...(Interruptions). .. He did not say I The Government

-..(Interruptions)... Why? Should he not verify? ...(Interruptions)...
Should the Government not verify? ...(Interruptions)... 4% foU &Y o off

Sae AdT gl .. (SFIYe). .. 1 am not  answerable for  that.
...(Interruptions)... Beyond that, I cannot ...(Interruptions)... What do
you want? ...(Interruptions)... No, no. Just because you are disrupting,

..-(Interruptions)... The hon. Minister has rightly said that he is going
to ascertain the facts. He is speaking on behalf of the Government.

.. .(Interruptions). ..

M TH.TE. FeqaadT: W, TUEHA S A Hed A HEN S oAl @IfgUl
.. (AU . . .

At suwesmafa: T FAT 99 W W OE? ... (FFAuE)... <@, 39 glav)
. . (SgEUTT) . . .

A wH.ww. FgEfadT: W, §F AW 7 HE A ... (FAUE)... HeA H fager
F AT A S Far I8¢ § AR I¥F FAT I § WHR F 9 I veifdAr §, sefoew
= ¥, Afeler wiftdr §, @9 3o T & a5 o, 3R 3 N FEr g §, @
A gH URd § & Ted & Aar, U & YUEA TgT HE] ST Farell & S & 9
zg% IR Afeehaer @ &l ... (SHaYURT). ..
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At IumsNfY: 3l FT FET g7 ... (SWAUR)... 3egiel  FAT el
82, .. (TauR). . .
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SHRI S.S. AHLUWALIA: We are not satisfied with the answer, and we

walkout. ...(Interruptions)...

A sumemafa: Il A wEr §,...(¥AUE)...  3eglel @1 gl
g,...(cIUA) ... &% g, IF gl...(cTIUR). ..

(At this stage, some hon. Members left the Chamber.)

SHRI PRASANTA CHATTERJEE: Sir, 1 want to know whether the Prime
Minister was aware of the fact or not. ...(Interruptions)... | want to

know whether the Prime Minister had advised. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: The hon. Minister has assured this House that he
will come back after ascertaining all the facts. That is all. Beyond that

I cannot do anything. ...(Interruptions)...

SHRI D. RAJA (Tamil Nadu): Sir, yesterday the issue was raised in the

House and the Minister said. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: See, 1 am not talking about yesterday.
..-(Interruptions)... Today, the Leader of the Opposition has intervened.
He has brought certain facts to the notice of the House, and the
Government has responded. The Government has assured this House that they

will come back after ascertaining all the facts. ...(Interruptions)...

SHRI PRASANTA CHATTERJEE: Sir, we wanted to know whether the Prime
Minister was aware of the fact. ...(Interruptions)... Did he advise her

to attend the meeting? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Beyond that, there is no notice before the
House. ...(Interruptions)... Nothing can be done beyond that. Now, we
take up the calling attention on the matter of urgent public importance.
Shri M. Venkaiah Naidu to call the attention of the hon. Minister.

---(Interruptions). ..
SHRI PRASANTA CHATTERJEE: *

MR. DEPUTY CHAIRMAN: Nothing will go on record. ...(Interruptions)...

Nothing will go on record. ...(Interruptions)...
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(At this stage, some hon. Members left the Chamber.)

* Not recorded.

396



STATEMENT BY MINISTER

MR. DEPUTY CHAIRMAN: Now, Shri Pradeep Jain to lay the Papers.

---(Interruptions)...

Status of implementation of recommendations contained in the first report
of the Department replated Parliamentary Standing Committee on Rural

Development

FEfior AFw AT & Tog @ G 99 S Agew, d aeior e JEeT &
3fefelet A (2009-10) & Hey & fIsmer @efd amfor e deth @i wurl afafa
¥ Ugdl Ufades & 3idfdse Remet & Fficaad & uf & d6y 7 s gFdeg e &
ged W @l gl

CALLING ATTENTION TO THE MATTER OF URGENT PUBLIC IMPORTANCE

Rotting of foodgrains due to lack of proper storage facilities in the

country

MR. DEPUTY CHAIRMAN: Now, Shri M. Venkaiah Naidu to call the

attention of the hon. Minister.

SHRI M. VENKAIAH NAIDU (Karnataka): Sir, 1 call the attention of the
Minister of Consumer Affairs, Food and Public Distribution to the rotting

of food grains due to lack of proper storage facilities in the country.

THE MINISTER OF AGRICULTURE AND THE MINISTER OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI SHARAD PAWAR): Mr. Deputy Chairman,
Sir, foodgrains are procured from farmers at Minimum Support Price with
the assurance that whatever the farmer wishes to sell to the Government
at the price offered shall be purchased if it conforms to the prescribed
quality. Higher Minimum Support Price over the last few years, coupled
with better outreach has led to higher procurement in the last three
years. The fact that some State Governments have imposed high taxes has
dis-incentivised trade from purchasing food grains which in turn has also
led to higher arrivals at Government purchase centres. In States like

Punjab and Haryana, over 99.50% of market arrivals of wheat have been

397



procured by Government agencies. The all-India average is 87%. In the
case of paddy, the figure for Government procurement is 97.68% and 93.61%

of market arrivals in
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Punjab and Haryana respectively. As a result, procurement of food grains
has risen from 36.3 million tonnes in 2006-07 to 60.4 million tonnes in
the year that ended in September 2009. In the current year, over 53
million tonnes of food grains have been procured since October 2009. As
on Olst July, 2010, the stock of foodgrains in the Central Pool was 57.85
million tonnes, which is three times that of 19.35 million tonnes as on
Olst July, 2006. This has helped ensure better and remunerative prices to
farmers. However, it has caused a strain on storage capacities with FCI

and the State Government agencies involved in procurement.

The total covered storage capacity available with FCl and State
Governments is a little over 42.5 million tonnes. As a consequence, about
16 million tonnes has been stored in Covered and Plinth (CAP) storage.
Because of large stocks maintained by FCI, some damage to stocks is
inevitable, however, the endeavour of the Government has been to ensure
that the damage is minimised, and | would like to inform the House that
damage to stocks with the FCI has been progressively coming down over the

years as would be seen from the following figures:

SI. No. Year Quantity Quantity Percentage of Value of
handled accrued as damaged damaged
(in Lakh MTS) damaged foodgrains to foodgrains
(In lakh MTS) quantity (In Rs. Crore)
handled
1 2000-01 547.13 1.82 0.33 67.52
2 2001-02 74413 0.65 0.087 24.11
3 2002-03 913.00 1.35 0.15 49.09
4 2003-04 886.12 0.76 0.09 29.19
5 2004-05 837.82 0.97 0.12 40.28
6 2005-06 846.72 0.95 0.11 61.70
7 2006-07 726.44 0.25 0.034 16.43
8 2007-08 750.52 0.34 0.045 22.33
9 2008-09 913.23 0.20 0.022 13.03
10 2009-10 874.92 0.07 0.008 3.63
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The value of damaged foodgrain stocks with FCI has come down from

Rs.67.52 crores in 2000-01 to 3.63 crores in 2009-10.

In the year 2010-11, as on 1.7.2010, there was a non-issuable stock
of 11,708 tonnes with FCIl. Apart from FCI, State Governments and their
agencies also maintain stocks of foodgrains from the Central Pool, till
they are lifted for issue under PDS, Welfare Schemes or for open market
sales. For this they are paid expenses, including interest as well as
custody and maintenance charges. As on 1.7.2010, State agencies in Punjab
and Haryana have reported about 54,260 tonnes and 1,574 tonnes

respectively of non-issuable wheat stocks with them.

Recently, there have been reports of damaged foodgrains in godowns of
FClI and State Agencies in the State of Uttar Pradesh, Haryana, Punjab,
Rajasthan and Uttarakhand due to rains and floods. However, the quantity
damaged must be seen in the perspective of total quantities handled and
larger quantities kept in CAP storage because of heavier procurement.
Inspection of storage complexes have been carried out by the Department
and FCl officials. Damaged wheat stocks have been found in FCI depots and
State Government Agencies at Harduaganj, Hapur, Orai and Roza
(Shahjahanpur) in Uttar Pradesh; Bani (Sirsa district) and Ismailabad
(Kurukshetra district) in Haryana; in the CAP complexes at Sangrur and
Ferozpur districts of Punjab; in the railway yard in Udaipur, Rajasthan
and at Gadarpur in Udham Singh Nagar district of Uttarakhand etc.
Segregation and salvaging of damaged food stocks at these depots/godowns
has been taken up. After quantification of damages, FCI and State

Agencies have to fix responsibility and recover losses.

FC1 has initiated disciplinary action against a number of officers in
Uttar Pradesh. FClI has also suspended eight officers. Senior Officers
have been instructed to monitor movement and handling of foodgrain
stocks. Teams have been deputed from Headquarters and Zonal Offices of

FC1 for inspection of storage conditions in the depots.

FC1 takes a number of preventive steps for the safe storage of

foodgrains like carrying out regular prophylactic and curative measures
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for the control of insects and pests. Fumigation is also carried out at
regular intervals. The CAP stocks are properly covered with polythene

covers and tied
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with nylon ropes. The CAP stocks are regularly aerated to bring down the
moisture content. The CAP stocks are stored on elevated plinths and
wooden crates are used as dunnage material. The principle of "first in
first out®™ (FIFO) is followed to the extent possible so as to avoid long

storage of foodgrains in the godowns.

The long-term solution to prevent damage to foodgrains would lie in
the augmentation of the storage capacity available in the country. The
Planning Commission has approved an outlay of Rs. 149 crores in the
Eleventh Plan, Rs. 125 crores for FCI as equity and Rs. 24 crores for
North Eastern States and J&K as grants in aid for construction of
godowns. This on completion will approximately create 1.84 lakh tones of

storage space.

FCI have been endeavoring to hire more private capacities in the last
two years. As a result, covered capacity has increased from 227 lakh
tonnes to 274 lakh tonnes and CAP capacity has gone up from 23.8 lakh
tones to about 32.5 lakh tonnes between July 2008 and July 2010. The
total capacity increase in two years is 55.5 lakh tones. During this
period capacity utilization has also gone up from 74 per cent to 91 per
cent against an accepted norm of 75 per cent. Higher utilization has
further yielded an additional storage of 43.84 lakh MT in the available

covered space.

Hiring of covered storage space for foodgrains has its limitations
because of competing demands on available space from other sectors. In
order to create the storage capacity required and reduce CAP storage, the
Department has formulated a Scheme for construction of godowns for FCI
(as well as for the States undertaking Decentralized Procurement of
foodgrains), through private entrepreneurs. Under the Scheme, FClI would
give a guarantee of ten years for the storage charges. About 134 lakh
tones of additional capacity has been identified for construction in 16
States under the Scheme while identification of capacities in some more
States in under progress. Earlier, the Scheme envisaged a guarantee of 5

years which was revised to 7 years in January, 2010, and after
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interaction with warehousing industry and private sector entrepreneurs,
the Scheme has been further liberalized and the guarantee period has been
extended to 10 years now. Sir, CWC/SWCs have also been allowed to
construct godowns where they have their own land under the Scheme. The
CWC and SWCs are constructing 10.74 lakh tones on their own lands under

the Scheme.
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The for the North-Eastern States where it is felt that private
participation may not be there, the Department has sent a proposal to the
Planning Commission for creation of 5.75 lakh tones capacity with an
expenditure of Rs. 568 crores to be implemented over a period of 4 to 5

years.

Summing up, my Department is fully aware of the need and is already
taking effective measures for improving storage facilities and reducing

losses to foodgrains.

SHRI M. VENKAIAH NAIDU: Sir, the hon. Minister of Agriculture and
Food and Public Distribution, time and again, has been giving this
assurance. He and everybody in the Government is aware of it, but what is
happening is really shocking. Sir, it is really surprising that in spite
of a lot of hue and cry in Parliament on one side and in media and from
every quarter on the other hon. Supreme Court also had to intervene in
this matter - the Government has not moved and the figures which the hon.
Minister has given, |1 am sorry to say, are far from reality. The hon.
Minister is trying to hide the reality, because there is a glaring lapse
on the part of FCl, various other agencies involved and also on the part
of the Government for not creating adequate storage facility. It is a
crime against the nation. These are not my words. These are the words of
the Supreme Court which said that it is a crime to allow food to rot. It
is the comment made by the Supreme Court of India. 1 think, it has also
issued a notice to the Government. In a Parliamentary democracy, if
matters have to go to the highest court of land and the court has to
intervene, then, what will happen to the system? 1 am not finding fault
with the court for intervening in the matter. It speaks about our
weakness in our system. It speaks about the failure of the Government.
The Government should have been alive to the reality of the situation and
should have created enough storage Tacilities. Even according to the
statistics given by the hon. Minister, the storage available in the
country is not at all sufficient. It is everybody®s knowledge. Sir, we
have total foodgrains of 5.18 lakh tones and pucca storage facilities

available in the country, both by Central, State and private agencies,
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stands at 4.20 lakh tones. Sir, 1.78 lakh foodgrains are stored under
tarpaulin! Today, we have reports from various parts of the country that
these foodgrains are getting rotted, in certain areas, because of flood
and, iIn certain areas, because of other menace. Sir, we are a country

where 40 crore people are living Below Poverty Line. Sir, on
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the one hand, they are not able to get adequate foodgrains for their
livelihood and, on the other, you are criminally negligent and allowing
to rot a huge quantity of foodgrains which the Government has procured at
a cost of the public exchequer. You just compare these two. Sir,
Commission-after-Commission and Committee-after-Committee highlighting
this fact that poverty levels are increasing in the country. That is a
different matter. 1 am not going into that. When the poverty levels are
increasing, is it not the duty of the Government to see that procurement,
storage and handling is done properly and then they are made available to
the people? Here is a Minister who is in-charge of Agriculture, Consumer
Affairs, Food and Public Distribution. Sometimes, 1 feel that the hon.
Minister 1is overburdened. He himself has said it to the hon. Prime
Minister recently. 1 am happy about it. Sir, a country of India"s size,
agriculture needs an independent Minister. The Consumer Affairs, Food and
Public Distribution also need an independent Minister. This is not my
commentary on the functioning of the hon. Minister. My point is, no human
being will be able to focus enough attention on this issue if he is
overburdened. Food is a major issue. We are going to bring forward the
Food Security Act also. That speaks of the seriousness of the matter. |1
would like the Minister to tell the House specifically what additional
storage capacity has been created by the Food Corporation of India
itself, not the area that you got through private people; that is a
secondary point. How much additional storage capacity, year wise, has
been created by the Food Corporation of India in the last five years of
this Government? What are your plans, now? The Planning Commission
amount, which has been quoted by the hon. Minister, is a peanut. It is
very paltry. The problem is going to continue, | am telling you. It is
surprising, if this is the approach of even the Planning Commission. They
are not able to see the reality. You are procuring food and not able to
store it and allowing it to rot and, thus, wasting money. You don"t have
money and you are borrowing money from outside. Out of the budget of Rs.
10,4,000 crores, nearly Rs. 4,48,000 crores have been borrowed from

outside. You don"t have budgetary resources. Whatever resources you have,
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you are not able to spend it properly. You are allowing the foodgrains to
rot. As the Supreme Court opined, this is really a crime. I would like to
know from the hon. Minister what his action plan is Tfor creating

additional storage
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space. The panchayats should be involved. There has to be godowns in the
rural areas. Also, there has to be cold-storage units, refrigerating
vans. These are the need of the hour. Time and again, we are bringing to
the notice of the Government the need to increase storage TfTacilities.
And, then, link it to the private people also. And, then, make them to
have affordable credit, with a minimum interest. Then only you will be
able to solve this problem. The food production is increasing; | am happy
about it. The Government is sometimes also forced by all of us to procure
because the markets are not behaving properly and positively. So, that
being the case, additional space creation of both, the godowns as well as
storage facilities for the perishable goods, and also the refrigerating
vans are the need of the hour. Twenty per cent of the production of the
country is going waste every year. Twenty per cent! Twenty per cent is
not an ordinary thing. One of the figures that was made available to us
is that the foodgrains worth Rs. 17,000 crores have been lost. Rs. 17,000
crores is not an ordinary amount. The hon. Prime Minister had, five years
back, said in the NDC meeting, "India to become international food
supplier”. We are not able to supply food to our own people. The
intention of the Prime Minister was, undoubtedly, good. Five years back,
he had also set up a Committee under the chairmanship of the Minister of
Food. 1 would like to know from the hon. Minister what has happened to
that committee. What were the recommendations and conclusions of that
committee? Then, what is the action plan on the observations made by the
Prime Minister and the committee, which was constituted under your own

chairmanship?

Sir, this has been happening every year. And, some sort of assurance
is given, every year, in the House. You had given some assurance in last
August also. You had given assurances earlier also. There has to be a
time-bound action programme to take care of this. It is not sufficient to
say that eight officers have been suspended. What is the crime? What is
the punishment? The quantum of crime for the wastage of foodgrains is
very serious. Now, you are saying that eight officers have been suspended

here and there. The problem is that of bad maintenance and pilferage.
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And, there are some reports that suggest that you are not giving proper
rent. Therefore, some of the godowns have been given on rent for storing

whisky, cold drinks and other things. I can"t find fault with them
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because they are commercial entities. But it 1is the duty of the
Government to create additional storage facilities. The Government has
utterly and miserably failed in its responsibility. It has become totally
insensitive to the sufferings of the people. ...(Time-bell)... The
Government definitely needs to explain what the action plan is that they
have so far implemented. What is the action plan that you have in your
mind, backed with the support of Planning Commission and also the Finance
Ministry to supplement the storage facilities in the country? Otherwise,
Sir, nobody will forgive this Government. 1 am sorry to say that somehow
enough attention has not been paid to this issue. The problem is simply
that of 1inadequate and improper storing space in the country. The
Government has to address this issue on a warfooting. You cannot allow
the hungry people to die. We are also getting reports about starvation
deaths, malnutrition deaths in many States, including the State of

Maharashtra, to which the hon. Minister belongs to.

In Haryana, in Sirsa, three lakh tonnes of foodgrains were lost
because of heavy floods. In Gondia, Maharashtra, 56,000 sacks of grains
were lost because it was kept in the open. So, this is official apathy,
callous attitude of the Government, non-availability of space and, then,
the Food Corporation is becoming a white elephant and not doing
adequately to handle the situation. All this is resulting in the present
situation. So, 1 would like to know from the hon. Minister what is the
road map, what is the action plan, backed with allocation? That is the

main issue.

MR. DEPUTY CHAIRMAN: Hon. Members, this is Calling Attention and |1
would like to remind, all of you are aware of it, that clarifications
should be sought from the Statement of the hon. Minister because there is
no scope for debate on this subject. There are 12 Members who have to
seek clarifications. We are following a convention that every Party
should be given an opportunity, not more than one Member from a Party

will speak. So, I would like to remind this. Now, Shri N.K. Singh.

SHRI N.K. SINGH (Bihar): Mr. Deputy Chairman, Sir, I will fully
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respect your directions that this is not a time for debate, but this is,
really, to seek clarifications. So, it is in that spirit that 1 have
seven clarifications to seek from the hon. Minister. First and the
foremost, it is not really a clarification, but 1 wish to draw the

attention of the hbn. Minister, this is not the time for reading
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books, but 1 was, unfortunately, trying to read this old book of Amartya
Sen whom 1 had the privilege of attending his classes, his old book of
1981 on poverty and famine and essay on entitlement and deprivation where
Amartya Sen has argued that in most cases hunger and famine is not on
account of lack of availability of food, but on account of the inequities
and distortions iIn the distribution system. 1 think that what he said in
1981 seems to be dramatically true in, unfortunately, 2010,
notwithstanding the 60 odd years of experience which we have gathered in
being able to deal with hunger and deprivation. So, | am sure that the
hon. Minister has read some of the sanguine advice. We say this because
Amartya Sen was recently here to tell us this time about primary
education, but he had earlier told us on how to deal with issues of
hunger and deprivation. Are the alarm bells ringing? Unfortunately, Sir,
I would like to seek from the hon. Minister, are the alarm bells ringing?
Now, in reply to a question in 2004, the Minister, more or less, said the
same thing. In reply to a question as late as in August of this year, the
Minister has said, more or less, the same thing. In subsequent questions
which he has answered both, in this House and the other House, and I will
not take the time of this House in quoting those, he has said, more or
less, the same thing. So, my question is: Are alarm bells ringing on the
basic core issue of absence of adequate storage facilities, distribution
distortions and the efforts being made by the Government being credible
enough? My third point, Sir, is that the Minister has just told us of the
tremendous efforts which the Planning Commission is now making in concert
with the Department to enhance storage capacity. Indeed, this is nothing
different than the presentation made to the core group of the Central
Ministers and the Chief Ministers by the Ministry of Food, Consumer
Affairs and Public Distribution on the 8th of April, 2010. But I wish to
remind the Minister that as early as in 1979, at the time of the Green
Revolution, there was a very famous speech which was made in which it was
said, "That the idea was to decentralize storage - eventually, creating
storage - units right down to the block levels of the districts - and

obviate the problems of long distance transport. This was said by Mrs.
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Indira Gandhi in addressing the problem how to improve the distortionary
component. What are the lessons that we have really learnt from this
basic fact of decentralizing storage capacity and obviating therefore the
need for creating large storage capacities in urban conglomeration so
that the problem of long hauled transport and inefficiencies connected

with this are dealt with?

My next point on which 1 wish to seek the clarification, Sir, is that
while it is important to enhance the storage capacity in the public

domain, does the Minister have any plans to be able to
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enhance the capacity and storage capacity of small farmers? Indeed, Sir,
if this was done, then based on some post-harvest insurance, based on the
assets which the farmer has post-harvest, he can then hypotheticate,
borrow for meeting his immediate needs and borrow for being able to meet
the liability and loans which he may have incurred in the harvesting
process. Indeed, Sir, in the planning of the entire agricultural matrix,
we have forgotten the need to empower the small farmer in augmenting his
capacity to really withstand the need to make distress sales which he
does and so augmenting small farmers® storage capacity which is in line
with decentralizing storage capacity is an area which, | think, requires

very tangible action.

My next question is that in line with the discussions made in the
discussion on prices, would the Minister consider an aggressive open
market operation to be able to bring down not only food prices but to be
also able to dispose of this large amount of storage which has been built

up and on which there does not seem to be an immediate off-take?

My next question, Sir, is that would the Minister consider revamping
the Public Distribution System in line with the recommendations made both
by the Wadhwa Committee and the N.C. Saxena Committee Report which would
revamp the PDS in a very credible way? ...(Time-bell rings)... Two other

questions, Sir, and I will stop.

When will the Minister come to a sanguine conclusion on what are
poverty numbers that he is dealing with? He is still talking in a public
statement in line with the Tendulkar Committee Report. Indeed, Sir, in
the presentation made to the Group of Chief Ministers and the core group
in the penultimate to annexures, he has talked about the wide variations
on the extent of subsidies which are needed but these would all depend on
it. Would he come in the near future to a conclusion on what the poverty
numbers are and what needs to be addressed instead of leaving this for a

wide discussion in the public domain?

My final question, Sir, therefore is that in the light of all this

which is being said, how does the Minister propose to deal with it end
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have a credible action plan to have an integrated and a cohesive
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answer to these multiple challenges and on which his statement

regrettably, Sir, does not leave too much optimism with us?

A IR, Rig (R Se): W, AF I3 g@ F @Y FeA 93 W@ § ARG
# WHR AR @ R FEefas Aaor #f IF a9 Jea € F @y F ema F dwst
T g AT AR R & N IRaRt w1 @ F v a4 Fear §, I8 99 &7 ot e &
3R gIHA FE 38 W IR TRAT § oA feoqoh #ar & R AT 8, 1T you cannot

store foodgrains, you give them to poor people. It is crime to waste even

a single grain." Aféd 3u& dacg AN AT T &AW g1 & A 8l

W, HA Agled H I W A HeAd gl o e 3= 95 I §, 369 e
& FE AP H UC T ST Fohdl ATl HIH AgeT o Iid IRAR AT H Th Flel aYg
fGar g, ofFa S 3 store fFam S § 3R @® € #F W3 S@T €, 3EH GgA &
IRAR & BT H ¢ I Ycdedh URAR ¢ fGAT ST, A7 HIA AGIGT 3 kg ol cgaeel
$r Fs T AT I &2 FN AGET F SH dg HI FATAT FeAl AT & IRAR & @rser
H SEHI YoAh IRAR H TSl Igol & & f&ar S|

W, AT & S A 5F AT B E&ER A § 6 deEt F e @5 @ & W
11 ar@ 7 & o 39 §5 gH §, e Hed F09 6.86 FIS TIC AT §l A0 AA
T IRaRT & Y IRT ST Fhal AT

[THE VICE-CHAIRMAN (PROF. P.J. KURIEN) in the Chair]

W, 3ot 3 17.8 TRl o a7 fvoer & o @ g3m &, 5@ @ & @
G § 3R FHA F wererer 10 AT e & dsa f v 919 g B SO W-1@E F
T WER Fadr ¢ & A a6 §, 3R T I%d df WK & I3-93 deded I Tohd o,
ST 3eTrel 1 WA B FaEAT FRd AR g8 FAT AL T IR @l § o9 A e
TR #J &, o A G99 Tgd AT TR S §, 3T0 G99 d6 A HAeprer Snar g, safow
386 ST H HHIGST Tl ¢l 3PN T T & F5-93 HcoN Tl 3a9H 3@, dr AT 35T
UES USAT, 98 UEA feedl AR S1G Aol IS ag #H wddr 3R 3EF gsa Hr GHE
&7 WAl T Fead & F chemically treat & ® & 3R 3@% O 250 T9ar @d &
gsar €, d Ig 250 IUAT IS H AT Sl F HIA H ’AT, $FF aR H FHA SN g
e chemically treat frar §, 3T v fA@ur #F #gicy s gF &)
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W, gEAE H ad i A &1 FA-F AT F AF Ay Fga § &F Aer 3=
3eT et T §l 3 A Pl IINE s T Aed W AT RCH N GGadT §, 36
FH GAH W TH A TS 3ol Al S g, gafov & #Agley & e & 30 W) faur
F AR TENE F expenses N SNSH TAEA & W TSl 5T T F &

T, #AN ARy F 3l el RO FH wwr F 3WH F6 #T structure s WO
3R 386 IR IS W@ ® §, AR TR #6 F structure W AT, T | W@ &,
safT s H HHGA ST @ AN § WA SAEr @S § AR IEHA g g@arr s
G HT ST AT @1 Bl oGl T IHellol ¥g N S § 3R ggl & A W el aleh & o
Ieflol agY fRaT STar § 38 g @7 U] 3EfAU IR T & HAd Faw o, dr gEa o
ST ST AT Bl WS H gE AL WA g, 30 a6 el & @iar g 3R il e gaaAd
¥ W A gl

W, gE@AY ¥ ol Ald g8, $HH IWTAA F & AU WAR F SAReew arerr
FAE H A AT ATl 3H FAG A RAE F aX A F AN Awgled A A wgen fH
igaT FHST T ST RAASH §, 3dAd Head & ged W W IR Faw fF 3@ frder

W, # v R Fae q@Ar GRdr §l. .. (FFT f gé). .. Village Grain Banks

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please, put the question.

AN A, [ W, 3T [/F oo g, ﬁﬁéelaborateaﬁww{l E2ET]
#Eled o del AT Village Grain Banks §aidd & faU f9e@ wipfdes 3muer & s=m s
Fhl &, SHH 9 FEl o STAYHC H UIT §, $HS IR H FHA HGGT 30l Siaig H a1

ot suwsmeer (M. N.F. FRI@): 39 clarification BT

A IR Re: wW, {3 e & Rr & A7 57 wEem & clarify & &
fow € et 21

At sumaTeTer (M. M. FRIA): A, T @A HfSv

ft Im.A. Re: A BF agem & v §, F5 elaborate =& &Far g1 s
gy H AA ARG 39 A H clarify &Y
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Not more than five minutes,

please. There are a number of Members who would like to speak.

N 3., RWg: W, & a9 3R g, Indian Grain Storage Management

and. ...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): This is Calling Attention

motion. Please, confine it to five minutes.

st 3R.H. RE: Tg dHEAD TAPRT I I & [T Feglad fohcdar aelt r gfaar
&g, 589 IR F & & #eley ¥ S ﬂﬁ?ﬂ?

Mt ATy Al (3R USEN): 3UTHIETET Hgled, AW HAT off o St goded fgar
¢, 350 # wgAd @ gl 39 & A Sfgl NG HEA T F A I E, S IFH T H
& B @ ¥, S a8 FOver 3N sEAd F RER g W ¥ AR e gARr w88 it
B g H 667 AR W &, STE PUANOT IR HEAY &, W U F IS F FA & AR
3R WA g ST, AL FAS F AG AT F ARG WHER 5HF o0 FIT SqIEAT X T
g7 # 3% g G & 3nh g & # FAR A 3 R 6 A ggRT @ler =4
Hehsl e 3reTrol Yoid TRA W Gl # 957 W@ HR el g3l # Sfetenr qear § 6 AR
H frael #SRUT &THaT § 3w sdar 31 3Ter g8l W AT IA? d87 W Sl HSROT
AT A A FAfAT T W IS GIHT IeAol S gIHT| H oA Agom B a@ ®fpcw
HSRUT &THAT §?7 JT goad 3 el ar & g1 UHY gleld & §H ¢@elr ghnm foh v 9k &
EH 3TST HI 90| 3PR §AR U SdeT e 3 & o §5 HERUT g & a1 ¢ & of
FA € §H 3 IS A, S @AY F RGN g W@ §, IS dic qa? 3o Ao A,
3% GRERt # S A A FA F FH AT g A T A 0F WG A §H Fed § F
TE WEHR TS F gHed § AR g Wb gART TR HEAT T A T &1 TWHR 30edrsT H
I TiH A A S AR 38F FROT oA H At Il g ST Hqedt H o ameh §, 39
AT 3R WHR AT ATFH sl HESROT H F of SR 3B doR H of ST ar ARG
3HY A Hedl W UF o Fha 3R Agens o A g whl| §H 38§ W &AW FA G
82 BH 30 A W el H q&dr H A W@ 82 Apled, Gl UHen Fgrl gAR fRdreT S
ool a1 ad €, 306 3 off 38 W Aed A A 9T B TF NG A §H IS &
HERUT & H, 3FH THEAT o A, 3AH @@ H, 38 W@-WE | g &, o5 at
U gfa
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Tl TH X ed § - Fel dearh see AR e Fo AR e - q@dl 3R g e
et T 3He IR IS IToT Hed F A & &2 §H WHR ¥ YE Seen g T a8
frde #ERur 3 THEEdr §, fhaw R & favw 7 siERUr Y@er aga €2 wer Sar § R
St ol 3T g §, W G § A Uael g1, WURUIAAT Uk 9§ T SHe $SRUT fRar S
THAT § 3R 3TH dC IeAST TG @ Fehedl g1 # AAhg Ffr S & Sefer argam & e
AT 3oTeh 9T $SROT A &, 3TH @ fhcell 3eol Toh A A 36 QA1 § S HrRor
9 WS W §, 3 I W W § A Fgl & A R HRASLE07 3HH a6 @ Apreray aa ©
g2 3 g A v Aoy IR o fF uone # S gHART ST O1, 384 §9Y H TG
Fg foar r & ag g@ T g69rm o W & 5 A 9R & W3 e F w9 amd @7
guen R AT ST 3T Thd Sfher f T a gl @eT R urae & A & @
o HfAT FART IS FH @ I T W FoAR 31 IJRAA g § Hife q qored H
gRamT &1 F@ W .33 dfAud ST FH K FROT A I A@lH GG F A’ 1.02
IR 3T FA EHT HEIGA, FE el SAHT F FNOT FA el I A §few Food
Corporation & HUHRAT & aRT IAHT T&f & IS I A1 11 3R F¢ IR | W5
TAC PGS IHAST H G| FH FAY H WHR A FA PRy A2 A AGAG A oSN
IS ARIA ¥ SAA AN F 3 FEY A FA Sd B ST Q g2 AT, #H Ay w&
ST A IE o Selen wEaT § % 36 AT gAR U W0 Fel fhde e ¥ S ThEsTS &
¢ 3N W fhaw M § SN TRHERE A T W AT gu §7 s remar AR e S
& T WHR FA A FS T @2 364 Fel ¢ & T Th AN Ao o ® § FEh
IHTT 7 27 @ F v fRT W o & o ofcad dsde IEGRRY & 3eX MeEAm F
Wﬁ,mﬁuﬁaﬁmmm§ﬁ?m3ﬁwwmﬁ?gﬁmm
FqRAE 3O UST?. .. (FHT H GA) ... 3Eh @Y & @y H A w5 S & g &
Ig ol o GTeaT § R SR 25 IS AHed W IS, IR A T9N §R T Ag f;
AT ... (CEFE) ... T N O AT FAT g1 § 3R 9 3nf & 68 §or 1§ 8 Fe-
FT ar & el F Al Fadar gl

At sywsmeer (W, ®.F. FRIA): IR Rewe g 7w g
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1.00 P.M.

ot wgew Ager: A g agem 6 ggs A MeH A AR A G g3, 3H R
FIT FEAAET T TA? AT FH ST o7 30T Wi A Far § & e afwRat w
FRGRT H TG H S wEar § & g 3o ARFRAT W FA FAAEr F IR R T
31 315 HRHNAT & Ward FRaR &= ¥, S a@ W Aafed @ §F W @ &, 500
qict & S &2 # 78 @Eerar § 6 @ qu H, Sl W el H g IaRTh &, STl
ST FANOT F A IE B, HUAY @ W @ @, Tl W FA FH GER @ IS A aee
frar o <@r @2 # Seen wem R Roe & @l d W fhad AEe @ 3w § Sel
THHINS & e A IS H SHE FO T AW @ IA UT? Hgled, FH Fed A
garm I or fF ToRUE F ThAS & MeHAr H ST AET I@T I Sfed SeAdT TAeT
FT Prem 3R R e W & v Far ar) sd@ gea # ¥ DS FEr o § & Feen
aEaT § 6 58 @y A Fr FRGRl & R @ yRR @ H A wh S d g el
St g § 6 faerd e asf F Jd F sisRoT smar A faA Ry o g, arfs
IS T FEE AR S FR IR TS F wer BT Fh, 79 FAwer 3R @Al & REn
7 I, SHH WHR U1 NS | U=gdig|

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Honourable Members, in the
Calling Attention, only clarifications should be sought. Maximum time is

five minutes. Now, Dr. Manohar Joshi.

DR. MANOHAR JOSHI (Maharashtra): Sir, 1 am thankful to you and also
to Mr. Naidu who raised this important issue in the House. Sir, this
issue is iImportant and, ultimately, the farmers are suffering because of
shortage of storage facilities. | cannot imagine how the food can be
rotting for want of storage. Sir, sometimes, things are beyond the
control of the Government and they are not done. 1 can understand that.
But, here, things are within the capacity of the Government and if the
Government does not do it, it is definitely a matter of great worry to
everybody in the House. Construction of godowns is not an activity which
is impossible to do; particularly for the Government or organisation like
the Food Corporation of India, the matters are not difficult to do. But,
unfortunately, things are not being done. The Minister in charge of this
particular work is Mr. Sharad Pawar who comes from my State and I am

confident that if he can take up this particular job in a
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specific time-bound period, he will be able to do this. But,
unfortunately, he does not have sufficient time to do this and earlier, |
had also mentioned, he has requested the Prime Minister to reduce his
burden. The Prime Minister is not doing that. You are all aware that
almost one week was lost in both the Houses on the issue of rising
prices. For rising prices, there are a number of reasons. But, one of the
reasons is that the food is wasted. If you ask me whether the Minister
can do it, 1 would say that by Ffixing a specific time, he can do it. But,
it is being not done and that worries everybody including me. The thing

is such that it can be done, but, it is not being done.

Sir, 1 am not going much into the figures, but, the total quantity of
foodgrains handled by FCl is 726.44 lakh tonnes in 2006-07. In 2007-08,
it was 750.52 lakh tonnes; in 2008-09, it is 913.23 lakh tonnes. So, if
you look at the figures, the quantity of foodgrains handled by FCI is
increasing every year. It clearly means that the Government has not been
able to construct godowns for storage. Sir, while replying to Question
No.314 in Rajya Sabha on 16th April 2010, the Government has given the
details of the steps taken to ensure proper storage, movement and safe
upkeep of foodgrains. Here, 1 would like to mention a few of them. First
is, all FCl godowns to be constructed as per specifications and
foodgrains stored by adopting scientific storage practices. It clearly
means that the godowns constructed by FCI are not properly constructed.
The work 1is not done scientifically and according to rules meant for
them. Then, Sir, all types of treatments to be carried out regularly and
timely for controlling insects, pests, etc. are not done. Sir, these are
very small matters. 1 would like the hon. Minister to tell me why such
things are not done because this is mentioned in the reply given by the
Minister himself. Sir, regular periodic inspection of stock godowns is to
be undertaken by qualified and trained staff of the FCI. It means that
regular inspection is not being done. 1 do not understand when the Food
Corporation of India has such a huge stock, why the upkeep is not there.
There are two authorities which at present do the work of construction of

godowns, the Food Corporation of India and the Central Warehousing
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Corporation. The former does 208.36 lakh tonnes and the latter does
104.57 lakh tonnes. But these are also not doing sufficiently, and
therefore, the problem remains as it is. A lot of uproar on this issue is

made in both the Houses, but still, the
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Government seems to be not attentive. Therefore, finally, the demand is
made that a Parliamentary Committee to enquire into the huge waste of
foodgrains, including wheat and rice, lying in the open FCI godowns, due
to mismanagement and manipulations is required to be constituted. Is it
agreeable to the Government? Is it agreeable to the concerned Minister?
Whether he is prepared to accept the appointment of a Parliamentary
Committee to go into the malpractices and all these things. This is my
first question. My second question is, instead of allowing the foodgrains
to get rotten, why not distribute it among the poor people and save their
lives. This can be done at a right time. If the Government agrees to both

these things, their sincerity will be clear.

Lastly, 1 would only request that give a specific time that within
the specific time, the Government is prepared to construct necessary
godowns, whether through private party or through the governmental

institutions. But this has also to be done. Thank you.

SHRI M.V. MYSURA REDDY (Andhra Pradesh): Thank you, Sir. It seems to
me that the Minister"s statement is contradictory. On page 3, it has been
stated that the value of damaged foodgrain stocks with FCI has come down
from Rs. 67.52 crores in 2000-01 to 3.63 crores in 2009-10. But if you
see the figures for the years 2005-06, the value of damaged foodgrains is
Rs. 61 crores, for 2006-07, it is Rs. 16.43, for 2007-08, it is Rs. 22
crores, and for 2008-09, it is Rs. 13 crores. In the same page, the
Minister has himself stated that the capacity available with the FCl and
the State Government is a little over 42.5 million tonnes. As a
consequence, about 16 million tonnes has been stored in Covered and
Plinth storage. This is the situation. Now, because of good rains, the
stock of rabi crop in wheat and kharif crop in rice may well exceed 60
million tonnes. So, the damage this year will be more. That is why the
statement 1is contradictory. 1 also want to ask some clarification
regarding these stocks how you are going to utilize these stocks because
the Minister has said that in future, we have to increase the capacity of
godowns. We have to chalk out some plan or something like this. This year

itself, the production will exceed 60 million tonnes. How he is going to
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utilize 60 million tonnes because already 14 million tonnes are in the
open sky and it will definitely become rotten, and again, if you add
wheat of rabi season and rice of kharif season, then how he is going to
utilize them. The second thing is regarding buffer norms. All these

figures 1 am quoting from the FCI
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website. Probably, the FCI might have briefed the Minister also. What is

the quantum of food stocks with the FCI on 1st July?

The total stock of rice with the FCI is 242 lakh tonnes; the buffer
norm is 98 lakh tonnes; the surplus is 144 lakh tonnes. For wheat also,
it is the same thing; 355 lakh tonnes are in stocks; the buffer norms are
175 lakh tonnes; the surplus is 164 lakh tonnes. Almost 309 lakh tonnes
is the surplus. So, the Minister has to explain as to why they are
exceeding the buffer norms. They are exceeding the buffer norms, year by
year, because every year, the situation is like that; they are procuring
more than the buffer norms. The Minister has introduced one OMSS scheme.
And also, on price-rise, the Minister has, two days back, told us that
only 4.75 lakh tonnes of foodgrains will be given to 15 States. So, such
stocks are lying with the FCI. It is one-way traffic, Sir. They are
procuring it from farmers and are keeping it in the godowns. How to
utilise that in a market? Because of the one-way traffic, there is a
shortage of grains in the open market. Keeping all these things in view,
is there any proposal with the Government to allot the grains at an MS
price at which they procure? Then only they can get rid of the stocks
from being rotten, and that will become useful for human consumption and
the loss will be minimized, Sir. 1 want to seek clarifications for these
two things, over and above, the buffer norm stocks are procured, and how

he is going to utilize these stocks also.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you, Mr. Mysura Reddy.
Hon. Members, there are ten names more. We want to complete it before the

lunch-break. So, 1 request every Member to just seek clarifications only.

SHRIMATI SHOBHANA BHARTIA (Nominated): Sir, | would just seek a few
quick clarifications, but 1 would like to say that half the children are
malnourished. India ranks "Sixty-Six" out of 88 countries when it comes
to the Global Hunger Index and a quarter of the world®s hungry population
resides in India. That too, Sir, when we are the second largest grower of

wheat and rice, and our granaries are full.

Sir, seeing the entire issue of storage and distribution of food, the
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entire way in which we address this issue, the problem is very deep-
rooted and it cannot have any quick fix solution. Sir, the mess in food
management has now become an issue where we see so many starvation deaths

and
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children suffer from malnutrition. On the one hand, Sir, FCl pays the
State agencies money for procuring the wheat or the rice, about
Rs.1,800/- or Rs.1,700/- per quintal; Rs.800-1200/-, on an average, goes
to pay the Minimum Support Price. What happens to the rest, Sir? This
money should be used for actually ensuring that the foodgrains are
properly stored. Are there any questions asked as to where does this
money go, Sir? A lot of foodgrains are kept in the CAP method as the
Minister himself clarified, but it is not because of there being shortage
of godowns. It is, very often, a preferred way of actually storing food,
just putting it on wooden planks, covering it with tarpaulin and keeping
it under the CAP method because this also breeds a lot of corruption,
Sir. There are repeated requests then to keep investing in more gunny
bags, more insecticides, more planks of wood. And it took an RTI
application, Sir, in 2008 to actually get the figures out of FCl that we
had lost, between 1997 and 2007, almost 1.3 million tonnes and we spent
almost three crore rupees just to get rid of this rot. FCl fails to use
any scientific ways and means to preserve the stocks and they do not even
enforce any preservation norms when it comes to the State. Sir, there is
a huge trust deficit whereby the private sector does not want to get
involved. The Minister stated that he would like to have more public-
private partnership, but this is because of the erratic behaviour of the
FCl1 officials, Sir, that they keep changing the methodology of payment
from the general basis, where it pays you on the basis of the godown, to
the actual basis, where they pay on the basis of the number of bags
stored; they do this without any consultation. They hire and de-hire
godowns at their whim. In fact, Sir, the individuals who choose to
complain, very often, are penalized and for almost 8-10 years, their

godowns are not used.

Sir, in 1998, a group of 123 people got together and set up a storage
capacity of 25 lakh metric tons. Suddenly, after four or five years, the
FCl changed the method of payment on actual utilisation basis which made
the entire project very unremunerative and these people have to shut down

and get out of this. Many godowns are lying vacant because of the flip-
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flop by the FCI officials. | believe, now, Sir, that the FCI is seeking
Chinese cooperation as well in terms of evolving scientific storage
facilities. But there are certain questions that need to be answered. How

much storage or how many
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godowns have been de-hired by the FCI? How much of wheat or rice are,
therefore, kept in the open? What is the reason for that? What is the
accountability? The Minister mentioned that action had been taken against
certain erring officials. What is the position of the inquiry against

these people? Are we looking for higher technology for storage?

Finally, Sir, if the Government wants to give a thrust to this area,
then, | have two suggestions. One is that the warehousing must be made a
priority for the lending sector and second is that the Government should
consider substantial tax holidays if it wants people to come in, and
there has to be a certain continuity of tenure. The Minister did say that
it was going to be on a tenure basis. But even the mode of payment,
whether they are going to be paid on the basis of per square foot or

actual basis or general basis, should be clarified. Thank you.

DR. K. P. RAMALINGAM (Tamil Nadu): Hon. Vice-Chairman, Sir, | am
thankful to the Chair for giving me an opportunity to participate in this

Calling Attention motion. This is my maiden speech in this august House.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): But during the Calling
Attention, the rule of the Calling Attention will prevail. You speak for

three or four minutes.

DR. K. P. RAMALINGAM: Sir, this House had heard famous
parliamentarians like our founder leader Anna, the great Perarignar Anna,
the first Dravidian Progressive Party Chief Minister of independent
India. This 1is where he pointed out the need to overcome regional
imbalance. This is where he had impressed upon the need for national
unity and integrity. This is where he decided to take our movement to be

part of the national mainstream.

This is the House from which he had given us the great legacy of
federalism, which is being upheld by our beloved leader and the fifth
time Chief Minister of Tamil Nadu, Dr. Kalaignar, the chief of DMK. He
took charge of Tamil Nadu in 1969 at the age of 45. Now, he is 86. Even
in his 100th year he will be the Chief Minister of Tamil Nadu and a guide

and philosopher to the democracy of this nation.
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Now, let me come to the serious business before us. Many of my
colleagues of this House have expressed shock and pain over the huge

grain loss. Wastage of our farmers® labour is a matter
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of concern. There is concern not only in this House but also in the
Chambers of the Supreme Court. Thousands of tonnes of foodgrains grown by
agriculturists have all gone waste. Rotten grains are to be poured into

the Bay of Bengal.

It is clear that our FCI godowns need more attention. There is a need
for scientific management. Grains must be protected both from pests and
moisture. Government must rightly connect storage and supply of grains

for PDS.

We leant that our buffer stock has 6 lakh tonnes of foodgrains.
Buffer stocks must not be stored at a single place. Certain percentage of
foodgrains in every godown spread all over the country must be part of
buffer stock. Then, there is a scope for recycling the stock. We can use

them without wasting it.

The Centre is giving at a higher cost rice and wheat to the States
for PDS. But our leader, the Chief Minister of Tamil Nadu, Dr.
Karunanidhi, whose name itself means kindness, gives rice to the poor at

a cost of one rupee per kilogram through the PDS.

He has been writing to the Centre for allocating more rice from the
Central stock at APL rate. At least, from now on, instead of pouring the
grain into the stomach of the ocean, pour it into the mouths of the poor
of the nation. This is for distribution to the needy poor people at a
reduced rate. Much appreciated schemes of Tamil Nadu must get Central
incentive. It must be in the form of more rice and wheat for PDS in Tamil
Nadu at APL rate. The Supreme Court has also given an idea that if the
Government is not in a position to store, such foodgrains must be taken
to the PDS directly. One could understand if drought is the reason for
low production and then Ileading to price rise. Sir, we have enough
production and necessary buffer stocks to meet the basic needs of the
people, but because of the mismanagement of buffer stocks, Tfoodgrains
have rotten without being used to feed the hungry poor. It is very

saddening.

1 urge upon the Central Government to assign the role of maintaining
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Central food stock to well administered States like Tamil Nadu. The Union
Government must go in for setting up foodgrain stocking facilities in

every Panchayat Union. Construction and maintenance of such rural storage
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facilities can be the part of the Mahatma Gandhi National Rural
Employment Guarantee Act, (NAREGA). The rural godowns must be pest free
even if they are very small units. Only then better management of storage
and avoidance of wastage will be possible. 1 would like to know from the
Government whether steps would be taken on a war-footing to save the
labour of our farmers. It is the farmer who leads a complete life. All
others in the world go behind them. So farmers® labour must be respected

and protected rightly. With these words, I conclude. Thank you.

SHRI PRAKASH JAVADEKAR (Maharashtra): Sir, let us continue this after

lunch.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): We have six more speakers and

then reply. What is the sense of the House?
SHRI PRAKASH JAVADEKAR: Let us take it after lunch.

SHRI M. VENKAIAH NAIDU: Sir, if we want to have a lunch-break, let us
have it immediately. If there is no lunch-break, then we will go and have
something and then come back. That is a different matter. Let us break

for lunch and after lunch we can continue with this.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): If this is the sense of the

House, | adjourn the House for lunch for one hour.

The House then adjourned for lunch at twenty-three minutes

past one of the clock.

The House re-assembled after lunch at twenty-three minutes

past two of the clock
THE VICE-CHAIRMAN (PROF. P.J. KURIEN) in the Chair

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, we will resume the

discussion on the Calling Attention Motion. Shri K.V. Ramalingam.

SHRI K.V. RAMALINGAM (Tamil Nadu): * Hon"ble Vice Chairman Sir,
According to a survey conducted by UNICEF (United Nations Children®s
Fund, formerly known as United Nations Children®s Emergency Fund), it is

mentioned that one third of the malnourished children of the world
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*English translation of the original speech in Tamil
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are in India. Among them, sixty three per cent of children are suffering
from hunger. Due to lack of proper storage Tfacilities, more than five
lakh tonnes of food grains are spoiled every year. Sir, | would like to
emphasize that proper steps should be taken by the Union Government to
save the food grains properly in order to prevent rotting and the
necessary measures have to be taken on war-footing. 1 would like to ask
the Union Ministry whether they have any contingency plan to properly
store the food grains which have been rotting in the godowns of Food
Corporation of India (FCl), a Central Public Sector Undertaking. I would
also like to ask the Union Ministry whether they are ready to distribute
more food grains to the people through Public Distribution System instead

of allowing them to rot further.

Public Distribution System is established to regulate the prices of
essential commodities in open market and to distribute them to a vast
majority of people at affordable rates. But the real objective behind the
establishment of Public Distribution System is not followed in practice.
The main aim of the Public Distribution System is to provide "Food for
all*. This objective is now pushed to backseat. Black marketeers and
hoarders stockpile food grains and essential commodities. They create an
artificial shortage of food grains in order to increase the prices and to
earn more profit for their own personal interests. Sir, this is a fact.
In order to keep the prices of essential commodities under control, food
grains have to be brought to open market at fixed and fair price. This
will also prevent them from rotting. 1 would Ulike to request the

Government to consider my suggestions for further action.

In India, storage facility is available for storing only sixty two
million tonnes of food grains. The available godowns are not sufficient
enough to store all the food grains produced in India. In order to avert
the scarcity of storage facilities, whether the Government have any plan
to allow either private sector or foreign investors or both to build more
godowns or warehouses for storing the food grains properly? If so,
whether the Government have already approached any private party or

foreign investor? Or have the Government taken any initiative to give any
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interest-free loans to educated rural youth through nationalized banks to
establish godowns? Do the Government have any plan to do so? If so, what

are the steps taken by the Government to implement this plan?
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Sir, In this context, 1 would like to quote a recent Judgement of the
Supreme Court. The judgement says, In a country where admittedly people
are starving, it is a crime to waste food grains. What are the measures
to be taken by the Union Government to prevent rotting of food grains? In
a recent news item, twelve lakh metric tonnes of food grains are rotting
in Punjab. These food grains are stored in godowns managed by Central
Public Sector Undertakings. It is stated that it is mainly because of the
negligence of the officials of Food Corporation of India (FCl), a Central
Public Sector Undertaking. |1 would like to emphasize that strict

disciplinary action must be taken against such irresponsible officials.

According to a new survey ten thousand six hundred and eighty eight
lakh tonnes of food grains under the management of Food Corporation of
India (FCl), have rotten due to the lack of proper storage facilities.
They have become useless now. The research has also stated that the
quantity of food grains that have so far been wasted would have fed more
than six lakh people for ten years. The Government should take immediate
steps to protect and to distribute essential commodities in a proper way

for the welfare of the people.

My Hon"ble colleagues who have spoken before me indicated that more
cases have been registered in Tamil Nadu with respect to smuggling of
food grains in Tamil Nadu. If more cases have been registered in the
state of Tamil Nadu with regard to smuggling, it indicates that the State
Government of Tamil Nadu is not functioning in a proper way. It is the
duty of the Government to curb smuggling of food grains instead of
registering cases against the smugglers. There is no use in registering
cases without taking strict measures to curb smuggling. I would like to
remind this House about the poetic lines of Dr. Puratchithalaivar M.G.R,

the founder of our party AIADMK. He has said,

"This is a blind world which seeks livelihood through short-cut

methods
This is an underworld which shows expertise in plunder and robbery."

The Hon"ble Member who have spoken before me quoted a couplet from
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Thirukkural .

“Who ploughing eat their food, they truly live
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The rest to others bend subservient, eating what they give® (Couplet

No. 1033).

That is, the farmers live in a meaningful way. All others are his

subordinates as they are eating the food given by them.

Sir, the status of farmers is not in the above mentioned way in Tamil
Nadu. One litre of milk costs Rs.10/- whereas one litre of water costs
Rs.15/-. Sir, this 1is the Government of the people, elected by the
people, for the people. If the Government is really interested in the
welfare of the people, they have to take measures on war-footing manner
to provide food grains to them. With these words, 1 conclude my speech.

Thank you.

DR. K.V. RAMALINGAM: He 1is unnecessarily accusing the court.
---(Interruptions). .. He should not say things like that.

---(Interruptions). ..

ot suwemeder (M. N, FRIT): 3. @E, 3T IRTI Please take your

seat. ...(Interruptions)... | would take care. ...(Interruptions)...

SHRI K.V. RAMALINGAM : *If the Government is really interested in the
welfare of the people, they have to take measure on warfooting manner to
provide food grains to them. With these words, 1 conclude my speech Thank

You.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): AIll right. Thank you, Mr.
Ramalingam. Now, Mr. Y.P. Trivedi. Please conclude your speech in four

minutes.

SHRI Y.P. TRIVEDI (Maharashtra): Sir, 1 believe we have a very
strange situation. Today we have problems of plenty. About 50 years ago,
we had problems of scarcity, when our Prime Minister had to go all the
way to the United States to ask for food and we had that PL-480 Programme
through which we got food. At that time, there was no problem of storage
because there was scarcity; there was no food available for storage.
Today, we have problems of storage. There is so much of food. The

production is about 60 million tonnes whereas the requirement is about 40
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million tonnes; we have a surplus of about 20 million tonnes. The great
Dr. Minhas had said that, given proper agricultural policies, India could
become the bread-basket for the whole world, and we have proved it to be
true. But, with that, we have problems. We have problems of storage. Now,
as you have rightly said, Sir, we have to come out with suggestions and

clarifications as to how this problem of storage could be met.

*Hon. Member sopke in Tamil
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Several suggestions have come from several corners. Now, | would like
to add one of my own. Sir, in the good old days, our mothers and
grandmothers storing food grains for the whole year. They had their own
indigenous methods of having probably some mercury pill or castor oil and
the food grains used to last for the entire year. The food grains were
sent periodically to the flour mills, and we used to get atta. Now, those
days are over. We are all calling for Aashirwad atta or Tata atta, so
nobody stores food grains. So, there is a tremendous possibility for our
householders, the ladies being in a position to store food grains for the
whole year. We must give them some incentive. If these incentives are
given, then these households can probably be able to save lot of these
food grains which are rotting now. It can be stored in the houses, in
those old sellers, in which goods can be kept. Now, we do not need so
many silos. So, this is one aspect on which I would request the Food
Minister to please apply his mind. 1 must congratulate him because
instead of scarcity, now we have the problems of plenty. | think, the

problems of plenty have to be met.

Sir, one of the suggestions which was made, and which was also a very
valid suggestion is that these godowns are used in some places for the
purpose of storage of whisky, for the purpose of storage of cold drinks.
I think, in those cases, a severe punishment should be meted out to those
persons who have converted the use from storing essential items like food
grains to storing probably non-essential items like whisky or cold
drinks. 1 think, these are the two aspects which should be borne in mind.
This is an excellent position. | must say we are happy and unhappy at the
same time. We are happy because we have got so much of food grains, and
we are unhappy because we are not in a position to store these food
grains properly. There may not be starvation, but, then, definitely
malnutrition is there at a large number of places. This can be met by a
proper administration and proper food storage policy. For that, the
public-private participation is very, very essential. Thank you very

much, Sir.

SHR1 PRASANTA CHATTERJEE (West Bengal): Sir, hungry people in our
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country continue to starve. Farmers, even in the State of Maharashtra,
continue to commit suicide. But the food grains either rotting or being
eaten by rats. This is the situation of the country. And, we must take
into account the scenario when it is happening. It is happening when 7%

of India"s children under five
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years are malnourished, 52% per cent of India®s women are anaemic, SO on
and so forth. Sir, when the Government is telling the nation to wait till
monsoon to get food at reduced price than today what it is, about 3
million tonnes of wheat is rotting because there is no space available in
godowns. Sir, our demand 1is, outside and inside the Parliament, for
universal PDS has been denied. Not only that, the people of Kerala, even
in West Bengal have been denied extra allocation, Sir. Now, that has been
denied. Now, the Supreme Court has advised to release food grains to the
people. The hon. Minister has not referred to the Supreme Court ruling.
What action has been taken by the Government since then? Sir, when the
States plead with the Centre to release food stock, the Centre says it
will trigger inflation. But the hungry people remain hungry. That is the

situation in our country, Sir.

Sir, just now, the previous speaker said how to build up the domestic

food stock.

How it can be when 77 per cent of population is depending on less
than Rs.20 a day? How in the absence of land reforms, we can dream of
that? Sir, the Minister has given some data here. Even our warehouses is
a very bad idea because it is stated here that the bags stored in the
first phase lie at the bottom and are rotting because they cannot be
taken out first. Another Member, Mr. Singh, has drawn attention to this
matter. So, what action has been taken to improve the situation? Mr.
Swaminathan placed before us some ideas. What action has been taken by
the Government to implement those recommendations? 1Is the Government
taking any step to introduce those solutions? The Minister has to give
answer to these questions. Sir, it is a grave situation. As we know, in
answer to one question (as gathered from website) relating to Northern
India only, the FClI informed that 1.83 lakh tonnes of wheat, 3.95 lakh
tonnes of rice, 22,000 tonnes of paddy and 1000 tonnes of maize were
damaged between 1997 and 2007. This amount of foodgrains could have fed
over ten million people in a year. It has come to our notice. Sir, | am
concluding. So, in this grave situation, | would like to request the hon.

Minister to throw some light on these points. This is what | want to know
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from the hon. Minister. Thank you.

SHRI RAJNITI PRASAD (BIHAR): Sir, 1 must congratulate the hon.
Minister for the reply given by him. # va. ka1 7¥g @ # N ez

AT §, FIfR Fogiel Sgd eA AT W gHA
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@ gl W, W AR & v o et § 7 gdfcg ~amrew a I8 Fe B 30R 39 9
AT @A HT SITE A6l &, o 3T FAR IRET F dic dfw, Fifh I Aol F TS F
T 3T 8T e 91 W & 3R T IS F FHE F A g it W W} E INE e
F aia # Fo A Fear ¢, gafor & Fear agen & S e g A ¥ @ §, 39 s
T @ A QT A S st w3 W E, F sEfav A w3 w § B geer gifaa Al
@ ST FHAT §, S GUAT @ S WhT §, dfodh Th WA & ded ST G 61
ﬁ%,ﬁ%sﬁa@g&rm%,magaﬁwmﬁdistilleryﬁﬂmm’s‘l
w,ﬁ&nﬁm@wﬁﬁsﬁ@rwmm{%wmﬁmaﬁsﬂﬁm
e

W, # qEll a1d ¥E FeA AR § 6 IS Yo FA H FrEE Foaga dwens g
¢ 3R ST F AT P WA §IH WA &, 9 3¢ 9gd q@ @I ¢l FA FA Aglad [ A
H $SRUT T WA aTAT FET, [SHT AT H UH o T o T@S? ... (WAT F g .. .|
# 3mE FET & R O Y G B o g # & w@om, ;@ e A w@om, ar
frart # ad o o dfFT, T @ e & o @R W@d g, 3@ @ ar griea @
g 3T 54 TF I W R A0 T& TR MY Fgem §| g

SHRI PRAVEEN RASHTRAPAL (Gujarat): Thank you, Mr. Chairman, Sir. In
fact, the Calling Attention Notice is very specific and pointed. It is
regarding rotting of foodgrains due to lack of proper storage facilities
in the country. 1 have gone through the reply given, it is rather not a
reply, but, a written explanation given by the hon. Minister who is one
of the most senior and experienced men in the country, in the field of
cooperatives, agriculture, cricket and he has managed a State like
Maharashtra in good old days. But the answer given by him in para 1-12,
according to me, is not enough. In fact, in para 1-7, he is talking about
the abundance of foodgrains. For example, what was the procurement during
2006-07 and what was the procurement during 2009-10. Then he is coming to
the specific point: what was the quantum on 1.7.2007 and 1.7.2010. So,
there is a period of two years or four years. So, sufficient time was
available with the hon. Minister to make adequate and proper food storage
facility. But, para 12 is the most unsatisfactory. In fact, the reply in

para 12 is,
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"Summing up, my Department is fully aware of the need and is already
taking effective measures for improving storage facilities and reducing
losses to foodgrains.'" Now, this House is supposed to know what are the
adequate measures, otherwise, what 1is the use of Calling Attention

Notice?

1 may request, through you, Sir, that the hon. Minister may come out
and inform this House today, in his final reply, what are the effective
measures which his Ministry is going to take. According to me, the
effective measure can be that he should look all around the country. This
country has got world class airport. This country has got BRTS, rapid bus
system. This country has switched over to Tflyovers. This country has
switched over to Metros. See the beautiful railway station; see the
infrastructure all over the country. Now, 1 am coming directly to the
question. According to the figures available with everybody, Railways has
thousands of acres of land which is encroached by miscreants and anti-
social elements. May 1 request the hon. Minister to contact Railway
Ministry and try to find out how that land can be taken over from the
antisocial elements and utilize it for the purpose of improving the
storage capacity of this Department. Similarly, there are highways, old
National Highways and if you go hundreds of miles in our country, around
both sides of the Highways you will have no cultivable land. The land is
lying vacant. Can we find out whether we can construct storage structure
for FCI on the National Highways or not. Similarly, there are many other
modern techniques. He must come out with an innovative system. Sir, as a
high school student during the year 1954 or 1956 1 have seen a Railway
guard supplying ration to the level crossing man at his door step. One
month®"s ration was given to every Railway employee who 1is working
anywhere in the country at his door step. There was distribution of
foodgrains by this very Government in the year 1955-56, when Mr. Rafi
Ahmed Kidwai was the Food Minister of this country. Similarly, when we
are thinking of a Bill on food security, it is already approved, it will
come tomorrow or day after tomorrow, why don®"t you change the system of

package? Why are you going for a 100 kilo bag? You can go in for 25 Kkilo

446



bag or 20 kilo bag for below poverty line people. A revolutionary
suggestion has come from one aspect. Cancel all these welfare schemes of
BPL, at least for a period of five years. ...(Time bell rings)... Let me

complete. 1 am coming to the last suggestion only.
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no, sSo many names are

there in the list.

SHRI PRAVEEN RASHTRAPAL: 1 am coming to the suggestion only. The
entire money of BPL can be given to BPL families in CAP with a request to
purchase these essential items from the Government stores. Entire food
distribution system should be completed iIn a specific time and there
should not be an occasion of rotting of foodgrains. We want a modern,

innovative scheme from the hon. Minister in his reply.

Mt MY Tog AT (3ol TSU) : U=Idle IUGHETT FAgled, 39§ aiedy gHEr &t
AAT FHAT S A iepst & AeIH § 5@l & minimize A & @ A §, A
gag # 7 I 6 3@ v A s aldv wE A ey wg) meed, # e A wWE
¥ TH W F YEINT Rl g -

& & W AT g H, 9T A0 § Sgdl
JHA SR AT e o e

Tl IAa § 6 O 9 @ vwdisNg & el # O3S TET| A AN Agled,
IPR 1T Hihel H SHE TeIdT W ST O giiar i 37 vwelians &1 Reed 59 e @
TR # foTd § - 98 W ot RAEeA o g3 §, oW d% URHINS # 9F RweA @,
Ig WA e Sl W@elll 3PR 3O aRade e § ol ThEemS F @ fwed #
aRade FRT| 3T AGHA § F SeaX T8 F dr aaad H @l thaems & T g
FH 3c GG ¥ FAA AE AR TGS & T & 6 GU @ A W T Fe & HIA 3
3oT MifT &F o ager A fSael purchase THEBTE H T amge oA, Far 3de
purchase TRHITE & FHI? 3T HRUT §dd & & 3M9% 99 MeH 781 &1 Heled, Uslig &l
I 3o U & It H ST ST T § 9 R SR wew H ge & g e §
38 I 3R WA B A6 Al &l AW AT FleT A A §30? T GG F NG 3ol
mrﬁmmmﬁ?ﬂm,ﬁméwwﬁwglmﬁmmwﬂ{m
g @ 98 YoTe ¥ e, gl & M F A GAT | SH TER G H R deT §
A IR TT F AMgH F doe FH AT Swam - Fg 3US THARTE w1 @Eed g 3@
RATcH F dgelaY neighbouring district ¥ 3@R 319 3R Foals HET o ageT o
@rel 8T 3R 33Uk WA TR hr FFEEar i agr el g
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U IR ddF F TR § - THHRTS &, THseeddl &, Hissegdr & 3R wsde dF &I H
AT FA SN A SAAA AEA § @ Wl A A G A Fheh M g2 3T Fg @
g ™ 118 Oioar d 149 F3 YA valfAer R o sFA & ®I F A I F fov
R fFar, SEF ¥ 125 # FIT North Region & faUw & #Fgew, 59 g & o9
Fles TR HI TATTT IR f, ARG WHR o UISAT AFeX & i IR Afed W Hles
RS o # ge & A, S GHR AT AT & fAU i - YA FET FH <H AT H
FEFE P - IR G AT & Hiegde & TY-TTYT 3T FeTS & &1 ar wisde dAgeX o
S education & &F H 3T qU F B WA A AT 7, 3W YSR IUH TR A gl
Fl WA g S AR SR 39w FE AG wed [ gANT AE W1l AR, IR IS
FArCTerhT g W feoqol #Rclr @ # suer gefivd #ear g1 X A § fh warriern o
Srosmew & fen, dg gAR AT I@Eer av afiar g @ s #oggd @ it AE
AEA, S AFcET ¥ A A §, AT IR e FAC A § A FE oA FE FA
g 50wl A P A F AU FH Wed FEA 3o Ul TE FAN TFACRT g
weled, 3N $o e dgd vh ye H A AGGNT # S F qor o1 6 ddee @t S
TEar FAT g dorRl Sd? AT FA ST A FEr R A SE @ S e § - cellfeer
FRFA AT A EE, GeARN T TN F Re T Al ¢ - 59 0 & 9 Ig d
g foh 3eThr HEAT & FGRIT ST IT o JeRT U] HARIGT, 3caX UG HI AEET 20 g
IR §, Od & e F0z ANva arer &1 3T 3R e} 9T #H 19 g el &l adier
W A IR A R § d IR WHTeal W HT @ T ST 31T IR 3@ F A arer
T &I FA AET ged? S Hies Uk § R Mg A S 270 YT ADSm der W oA, I8
TS W@T ¥ FW g Seer AR sH gPR 370 IUT AT S e H HAT of, I IS @r
¥ IR G W - A Hhg g IHeS QT & AT FAgled, #H F& AR o g dew 7
Feol e g FA AgeT, W9 FN M #F oRadw FRel TF gEeT ¢ AR T@l Inh
raTEl & P AdT A& a7 9T g1 o BF T unite & T, 39 T At & @y
ASETRT 3T I S g S| .. (FAG Y g ... Heled, 20 o Yg H F A
# 3T off FIg aRada A8 &1 gART fFaT &Y 3 Yer aRar §, 38T marketing Hr
TIATAT FleT FLM? FAT A8 Feg PR marketing H FIEAT FA? Tg AT e
WHR T ¢ & FOa S 3cafied X, 3T marketing T IEAT FY| g FIA AT
e e Te §2.. . (@HE A €. .. W, ¥ @ew W @ g A, F weaar &
oSt wE W@ gl
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A, TR Hed §H & Ao U6 od gl e 58 @ R Aae &1 qAdT qeu B
HEN| 9T FAC fFdee Fer &Y, AT oerar R S fReEl & @y 99 ol Fur a oA
TS| W AT F A §¢ U, GEN, oo @ FT G ¢ ST, ol AN 39T &
AT A& 9@ IR F 7N off Fgad & F ToR F o7 WHRT § &FF F FROT TAH
R TH.W.IE. X W T I 3a § 3 FE-FE 3= IcaesT & 90 gfaea @
FR gHH TWUST gsar ¥ AFA, PR T AR 7 3 cuaedr a} &, uqg &
el MY IHGHh IR F FACT g1 Swn, fhae Fad: el 3067 3= Fed W 97 ol
ﬁaﬁ,ﬁmﬂgﬂﬁswmaﬁmwmlsﬁmgwm
o @ ¥, 9E FE Tohr g3 g2 A A wAe g 6 A & gera A &b gIm gl A o qur
@, Yrgae gIn 6 39 e @, gH 3 ale HET 39 §3 AEARE e wmsv
IR T F AT 3T AP &k T Y Tor F uegue SRE, ST ART 57 dlh @ R A
¢, oad v s Seell @l &, affe 3 3ol @3 &9 €

7 oS, thodr.ams. A gaAw sfdar @l §, Sweer & -y 39 sfdar @ sl
w0 w Afaw, Gad & dwder & el f, 0 el @ s O e @) 36 e A,
wigsy & 4 A 7 g ud, Her 3EAE § B AN S AY s gEmEl W SRaE Hawy
dIG ?

SHRI NARESH GUJRAL (Punjab): Sir, various Members have expressed
their apprehensions and have pointed out how Tfoodgrain is rotting all
over the country. I only want to point out that this is a situation in a
year when we have a drought, when your foodgrain production was minus 0.2
per cent. What would happen when we have a growth year? My question is:
Is the Government serious about creating capacity? The statement of the
Minister says that Rs. 149 crores have been provided in the Eleventh
Plan. Dr. Swaminathan has been saying that we require 40 million tonnes
of modern silos. That requires an investment of Rs. 120,000 crores. We
let foodgrain rot, but we will not incentivise the private sector to come
forward. | have a few suggestions for the hon. Minister. Number one, a
few years ago, when the power sector was facing a shortage, the

Government had
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allowed 15 to 16 per cent return on investment to the power sector. We
should follow the same for setting up modern silos. Food production is
tax-free, food processing is tax-free, we must make food storage also

tax-free.

We must ensure that this is considered as an infrastructure industry
so that the debt to equity norms are made more liberal and the private

sector can come in.

1 would also like to inform the hon. Minister, his heart always beat
for the farmers, that, in Punjab, we have a situation where millers are
crying, sellers are crying because thousand of tonnes of paddy is lying
with them. The FCl must pick up that immediately. And, if they are not

going to pick it up, then, it must be allowed to be exported.

My last point is this. We have a very funny policy. Whenever
international prices go up, we ban the export of food saying that we have
to control the prices domestically. Who suffers in such a situation? It
is the farmer who suffers. | would like the Minister to assure the House
and the country that, in future, whenever international prices are high

the farmer, in India, would be allowed to benefit from it.
Thank you very much.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Sabir Ali, just put a

question.

A wRT e (RER): d9g W, # Iuk AeEA F AH S F wgen awar § B B
UqF AET F T $H WHR F Fa FHd 7 ¢ AR I A 9 ¥ Ioa § A Ew @
3 g 3N NeR v Er gew ¥ STl & Wil 60 ¥ 70 T PN 4T S1¢ @ weiad ghar
gl fOBR vew @ wew § Sl W U o SsEd aE € 3R Mow 15-20 @a #A F1S S3E
¢ oelh 81 SRS F §ear F g o R F g G ae R W9 9w @ § o3 S
ST @l § 98 S T uUC A el ST gl 5@ H 9l W T US I gl HA S, He
mmsﬁﬁmﬁﬁmmﬁsaﬁwzﬂa—a@mm%lmmﬁwsﬁm%,
agagamsﬂmﬁlaﬁwmma;mﬁmﬁmmm%
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F S oler Fae &, 3PR g8 3Ua s & 8 99 & T Sar &, df e’ ¥ uge fod
3 G IHAG F A TFR M TS @Al Usdl § S b & HE golrel 3§ AT
T & & TT TH TF A A B AG T FHAT §| AT H HOR e A AR §

& agl W MeE & 3R T & WY gh S AN §, 3A W o IFA e wiew
IR 3% AT # #& 7 F§ gur e =@fgwl

W, A aRe FARTS gl ST & gAR @A weer A o wer & & w&Re &
AT §gd 991 §| GH A T Al HS AT AR FOH S AMGH A HOAHAT &, 3R
3AA TsacEele #Xfadr T, A 3HA 9gd GUR @ haT 1 UR F §H W WeAd ©
3R 30 W F FEAAE A B SRR &1 FHH g 3 o B TR T SRy Ineerdr w4
T S TFERICAS Tgal LT 3T 3T U & fhael 1 Graer goml sas oy &, &
A ST HATCT HAT g

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Mr. Javadekar, put one

question please.

SHRI PRAKASH JAVADEKAR (Maharashtra) : Sir, | have given a question

in writing; so, | expect an answer to that from the hon. Minister.

TF I8 § & fhder Merw th.WamE. & R W v § 3k fhaer fRmr e
8?2 UL LS. A fhaa e AR W RE § 3R S fhae amAet g5 87 # @ o
Seer WEar € fo6 @ aEt R w39 gl e A W@ E R W s @ § 3R
R W g o @8l Fa & SRger H gARN FEHRAIIT & 8 e, df 52 silos unused
fel, & Seter argar § F W fFder unused silos gl

SHRI RAJEEV SHUKLA (Maharashtra): Sir, | have to seek only two
clarifications. In the Statement by the hon. Minister, it is mentioned,
"The fact that some State Governments have imposed high taxes has dis-
incentivised trade from purchasing foodgrains which in turn has also led
to higher arrivals at Government purchase centres.” | want to know from
the hon. Minister which are these State Governments who have
disincentivised trade of foodgrains, as a result, Tfarmers have been

discouraged.

Secondly, in the Statement, the Minister has given some data
according to which from 2000 onwards, the foodgrains have been rotting in

different silos. So, | want to know from the Hon. Minister whether this
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is for the first time that these foodgrains are rotting or there was no

facility to
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3.00 P.M.

keep this food for long. The data given iIn the Statement show that in
2000-01, 1.82 lakh tonnes of foodgrains damaged and in 2002-03, 1.35 lakh
MTs of foodgrains damaged. So, 1 want to know whether this is happening

for the first time or it has happened earlier also.

At FeRreT A (e Y A) 1 W, AT FHH ST o 9 AS HY U ST 7 gl o7
& 58 gk #I3 T9¥ & P 3usl & 9id a¥ FThe g1 g1 HSROT H FHal §, FAafh
TH. W3S, & MeHA 93 WAHT M W ¢l I§ I 3 d5 T a1 37 W@ &, $aqh A
AT AT e § % fhd s €, 3@ W fAae @ @ehar §, dfhe st wer g1 #
Yo AN R A FA S 5Eh AT A1 S¥awdr R Tehd §? F1 FEA CHAGTT A HH
A Tl T B GRHA FI I AOASES I W IAS G A Thd 82 gO o1 T
gt & F @R FaEl # HSRUT & foT A saa7 R OKOT 39¢ey e, foaw foramt
e AT & HSRUT Sl eaedT A9l X TR F Th?

3R g7 W, 3RT HAeT W 3 IS B 9T G| SN WER IO HAARAT
TRR A & fov SRead wsaiw o § 3R 39 I W F5 sarer 7 omr Sar &, S
I TR FET Thd W WER A FHARAT H AT ofE vsaw ¢ d@har §, o
FHUR 30 AT G IR B WeHlewd AE, A TG W W Fhedl 1 STHH FHER H
FET X W Gl fAd wen 3R @R & @eded & #SRoT # 4 Tgd fRa
el gl

I TarT Ig & T AT J§ S 7 @ U 3R F d9d el a7 F gF
el MeEa T W ok, af frder MeEa v § 3k 399 @ ffda o v €2 S segie
e i a1 wE &, # 3@ ol e gl

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Shri Jesudasu Seelam, please

put just one question. This is the last question.

SHR1 JESUDASU SEELAM (Andhra Pradesh): 1 am glad to report to the
hon. Minister that Andhra Pradesh has recorded an agricultural growth
rate of 6.4 per cent. This year, we are expecting a bumper production of

220 lakh metric tons.
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Sir, 1 just like to draw the attention of the hon. Minister to the
fate of the farmers. Around 40 lakh tons of BPT rice is lying with
farmers. Is there any proposal before the Government to permit the export
of BPT rice? It is because its value is double that of the basmati rice.
There is a competition for basmati rice from Pakistan and Bangladesh. But
there is no competition for BPT rice from anywhere. 1f there is a demand,
it will yield more money. The Government can permit the State Trading
Corporation to export and then share the profit with the farmers.

---(Time-bell rings)...

My second question is: Is there a proposal to build new godowns in
the State of Andhra Pradesh so that the BPT rice can be produced in all

parts of Andhra Pradesh?

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): That"s all. The Minister is on

his legs.

aﬁaﬂzmzsﬁm%ﬁ:wmmsﬁrmﬁﬂ{wmwgmm,
AdAE RAART yomell 8 T@ & fT TWHR & TF unprecedented RBRASE o U,
g ffe gFiie & sR & w1l o W we g8 M BFEe & aRaR # S der @ g,
38F IR Aad a9 A § F S UGER g7 W FEd §, 96 X § G, ar 3% e
fraell 981 gaEar a7 & §ohdl &, A 3EF U QEdR & @ Sar g@e qEar e
& U UPA @R o Uod 9 Al # F& & FcA 306 & HA A g1 58 §3
RegRe @ wsa fdr, Sad 5 goR &g dqv & IR, A, g@d IR codsT &7
e de & fAT oens| T F A f, 5T WER F SR HR_ER oo
el 25 FIT Wil ol el drell T Aelell daR $T| W IR-UF 3HR I=S FeA
31T JAT 3% AT & fhaer o 8 dAg o e, 39 W e fean g7 s 3R/
o & @l @ 2@ W &l & F ScUe AR W AE IR Ul F1 Scqe e RE
Aer T ¥ NS AR THS GEN 9 FHEEAT Tg 3T A5 § O At @ 3R fead &
g, @ 3%l S derar @ AR Aifhe F v, g8 @l fF SRl WER #1 ol gsdr
Bl ¥ 3 a3 YA W @leAr usar B, fowe #dq gqw 1 Rede A Ow B 6 owg
TS H 96%, 97%, 99% Hhe INFad WG N ARl T8 HaRee 3w sfar ik
[T WHR & S o &, 3% FW 92 38H U 3R o ao &, owsd an & z@f
¥ TR Fad T T T R T TeA A U &1 BweA 3@ e ¥ R % oue
THAYT ST & dIE WEde ¢ W &F H 3 & fAv dgR 7 g@ar, safow arr @
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ART SigT G35 HIORAA 3 3 3R TeT TWHR A ot & FW Usl &l §A $o Il
H foram & e TFAUA F SR H EE HOAERTHRAT 1 FO o7 W S, g3,
FEl Sf 3 # Al H HEH BT §, 3He IR 10.5% FNE g, Goe H 12.5% g,
YT 9SG H 12.5% §, Scdrddig H 8.5% §, ek UoA H 9% § AR I TS & e
H OIAAR 4, 3 A 2% F I | S¥ SRE, e IR TR dF TFAE R H
Sl gsclr §, o 8 9 3 ¥ wisde ¢ fdagr gar &1 I wlea & fov quu #18
A& &Y, ar TH. AL, 3R ToT WHER A TR 50 SEAE F AoR3ieeT dgT A Fha
gl

# 77 Rl Rod 7% R &, @@ dt | & @ & 3@ @7 g 58 au-ay
A ST 7 Tk AT 3o fF NerRde & v fiag S g & & 29 &, F9 fiag
&3 Bl Het oerar € T g sH 9N F AisT 3R ST ATATT FA B @RI g1 9 A;r
OF A Tgel, L.W.T. WHX & M § Tgel g H FAd 9ig @ 90 Fded & a9
oA, ofhed oo U@ A6l H g7 39 TIRE G d& e 0 g1 ©F & TWT & AEu
mﬁqﬁsﬁﬁaﬁe@mﬁﬁg‘gﬁmﬁm,sﬁ%o, 480 T 490 ¥TWT dH
Ao, 3AA IS A 1000 O WG §, AN & @ Sod A F IR @ 7, T€ 9,
cH TUC H A g5 ¥, THQ U@ g5 &l FE SUEl g5, 399 & fhaE & Reww seor
e 3l IS RE ¥ YeaR fr, 3eor 3es e 3R S F w@EHe S e @
FHEAT M, IR §F P F AU Tk 9gd I57 A ATl gH g ol A ST FhA €
Sharih Hel & A FET & T T FeH 306 & GG gAR WHA TR B FHAET TR I
TS| AT TS glAT, 3T TS, SHP olfdold W W, 3WER H AP Wlel @,
3ad el & gelt wET gl 8, A o wET g, W Weod # doo o @l wewdl & off
e gl 58 W AT g faRaw gl

g H S capacity &, §Aa I capacity ol & fow &Y Fifarer $r 3R @
St o oY gT, I8 T & & I¥E capacity de-hire & & AT Y gAx FIRAA FHl ar
AT S 3eST 1 3cdled A AT, a9 AR &5 godowns Wrem ¥ 3R Standing
Committee on Food o 87 visit &S & d¢ Tag & f& 33T I§ capacity
utilization T @%@ @ & F Hhd, FAGU de-hire FE wfRT M samT =Hor
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H AT FHA Fl o ol AT FAT X THd &, 3T W Al H HERISAT ¢l &7 CAG Hr
TE F o 3 ag  Faa AR S AT A A1, godowns Wl ¥, I FAR IW TG
criticism §'3-1Tﬁ?3-1‘|‘qﬁf3%’?€ﬁhire fRar 3R empty godowns & ¥ 3T FAT & §l
39 WAY g4 F© godowns de—hiremqglmmagﬁ@’m,mm er
g1 &7 de-hire ATl W& godowns & &&Am &A A 3R capacity #f &A 0 g S
AN capacity g@y @wn @ &, s‘a@ag?r income §'§ wh oRfEfa @@ &1 & F
3y ST AEAT §l SESH S A AN sHE SR A FIar & M In 2005-06, the
total income was 6 crore 35 lakh, 2006-07 15 crore 15 lakh, 2007-08 12
crore 23 lakh, 2008-09 18 crore and 2009-10 7 crore. & FCl & &1
income e, W fRufa adT §1 &89 S capacity de-hire Hr &Y, Tl Ber =
2003-04 # 29, 2004-05 ¥ 389, 2005-06 H 566 3N 2006-07 # 563 thousand
capacity de-hire & | X AT de-hire Far, W aRTufa 7 &1 7R I87
IR 9T IRT fF §A7 I§ capacity s F AT RAA AT H oS T W @Y I,
ST utilization 8% &g o1, 3T criticism g3 ATl AR 9 WE a 3
agricultural production & %A ol & d¢ §H response fAar, Framr & @
Ao, s0% WI-T1y Ig W 99 EAR A S T IS T Fd AN THS HUSROT d
gAE el sEfeT & @ ¥ FEA @ # v aw e, SN dEew F oAvww ¥
A HUSRUT N TH AT AN f TS| 3 AT b AIH F & g F haer
e @Y, 3N FE Haod & A individual @, IAHT FS FEAT @Y, ¢ 7 g A
@’Hgﬂstorageﬁwm?mmmmmﬁm
Agriculture Department & through R & # form o= 3R Moo &% @ & 38 W
A IE B SHHT oM ST 3T, AN A FF godowns BN Al ¥ & & & godowns
gH IS @A & v Ao A, tar g g w0 ang & oler, fREe o 3uen @re dst
WA ¥ A FT g@d Asl, Year gl W ¥ R capacity g, e g, o Fel-wel oA
FH & T 3 ¢ & v R Wd A 38 FCI S TS &l SR SAGT o g
B3, FIN THETA F gHA M N T R....| WSS # o sEE A @ W R T
3T THA TeT FAT & AIA ¥ s 5 ¢l Th GAF 0O o7 f&6 g7 i | &7 IR
Y yrsde aIfefATe #e dre @Rl & MSEBE o F YA AN W@ A FE W M v
T, A FE-FE R FS FACATC o 30| FHAT SN A
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S-S 3§ g H S 9 FE, 96 Wepa @ §, @ dR W I gew A Fo o
FEEAW 3T S Af, etk FAU A gH q@r W& fAbrerr gsTl 3nh o wh-ar @HEU g
Tt g us €, Afehe 3ee o g TEaT e w® E

gl # 3@ ThA T Sger Redq| e Fer, safiv s gur a1 ust, e dgd
FHG A A1 a A AR 1 3R wh-3nh o §ET dgd &F A f AR S A FH
fhar arm &1 A7 @Rl ¥ & Fo Tod A A sgd eor Rewiw feam @1 affemrg S
TT & AR o AT Al B IR B THHA T3 A F qled d6 FS FedA 380 AR
30 e & FAFA qaw, o e R gaa sqar & O, a5 o &1 @ gReass
§ F| U9 T 3T Fo Tod A off 59 IR H Fo FA & @ ¢

# 38 Wed & WHA U IR ST IHART (WA AN 6 o A g A A1 Al
N ARG 1 T A& A, ofed e SEH FUR S FAG o8 Ao B AR H EhH
TASH H 1 3N sedted H dig Sgd Fewdee I R R g T @ S A 3@ A
¥ A0 FE T WHER o, 3 Ao S wER & W s & qe o 5§ e 7
o w1 v o g, FifF 7 @9 A d1 IRE F FAC, gF A d AR FOAH
mmﬁﬁlwmzﬂaa@wmumammm%ﬁ;mmmm
TR H 39 W BlooAd 38T Rl &8 & T ThieA ar § &, dfohed 1 a1 & ThieA &
eS8 F FA T § A A FCN &, IH W FH &I wa AR A S dor @ Reww
fAQET, 38 W Fredel BT o AR N 58 WE § R G F FHECRA & Th Tgd

3T FRIGH TR S|

TES WY & WY G BEET & AegH § S dRR gfel 9T S, S
gAPECFY FTH o B AT o A F| 7R SR A ¥ fF goga wew o &
Sig RO F 8N IRl $T W Y Hehcl 1 BISAIAAS SEICHRE & AIH A o Seaen!
i e TF, 3 W o eueT Ear o &) AWE 7 Ace A Y 0 FAHA T BIRARITd
FAE ST @ AR H AS Bl T TH-AT WA A A TaF AIA ¥ TG GBAC Ut dr
GG ¥ A 93 YA W FH ST dBd &l $EG GI-AY 8 FRee e S, awd
g3l e AR dRReEfE FalRes 3w $f3ar, 3o el daeat & AeTH & HARAE
@ 3R 3R TGIT S T Teh GHIH SHE-HE W YE Al R H a1 gl
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A IH TH AR TG IS GIA I F Yo d B Aqe F o 5@ fowr A o fohaAr Sw
THaT ¥ 38 W oy A iR oz AT, ¥ vedeng, o ae F Fo e R
¢ 3R Sl W SaEee I\ R ST @haT §, 3@ N A Fo Ay H § T 99 §I &
& 3T & I FF SHE W IHA gl PR Jod H THT g4 3T FHA & faw FHeed, dr
ol AEferd W & M3 a1 dIERE S’ of e, oo 39% craufees & #Aeg &
Tl sEA Yo AT vd g3 RS srar tedEEems e 3w fRdr SEdegee &
Aeg ¥ Sgi-oet T Q¥ &M A §H 3H WA & AN W FEd ¢, 38 HaU H Yo
AfE vd 3w faeml & @Y gH Wi A aa-dd gF W A Bl IS AT W gEA IO
FawA gy & fov off &, ofha 39 gAR OFa Ig US A9 qEar I g, O zm R
# IR & T F0 A ween| 38 FER w0 F g Negd o dea ad g, #
39T & 3 TR &I

soh Ty @ # 30 W N e e G & AU wgml Red aR-uh et # gAa
5 FIRA th WS, F AEIH ¥ oPnT §1 2005-2006 F 22,510 A, 2006-07 FH
20,430 T, 2007-08 # 17,090 T, 2008-09 F 25,000 T I AR 2009-10 # 37efr
d® 9,170 &, IET gH MNUod IR-U FTEr § ot FHA 39 gy F Rw g, sud
I 6 T F FW FAA FF T W IS FRRAE RR g5 ¥ IR F$ Ol | s
TR FT FH T § FEH AT &, FAR AU F AG-SE A gAN TAEA SI@ IR
gl T8 W ol A =167 Hedr &, d@ Wigde @eT e @ g AR gafev budgetary
provision #& 39 & & U 3T & T FERA A A gAd IR & § IR 39 W
o G A I YEIAT & TEH HS Todl o g4 Sl G B Ry Bl g8l W sH
FRAGH B G H A AR FANT CA SATET WIS ACIA F AT Al et 7
warehousing ®T U sgd ST aggressive programme Y W H o H I W@ B
I S T H Uisde Uil T HEddT ¥ d@l TSl S FhIA W A har am gl 3
6 AN AH FEH G AT AG ¥ UG AE-AE THA WA A ¥ R @Er Fr o
S @E F e WA fFeEm, & 73 rar § B ag s asRfed ¥ e o -
Fofl 3EST WU Bl T FHET Yer gt &, aF food security & AU Us TEAT & A
F$ R AT AT T el @A H FAEAT Uar gl &1 S AT eEdl o Tg el
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& 3T foraer @l aF S @A §7 I8 U 0 R §, #F s@ent # o war B
ST A AT AT dF Gl @A §1 3 & F QW FRIEN O G@T qAT & & Tlad
8 &I 3R old stock & & @ @ g # 3AF 2008-09 H FTiF 23.63 @ e,
2009-10 T 40 oM@ &1 § 3R 5T AT & 44 oG T g1 & ATl ¥ STGT F Teldh g
Tgl €T @A E| EH o Hell T Fieh A W@ §? HRA S 2 H 9 g3 FERE H
HAEAT g & @, Public Distribution System & FRI$H UT €A & @1, dr &afl-
w1 ToAl F Fo-A-Fo GEEN YT g g1 gE @l gH 3h cw w € % feeR A awdr
T SIRRT 3 e § A g$) e soner & i ffegwed Fr RAE MW 9w & 6 i o
3l o 3 TR A g3 ¥, FIREs A o oI & e g B Reufa aeh A @ T
3cR Yo & Fo el A W & wHEd gl AR favaw € 3@ ved wle A
aRfegfaat & seame smueam aF et §O3R IR SEA Sod@ AE AT aur @ oA
R Yo7 @ I, A IS & H el oRd WAR A o & usdr ¥
aRfEafa Faf @lw 7 & asdr § 3w W& 7 ff g = 8, safov @® wiw g
TGAT & 95T ¥l FHA dST-gd R QT &, I§ O FT §, AN ultimately food
security I THAEIT & g I F (AT g T @AT Isar &1 39 Ugo off T @r
ST ar| S #Ae g5 SrAely dommel o« ot werh f FRUfa off, W9R a9 weEdie o e
Tl A 3H 9R A 39 Wi F wrw off aahd AR gHe a8 e B oelea-ar aedr
FH THER AT AMRT? AR I8 G Wh ¢, ST TFAUC FA H Th J&aT § A
SR TEldh § dfthed el Tgl H5 TATT dar g IS AT @M S SAl9d 3T TF ar Food
security%ﬁvmwﬁﬁaﬂg—aﬁwmwmaﬁmm,HTBH’#
U FlA-H T §H FNHR HAT AGU? 4 g WHR Tl dd 307 S A=Al A g8 Tg
T R & so% TFEOE F Udal HI EIHRAT &1 IS H TFEAE g¥ 2001 & 2004
a% frar T 9 veEde FU RRAT TP IS & UEHOE 2001 H 14 1@ T, 30h
30T AT 46 W@ T, 2002-03 # 124 A& T 3R 2003-04 # 103 oi@ & 37| &
H 39 TFHUIC # ban fRAT AT I S wEEOre fRAr am, I€ ddiwd Y@ § fRar o,
FifF SeeeTel Arhe #H o9 ddTe Y@ ¥ vFgdie fFAr I, 99 39 @AY 3@ SROT
16,240 FI3 T 1 Afwd TEEAE W & A dAld 3H WER & IW WY oA, S
WHER o & A dF I8 FAET ff fF g7 waEdie @& 16000 FS & afeds fagef
et @ & A eT-sgd HE IO Fgl 3o, R Fo wAEA @ Yar gefh, WR
mm*mwwmlmmmwgm%,mmmmm
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gafdv I§ conscious decision foar s % werEdld At A @ T A gon, A
ot T Wi W, 3§ W AW S geml
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SOh TT-TY public distribution H¥ off-take To0T, §FeT 3@ W €T feam|
# A% gaa s & AR § o 3@ WHR & I § ugd off-take of TPDS during
the year 2001 was 130 @@ T, 2002-03 #H 203 @ &I, 2003-04 H 240 &M@ T,
2004-05 & 296 oG &1 3R I9 gHa fFAey off, 3% &g 2005-06 & 313 & oo,
2006-07 # 316 &M@ TA, 2007-08 H 332 &M@ TA, 2008-09 #H 346 &@ T AR
2009-10 H Ig 432 oM@ T ATl WHR H Tg =ifad & & public distribution &
off-take T T, 30 W €U I AT T5T TWHRT A 7 & R 3w, R ah
TeT WHRI o 59 e ¥ off-take TFaT, 3O Ig o0 I% g § & & Afd w
& 3 fhar 6 =gl & 3er 3@ & public distribution & AT J@ 3Ucser =T
3 @@ off take gRM 3R g public distribution system & AEIHA & @ d&
SITUaTT, SEHT M A Siedcl &, HH oFlar ¢ b Sh oRg ¥ g 941 AT g 38
consciously &R | ma—ag?rsﬁ@w;rgm g0 o0 @ W §Fel AI-THAS R
AR ATl 38 TR, & 3@ TET & o aEd §1 R e, SRl guen e *$ @t
AP FH W TET IS F H @IS §, TR H FIPR Har g1 oA Ay faeara
e & el a-fe |l #F @ & F RWEEHT H AT F gd wA & fav Sae
FIAY FA I G &, Al §H WP g WHR H & T investment FLET, gH
private participation & #ARIA ¥ invest W 3R gH T Ideidecy & o
encourage HIN, FUIfh 3 M 3% FARAT F ACTH § 3TH 3T TRT IR 3@ W
el & AT, FElh TS F TSI, Ag 91 g4 Sedpel FHoR A & N gw & & fAv
BRIG T I A6 g1 IE Tl F T v g ¥ e #r a9 g

gl ghA I A ad f TN ghA FE A gAY Fo FgEaw AN § R 3T W
AR BHR A RE § WS Th-a el F 3 Fag oo g1 &8 ard & § o gl &e
S T @ oW gEe €, 31 @ B R w5 # Fo awEen dar g 1 g
FE o TH Wh Fg Fod A & 39 vhuer 1 F&4 distribute A §, dihva & o
Y SAET €O FAT AdT &a? I SF ¢ 5 fdivad W eue ¢ar @ifiky, MR THud Hr
@ e @ &g T possible 7 F1 F@H MR N +5 wAEAw | TF W@ FEA
universalization # demand g 3R q@Y TG Tdvd § F, $H @ A Heg fhdl
a3 A, & 39 N TR HT Rl g S| AT 3§ W WE-THT X FIE &
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SR #A WHR H Wb F Th-a1 foeT & Stag &Nl 587 WHR T S AT &, 38 g7 g
FIC F THS WA P FIAA HWN| AT ST &, AT &7 allocation H fFF g &
Feldl X THT &, 30 W TART &I g1 §A open market & 31 AT sO=r & FATET
FIALT FI| 3TF AT g7 FAT FA | ToT TWHR & U Y STl Wb &, TR oled
& foU dger ST FAT i, HH MY FAT FH Feh o THR D FgIT ol Hr A
Hl T & ALIA ¥ VT TR & Public Distribution & T SaEr & SAEr 3@
T, YT Teh 3O ATEIH A FH R, T & A I 0@ aRRRfT der 7 @Y, 3@
fw q¥ & F warehousing H TIT FRIFA TeAlAl, 3H W AT F6 AN 30 FRFA &
AT H @l F A9 o, SH R ¥ §H @ ST I &1 S TR A §, 9%
TR T S AE & TO AWl & 9@ SH Hed # Food Security Law & IR H
ATE HH AT TSI A WHR H 3T 9391 AR &9 g7 Food Security Law & ard
A &, T9T WAER & Y 30 W F5a &a &, d 50 ag-a1g gAr I8 o oFaeny
gl & 59 g7 Food Security Law S=TGaT, o &3 T 1 MEHAIER 3fllol 3@ &
AT g, o 3T fov gH YeaR serh U3, Procurement FRGT USAN, Storage AT
a3 3R S S o AT §, 39 FAAT F gy Fm 99 $H TES W A o W § IR
73 faeaw § & s SegEr Heeh

SHRI M. VENKAIAH NAIDU: Sir, it is a very important issue. Cutting
across party lines, everybody has got concerns. But I must tell you the
hon. Minister has really disappointed all of us. 1 would like to draw his
attention to only one important factor. No, no. You see, this is very
important. The storage capacity of the Food Corporation of India in 2003,
owned and hired, 26.59; today, the storage capacity of the Food
Corporation of India, owned and hired, 25.86. Are we moving forward or
looking backward? This is the figure of the Food Corporation of India. It
is taken from the website of the Food Corporation of India. | have the
details, covered under plinth, 2003-31.73, now, 28.84; 31.73 was the
capacity at that time. Today, it is 28.84 in totality. The situation is
so serious and the Food Corporation of India is not Tfulfilling its
responsibility. The Chairman of the Food Corporation of India himself
said that there will be a storage problem for 50 lakh tonnes this year,

and he said because the State... (Interruptions)... Sir, the entire
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country is agitated. The Supreme Court is agitated.
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): He has already replied to

that.

SHRI M. VENKAIAH NAIDU: No, no. He has not given satisfactory reply.
I would like to convey to the Minister as far as the Supreme Court
observation about the APL is concerned, we are not in agreement with the
observation. The Government has taken a right stand because the margin
between APL and BPL is very thin. There are a lot of poor people who are
in the APL also and there is universal demand to increase the BPL
category. That being the case, we cannot accept the Supreme Court
observation. It was only a remark. So, the Government can go back and
tell them that this is a policy and the policy is like this. But the main
point I would like the Minister to answer us is that the capacity was
26.59; it has now come down to 25.86; total 31.73, now it is 28.84. What

is it you have added? This is one question.

Second is about the rural godowns, what are the incentives? He has

not made anything clear.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You are making a second

speech.

SHRI M. VENKAIAH NAIDU: 1 am not making a speech at all. I don"t want
to make any speech at all. My point is concern. The Minister was trying
to explain that the off-take is more. Off-take will be more when the
prices in the market are high, then the States will take more. At that
time, the prices were low, that is why off-take was also low. I don"t
want to join issue with him on that issue. My point is, today, food
inflation is high. You have enough food stocks, surplus food stocks, but
still, food inflation is there. There is no answer from you. Please
explain to us about the storage capacity added by the FCI in the recent

years during your stewardship.

SHRI M.V. MYSURA REDDY: Sir, I want to seek. ...(Interruptions)...
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no, no.

---(Interruptions)...

SHRI  M.V. MYSURA REDDY: Sir, 1 just want to seek a small

clarification.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no; I do not permit you.

---(Interruptions)... 1 have permitted him because he has initiated it.

That"s all. Nobody else is
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permitted. ...(Interruptions)... 1 cannot go on violating the rules.
---(Interruptions)... 1 cannot violate the rules. ..._(Interruptions)... 1

cannot violate the rules.

SHRI SHARAD PAWAR: We have the support of these three. In all these
three, some of them have been constructed; some of them have been hired.
In the original statement | have made, it is stated that in the last few
years, from 223 lakh tonnes, we have gone to 274 lakh tonnes. That means
we have practically improved the capacity by 50 lakh tonnes. 1t might be
hired also. By "hired” | mean, it is taken not only from private agencies
but it is taken from your Warehousing Corporation as well. That is also
one of the Organizations which is under the same Ministry, but it is an
independent Organization. There are some States where the Warehousing
Corporation, where the Government also associates, supports them. We have
to use their capacity also. The programme which we had taken is not only
with the help of the FCI. We have taken this type of programmes with the

help of other semi-Government and private agencies also.

GOVERNMENT BILLS
The Trade Marks (Amendment) Bill, 2009

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, we take up the Trade

Marks (Amendment) Bill, 2009.

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI ANAND SHARMA): Sir, |

rise to move:

That the Bill to amend the Trade Marks Act, 1999, as passed by the

Lok Sabha, be taken into consideration.

Sir, with your permission, | would like to make a brief opening
statement on this Bill before this House takes it up for consideration

and passage.-
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During the last few years, India has endeavoured to develop a modern,
vibrant and user-friendly Intellectual Property regime in the country.

Our approach to intellectual property protection
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has been a balanced one of ensuring protection of the rights of creators
and innovators, and, at the same time, guaranteeing access to the same

innovations for the rightful users.

With the globalization, the growing importance of trade has been
recognized. It has become necessary, therefore, to put in place a Trade
Marks regime that would reduce transaction costs for the domestic
industry. The objective of the Trade Marks (Amendment) Bill, which is
mentioned in the Statement of Objects & Reasons of this Bill, is,
primarily, to align the Indian Trade Marks statute with the various
provisions of the Madrid Protocol. That would enable India®"s accession to
this Protocol which is already signed by 84 countries of the world. And
what it will give to us, the accession to the Madrid Protocol, is
important to mention, that as of now, in the absence of any, above being
a member of this Protocol, if an Indian enterprise wishes to register the
trade mark in other countries, separate applications have to be filed in
the concerned country for the registration of their trade mark in the
language of that country, paying a separate fee; as many countries the
application is Tfiled, as many times, the fee also has to be paid
separately. But with the accession to the Madrid Protocol, it would
enable that the Indian companies register their trademarks in all the
member-countries of the Protocol through a single application as well as
allow foreign companies to register their trade marks in India.
Presently, though the timeframe for the registration of trade marks has
been 26 months, this would now be done within a specified timeframe of 18
months. And this will also facilitate the subsequent management of the
trade mark once registered; that is renewal, the change in ownership or
in the name and address of the holder. The accession, therefore, will
enable cheaper and simpler procedures for enterprises, making it possible

for them to protect their trade mark.

Sir, it is, primarily, a facilitative, cost effective method of the

registration of the trade marks globally.
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Once this 1is done, once the accession agreement to the Madrid
Protocol 1is signed, the holder of an Indian trade mark will be in a
position to file an application in this country itself in English paying
fee here and it automatically, through the international bureau, will be

transmitted to all the countries
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of Madrid Protocol. It does not require any more filing of applications,
payment of fees and other attendant difficulties which they face. So, the
need, therefore, for us 1is to align our own statute with the
international best practices and this protocol. As of now, there is no
provision under the Trade Marks Act, 1999 which can facilitate Indian
nationals to file their applications and, for that matter, the foreign
nationals or entrepreneurs who will have the same benefit, the same
privilege of getting their trade mark registered, particularly, those
countries which are members of this Protocol to ensure that their trade
mark is provided not only the registration in all the countries but also

they will secure simultaneous protection.

As 1 have said, this Bill, as such, is just to align, to facilitate.
It makes no substantive changes to the trade marks law and grants no new
substantive rights to the trade mark owners. Accession will entail
amendments, therefore, to the Trade Marks Act and for that purpose we
propose to suitably amend the Trade Marks Act incorporating therein
Chapter IVA containing special provisions relating to the protection of
international registration of trade marks under the Madrid Protocol. The
proposed amendments seek to empower the Registrar to deal with
international applications both originating from Indian applicants or
received from the contracting parties, and prescribes the procedure for
dealing with international obligations and consequential amendments like
maintaining record of international registration, definition of the new
terms, the modification of provisions relating to assignment and rules
making powers of Central Government to implement the Protocol

obligations.

In addition to the amendments proposed, it also includes the deletion
of Chapter X of the Trade Marks Act which relates to the textiles. Now
Chapter X was introduced under the Trade Marks and Merchandise Act, 1958
to encourage the promotion of textile trade in the country. Subsequently,

all applications received from traders and producers of textile were of
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ordinary trade marks and not under Chapter X. The provisions of this
Chapter have not been evoked in the last four decades. Therefore, it is
felt that the deletion of this Chapter is justified and this deletion
proposal has the approval of the Department-related Parliamentary

Standing Committee on Commerce.

It is also proposed to remove the discretion of the Registrar to
extend the time for filing notice of opposition of published applications

and provide for a uniform time limit of four months in all cases.
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Further, with a view to simplifying the law relating to transfer of
ownership of trade marks by assignment or transmission and to bring the
law generally in tune with the international practices and modern
business needs, section 45 is proposed to be modified to ensure that
unless the assignee 1is brought on the register, he cannot initiate

infringement action.

As 1| have mentioned, the Bill was referred to the Parliamentary
Standing Committee on Commerce which has examined it in great detail. All
the suggestions which have been given by the Standing Committee have been
accepted except one, that is, with regard to section 36H, which relates
to applying the same trade description as to the standards of quality of
its goods and services in all the contracting parties granting the

protection and there are reasons for not doing so.

Sir, trademark primarily is a sign which is capable of distinguishing
goods or services produced or provided by one enterprise from those of
another enterprise. Trademarks can be words, letters, numerals, labels,
pictures, shapes, colors, etc. It is not about quality. The basic
function being this, it is also an indicator of the source of origin of
the goods or services. As it does not represent quality, it is,
therefore, not possible to include that. Due to the prevailing laws,
consumer preference and availability and use of local raw materials,
sometimes there are minor variations in the product being sold in one
country using the same trademark as compared to that in another country,
in another continent. There are other laws to deal with quality matters.
The Consumer Protection Act, 1986 and the Drugs and Cosmetics Act, 1940
ensure that inferior quality goods and services are not sold to the
consumers and provide necessary remedies. The provisions of the Consumer
Protection Act, as we know, are compensatory as well as preventive and
punitive in nature. The Act provides the right to be informed about the
quality, quantity, potency, purity, standard and price. It also provides

redressal against unfair trade practices. Neither the Paris Convention -
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this is important - for protection of industrial property nor the TRIPS
Agreement nor the Trademark Law Treaty refers to this aspect. It is also
important to register that Indian laws as such cannot mandate that the
holder of an international registration of a trademark shall apply the

same trade description as to the standard of quality of
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goods or services not only in India but also in all member countries and
seek to impose criminal liabilities for that breach. It is a question of

the jurisdiction and the limitation.
[MR. DEPUTY CHAIRMAN in the Chair]

In addition to the recommendations that the Parliamentary Standing
Committee made, there have been a few minor amendments in Clause (a) of
Explanation below Section 11 (4) of the Trade Marks Act, 1999, which is
purely of a drafting nature and does not materially alter the scope of
the Bill, as proposed. It seeks to expand the definition of earlier

trademarks to include pending applications.

The Trade Marks (Amendment) Bill, 2009, has been passed by the Lok
Sabha on 18th December 2009. The Bill now proposed for consideration and
passage in the Rajya Sabha is the same as passed by the Lok Sabha. With

these words, Sir, | commend this Bill to the House.

The question was proposed.

A TFR FEEHF (FERTY) : FAeled, 6 el F @A gU AN ARGy A qOR 9
3T TE AT ¥ F ARA & 3cIH ST F SHST BRIGT @6 FAT BIhEl gem? WIar
Tg e T el A ASET aEn § gfear A Afgs dideld Sisd @ & dROT 84
& F 3HSF ST AL TSI, IFAIT-HAT 84 HIWIH H UCRAA G ot Ul A H
oAt & Tk PR A el GO gF FRAwm ued aX Fad ¢ 3R safav o w@w R B
A A A Sgd IrTOT W9, AR ORI 3ihs AW o Heawlg gar "edm A w9 o,
Fifd S e ARG H Ao alem §, ARG 3¢IHAT #I, The same benefit will
be given to international entrepreneurs also who want to register their
trade mark in India. So, what is the real picture? The only projected
benefit of the association to the Madrid Protocol is for those people who
would like to register trade mark in multiple jurisdictions. It is like a

single window.

The latest Annual Report on Trade Marks says that there were 10,000-

plus applications from foreigners for registration of trade marks in
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India, and there were 1,19,000 Indian applications for registration of

trade marks in India. At a glance, it appears that 1,20,000 Indian
entrepreneurs will be benefited, while there are only 10,000 applications

from foreign entrepreneurs. But that is not the
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case. What is the number of Indian entrepreneurs who want to register
their trade marks outside India? That is what is relevant. And that
figure is only 600. So, in effect, this Bill will only benefit 10,000-
plus foreign entrepreneurs. Their process will be easy. | am not against
that. But it will benefit only 600 Indian entrepreneurs who want to

register their trade marks outside India. That is the first point which 1

wanted to raise.

Then, comes a more serious point. Does the Madrid Protocol have an
international obligation on us? The answer is, "No". The Madrid Protocol
is not like the TRIPS Agreement where it is an international obligation.
We are joining it on our own. Now, when are we joining it? The timing is
important. Sir, we are negotiating with the European Union - there is an
on-going negotiation with the European Union - on the Bilateral Trade and
Investment Treaty. We are bargaining this Treaty with the European Union.
In this, there is one insistence of the European Union that India must
join the Madrid Protocol. Now, when the negotiation is already going on,
you should not succumb to the pressure during the course of negotiations.
This undermines your benefits. This undermines your bargaining power.
This is not done in international negotiations. So, you should be plain
enough to tell us, "Yes; we have succumbed to the pressure of the
European Union, and we have, unilaterally, accepted it." While accepting
the Madrid Protocol, you could have gained one more thing from the
European Union, which you have lost. That is the Bill which you are

passing. So, that is my second point.

W, @A UH Bl HEl ¢, Afhel HAgeaqol g1 ST S g ok ofler faeer & 3me
ARA H AT ¢35 A oS M ABd §, IF fHFEd ARIH @ w9 § - WRd &
aﬂﬂgﬁa,th‘afr%,ﬁmglawyersﬁ,mmagﬁﬁwsﬁm%,mﬂﬁ
fAear § 3R 9gd AR ARCAT AR P SHHA BEEr §dT &l 3T Tg FEE Tl e, s
T W T 3T o H JoH TF TClhelel & aRT HRA # Joreged ®am| ofead # 58
g # gFiée #A@ A, A o wga Fer & QOIS gfaga & @ o o3 dd
Amfte & w® &, 39 OO F FOS 3@ RE & unilateral Madrid Protocol &
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accept AT, Ig HUT NfAAA T AT weaken T &1 & o9T bargain H it $o
Hhd I, g
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$T &HAT 39T @ &7 g1 There is one more question. He was mentioning about

quality and other aspects. One of the conditions for registration of
trademarks is that except in case well-known marks, it needs to be a mark
used in India. However, in case we accede to the Madrid Protocol, persons

having no business in India may be able to block certain trademarks

indefinitely, which may, rightfully, belong to Indian entrepreneurs. ¥,
I ARG & IcIAAT F AaRE JER §, S 3AR belong T &, I ¢sHG o S
FRA # FS a9 aen AG §, T@ o SoE NE T, FA AG SWT gl W ATERE W
S/ HIA F S T LE GI;T, A N A HAh-3eh AA AT A {oES WF W
IR aC A SHAS AF F a4 S R F 3 A Ao H U 9fFed g% g srwal HR
St §f3ar # @t S=e aren §, 98 o ¥ET W ¢S A WSS wn, SEe Jeae oRd &
3cIfAAT F g AHAT &1 There is a strong lobby of developed countries and
they have led their initiative to increase the IP enforcement beyond the
TRIPS obligation through various initiatives including the plan to

conclude Anti Counterfeit Trade Agreement. Secondly, the scope of the

trademark has expanded to include not only names and logos, Ugel ¢35 HI% FaT
1T o7 TS SOl BT AT A ST ¥ ST 3TH AH T §, ARk 39 deo @ &1 FE S
THidTg 37 W §, A it is now being expanded to include not only names
and logos, but also sound, taste, smell, etc. In the light of these
developments, Madrid Protocol helps big multinational companies to obtain

trademark protection in a cost effective manner globally and little to

offer in terms of benefit to the Indian economy. ¥g Hel g, sHGC # &HA
ARICT & 30 W Gl M Iegiad 360 R fIaR fohar goml 3ol v & wadr &
fSp fohar &6 ST $AT o 9gd IR Ford U, gA- oomrr @l A FeR Rl ey
A Uh gord femrs A fGEml #H 36 (h) F IR A q@er GRam fF uniformity of
standards &, ®AA & UH Fed f@Fm &1, "The holder of the international
registration of a trademark who is entitled to the protection of that
trademark in India and any other contracting party shall apply as far as
possible the same trade description as to the standard or quality of
goods and services in all the contracting parties granting the

protection. No alternation in the said trade description in a material
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respect shall be permissible in any contracting party unless required by
its law". 3egiel St g @Y & o, 386 aR & HN Ay GolAr Har 6 FHAr
PR 4T AL AT §, AT IEH SRIT Ag A AT FA T U?
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4.00 P.M.

W, Tk AE AR R, A WRET A F FH & IR A GUR FE wear §, Sl
AT & T SR &1 3T BHRT #A8 F ug T N fead 8, 39 fd W |/ &F
glost &I FoAars ah, I el ¢, U AR e wifdhrde g,

[THE VICE-CHAIRMAN (SHRI KAJRAJ MISHRA) in the Chair]

It works impartially. It works across partylines. Without taking the

usual partylines, Members take into account the facts. @ %dcd @ & g
R T TH FIAE & W 8, A AACGT SHR THACH A AG dar? IR aar o g, ar
Th S Tt HFed g5 ¥ 3R s o gIn & B S R 3w feam 3R 3@ WS
ged 3T, FT FTER FU, $T FER A HU, 306 FROT A€, AlRS 3HS T4
e oo # Fo 3R AT eSS §, S ®WET #AG & 9w ST & a8 g T@
FaT IQFT 8?2 You cannot change it midway. If you want to change the Bill
after you get the Parliamentary Standing Committee recommedations, then,

for these provisions, at least, you must refer it back to the Standing

Committee, which you are not doing. This injustice. 3dfaT St FaRigd
Wfasa g wdha §, I 3T FE FA, 91 A sreer a g§ SF A8 ¥ Ag Fad 3UH
FAET & SR A AG §, I gga W AW & 9% o &, gAfAC A 7@ AqT Somw R

A ARE A § T o9 Tl 9R gg Tl # HE WA O o U yHW 91 A %
F AR ¢3 A JifhEd @ @ g @ AT R mar g, St SeweRee s
TCHRRH 3N, & 9k, d §9R, o 38 Uh dIRFS Bl 3R @@ 18 HEW H qu
N w W@ E, o 3EF AU §AN ¢S A ANIMhEE @ 3l B dereT & St g
afgw off, a1 sER g Rl f 32 FwE wE a o B Fe sqar § 3R SifhEd R
AT B A M Fer Fariorer @ g, former S 3nh #6r #gleg A Sid-Sira faar g

TF & 3 A g, ofhd Faerdr Bwie &1 I8 asem & dFcw § & amar ™ &
¢35 A H S A IA(ET H 9T @I L, 98 IowT § AN S HRT H 99 W@ §, TE 30T
gl T 9RT WER HI TFAERT 167 Foldl ¢ fF ARG Ies & 7 3<dT Farfedr & A
fAer? 39 T G@M? He says

481



that other laws are there to address it. But, you can still very well
provide it here. W&r gl § & U Wfdee e of & fFar § & g@¥ of & FF W
Fhd §l TEA S TFHAC FAT §, I8 - g7 FAY, I R w1 A v
FAT §, olfched ¢3ATH UH & &l Trade mark does to guarantee me the quality.
Tg A 3N G H FHR T R gl =@igT IR s [T 1 RFARA 56 FofT A gl
TRT AT, S A g F, Ik SN FH o AN AT qAC| W, I@ W AR §, gegaal

SHRI SHANTARAM LAXMAN NAIK (Goa): Mr. Vice-Chairman, Sir, 1 stand
here to support the Trade Marks (Amendment) Bill, 2009. Sir, the original
Act of 1999 had replaced the then Trade and Mercantile Marks Act of 1958.
At that time, there was a demand that the old legislation has to be
replaced for better protection of trade marks. There was a demand from
trading community that procedures should be simplified, and therefore, an

exhaustive Bill, like the Bill of .1999 has to be passed.

Sir, in 1995, the Congress Government introduced a Bill on the lines
it is there in 1999. Then, the BJP opposed it. Javadekarji, you are
always negative, that is why 1 am telling you. Even in 1995, when we
tried to introduce the original Act - in the year 1999, you passed it you
opposed it. In the same manner, you are opposing it today. It is negative
thinking.

sygsmedsl (R Fes e oidr S, 30w A A, W A WG A &d g

ST

SHRI SHANTARAM LAXMAN NAIK: Afterwards, when you came to power, the

same Bill you brought forward. ...(Interruptions)... The same Bill was

introduced by you. Ul Tgee$e a¢ # S &l Therefore, the Bill which we

introduced in 1995, you opposed. In 1999, you introduced the same Bill.

---(Interruptions)... It was an exhaustive law.

A A I (AT : W T FE & & gewla e 7@ fhar g, gea
e &1

SqgaeTer (N Fawer ) Seeie e @ A0y a8 R R
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AN AMARA TEHAYT A-F: 39T gl har §, U=Iac|

Sir, the object of the Bill is very laudable. As has been told by the
hon. Minister, it states, "At present, a person desirous of obtaining
registration of his trade mark in other countries has to make separate
applications in different languages and pay different fees in the
respective countries. There is no provision under the Trade Marks Act,
1999 to Tfacilitate Indian nationals as well as foreign nationals to
secure simultaneous protection of trade marks in other countries." This
was noted by the trading community, and they have represented also. It
further states, ""The Madrid Protocol, administered by the International
Bureau of the World Intellectual Property Organisation, a specialized
agency of the United Nations, was adopted in 1989." Thereafter, on that
basis, although it took a lot of time, after signing the Madrid Protocol,

the desired law was enacted.

Sir, yesterday, we had passed two very important Bills. One Bill was
moved by Shri Anand Sharmaji and another was moved by Shri Pranab
Mukherjeeji. The two Bills were the Securities and Insurance Laws
(Amendment) Bill, 2010 and the Foreign Trade (Development and Regulation)
Amendment, Bill, 2009. Both these Bills are very important for our
national economy as well as international trade. The third Bill will be
this Bill. So, these three Bills, two of yesterday®s and one of today"s,
are going to create a revolution in the field of trade, both national and

international.

In this atmosphere it is most unfortunate that one of the US Senators
Charles E. Schumer has rendered our Infosys Technology, a reputed firm,
as "chop shop". Even our Leftist friends whenever they refer to any
American company, they use sober language. But this US Senator has
referred to our company as “chop shop®". Now, when there was global
recession, we know as to what was the situation of the United States

during that recession period. At that time, we never called it as a
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banana republic. Anybody would have been justified to call the US as a
banana republic at that stage. But we never called it like that. But the
US Senator, | do not why, preferred to use these words. If that is so,
what shall we call the Union Carbide? We have to call it a slaughter

house, forget
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about chop shop. It was a slaughter house opened by the United States.
Therefore, on this occasion of this Bill, 1 would like to express my
feelings for the same. Now, | was going through some of the cases under
Trade Marks Act. 1 found that several cases arise, and have arisen in the
last ten years. There were very, very small disputes. One dispute was
between MP Jewellers and new MP Jewellers. The MP Jewellers are the
original one. Then somebody opened a shop as New MP Jewellers in Kolkata.
Then there was a dispute and the original MP Jewellers won. Then there
was dispute between Sunlight and Hindustan Lever regarding Ujjala King. |
am mentioning this because these are the basic trade disputes which
arise. Then we have another matter not related to Trade Mark but to
Copyright. A playwright wrote a play called Hum Hindustani and a film
producer approached him to make a film called New Delhi. The producer
announced and produced the film without consulting the playwright. Then
there was a dispute. Ultimately, there was a distinction shown between
the two. Then there was Swastik Masalaa Pickles & Food case challenging
the brand Swastik. Such disputes arise from time to time. Therefore,
these sorts of legislations are very important for the purposes of having
smooth and disciplined trade. Now, trade mark is not a small thing. Trade
symbolises the owner of a company. It also symbolises the family honour
in some cases. In families which run companies, it is the honour of the
family. It is a symbol of emotions in many cases. It carries values also
sometimes and sometimes it is priceless. You can count the value in
crores of rupees, that is the symbol, but sometimes one calls it
priceless. Therefore, this is the feature of a trade. It is just to
acquaint the hon. House with some of the kinds of trade marks. In Label
we know, we have got this Brook Bond Tea. Then we have this famous name
Vimal and we know it as Only Vimal. This is a brand name called Only
Vimal. In letters we know ICI, RBI, etc. and in numerical, those who
smoke cigarette, they know the brand 555. It is a big brand name, trade

mark. As the Minister has said, in the shape of bottles also it is there.
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A shape of a bottle can also be a trade mark. Then we have colour
combination. Many of us who have used Signal Toothpaste will see that
colour combination is there, which is also a trade mark. Then you have
collective trade mark. If you have a firm or an association like Sugar

Manufacturers® Association or Textile Mills or any other
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association, you can have a collective trade mark. Then you have got
examples of hybrid trade marks like Maruti-Suzuki, Lehar-Pepsi, Hero -

Honda, etc. These are called hybrid trade marks.

Then there are property trade marks like IR, i.e. Indian Railway and
IA, 1i.e. Indian Airlines. Then, there are certification marks like
Agmark. We give certification. Various types of trade marks are there.
But a trade mark with a global reputation is called a well known mark.
Such marks may or may not be registered as trade marks but are entitled
to protection because they enjoy world wide recognition. This is very
important. They would not have registered. Like for example, Tatas,
Bajaj, Maruti Suzuki, Mercedes Benz, Omega, Rolex. These marks, even if
they are not registered have got a reputation whereby, if there is an
infringement, these people can challenge. So, well known trade marks
enjoy protection even if they are not registered under Trade Marks Act,
1999. | had a doubt. I got it clarified that it is there. Last time, |
even asked my friend Bajaj whether it is so. He was not aware that his
trade mark is such that if somebody infringes he can sue the other party
even if it is not registered. Sir, there are various things where you can
refuse registration. Like for instance, (a) trade marks which are devoid
of any distinctive character, that 1is to say, not capable of
distinguishing the goods or services of one person from those of another
person, (b) which consists exclusively marks and indications which may
serve iIn trade to designate the time, quality, quantity, intended
purpose, geographical origin or time of production of goods or rendering
of the services or other characters of goods and services etc. So, there
are the provisions where you can refuse trade mark. This is mentioned in
the Original Act, Sections 9 and 11. (c) A mark shall not be registered
as a trade mark under 9 (2) if it is of such nature as to deceive the
public or cause confusion, it contains or compromises any matter likely
to hurt the religious susceptibilities of any class or sections of the

citizens of India. If it comprises or contains scandalous or obscene
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matter or (d) its use is prohibited under the emblem and names,
Prevention of Improper Use Act, 1950. So, there are many instances where
provisions are made when registration can be refused. Now, in general
concept we may feel that trade mark is an elite thing. Elite thing means
only businessman, company people are concerned. It is not so. Common man
today is equally concerned, or rather | would say more concerned with
trade mark because if somebody infringes upon somebody else®s trade mark
we will get drugs which are fake, we will get consumer items which are
fake, dangerous to our health and dangerous to our life. Therefore, such
fake trade marks affect common people. Therefore, common man is equally
concerned regarding this. You know in Mumbai, the famous USA, Ulhasnagar
Sindhi Association. They manufacture anything under the sun. If you go to
Delhi market you can get Usha fans, you can get Khaitan fans, you can get
Bajaj fans, you can get microwave ovens of any brand. So, who is cheated
in this? The common people are cheated. Therefore, Sir, authorities under
the Consumer Protection Act have to take suo motu action, move in the
market to see which are the fake goods and who are using original trade
marks of other companies for cheating the public. If these things are
done, Sir, this Act can be usefully implemented and | congratulate the

hon. Minister for bringing this legislation. Thank you.

SHRI TARINI KANTA ROY (Wes West): Mr. Vice-Chairman, Sir, we are
discussing the Trade Marks (Amendment) Bill, 2009, which was passed by

the Lok Sabha.

This Bill intended to insert specific provisions into the existing
Trade Marks law so as to make it in tune with the requirements of Madrid
Protocol. It suggests some procedural changes. But, the basis question is
whether we should join the Madrid Protocol. This is the basic question.
According to the TRIPS, it is not mandatory. Each and every country has
the right to take its decision according to their objective realities.
Sir, | would like to know how it is beneficial to our country. According

to the Statement of Objects and Reasons of the Bill, it is beneficial to
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the Indian Trade Marks. It would reduce the cost of filing and also the
time for processing. Look at the website of the World Intellectual
Property Rights Organisation. The vast majority of Trade Marks are from
the developed countries. There are about 10,000 applicants waiting. They

are eagerly waiting to register in India with easy procedures.

Sir, before going to accession to the Madrid Protocol, we should
evaluate the experience since the passing of Trade Marks Act in 1999. 1
would Jlike to know whether there 1is a proportional increase of
registration of Trade Marks of Indian origin or is there an increase in

registration of Trade
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Marks of Indian corporate with foreign origin. This question should be
addressed. | request the hon. Minister, through you, Sir, the existing
Trade Marks Act should be revisited and the Government should come out

with a new law to protect the national interest.

The second question is, whether the Register Office is sufficiently
equipped with for implementing the provisions of this Bill. The Standing
Committee has also raised this issue. Sir, Sub-Clause (6) of Clause 5
provides the Registrar shall notify the International Bureau its
acceptance of extension of protection of Trade Mark with a period of
eighteen months. The said Sub-Clause also provides for "deemed extension
of protection® in case of failure on the part of the Registrar to notify
the International Bureau. In the present scenario, the deemed extension
would be the order of the day. So, 1 suggest that this should not be

incorporated now.

Sir, | would like to know whether the Government has planned to
formulate different rules for national and international applicants. |1
would also like to know whether the Registrar Office is equipped to
differentiate between national and international applications. These

questions should also be answered.

The next point is the Amendment Bill does not prescribe the standard
guidelines for prosecution of Trade Marks, as presently, every country
will have independent standards for prosecution of Trade Mark
applications and indeed some countries may have much stringent procedures
for securing and/or maintaining trademark registrations. Also, the basic
principles of Trade Mark law may differ from country-to-country, as for
instance, an invented mark or a unique mark in India may be deemed as a
generic or even obscene mark in some other country. Therefore, there is a
need to introduce a common appraisal system with identified minimum

thresholds for assessments.

Some legal experts have pointed out that the implementation of Madrid
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Protocol would conflict with section 24 of the Advocates Act. But in my
point of view, the existing provision in the trademark rules that every
applicant should have an address for service in India - is good. But the

Government should address the contradiction between these two.
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Sir, this Bill does not differentiate between trademarks and
Certification Trademarks or Collective Trademarks and does not lay down

any procedures for their treatment. This will have to be clarified.

There is an apprehension that while corporate will benefit from the
deal, the Government and the local trademark attorneys may lose out as it
would reduce local filings considerably. And also with more marks
registered, there could be a decreasing availability of marks for small

entities solely for domestic use.

So, 1, once again, request the hon. Minister to revisit the 1999 Act

itself and come with a new comprehensive Act.

Thank you very much.

Nt Meg AT (GoR WA : 3UFHTETLT HeleT, H TAUYH HA S # SO e
ﬂl@m%ﬁsﬁaﬁgﬁtﬁﬁw%msﬁﬁﬁtmaﬁsﬁﬁmmﬁmw
¥, 7% PRad ¥ F v WeaT FeA §1 F 39 ouw BT A & 389 WA f
AR Remar agar {, S9d Folsl 3 & IR H gl 9T §, "The Committee recommends
that the proposed amendment to section 23 should not come into force till
the trademark registry is sufficiently and adequately equipped to dispose
of both, the domestic and the international applications, within the
stipulated period of eighteen months from the Ffiling of such
applications."ﬁu%’i—ffﬂﬁﬂ'l@fl‘rﬁ?adelay F, ofehed AT 370 T IHRY g
& 59 3 57 e @ introduce & W & O 3UF T@T & @A F gg W T F
arrangement UAT & &, 3®&I W properly equipped #X & f& trademark &
applications online 3 ¥h| 3R 3 W online decisions # v S0 ar agd
sreoT R o 5 g0 @ wgfeEa @l 3R wE @ AR s w9 A Rear o aden
Jur 38 e &1 S object §, 3/ & T Tha|

s y&R, 36 (h) Uniformity of standards & an & wamer st &8 g% §,
3 W A FEIN, Afhd AFAT FN OSh 3EE SR A o WA B FAr FROT g F 3@
recommendationarﬁﬂﬁﬂmw?lWWﬁWﬁ%ﬂ@Tﬁ?mEﬁﬁﬁt
HIeThiel T AT @ §, 39F FARN O A SN BRI

492



g9, 38% O # o AR SIARRAT 3T SHId H &1 Fifh, gAY S ssEdS €, 3k
¢sAS I 620 applications Seieieliel SMUSM, ST Uahrer it o &gl 3R 10 §9R
applications 3tR ¥ 3MUeN| $H IHSHC & GaNT ¥ 3T 30T dlel IHSHC & GaNT ¢SHS
# o W @S N A SN @R S gsArh & Wowes A &, Afke S sed &
A ool STA-F AH 8 Sd §, 38F S duplications g9 oferd &, Sar 3wl
Fgl A ¢ f Seoraeer [ tEffives & 3defa g disae & Srar g, df 3§& I oo
gsAE SifhE g FT W F R aw iRt @ weew fav Sm wfke R osEer
gEUET & g, Fifh Sd $H YHR B AT BT gEIAET glar § o 3HY GAR qU H aeerer
gl &l

s yR, # 39H 6@ IR o e R Aem 6 seela St gF wer & 6 ogH 18
A & 3T ST AR Aol B A o, WS F AR H ST A Ugd UG A S,
ar ¥ 38 infrastructure & Mg & Mg @@ | H g &7 T M ad@ ;3R
mm@%m*mmmé?ﬁﬂmﬁwﬁWWmm%I
39 Fed A FAd AT T 57 d1d & G997 e 3@ & International Standards
FT TT W &, Fifd o9 TSA @ oreees gem AR Or g F Afze Wawa & ideia
TR $T 31 S0 3T gH Ig TAT 999 R fRE 2Rr 1 FAT e ¢, foher Rgiat
W gl laws & T &, FfF sHH ¢SHSF generic 3T & THaT §1 dE generic
trademark Fg WX obscene &« ST § 3R FE W T o T &1 3 IR i Hr ofr
¥ f5ad % common appraisal system UIT &« ST f6 & AR SAEHIRAT TAT T o
ST T 3R 38 FF A & T AT ST TH| ST FE FT ¥ hAeawT A Sw, I
qgcl 3MaRTh §, FIh Hoel ol & &7 § & F WG AL g I qgA-sgT UG H
RIER

SHRI SYED AZEEZ PASHA (Andhra Pradesh) : Sir, 1 thank you for having
given me this opportunity. The hon. Minister has given a detailed
explanation about the objectivity of this Bill. 1 think this Bill is
going to simplify the procedure which was, previously, very long. Mr.
Javadekar has expressed his apprehension, because, there are many persons
who are in the habit of registering and keeping to themselves. So, we
should be a little bit careful that this sort of infringement should not
be there. Infringement is a big problem in some Asian countries like

India, China and Vietnam.

493



Since these marks are easily available, some of these countries can
manoeuvre the things. Therefore, it is really necessary that we should be
over cautious in this. For example, in China, last year, it was close to
15,000 trade marks. Then, comes Russian Federation, Switzerland and
European Union. In our country also, so many people are applying for
trademarks. We should be very much cautious about this. As regards the
disposal of registration, though we are saying that we are going to
dispose it of within no time, we should ensure that the disposal of a
case is done in the fastest way. Sir, | just want to ask two, three more
things. Are we going to have a single window integrity system for the

trademarks or not? This is number one.

Number two, 1 feel that there is a need for organizing awareness
seminars and workshops for disseminating the advantages and other things.
Then, we should further upgrade the IT infrastructure of the TMR. These
are some of my suggestions. | hope the hon. Minister will take into

consideration all these suggestions before giving the reply.

SHRI V._.P. SINGH BADNORE (Rajasthan): Mr. Vice-Chairman, Sir, | stand
to speak on this very important piece of legislation. It is important
because, today, our traders are not just domestic, they are also going
outside. They are selling their goods outside. If 1 remember very
correctly, it was mandatory for us to join the WTO and before that we had
to complete all these IPRs and trade mark was one of them. Nothing has
been mentioned about the WTO, but I must say that since this legislation
was referred to the Standing Committee, all this must have been really
discussed there. 1 have a few things to ask from the Minister. Sir, | was
reading the biography of Sony. If 1 remember correctly, it was a Japanese
who started with very small radios that they used to make. Today, the
trademark of Sony is very well known in the world. I remember that when
he first went to the US, he got a big order of 250,000 radios but the
only condition that the US firm, which was buying those radios, put was

that, "you will have to put the trademark, the name that I want you to
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put, not the Sony." 1 remember that in that biography, it is mentioned
that he could not sleep the whole night. He was worried as to whether he
should give up this big order or go with Sony. Next morning, he said, "if
you want to place an order with me, 1 will put the stamp of Sony and
nothing else." That sort of important this Bill is. Today, the TATAs are

buying the JAGUAR trademark.
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We are in the world of takeovers. Our companies are going abroad,
taking over big companies; mergers are happening. So, it is a very
important piece of legislation. 1 want to ask the Minister a very
specific question. Regarding this IPR and the Madrid Protocol that is
going to be on board now, 1 want to know what did it really mean from
1999 to this date. That means, we could not have got our trademarks
outside or was it something different? How many countries in the world
today are going to accept it? Suppose the Chinese today get all the trade
marks of our country and start selling all these fake goods in this
country and have this trade mark, how are we going to stop it? Especially
in the textile world, there is the fake cloth that is coming into the
market with the branding and all that. That is very difficult. So, all
this is very, very difficult. It is not all that easy as we are saying
it. We are getting on board of this Madrid Protocol. So, | want to ask a
few questions. My friend here raised very important questions. Those are

very important questions that have to be addressed.

Then, Sir, talking about the substandard and the fake, a colleague of
mine very rightly said that there are names like Omega and Rolex which
even without the trade mark have a big name. But they are all trade marks
and if somebody goes and buys a fake Omega or a Rolex, he can be hauled
up, he can be really punished in different countries. In Singapore, if
you go and buy a fake Omega and if you are caught at the airport, they

can really punish you.

So, all those things are very important but I must say that this is a
very important piece of legislation and we must go on board of the Madrid

Protocol. Thank you very much.

SHRI SYED AZEEZ PASHA: Sir, 1 have a small suggestion. The Supreme
Court for the trade mark of Field Marshals has laid down certain broad
principles. | don"t know whether you are aware of it or not. If you are

not aware of it, I think, it will be good if you go through it and follow
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those broad principles laid down by .the Supreme Court. That is the only

suggestion.

SHRI ANAND SHARMA: Sir, while moving the Bill for the consideration
and passage by this House, | had very clearly explained the objectives

and the benefits, the need to align our Trade Marks
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Act of 1999 with the Madrid Protocol so that the statutory provision is
there for the filing of application, etc. The registration and the
framing of rules will be done once the amendment is passed by the House,

as has been passed by the Lok Sabha earlier.

I did explain that there is no substantive change in the Trade Mark
Act which 1is being brought about. No substantive rights are being
conferred. 1t is only a simple, cost-effective and facilitative process
for the Tiling of applications for registration of the Trade Marks by
Indian enterprises in other countries and by the enterprises which have
registered trade marks in their respective countries for their

registration in this country.

That, surely, would be done only after such an application has been
made. Mr. Singh had asked about the benefits and Mr. Javadekar, my dear

friend, had raised certain questions.

At the outset, | would like to make it absolutely clear that this has
been considered by the Standing Committee. The Standing Committee®s
recommendations have been incorporated. We have not made any change
except for one, which we could not accept. 1 did explain the reasons, but
I would come back to it again for your absolute satisfaction. After the
report of the Standing Committee, only an explanation to Section 11 was
included, which |1 did mention in my opening statement, is purely
technical in nature and nothing beyond that. So, it is not a question of
Government not respecting the Standing Committee"s wisdom and its
consultations with the stakeholders; we do; that is why, those are
incorporated. But, at the same time, it is not absolutely an imperative
for the Government to accept in totality all the recommendations that
have been made. But, yes, the Bill, as such, has to be passed by the hon.
Members, by this august House, and, therefore, when a query is raised, it
becomes the responsibility of the Government to respond to that and if

there is an explanation required, to give the same. That is the spirit of
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our parliamentary democracy.

As 1 had said, after our accession to the Madrid Protocol, if once an
application is Tfiled, then, automatically, through the International
Bureau it will be transmitted to all the countries which are party to the
Madrid Protocol. But, that does not mean that there will be automatic

registration,
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whether in India or in other countries. Now, a trademark only
distinguishes; it is an identity mark of what is produced or manufactured
by an enterprise or entity here and the standard of that product;
trademark never deals with the quality of the product; it is only for
identity. The same product could be manufactured by hundreds of
manufacturers, whether it is soap or talcum powder, whether it is pickle
or burgers. An Indian enterprise which has a trademark will have the
benefit. "The benefit is this: In all those 84 countries, the Indian
entrepreneur would have to go and file the applications and pay fee 84
times. The fee itself is fairly high; it is more than 653 Francs plus 73
Swiss Francs for every supplementary for each class or country. So, if
you look at the fee, is it beneficial for an Indian enterprise to travel
to 84 countries. Now Mr. Javadekar was saying that it is a question of
the Indian lawyers. Now, how much business comes to the lawyers by filing
applications in this country? How much will be lost by our small
entrepreneurs in travelling or engaging law firms in 84 countries, filing
applications in different languages whether French, German or Spanish?
Or, 1is it beneficial that an application is filed here? And if
automatically transmitted, the fee is paid here, not in Swiss Francs; you
pay the fee here. But, why should there be benefits for entrepreneurs of
other countries? As Mr. Javadekar was saying, it would benefit them too.
Now we live in a globalization world, interconnected and inter-dependent.
This House will appreciate that you cannot say, "1 will not join a
regime, an intellectual property regime, which is becoming increasingly
important considering that it is a product of mind, whether it is
innovation or research, which can be traded like any other property”.
That is why, there is the IPR regime, particularly, in the knowledge-
based economies, it is going to become more and more important. But we
have a balanced approach, not only to protect, but also to ensure that

access is given.

But once it is filed there is 18 months" period for the examining
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authority, which will be under the Trade Marks Registry, to examine an
application and that application examination of any foreign application
will be as per the Indian law and as per the Trade Marks Act which we
have. 1t will not be as per the law of any other country. Similarly when

you Ffile it, it will be examined in those countries. It
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is not a question of number. I find it a bit strange when a number is
given. 1 checked it but 1 found that we do not have this number that
Indian enterprises have filed 600 applications. This is without disputing
if you have said so, but Mr. Javadekarji, you must have done a good
homework. But even assuming that this is a correct number, not accepting,
and that in India 10,006 international applications have been filed -
that is the case which you are trying to build up - now multiply 600 by
84 countries. What number 1is there? | was not a good student of
mathematics, but it is 50,400. Sir, 10,000 applications come and your 600
applications go to 84 countries, look at the benefit and advantage. Of
the 7,00,000 trade marks which have been registered here, 80 per cent
have been given to the small and medium enterprises. So, most of the
trade marks registration is for the small and medium enterprises; it is
not by large enterprises and, therefore, the benefits are visible. The
question is: is it binding? Again many Members such as Shri Tarini Kanta
Roy and Shri Javadekar, have raised it. The answer is “No". Is it
beneficial? The answer is "Yes", which I have explained. When do we have
it? There is no time-frame. By having this Amendment, we will bring our
law and our Trade Marks Act in line, aligning it completely with the
Protocol enabling us to sign it. But the timing will be of our choice
when we are ready. | entirely accept that we have to ensure protection of
our trade marks, that the violation should not take place. It was said
that this is being done under pressure. The answer is “"No". With all due
respect, Javadekarji, if anybody has informed you that this has been done
because of the India-EU ongoing negotiations for a bilateral trade and
investment agreement and this demand has been made as a pre-condition, |1
am afraid that you have been wrongly informed. This is not correct
information at all. India does not negotiate on the basis of pre-
conditions; we do not sign international treaties or protocols under
pressure. We are a sovereign country answerable to our people. There may

be a disagreement between the Government and the Opposition and that is
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why both the Executive and the Opposition play a very important role.

But, at the same time, raising an issue which is a non-issue perhaps is

not useful and serves no purpose. What is being discussed there between

India and the EU, I did explain it in a different context when 1
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had moved yesterday for the consideration of this House the Foreign Trade
(Development & Regulation) Amendment Bill. Ten rounds of negotiations
have been concluded and the negotiations continue. There is a negotiating
mandate which is given to our negotiators by a Committee chaired by the
Prime Minister of the country which includes all key Ministries and all
sensitive Departments. Even negotiations and in-principle agreements do
not mean a binding agreement unless and until it is cleared again by the

entire Cabinet.
[THE VICE-CHAIRMAN (PROF. P.J. KURIEN) in the Chair]

We have not reached that stage to discuss in public domain. But, 1
can say today again on record, which | said yesterday, that India"s
negotiators are sector-specific, subject-specific experts. As | informed
earlier, what is a Government? It is not a Minister who negotiates.
Ministers may know, at the macro level, what the subject is. But, when
the specific technical details are required, that is the job of the
experts. And, they are as sensitive to India"s national priorities as you
and 1 are. They are as committed to this country and its supreme national
interest as any one of us is. So, we must trust them because they cannot
come here and give an explanation each time that they are patriotic, they
are nationalist, what they are doing is in this country"s interest. There
is no reason, while debating, to doubt either their intent or their
commitment. Please, have that much of confidence and trust in our

negotiating teams and the job which they are doing.

One question has been raised whether Indian trademarks can be
blocked. Now, only if a trademark is genuinely registered in another
country, then only a foreign enterprise can block it. Or, an Indian
enterprise, if it has a trademark which is meant only to distinguish the
product that it is made by this company, it is of this standard, then,
they also have recourse to this provision. But, no registration, as |

said, is automatic. It is after examination. It will be under our law. If
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our law or our examining authority does not find it worth registering,
they can reject the application itself. It is not entering into a binding
commitment situation where application filed gets registered. But, they

have
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very clear provisions. Just to share it with Mr. V_P. Singh, this is just
an amendment. It has very limited purpose. This is not making substantive
changes. The Trademark Act remains. And, there are penalties, penal
provisions for falsifying and falsely applying for trademarks. That is in
section 102, and penalty is prescribed in section 103 for applying® for
false trademarks, trade descriptions. There are appellate provisions.
There are penal provisions. That care has already been taken. This
amendment Bill is not meant to address that issue which is already there.

We are not taking these provisions away, nor are we changing them.

Many other matters have been raised about whether we are equipped.
This is very valid concern. There are pending applications. We are in the
process of strengthening our intellectual property regime. Therefore, the
registering authorities, the offices, have to be upgraded in terms of
human resources, infrastructure, technology, software. Under the Tenth
Plan, a large sum was spent in creating four smart offices of the
Trademarks and Patents Registration in Delhi, Mumbai, Chennai and
Kolkata. Under the ongoing Eleventh Plan, Rs.300 crores have been
earmarked for strengthening these offices. The process is on. And, I am
sure that with the funds that have been allocated, we will be able to
bring in more quality human resources and also upgrade the facilities so
that the registration process, and prior to that, what is equally
important is the examination of applications, the processing of

applications, is done in an efficient manner.

There was some reference made by my dear colleague, Shri Shantaram
Laxman Naik, on a remark made by a US Senator against one of our leading
IT companies, Infosys. Well, our Members of Parliament, Members of other
Parliaments, Senators, or others have a right in democracies to make

their observations. It does not mean we will accept that.

But, however, the Indian IT industry has made a notable contribution.

It is acknowledged globally. India is a world leader in IT-enabled
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services. Infosys is again a global name, a global brand. So, I will term

any disparaging remark as unfortunate and avoidable.

Lastly, it is again a question, which 1 had mentioned right in the
beginning, about the quality. When it comes to the trade marks, it is a
only to identify; it is a sign of identity, whether it is a number, it is
a colour, it is a shape, and, that the product produced by this person or

enterprise and
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it is of this standard; but it is not so when it comes to the standard
and the quality of service. Now, that is the difference when it comes to
36(h), which 1 did explain. Except distinguishing the goods and services,
trade marks are not indicators of quality. That is why, 1 referred to
other Acts, including the Consumer Protection Act, which deals with such

issues.

When 1 referred to the local raw material, which is used, it was not
without justification. Take for example, a trade mark of a pickle or
Haldiram®s Bhujia. Now, in Bhopal, it may taste slightly different
because of the local ingredients, and, in Delhi, it may taste different.
So, even within the country, you cannot say that from Cochin to Kolkata,
it will be of the same flavour. The oil that is used, the local material

that is used, and, even water have their impacts.

You are now talking of extra-territorial jurisdiction to all the
countries. We register as per our law. Other countries also have their
own laws and their own registration processes. We cannot mandate that
what is done here has to be done in all the other countries. That is not
done. Therefore, we are not doing anything which 1is improper or
incorrect. We have examined it. And, this is the only provision where we
are not in a position to do that because neither Paris Convention, TRIPS
nor the International Patents Treaty accepts that. Therefore, going

beyond that, is certainly not in our domain, not in our jurisdiction.

Sir, 1 have tried to respond to every query, every question, which
the hon. Members have raised, and, 1 hope, considering what | have said,

this august House will pass the Bill.
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): The question is:

That the Bill further to amend the Trade Marks Act, 1999, as passed

by Lok Sabha, be taken into consideration.

The motion was adopted.
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, we shall take up clause-

by-clause consideration of the Bill.

Clauses 2 to 10 were added to the Bill.
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THE VICE-CHAIRMAN (PROF.

P.J. KURIEN): In clause 1, there is one
amendment no. 2 by the hon. Minister, Shri Anand Sharma.

Clause 1 - Short title and commencement

SHRI ANAND SHARMA: Sir, 1 move:

That at page 1,

line 2, for the figure '2009", the figure '2010" be
substituted.

The question was put and the motion was adopted. Clause 1,

as amended, was added to the Bill.

ENACTING FORMULA

THE VICE-CHAIRMAN (PROF.

P. J. KURIEN):
there

In the Enacting Formula,

is one amendment no. 1 by the hon. Minister.

SHRI ANAND SHARMA: Sir, | move:

That at page 1, line 1, for the word "Sixtieth", the word "Sixty-
first" be substituted.

The question was put and the motion was adopted.
The Enacting Formula, as amended, was added to the Bill.

The title was added to the Bill.

SHRI ANAND SHARMA: Sir, | beg to move:

That the Bill, as amended, be passed.

The question was put and the motion was adopted.

STATEMENT BY MINISTER - Contd.
Oil spill off Mumbai coast

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHR1 JAIRAM RAMESH): Sir, |1

rise to make a suo motu statement on the
environmental

implications of the recent incident of oil spill off Mumbai
coast.

At around 09.15 a.m. in the morning of August 7, 2010, there was a

collision in the Mumbai harbour between a container vessel

MSC Chitra,
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which was proceeding from the Jawaharlal Nehru
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Port to the sea, and another vessel Khalijia 3, which was proceeding
towards the Mumbai Port. The collision appears to have been due to the

fact that the two vessels were communicating on different VHF channels.

Khalijia 3 collided with the port side of MSC Chitra damaging one of
its hatches leading to ingress of water and consequent listing of MSC
Chitra. Due to the impact of collision, three containers on its deck
dropped into the sea. It was reported that about 200 litres of hydraulic

oil had leaked out.

Immediately, two tugs were requisitioned by the Mumbai Port Trust and
were rushed to provide assistance. Twenty-four crew members were
evacuated by the crew of the tugs. The master of the vessel and five crew
members remained on board and were brought on shore at Mumbai. There were

no casualties.

The bow of Khalijia 3 was damaged. This vessel proceeded further and

is safely docked at the Mumbai Port Trust.

The agents of MSC Chitra were immediately contacted and told to take
steps for securing and salvaging the vessel. The vessel agents have
appointed M/s Smit Salvage, Singapore, for assessment and salvaging of
the vessel. The representatives of this firm boarded the vessel, secured
the compartments and dropped the port and starboard anchors to prevent it
from drifting. They have reported that fuel oil appears to be leaking

from one of the wing tanks.

Attempts have been made to tow the containers that have fallen off

from the vessel.

The Navy carried out a survey of the main channel in the early
morning of 9th August 2010. The channel was reported to be clear at the

time and limited shipping movements were carried out.

MSC Chitra had in all 1,219 containers, 707 in the hold and 512 on
the deck. The lashings of the containers cannot hold long on account of
high pressure due to the listing of the vessel. This has resulted in

about 150 containers having broken off and falling into the sea.
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Consequently, shipping movements have been suspended pending fresh survey

of the channel.

Regarding oil spill, the vessel has 2,662 tonnes of heavy oil in its
various tanks and 245 tonnes of diesel oil. There is oil spill around the
vessel. The coast guard vessel and three JNPT tugs are spraying
dispersant under the directions of the Coast Guard. No oil spill has been

observed in the harbour.
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5.00 P.M.

At the last survey, the vessel was listing about 35 degrees. The
Coast Guard vessel CG 22 and the two tugs of JNPT are standing by for

assistance.

The following action plan has been drawn up-One, collect the floating
containers and take them to the JNPT. This will be by anchoring a barge
at a suitable anchorage with floating cranes. Tugs will tow the floating

containers to the crane for placement on the barge.

Two, thus the harbour 1is likely to be cleared of the Tfloating

containers by 10.08.2010, that is, this evening.

Three, once the list of the vessel stabilizes and is certified safe
to board, the salvagers would board the vessel and remove the fuel from

the various tanks into barges to eliminate the threat of pollution.

Four, the containers on deck would have to be remove with the help of

tugs and crane and barge arrangement and taken to JNPT.

Five, the removal of the remaining containers in the holds and

salvage of the vessel would then be attended to.

The entire salvage is expected to take about 45 days. An enquiry by
the DG (Shipping), Ministry of Shipping, into the causes of the accident

has been ordered and is under way.

1 would like to mention here that the Indian Coast Guard (ICG) is the
Central coordinating agency for dealing with marine pollution in the

country.

The Coast Guard have prepared a National Oil Spill Disaster
Contingency Plan and are engaged in building up the pollution response
capabilities to deal with oil spills in the Exclusive Economic Zone of
India. The National Oil Spill Disaster Contingency Plan stipulates the

organisation and operational details to effectively combat any oil spill
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contingency.

As per the information provided by the State Government, the
Maharashtra Pollution Control Board is monitoring samples at the coast to
determine the oil content. The Maharashtra Pollution Control Board has
instituted an FIR under sections 7, 8 and 9 of the Environment

(Protection) Act.
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Mr. Vice-Chairman, Sir, let me assure the House that all agencies of

the Government are making.all efforts to tackle the situation.

Mr. Vice-Chairman, Sir, | will take a couple of minutes to update the
hon. Members of the House on the latest situation since this report was
prepared and submitted to the House Secretariat. 1 would like to inform
the hon. Members that the Coast Guard has been successful in stopping all
oil spill. There is no oil leaking as of now. The leakage of oil has
stopped. Secondly, the Coast Guard has informed me that roughly 200-odd
containers that are floating around in the waters of the harbour will be
cleared by 15th of August 2010, that is, by Sunday. Sir, today, 17 ships
are waiting to leave JNPT and the Mumbai Port Trust and 15 ships are
waiting to berth in the JNPT and the Mumbai Port Trust. A total of 32
ships are waiting either to come to the port or leave the port.
Unfortunately, our initial assessment was that the harbour would be
cleared by this evening as | read out. But, subsequently, we have been
informed by the Coast Guard that this would take a couple of more days
and by Sunday evening, the harbour would be clear and normal traffic

would then be restored both at the JNPT as well as Mumbai Port Trust.

Sir, hon. Members were also concerned yesterday about the impact on
fishermen and their livelihood. Mr. Shantaram Naik raised this issue.
Sir, 1 would like to inform that there is an advisory against fishing
till Sunday, August 15. Fishermen have been advised against venturing for
fishing activity into the waters and this advisory is being enforced till

Sunday .

Sir, | would also like to inform the hon. Members that | have asked
the Bombay Natural History Society to carry out a comprehensive
assessment of the impact on marine life, on mangroves and on the marine
eco system. However, Sir, in the mean while, the Maharashtra Environment
Department has directed the District Collectors to put the safeguards in

place to ensure that the oil spilt does not destroy the mangrove.
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Finally, Sir, | want to say that the Ministry of Environment and
Forests has nothing to do with this issue. It so happened that 1| was
sitting here yesterday when Mr. Shantaram Naik raised this issue. |1
volunteered to give a response on behalf of the Government. It is the

Coast Guard which
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comes under the Ministry of Defence or the DG, Shipping which comes under
the Ministry of Shipping who are dealing with this issue. However, | have
collected the information and in view of the request made by Mr.
Shantaram Naik and Mr. Rudy to provide the latest information, | have put
it in the form of a statement. 1 will provide information to subsequent

clarifications.

THE  VICE-CHAIRMAN  (PROF. P.J. KURIEN): It is collective
responsibility. ---(Interruptions)... Clarifications later.
---(Interruptions)... We will take up clarifications later on when all of
you will get time. Now, the Jharkhand Appropriation Bill, 2010. Shri Namo

Narain Meena.

GOVERNMENT BILLS - Contd.
The Jharkhand Appropriation Bill, 2010

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN

MEENA): Sir, 1 move:

That the Bill to authorise payment and appropriation of certain
further sums from and out of the Consolidated Fund of the State of
Jharkhand for the services of the financial year 2010-11, as passed by

Lok Sabha, be taken into consideration.

The question was proposed.

AN ywRr AGIHT (FERTE): W, 3T Tg S SRGS & THRwYr o Jgr 3mar
2. ..(CTaue). ..

A Aew RAaT (gR@s): FR@s & Al | (aue). ..
symamegs (. RS, FhEe): 7@, A& Ao (e .

M gFRr SESF: Uh BAefe .. (FAUW) ... W, W GgT FuI T ¢ & e T@
ST ST TT, Wik THT rar diferarde F & A 3T, ITE wH A gg H e qemw v
a1l W, H gH 9 B A AL SgA AEAT, Afhel Ag AT Fgall U § o T die
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F AT H 9 SIRES AT Hl Toleliaes ERAr i afer =er f&am|. . . (cFaus) . ..

At dAewr RAeY: W, T T A @ §2...(FFIUR) ... W9 S T T § T T
Siel I 872
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no, don"t provoke him, let

him speak.

ot g SEdF: H Ggr el W@ g, S wedrs R...(SF@uE)... #H G & @
{...(Euafmﬂ)...

AAdt AT RE (FET ISU): 7T 3o¢ Skl SGT, I TR g 3T Ja 319
ot e Aq @, . . (FayE). ..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Prakash, Please address

the Chair..._(Interruptions)...

AN g1 FA@II: W, H Fg W § F Uh alc & oo § Th To A FEWRAr #
tohel feam I, . | (aeeT) . ..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please don"t disturb.

ot ghTr SESHT: T, A S g AT FA A, Afhed ¥ Siefgel 7T € 3R
S ool g 6 sorhr Siare ot raed Mo @ifgul e @t & siRw@s A gar § 3 aeh
i 95T W Ty e B dE F gAES A UoAUS FRled q@NT Aded A W@T §1 agt
W 28 & 28 el F g@r g...(FaUE). ..

ARt dAee Rdet: @@t W 24 o 8

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no, please. Ms. Mabel, You
will get a chance. Your name 1is also there, I will call
..-(Interruptions)... You will get a chance, then you can reply, not

now. . .(Interruptions)...

M YFRT A@IF: ASH, U A Hhao 12 ool 7 g@r @iva frar g

A Aga Rdat: adt, 16 el & R

A wErr SEdE: A, AE T a9 ge et A&, St W og@r ¥, d gEr afva
4 T R IAT? 5@ Hew H W A Fd g1 Ugem goA@ Ig § 6 o= et & g
oRT FE A §, 987 W Ao SF AN SR wiRul g ded AR @@ S 3R v 3R
Sl W ogEr ¥ g §, Afthe aedfasear A F@r §, qied 34 et A o gar eifva
gl =T
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cEwr, 9% 3nh rdEen thaRs awtuw # g, & @@l W S Sw-vfafafr fegee
g, o @i §, TS AQIGT @ @ifRU R ag Us¥ W ud &l wer & gl vAder
TF FAS AN, dIfE W F Ted F F YA FT § TH AR o @6, Fhiactadr
3T | dog A 38 IR F Ader & =fgul

o, AU At $2g &, S War & SIR@s & Uowitd § 3T W@ §, FIW A
T WHR o HET WHR H AT a1 I fgaT vger & U g8 e o B 3mam &,
384 91d AT W I I disproportionate assets & Aol # TS & diaa &
e o &1 Uger 1 98T W UsUfa A T, offhel 38T H eI & Ay aifeeT o
# Fwar § % 3R FREs # Fed & AfFT el §, @ Tswue #gled # oamRT fF
NS F e BAdw & & 98 3@ AHS A Fad q@A 7 & &, qeh 3§ W Soq
FEAE # FX| T g FIE N UTh 9gd HgcaqUl haen § IR g FE F 57 A H O
TFAA BT AIfRT, AT & 37 W IHA S gl AIRT| U O TR w1 HST T,
g AT AT AT, FE 3T FGF HOF A AT @ E1 dE 90 9T ASRE fr S wed
S Ut o, HRA Serar e, e 9gi W uge e U7, 3§ U dgl & ger feam
fotherereT Taeter & O W@R & 39« 987 W §I 37, 30097 38 TWER & aRkT o
e fG@T T &1 g8 FIC o off R 3msem fe@r #X @ ARAT W disproportionate
assets & HAsT A SFAR A TFACRT TS I & g1 AU TgT W S AST=ifa &,
Tg 38 IRT §l W, 96 §gd AR FAAS 4T §| AR@S Hog@-ed HewT ¥l UH v &
& I AT, 40 vfawd & oEenT, @WhAd, AeRed d@ g1 3EH IS Foe i AT
T T W IR & W &l IIRE@S H infrastructure EFrﬁWH?Tg’HT gl 3R g
infrastructure & & FE=T § @ 38% f@T funds =T 3R gg funds Tsfr amger
S FRES A I g Fopm IR 9 IIRES A AT N A H N WIS 3T Ber
W & 3EN S Ao @@ g IR g6 &, 9 FE AS @ g A w® El o,
saHT o 3 3N aF FAS 3@ G o

W, 9@ TIET IeAG Tl § A U | §gd ER AGS g8 FE A A, ghA FE A
q| g8l YU GeAra H AfReH T N §1 11§ AR 12F EIgAE FAT F ST AH T
TSIl AT AT, 98 S8 A AT B FE A gORT A3 TUA H I & 3R AR @ sq
o ferr =ifge, i @@l dargd st HrEA A g A AR sHAT T§ AR FS g R
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T, g AR AR M E TE IAS F oY, AR AR TOd dah Tk 9T S
dheesT € 6 oral ge @rell g1 e AR dRST SR F FRIGH XA YE T AR
UHT FE A W YATHA IMUT-HEYY @Al § AU FHY A A TeA A WA T urelr § 3R
T8 Feg A A T Il B FNEw H oS RAE §, 3HH S Aerer e g, @A
U W § T SRS # fhE oOXE ¥ A @ W ¢l SHIOV R SRS sEA 9% § oar
wﬁﬁmawayw%ms@rwﬁaﬁmwgw%‘l

W, g8 W & ad AR M § W FAFew 3@ A ER oRwe deme # @
concentrate & @I gl 38 3N ¥ giR@s & fav difdw frar o o1 & qran-sEde
S Yo S SN, oAfchel dg G Seil| HISTHAT-IA AT FARIGHT Yol oflgel T HHA Al Y&
g3, dfthet o el 91fd & a7 A T WY, IHEA W AN A H AED F qAT
H 38 W FHA JoT Telall|

W, TRWS A H Th VAT W2 § S e St & TH visionary leadership
A fawor Far| 36F dEd oodwee & o O g3 3R Ser@s @ o fsAfor g3,
dfthel 8T il oA H F Sedld9g AR 3caI@E FI aehl 39 parent states ¥ &
afa & 8 W &1 FIREs & off 9 FHEeT §, ofhd T @ FR o F6 Ue O Jeta
el T s ROT dgl Fereher IR Yar & TS| @l ad ¥ & B A & 9 A,
FISAH HAUT F BT F aR H, Yo 3R infrastructure F SN H FIRES FT &5 &l

W, # T AR AT F e HAT AT § F I§ FAAN AT FAFA F TG g3
% 3 =@fAT 38 W infrastructure & AU ORAY &9 & & ST §1 F8 3R @l
T RFH FE ¢ oal 38 v SRERET H T g1 386 T $57 FEl F HWA? T8 W
drinking water % gfaur gl ¥ & wE &, o g GiAuT ggl hA 3Ucley geEN? SHP
fow & AT AT 1 F€ TH Appropriation Bill ¥, 3@ FE WfasE € & iR ;@ o
& technicality §| 7 Fode I5 ¢ & 3080 FIREs & 3 A & g7 Tgeidl| 3R
S S § o HX 3@ AT T N, OEH 9 gu Imh aw W & gr §, R ww
Fr ST § TUT 38F v U AV s & i off ST &1 IRGs A S 30T §, 3R
S potentiality § JUT a8 & ool & S 3SR &, 98 AR 3o a9 dF Q@ 760
AR, S d% Feg WHR 39 R H T Qv s sR@s F& 67 &arl 3T T AR
gU A 3ol a1 @ R & g1 geaarel
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MS. MABEL REBELLO: Thank you, Sir. | stand here to speak on this
Jharkhand Appropriation Bill, 2010. What my friend, Shri Javadekar, said
was that the Congress destabilised the Government. They formed the
unnatural alliance a couple of months ago and because of the inner
contradictions they themselves offered and withdrew the Government. What
has the Government done? In fact, in their own party there were two or
three divisions here in Delhi. In Jharkhand, they had 18 MLAs and those
18 MLS wanted different leaders and because of that they could not form
the Government. At the last moment, the JMM came and pleaded with them it
would support them. They could not do it. Even today the BJP leadership
here is divided and they can®"t form a Government. That is why Jharkhand

was brought under President®"s rule.

Sir, I, however, support Shri Javadekar on a few issues. He has
brought forth issues like drought. Yes, Jharkhand is suffering from
severe drought. In fact, today, | had talked to one of the senior
advisors there and he has informed me that the memorandum is ready and
they are sending it today. 1 think, by this evening somebody will be
bringing it here. Sixteen districts have been recommended to be declared
as drought affected. On 16th of this month, that is, on Monday - now six
days are left - they are going to review and see what should be done in
the case of the remaining eight districts. If they feel that the rain has
failed there and the plantation has not taken place - there are certain
parameters of 20 per cent or 25 per cent plantation, which has to be
there - if these parameters are not met, they will recommend those eight
districts also and the Government of India will be requested to declare
the whole State of Jharkhand, all 24 districts, as drought affected.
Jharkhand suffered last year very much. In all the rain failed 75 per
cent of productivity. People hardly got 25 per cent productivity. They

have got one single crop, mono crop, that is, paddy.

Sir, Jharkhand is a State which is least developed in the country. It

is a State which has got least irrigation, that is, hardly six per cent
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or seven per cent. So, it just depends on rainfall. There are a lot of
dams that were being constructed for the last 20 years or 30 years. Bihar
has considered Jharkhand as a colony. That is why it has not completed
these dams. 1 request the Government of India to give a special package

to Jharkhand just like it has given to the other States. Shri Inder
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Kumar Gujral, when he was the Prime Minister, had given a package to
Punjab. Similarly, we should be generous enough to give a package to
Jharkhand to complete all the on-going dams so that those dams could be
completed and once the ongoing dams are completed, Jharkhand will have an
irrigation potential to the tune of 20 per cent and we will be able to
start new small and medium scale dams. 1 don"t want large dams because
there will be displacements from a large area and a large number of
people will lose their land and they again become landless labourers. So,

we should definitely help Jharkhand.

Sir, Jharkhand was formed along with Chhattisgarh and Uttaranchal.
Both the States have given a Bhawan each in New Delhi. Jharkhand is the
only State to which they didn"t give Jharkhand a Bhawan in New Delhi. So,
you can imagine how we have been treated. Similarly, the other day also 1
have mentioned it, eight AIIMS like institutions have been announced by
the Government of India in West Bengal, Bihar, Chhattisgarh, Uttaranchal,
Orissa, UP and all these States, except Jharkhand. So, this type of
discrimination is not good. Jharkhand has a population of 3.5 crores and
they require an AIIMS like institution. When the NDA Government was in
power, they gave six AIIMS like institutions. When the NDA Government was
there at the Centre and there was also a BJP-led Government in Jharkhand.
Still they did not consider giving an AIlIMS like institution to
Jharkhand. 1 don"t know why they discriminated Jharkhand. 1 would like to

ask Shri Javadekar this.

Similarly, Jharkhand has hardly 21 lakh BPL card holders; whereas the
actual number of poor families in Jharkhand is 25 lakhs. The neighbouring
State Chhattisgarh, which has a population of 19 lakh, has got 37 lakh
BPL card holders. Almost every family is getting 35 kilo grains there. 1
met the hon. Prime Minister yesterday. | raised this issue with him. 1
have given him in writing also. He has promised me to do the needful. 1
would again say here that all the poor people of Jharkhand should get BPL

cards.
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Similarly, as far as coal royalty is concerned, earlier, the coal
royalty used to be 21 per cent. Then it was brought down to 20 per cent.
There is a hybrid formula for coal royalty, because of which Jharkhand is

suffering. Because of that the coal royalty has come down from 21 per

cent to 13 per
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cent. Effectively, it means, the Jharkhand State is losing Rs. 800 crores
per annum. A poor State like Jharkhand cannot afford this loss. | have
given it in writing to the Prime Minister yesterday. | would like to
mention it here also. 1 have also raised it in the Standing Committee.
Then again, on the 16th of this month, we have a Standing Committee
meeting exclusively to deal with coal royalty. We will be demanding
minimum 20 per cent royalty because Jharkhand does not have any other
source of income. Industrialists do not want to go there. When
Uttaranchal was formed, it was given special packages like sales tax
exemption, exemption from excise, income tax and all sorts of things.
Therefore, | demand that Jharkhand should also be given a special status
at least for 10 years. It should be given exemption from all taxes. Only
then Jharkhand can develop. That is my request to the Government, through

you, Sir.

Now I come to the Mid-day Meal Scheme. Two years ago, when the
President of India, Addressed both the Houses of Parliament, she said,
""Mid-day Meal Scheme will be made universal'. But you will be shocked to
hear, Sir, that Mid-day Meal Scheme is still not universal all though
right to education has been made a law; we have made it compulsory. Do
you know, Sir, only the children who go to aided schools, local-body
schools and Government schools get the mid-day meal? The children of
remote tribal areas, primitive tribes and remote villages, when they go
to private schools or other small schools, they don"t get mid-day meals.
What is this? Children are children. They all are children of India. They
are not from Japan or Germany or the USA. Therefore, all the children of
India, whether they are studying in Government schools or private
schools, should be given mid-day meal. 1t should be made universal in
true sense. Similarly, the RGGY Scheme is a very good scheme for rural
electrification. But what has happened? When the DPR was prepared, |1
think, the officers who prepared it committed certain blunders. The

capacity of transformers has been kept very low. Whenever the people
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switch on the lights, the transformers burn out. People say, "&T §AR @Y

A el & foT fostell oM@ €2 1 would request you to direct the Government

to enhance the capacity of transformers so that people get continuous

electricity. 1
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would also like to mention here that RGGY gives only single phase
connections. Today a single phase connection is not of much use. It is
just for one bulb only. People need three phase connection so that they
can lift water. Of course, there is no rain in Jharkhand in the last
three-four years. But the level of ground water is quite high. If we give
them three phase connection, then they can lift water. In case rain fails

in Jharkhand, then also they can look after their crops.

Sir, Shri Javadekar spoke about some railway lines in Jharkhand. When
the State was formed, they had an understanding with the Railway Ministry

to construct railway lines in all districts.

But what did they do? Knowing that it was a poor State, the Railway
Ministry, at that time, might have thought of exploiting them. The ratio
that they worked out with the Railways was 2:1; that is, the State was to
contribute 66 per cent and the Railways would contribute only 33 per
cent. But the Railways has signed MoUs, with all other States, on a 1:1
basis. | have given it in writing to the Railway Minister more than once.
I have spoken about it in the House, and I have spoken to her personally
also a number of times. So, through you, Sir, 1 would request that the
Railway Ministry should consider this demand, and the ratio should be

changed to 1:1.

Jharkhand is the only State in India which did not have Panchayati
elections for the last 30 years. Now, the Panchayati Raj Bill is coming
here. The Lok Sabha has passed it. | hope that our House will pass the
Bill, and the State will be able to hold Panchayati elections. But then,
since the Panchayati elections were not there in Jharkhand for the past
several years, they have lost considerable amount of funds which was due
to them under the Twelfth Finance Commission. It is something to the tune
of Rs.3,500 crores. | demand that once Panchayati elections take place in

Jharkhand, this amount of Rs.3,500 crores should be given to them.

Sir, ever since Jharkhand has come under the President®s rule, there
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has been a massive offensive against Naxalism. One hundred and eighteen
Naxalites and ten office-bearers of their groups have been arrested with

a lot of ammunitions. The Jharkhand State, which is under
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President®s rule, is trying to put law and order in place, which was not
there when they were ruling. They encouraged Naxalites. It is because of
the Naxalites that no infrastructure development work could be
undertaken. There were a lot of problems. The Naxalites were demanding a
lot of extortion money. All these things were happening, and the
Government of the day was supporting all that. Sir, these are my few

points. With these words, 1 support the Bill.

ANt AT o (IR M) : IUTWHETS AGICT, IE SN HRWS & TARUAA foyer
8, 50 W T e & fov #F T @er gan g1 5@ vhfiwe Re @ gRws Rue wem A
arE gl U, ofthel g HY aTd & 6 IS & ST IsF W@ A 3@ uHiwRe e W
T X W §1 Tl 2000 H g HIRWS T o1 o7, 30F ac ¥ o Tyl agr | a7 &
T &, 3T 987 3PN resources & RO ¥ W, o 98 He¥ 3=BT resource of
mining & UldeR, BREC IR Y ff @fAe g gl 3udey ¥, 3¢ RO ¥ 39 we
F FER el g AR a1, AP guew fr A § F S gw@ WA F q@ N §H Ry
FY, A gaT TeIar § F UF Ol ToT T A & TR THEAT T FATT FAE g &1 3T
AT T & @ 2000 #F A BIC TWH o4, 3H Aden IJg § o & arar a1g o g
aifeiafic & Uk W & dolc W dlelell U8 WM &, o giieg & @ g1 e woehfas
arfédt & &Y friends, A colleagues, hon. Members, 3WR # Ig &g & I o I=7
&y &, @ A o Po3 gu o wew F v, Rod g8 oifa & v gAR e
ASIRAT &1 ofehet 3137 off ST &er AT O Wew s & for auie &=a §, 7 ToEiae
FEG & foT WA WX €l §FAN A IE TF 3GV § fR O T S & AT e
H FATLT 61 gidT dfedh TATAT AR §¢ 1T 81 3R §H ¢ a A $IRES & 3e o
ORI F GAE B 0T W@ 8 A d6 W A 3 afaa e § owe dgd #is o glawr
- O EAATE F @ 3w S gRwr @, A8 @ o §1 @, dsH J anh @@ e ¥
% aer W Fi5 o O Flawr 7 9gT TR B e R g6 MEew FEea S @
gl e &g, ddiver @ 0@ S 3eT facilities €, T} dcd IEEHT & Woige g oA
BT & 3394 Aeiae @, ‘q‘aETH%TCIEHQTQ%’%“I ARG, S democratic structure g,
ﬁstructureﬁﬁwaﬁﬁwaﬁgwg.}TﬁW
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ggl W Usgafd e g1 AN gANT 9l #T 3R F WHR @ GeIR AT § & g8l Sfeg &
Sieq St Tolifaer wfshar §, S parliamentary democratic Wishal §, @& Wishdl @[
FET @RT 3R 8T 9T 3™ F election 89 WIRTU, ORI & election 8 ARTI
g8l W local self government & S & elections §, 3o elections & oI¢ faifad
JiAfATEdr & ganT 98T W WEHR dol, d@l W Ma # A §f STe9#ic &, I 3% through
g1l Feed, PR @ S 3wh o Tou & 3y 75 wfowd s FHwer F RER §1 get
Ww@rmgoqﬁramaﬁﬁmwm,mmtoiletﬁgﬁmaﬁquﬁ%|
ARG, IIRWS TS tribal state §, d§ W SAGR tribal &9 §| Traditional
Forest Dwellers Act & dgd dg 9 ot traditional g=ardt § 3k St tribes &,
3R 3 AUl @@ ugars o wehl, I 9% 9 Ve d@ W AW A8 gam Bl Feed,
FRES # S resources §, S 3% Thsl Uerd §, 3ol AT §, 3aH 59 R @
black-marketing & W& &, 98 W o g ¥ ¥R I @ &, 588 3N A WHR
FN A ST AU dgT W ABHAT e 3109 ik T o FiAs & 96T of SEr S1ar g
T 5 aE ¥ @Il ¥ 98T & resources & Ha¥ H S Yleald 37 WY &, 39¢ ®e &
S Ffea &, 3EH T & W & - =7 3R o eue 3o SRy 1 SE HIU-9Y SN
S S ISl SFRES A migrate AT YE A QAT B,  FRES F AT SN W Bl... (T
#r g)... 1 am going to conclude, Sir. ¥ migration & T &, ST SRIER 96
W@ ¢, g8l A AR dsfRal @ aY o SE domestic helper S AT g@X dd& &
TAR S TERY T ST T, ST TEHR UH & FROT § - 9@l W AsAfae Uik,
parliamentary democratic Ufhdl & g7 & &RUT 3T I T o1 =y g1 37T @@l
#1 fufa & v @i Geer § e & gus v GeAgr & &, 98 W e o
ot aiféar §, & s sud v fSwer &1 3a # # g e g B g6 W Sew @
Siog golaere T ufkar % g R U |ar & gAE Sv U] $ER WY-EY g9 AR
St =g gard & @ €, local self govenment ¥, 38& JA& &9 § Tordl U
- e

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Shri R.C. Singh. Take less

than five minutes, please...(Interruptions)... All right. Up to five

minutes.

At .. R @R S : W, TEd 919 O I§ § F &N #@Eey o 38 N
daT T §, Tg A SR ¢ & safav ag 9 off gen, ofwd F Fo ad 5@ d@ey # wwar
AT g T Ugel S0 H Tg g dEar § R ST AU A e WA - AH TR
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FATHT, Sclleh & 39T representativem—u?a??ﬁﬁdﬂmﬂﬂﬁﬂﬁgm HIEGED
ARG 3H JfderFa @Te] FaE @ ol
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HIAA X Fehed &, Y, dlfeh o1 3T fIohr e o e 3R 39+ R H d@ G| g@l
I St A @ & T TF Feell IS ¢ [ SRS UsH N IS R A F S 9-
10 Al 3 g3 A1 3R Tsgufd A H G Al IR WWHR Seell TS| Teh S TWHER
31§, g MY W, A g f A F @y Werars gan IR gREs I FFww
e g U 9% G oS somR &, Sel ST ¥ SO W' H gEed oeT B gl get
g FE F W BId §, Sl H 3ol W gl § ol Alel gy Ul & fav Ser gsar
g1 3ofhr o T g3 §l FAA AT A S 4 AGT g, 9@ & e & fov, @
s & fow, a5 B 7 § Afea orar § F ofw & @@l g s swfor gema
B & S1g J8T B WHR gPN TF I AR Ul FHYAT FA H S BN TR T AT,
oo gFfd F Regrde &1 fAewel ¥ew 371 ot Toa somm §, a8 qo e @S Sia o
& € dg gF olEr @, FFem @, IS g, ASH g, W @, T g Ad A e
SEH JeTaT dgl F1 GEW S0 HER § AMAA, S A¥E R Reged HoawE qS HA
g1 39 aE q@l SETE (FEi-Hel) ST § AH g, oot R oegear= 1 MAA & a6e
oS I ¢ Y off agl & T @y & 3 F o &1 agl et o 50 gfdera sfifea
drer g1 WY, war A o 7 e § AR S T §, F Ae g g &1 RS aeh & fow
Hrdt T FE T I3 §, 3 Raw A & v o Aot gy e g g Serer F o
o & AT 3rhol-3rhel orsfenal X WX GST ol Sl €1 98T o dX D Al F el
€1 W, SE W 85 §AIX M9 §, AN 35 g I & ASH & I3 gV ¢, STl Al H FH
g &, Taega A &, U H FE awdr 7 ¥, FHAU AR cIRd [dHE T AR
St feeeEdie & fashmd & T 9= @9 Fo a1 @ ¢, 3w S FWER @1 Sfel, S 3R
Sl WX g 3o Bl S W@ 1 @ 3R ST H Uodl §ERA S § AT AY fAwres &
for ara § 3 a7y AfFEdt & w & AU gedr Stera §, S # 3 o & A
W 3o Sell A dg # AT Sier g1 Hwst B dlere A W AT S F @3 W od
FREE 1 Sl H ARt f T TEH ST §1 39 R T S ARV Sore A FA
FAT §, 3AR THS T Sddl H §¢ I QA A gl df 39 | a I fGar e arigel
g 3ol T A, 3Ad AR Aerdr, 3aor Rer @od, 306 w@eeg & sgaedn
g df oG 30 TRE @ "eAu gl "edi| 389 W o #H FA AgieT F eue 3eNa e
AT
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W, I8 §3 g@ H a1 ¢ fh ggl W gRARs ST 1.57 o@ gRI &, TR
3% S ded URAr § 39w 8 gided & fAfRa see €, Swd 9 o # wsa §1 fee
FRES # ga¥ SArer aiker g § 3R 3EF 9eh # Aw wE W Y cgaed S dhr
fr ar ggt el o O S @ & one €, oS eREs § @ sae & e @
ghar o1, foEs @SR A X W g, TeN g8l S WeT g S AW § auT Wi, 6
AEA AT 3 AR T S AT TFR §old § d SToIdl & Ay Werars w&a &1 safow & aper
X g 5 ast Ueeufa amee ger aX faeEd g aEr vl dE R gowR @1, e
& ol YT FX I AR U HiasT w1 BHAT, U Gid el I e Y, $H e H
U HIEAT H SUl AT # AT w i d g 6 gREs A Us @Y ¥
FAE TET P T ggd @ TN §, 3T TN IS &, T F 3 3N 30 IRaw
A T WH| W, A R GET G Ul AT F W@ a1 e w ke W@ g F
FREs # JAd & dHY Sellh dd H ged g AR FREs UsT # gAE g, fGwd
A TER A0 3R 30 aAF & FIREs F [FTHE H G| g4I

ot O yAE WY (FIRES): W, # FRTS IoT F (AT l. .. (TIUR). . .
sugsmeget (M. M., FRIA): 317 3@ W o qRd §2 A A AL e |
ot e wwE A W, A fear am

sumemes (M. N.F. FRIT): @d AU FE @, seRa soie & e @
YA 3T T Sl § AT el ol W Sief=T 872

A iR wwE @ W, qF A Aee Se w1 FAT & Qv

sqgsmedet (V. NS, FRIT): dF 81 39 Afdw] 3w ot Fw oo Ree w7
THY o g, ofthel MU Uge AT gl fGdT 9T, FHIAU 9 AT gorar| 39 & Aee
arer T

ot iR gHE W (SRTS): IYATEALT FEled, 9 HH Sleld 1 Alwr ez, suh
o # 3o IR SAFd aT g1 # @RS fafeae [dTs, 2010 F GASA Far gl H
IUF AEIH F FeA F O rAafla gt wosmgse Fee w@war gl
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ARleT, 99 ¥ SIRWS T S &, d8f W ’hdd THT TAST &7 G @I gl
A% & Tol H Feemy & Aot A =7 o7 3R Siaen gsemR el &, 98 A9 g% T
Ao g H W FT A AT AA e §, T AR AH W ool W W E, IR
T H #f ot ¥, 39 98 USSR H d1d A &, o 3eg 397 W H T FER @ ol
aﬁuﬁ;mmﬁwgw,waﬁgw?amﬁwgmmguaﬁmm
TR T IR ST W@ E, 5§ NP WHRK F Rb § P CTW =g f&ar e &1 Sigl aeh
HY U & T e SR a9 druladi gg W AR & dwA A o gg &, 3w
CART 9T W HAY T A Welol H IR HF Tl @I g1 d81 W @I H FA ard e
ot e o §, 09 RErRy €, IAE S A WA F FRUT &g @ W gl #
WHR q AT Rl § 6 s -9 Feufaar &, 3 A, FeE & a6 &R @ &, 0
& g W @ I GeAel & FA H 9 g§

FEled, g5l W sl & wgd @Eew Rl A @WHER A A axar § Qe &7
3ceel dell & folv SIR@S & A9V goic fgar s amge, oad & agl & Tog sam &
ﬁaﬁq@ﬁmﬁaﬁﬁa@mmﬁmﬁmmwmwww
S E

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You have not give your name

earlier. 1 have allowed you only for two minutes.

ot ORer yWE WE: APled, FRWS & w5 el H, #F @l § gy A A
Bl...@Fg & @) . 37 @ o oI A& & SR g A AEar § B WER F g@r
FIRES A TH Qv Uk fGar amw. .|

suwsmeer (M. .. FRIT): 30 ggd AW A I wr, AfRA A @ fAee
Sieer @1 T e §

s oRer ywE a@g: W, &F 2
sowsedsr (. .. FRAA): WIH Tger AH & AR AT, Tg TR AR

SHRI NAMO NARAIN MEENA: Mr. Vice-Chairman, Sir, at the outset, |
would like to thank all the hon. Members who have participated in this

discussion, gave their valuable suggestions and
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made their observations. Before replying to the specific queries raised,
I would like to highlight some features of these Supplementary Demands.
Sir, by virtue of the proclamation issued under article 356 of the
Constitution of India on 1st June, 2010, the powers of the Legislature of
the State of Jharkhand are exercisable by or under the authority of the
Parliament. The statement of Supplementary Demands of the State of
Jharkhand for the financial year 2010-11 had accordingly been placed

before the Lok Sabha and they were voted by the House on August 6, 2010.

The Jharkhand Appropriation Bill, 2010 has also been passed by the
other House. The State of Jharkhand has sought additional demands worth
Rs. 1242.71 crores in its first supplementary of the current fiscal year.
These demands have been necessitated on account of some emergent needs
like grants awarded by the Thirteenth Finance Commission, implementation
of the recommendations of the Padmanabhan Committee in respect of the
judicial officers, special project for connectivity of small rural
hamlets in 11 Left Wing Extremist affected districts and maintenance of
roads and bridges. The Non-Plan expenditure including the charged
expenditure is going to increase by an amount of Rs. 652.01 crores. The
Plan Budget is proposed to be augmented by an additional amount of Rs.
590.70 crores. As against this demand of Rs. 1242.71 crores, Rs. 728.30
crores is to be received as the Thirteenth Finance Commission Grant, Rs.
19.81 crores by way of surrender and reallocation of the State Plan
outlays and Rs. 75.91 crores will be received as Central share. Thus, the
additional burden on the State exchequer has been estimated at Rs. 418.69
crores i.e. Rs. 198.69 crores in Non-Plan and Rs. 220 crores for Plan
expenditure. The additional burden 1is expected to be met through
additional resource mobilization by way of better tax enforcement. Sir, 1
will come to the questions raised by some of the hon. Members. Shri
Javadekar and Madam Rebello raised the question of drought. Sir, as of
today, out of 24 districts, 12 districts have been declared as drought

affected where rainfall in June and July was less than 50 per cent.
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Declaring a particular district as drought affected is in the domain of
the local Government. If more districts are to be covered, let the State
Government take the decision. Another question was raised by Mr. Singh,
Mr. Pathak, Mr. Javadekar and Madam Rebello about Panchayat elections.

Sir, it is true that elections to the
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Panchayati Raj institutions have not been held for many years. The State
Government is committed to hold Panchayat elections by the end of this
year. Necessary amendments in the State Panchayati Raj Act are being
moved in the current session of the Parliament. Mr. Pathak also raised a
question that the State does not have any local elected bodies. Sir, |
would inform the hon. Member that in the urban local bodies, elections

were held in all the urban bodies in Jharkhand and are newly elected.

Panchayat elections are going to be held, as | said, by the end of
this year. Sir, Shri Javadekar has also raised a question regarding steps
to be taken to Tfill-up a large number of vacancies. Sir, the State
Government has constituted the Staff Selection Commission to fill-up the
large number of vacancies in Grade-111 posts. An 1AS officer has been
appointed as its Chairman. Two Members have also been appointed. This has

been done in the last month of July, 2010.

Sir, the status of Railway projects have also been raised by Shri
Javadekar and Ms. Rebello. Against the RE cost of Rs. 3,292 crores, the
State Government has already released Rs. 1,191 crores to the Railways.
This year Budget has a provision of Rs. 126 crores. This will also be
released to Railways in due course of time. The total length of these

projects is around 545 kms.

Mr. Pathak has also raised about the implementation of the Forest
Dwellers Act. Sir, so far, 8,700 forest dwellers have been given titles

over an area of 14,633 acres of forest land.

Sir, certain other suggestions have also been made by the hon.
Members. 1 have noted them. They have raised their concern on some
issues. 1 have noted them and they will be conveyed to the State

Government.

With these words, 1 request the House to consider the Supplementary
Demands for Grants for fiscal year 2010-11 for the State of Jharkhand and

the Jharkhand (Appropriation) Bill, 2010, and may be returned to the Lok
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Sabha.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): The question is:

That the Bill to authorize payment and appropriation of certain
further sums from and out of the Consolidated Fund of the State of
Jharkhand for the services of the financial year 2010-11, as passed by

Lok Sabha, be taken into consideration.

The motion was adopted.
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): We shall, now, take up clause-

by-clause consideration of the Bill.

Clauses 2 and 3 and the Schedule were added to the Bill. Clause 1, the

Enacting Formula and the Title were added to the Bill.
SHRI NAMO NARAIN MEENA: Sir, 1 move:
That the Bill be returned.

The question was put and motion was adopted.

The Appropriation (No.4) Bill, 2010

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN
MEENA): Sir, 1 beg to move:

That the Bill to authorize payment and appropriation of certain
further sums from and out of the Consolidated Fund of India for the
services of the financial year 2010-11, as passed by Lok Sabha, be taken

into consideration.

Sir, | rise to initiate the discussion on the first batch of
Supplementary Demands for Grants. A cash additionality of Rs. 54,589
crores has been proposed, which is approximately five per cent of the
total budgeted expenditure in BE 2010-11. Besides this, there are
proposals for technical supplementaries amounting to Rs. 13,705 crores,
which are being matched by savings or enhanced receipts, recoveries and
token provision of Rs. 0.58 crores for expenditure relating to new
instrument of service and will be met from the savings available within

the same section of the Demand.

It is our endeavour to provide for the additional requirement in
critical expenditure areas, like, social sector expenditures, security-
related expenditure, and infrastructure-related expenditure upfront. This
is to ensure that the entire working session is available for proper
utilization of funds. And, for this reason, we have chosen not to wait

for the revised estimates stage.

The question was proposed.
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At THSE AT (ASTUT) - SUFATEIET SN, AT fdcd Jsg HI S o S
Appropriation Bill No. 4, 2010 W&d f&ar &, 38 W 39« 7 aea & 3egaAfT
&, 3T T a=garc)
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6.00 P.M.

SYFHTETET S, dW 3 diY W IsT T #F 9 Appropriation Bill X = gidr
g, d AT ica #9 3ufea wa &, ofea 39 T & € Uow & #@gey ;Y Ay
fr §, M e & o § 3 A =1 oY & He is three-in-one for me.

3qgaeey S, # Jepae F QE AR W e F AT gvdd gl 3H 9k R oaes
H I8 WO W & B gH SR T FETSAEt B QU & F AT F grants # FEER
A 3R AR A g VAT I § T 98 Sietar HT IR H Q@ A FH NG HEA
X T &, e # 3R demands AT &, 3 §F U X & &, Wkl WHR Sielar Y
Mem3t F G G F AN FEA N & AT H WER A SFeAar Homemsi 3R
st A 9 e § ofem R ¥ suwememar S, # Foam wEAr §, & f S ged €,
3 W TH AR A Sgd qAH Rogoll A §, IR wee fodr €1 9€ awedd A SR #
adA aRfeafa &1 dur-aer aoid &, S & e AT & g e g

St @l g & @ @, dg I g A
St @l geH o q@ @, 98 Id g A
St &g R o ITHA T A
St f9eT el wel T g oer g |

AT FH A FT AT H gloT TeT &1 IE deell § ofdl @, S AR o 39l el
# =Fa &1 g1 F wEear § B T O TR & de & FEd @ E, 369 IR A
AeleT, o JgT 6 &, AR & I WHR § g, d 99 39 o919 & TgAd 2|

# foca &l 7R @ o S W g 6 Qant W fomr g3 g & &Rr v Sierar
AGMS A AR F paen AT ¥, 7T & T W F IR F A @ & IR A Il
3T R Ul AT T@T &1 gamem, ARmem, sRSem 3R #AgIS & Aadedre &, HA3ier &
3R 3Tcishare, F Sed AT &1 AT Tg FE F U A @ A ¢ W Fehd R @ faw
I % ST BT W B YT B q@ H AT F v I e o A g S,
3 A9 B TASA T WIS §1 HW UT T F FGoT A W 3AE Qe §, @ A
YT e & fAU FHfd W IR WA ¢, 39 GAT P W WER 3TF G F G T
gl
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3UGHTETET Heled, SHTAT H Tg FEa Al § 6 T Fle F @wiol F FH Ad R
FRT| Tgal F & FEINS F FROT Soicl T&T &, IR T 30x g 3R A5l & g a1
Y T P T A | TE [orEAE Fgad ¥, AR AA ARG S AR Ied el St
30 FEad H TAST & fF Fe F @Sl & FI Add gar gl o9 R afFd #@ oFe A
gt g S §, @ 95 9T WA P ¥l IS SIaT & geid a@ §1 Agms F AN qE
gl I & T §, ofehed Ugiel 3R S & g o X 39 3R 6 S aenfedr ar
S ¢ faar g

3UFHTEALT AT, I & ARG & 3@ U Faled & 6 98 &1 27 306 99
ggell 3ifce s o ¥E § fF a8 Ao B AR ¥ W, qEV AT a8 § K Head der -
@ W AY AR T 3ifcer ag § fF ssear @1 g 7 39er 3T s X fae-faer
S| FEIMS, FSeER R AemEe, s el @S S 3T 3 EHET A ST Tdisd Y
W g, WA W@ § & a8 50 Sioner & AlFd 1 A T&dAr 761 @

TR faca & Feley Sga el €, # A 99 AT T g, 9§ W WA AT o
g AR S & 31X I ufaser o g1 g7 @l @ Red AN AdeT ¥ 99 3FAg o #
FA ANEVT S & ARAA ¥ A8 FeA Aol § & IANT F 9g $H A B a9 7= M
& fagel & #RAE &1 72 9@ I3 FUAT AT 1 FH SR H ST gooll HAT AT oG A
Y AN 30 o1 A Hg W ¥ F g7 gl ¥ 30 3 &1 o @ R HET, Afhd
g & 16 38 72 A 3 F & R H T4 Wogd d5 @ T8

3UGHTETET AQled, Ig fhaem =T U ¥ 3R fFdem AR U € fF @ 72 o@
w5 T & RAar & 78 &, Fh WER F w9 W 3Ok X F o o 7 Fored gea &
we aw ¥, AT 3E A 38 qA A oo T ¥ F WER § Jg Feen e § 5 A
T S 3UT FRU, TEA Iz FAT aRE 3N F A dEled & Tl

Heled, # WHR # &I Th R a1 f IR ARG AT AEar g1 WER F S
tax revenue outstanding dues §, ®X 9T fAdFsX, 2009 & d& & s gl 3ol
# SN, W U SRR FES & el §, e 3EER tax revenue outstanding
dues 1 9T 98 §IR T TAAT §, TG SFH HT Sdell IUAT ol SThT §| HART STd &
3 Ig 1 oI 33 §9IR I3 § 3R Uisde SEidicded & UM 65 §9IR IS TUAT AT B
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HEET, FIT T§ T T AG fRA S FHRAT g2 Fg HA THYHAT & @ g7
e gAY WHR VAT ARfAeH I Be ¢F {red = &, Swd et & 3g oY dew
TIAT ST E ST §, I€ AIH AT FH? Ig F9A R P H AT WS AT A 39y F
T ST § 3R T A g1 i §| H AT #A S @ g wear § 6 3R 39 T
F TE TIAT JHA Ag HE, o d¢ A T FARC F ool F AT FEdsaew & aw
HFCEEST 55T 8, a9 UG U diG H o 7 eler| g o o TRl A =wem sweam ar
TE ATl TR FEAfed SEeRd IMUA JTelET g S AR I 3 U 44 o age wE W
| # @R @ Radwe axar g, # el & e a8 W w1 g, #F @R A Fhe
ol & @1 § T Wl 3m3eRdfEe, ST a-al o dIs UV IMBCERFEA §, g8 W WHN
FA AE O TAW Ik SH BT F A FA H GAH A, dlfeh ITA Sfefcl
TEd e T PR aF 49T RS Suem ar e ¢ A€ See 9sem, 3 AEIS F A
FX Gehdl| 3T 3R off 37eh AT ST BT TSd § Tehdl, olfchel TIHR ST FHIAT FI QT
FIA| S & FROT SAdT & IR SFH W &FF oI Sar § 3R #gans o gt o &1

ﬂm,wmwagaﬁmﬁwmwaﬁmm@mﬁw,
30T, FREs, ALY WU N Sedraee AN F e F @ v § AR R & ek &
g T §l # vh A AT FA ST FN G gedr § 6 S s Ay 9 €, 9 3
G @ & oAs g HEled, T dlogld HET, HI SAw ¢ 6 scciaee # Hale
SO W EFH FeARI 93 TRC T g3 ¥, TN Tgl W HARE SHT A @A 93 T
ST g5 81 3 @ TR A tew i, Eed B oAy 73 e §l oS yeN @ #ew
e 3R Socdiaee H OWHAGT ¥ S SFE FeleR &, 98 200 wfdwd samer g1 # @R
I fawdl & SR ol & goer wedr § fF 3R R, oodwee, #eEwew 3k
SRS Yial & HARe Sotd A AT individuals T ST F21 MU & W &, A HAGH
g W g, a I8 Y el o W g7 d81 W ABNEE A 99 W@ §, g8 W Infeardr
gRITR 3o & F Aoy & IR TE Far T grat & gehgr @1 W@ &, S HEH S
TWHR HI &A1 | 3R g UAT WX W9l & gt F gehgr @l T@r & S Smieartadt @ sterm
T R TR ¢, 3T T N v anfeandy €, 3T 3H@ 19 & 3igeT W FHA § R ow
WHR F A & g 98 SINT 37 Rt widh &F &, 9@l W W 56 GhR & 3Mcshae
YT 1 FA FRT 1 H GEfAC wgen wean g swA dfg, srmar
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arell 9fg & & PEl of SR DI, T §H AH Gl ¢l Te WA Jfg g @ S
TH WE AT 9¢ W 8, O qEY WE W VW F 3’ AWdFaAE ToT @ §, SR
AlSTareT s W@ &1 IV STFN AT Fiel SIM? MW 5T TATAT H TATYTT HieT HIIM?
St WER A E, 3R Tg AT gen| A sHfAT WER @ Aded war = § o @
d ST H S AMRCI A G FEA AG QN AeTl AW I R P AR AT
AIRT| IR IE g X A TR & gic Qo ol Teh ol dl §olki IS oier Uy gy e
AR qElr NG Al AThaleT a1 ABEET Sedd T SUET| TSl TRl 6 S H g
& g dgifas &9 ¥ s ool & Aol & TIT FeA 30|

AR, # 3 Th qEw fAadA e @edr § f& ¥ Appropriation Bill @
T §, TR G 96 W ¥ WUN HUS Foic H FAS F AR H SN Fouar @ o,
3EH R 1 A 7 §SR B IO IS FE Y, Weg f FelR @ g3 gl e
3ol TFeA I S Al B, S Uh dolc & AR 35 gOR I3 T dr A, IHH
HUH 87 FAN FU3 TIC fAl| MUH A T¢ W &, WWHR o 7 7 §, b
ot TR fearforar 81 wRhR O o Sl oT W &, TR R o U@ S 1 R el
Tl 38% @Y & aEl @ S e fAeRT @i, 3@ & & v WeR R o s Ha
AR FE TT W §| IR, TT WHER T HHAAC 96 W &, TWHR H ¢Fq 1 3G
¢ W § RN 3R ¥ NG F 38 &0 U @ @ g, o O aE g S & ¢
G @d g1 @1 2?7 Hled, 3HH HNUT Ig ¢ [ ndceh g g, dar nar g, R g w@r
g, e 98 @9 ¥semX &1 o5 F "ol Srar Bl

3T FRUT TET F KSR a3 & Far & IR W e H Tl H oIy
uRfeafaa 3R sahr s A gred a4 @ Sl ¥ Aged, # WHER A Fee e § R
I FH TER U ORI HAGAT & Td 9¢ & &, dl U T H Feledd Hal &l Jold
FE H T & F FH AT ARV

3ugeTeTel Aegled, # Uh AR AT 3UF ede A AN e gl o N wiz A
25 gOIR o1 W A, # 3§ W TgH AG H W@ § IR §F W IR F FRAH ST NS
U, IuHT oEd 3l A Bl H WHR A Fgell AEAm § F A ST 25 g Wor WA, oAk
v 3oe ST & @ ard oY, SeFe!
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TEd & T aid & oA 3R 39T FAeg Fe T ad F7 A, ARl 51 gaART el FHr AT &
gg, St g Nfzd deew o1 | &, 39k fAU 39 3@ Appropriation Bill & Fad
AT 669 I I & fGu &1 3T 3TH TH 937 Yohof Sd oIk d&l o @l &l T8d fHedr,
agl & ol F 3mer et g R 3T 25 W & g o FHG IR WER H gAY FS oo
arer g1 T 669 IS T "I F Az F SR T gem, EE FEl A g aren g2
safor & wEdr § & TR 39 9 W A I Uh g3 Uhe dure A dfsdr S
TR & fov St Sedr &, afa &Y

# vh gl a9 AR goar g1 fed &N S, 39 PR Sdewe $s & fw 800
FU3 & provision Far §, safe g Afzal & AT, ST 20-25 &R &Fr W A, 3%
AT M 669 FS FTY FT G AT §7 FIR &K o A Sgd 9AT wAET & S
o a1 St goR 15 T9d or, a8 40-45 TG g I f| HY A Al b 3 o &
AT Sqeiic % F1 &1 # B3 F RN A g, kT A 7@ AT § F gl W @ @
hal §, d61 W AN & gEUT H Aehell AfRT IR A Srerg dar e aifgr Sier Mya
A A Aeg gl AT H o1 S AXE F g AT, ok gAY WER gER T A FA
A 1 3W PR SqdAC ®g H dF Rear g, Afead g At & Rear 7t g1 & TR
A Rar § A DS f owermar & e R #@ &, R oA oA &, T 3o
geoT B, ofhd # Ig o WEar § R 39 I difsdl f #eg & fov a3 9, S
AT o BT fRar ar, 38 Sedr ¥ Siedr & T iR |

3THHATEAL] Fled, A U 3N dest 78 & & a7 N0 1 AR 9 Fog 7 3w
A A A SAr ¥ arer fRAr A1 g e & A, AT T A NG & 3R right
to food &1, Afet 3l G O VAT A FelT FE a1, TrEd Adiver & ol W& w9
T AT TUF A IS A | 38 Fofe H T Heel H S g g, offehel 30 dw 37
FIoeT & AT e HRN| qE FoT F TN, T§ A AL §, AT IH FoT F Feld
TF GOt AT aE@ ¥ R P A, o 3 QT F PwGN @ SR & aRT
f& 3ET S arer fohar o, HIefed AT FAAT & A FI SoAqT §, TE A AQT, Afhed Feed
S & U o WHR T YIaUled N Aol § @A 9 A IS Sfedr @ Sedr AR
TEN W W e § AT, ARl Fg WHR G G W@ | A A oI 3 wore &
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3eX Fgll food & SR # S TFEWS &7 & $aer fFar a1, 3@% IR H FE UEUE @
g, Afhd # o W IR § % IR yaue g a9 o AR IR A & 99 o Serar @
TEAT TS A H HH WHR H [ HGAT ARUI A e A [ A & e, s
ST & TY IS YT Tl AT, 3TP SRT 3T €A H I@T, A1 T SFoidr & deorat
H T AL W & FF ST T S § F P aeif@erd® R e &1 safer & ug
[BECCIECINEI I

(Gl ILIG q?aw?;rgv)

Feled, 39 UF ifaw g @ ¢ & anh Roo e #x gar i &7 et 7 @
W@%%mm%ﬁmmm%ﬁﬁﬁm—%m@aﬁgU
g1 @ SNuwér o@MT AT & oY, IE 3ofehl el BEN, ofche A $H HaU H e fodes
FET g F owd 7 S e §, o 5w o afcar f €, 9 3w & g, dod
&r gt ar arhr ae @ gh, 3l 3l 9% fvad & SR F AT Adey W e A g
GST T ¥ Ugdl TsT TIHN SIleT dIBal & o 3HY 3% IRPRI 3R 3 Ta—eadr
W Rl R F IR A AG 93| F 3@ SR F WRGEd g ued &1 =W R o wia
H TWHER Hl, T& TR ¢ [ 50 W Feg AR IRITET I o 396 T-¥eaddl W], 3ol
Autonomy W, 3% 3R R o TR F IRERT W A g AG @M GST AN A F
ugd facd # AR Aeg ARG @ w9t e guw Aoy Y sEd Sedesh J &Y g8 au
& THaT, IHWUsAT IR Wegd T WeH & dg Wyl @6y § FEY W@ar g1 safaw i
fAdest e =EIm & 3 36 aR H Sfedesh # Fg AU 7 # 3@ W Th qawEAd
vl geat B AT T IR GdwEAd Ao @, a9 9 @ o R ogEA R @
Jmafed =g g

AR, # HUS AAA @ AT fOcd #AN Sh @ Ag Fen dEAr g fF 3k
revenue income & sources ¥ I§ §, SAIGT 3aRIF Ig ¢ [ 3T $H T&cdT S &
FR FAAT F TEd & F AU W R T & g FA HY AT g0 FdeT qw® EF
diarer 3 Hiz & ARl W SAEr ¥ SAEr 4 & AU dfaw de aw € fadet @ S
AT P SHET el & AT FIS mechanism T & T AL IR sTA IR HY| A
g6l STl & WA AN S FACA FAT gl HGS Appropritation Bill & HEY #F A
Serel &1 Al @A, sE fav vwgare)
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MR. DEPUTY CHAIRMAN: Shri Jesudasu Seelam, not present. Shri

Shantaram Laxman Naik.

SHRI SHANTARAM LAXMAN NAIK (Goa): Sir, 1 support the Appropriation
(No.4) Bill, 2010. The Bill seeks to charge from the Consolidated Fund of
India Rs.68,294.35 crore for as many as 105 services which covers most of
the Departments of the Government. But we must keep in kind that we are
running a coalition Government. 1 have been saying in the past also that
if a coalition Government is to be run and Budget is to be distributed
throughout the country in a proper manner, then there must be an
amendment in the Constitution on the running of coalition Government.
Conflicts can be avoided by proper regulation. Our forefathers did not
conceive any coalition Government, but coalition Government appears to
stay here. Therefore, there is a need to amend the Constitution of the
country so that each political party which is a part of the Government
understands its responsibility. It is also necessary to have a smooth
functioning of the coalition Government. Secondly, Sir, there is a lot of
regional imbalance which is taking place, whether it is a State ruled by
the Congress or otherwise. The reason for this is that there is a
tendency among the Ministers to allocate 70 to 80 per cent of funds to
one constituency of a Minister of a particular Department. How can you
avoid it? Hardly 20 per cent of the funds remained for other
constituencies. This may be the experience of many States. Therefore,
budget of every Department should be laid down in the Constitution and
should be distributed according to that. Otherwise, there is no bar or
law as to how it should be done. It is left to the Minister or the
Department which allot fund to one particular area only. If it is not
avoided, there will be regional imbalance as we see in many States.
Therefore, something has to be done. Then, Sir, if funds are to be
properly distributed, money has to go to people. As Rajiv Gandhji/once
said, only fifteen paise out of one rupee go to people. One of the

methods of distributing money equally 1is to strengthen our anti-
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corruption law and execute it effectively. Our 1998 law on corruption is
quite good and if it is sincerely executed by the State Governments, |
think the scenes that we see today in many parts of the country may not
be there. Suppose, Rs.100 crores are spent and if we get the result of

only Rs.25 crores, what are we going to do?
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Therefore, this law on corruption has to be strengthened, has to be
implemented effectively if we want hundred out of hundred crores to reach
to the concerned people. At least, 90 per cent should go to the concerned
people. A gap of 10 per cent is understandable. At least, 90 per cent of
the amount allotted should go to the projects for which it is meant with

sincerity, dedication and honesty.

Secondly, transparency has come in the Government functioning mainly
because of the Internet and because of our Right to Information Act. We
must admit that the Right to Information Act has been a revolutionary
step and lot of transparency has come. Of course, sometimes, the
Government officers have to suffer because they get engaged only in
supplying information. But, despite that, the advantages of this Act are
very much there. Hence, transparency has come. Now, more transparency
should come in all the Government schemes and all the Government
decisions. People must know each and every decision of the Government so
that they <can be vigilant and can be benefited by effective

implementation of the schemes.

Then, Sir, we see violence in many places. Not necessarily, but one
of the reasons is that our youth are unemployed. If we give employment to
youth in their own States, they feel a sense of responsibility. If
somebody asks for job in their own State, | don"t think that it is narrow
mindedness. We should not look at it from that angle. If we always talk
about national outlook, it is not a correct thing. | remember that
Indiraji had said that people must get jobs nearer to their homes. We see
that Central Government agencies like airports, railways, port trust,
etc., don"t give any consideration to local people in their recruitment.
If these agencies give consideration to local people, then they will also
think that these are not the Central Government bodies, but they are
their own bodies. They will take it that way. Therefore, we should see
that local people get jobs in the local areas. If this principle is

followed, there is nothing wrong in it; no narrow thinking is involved in
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this. If we do it, then much of the unrest that we see 1in various

districts can be avoided.

Then, 1 would like to speak about Government packages. Many times,
the Government gives packages in the form of flood relief, or, sometimes

in the normal circumstances. But, it appears that

552



after announcement, there is a long procedure for getting that money.
Supposing, my State gets a package of so many crores, 1 would think that
the next week, the money would reach the State. But, it is not so. There
is a procedure. This procedure has to be simplified. All those concerned
have to see that money goes to the State. But, in this process, if we
start only corresponding by letters after letters, clarifications after
clarifications, then, the money will never reach the concerned State.
Today, 1in the times of |Internet, communication should be done
electronically. Replies can be sought electronically. Decisions can be
given electronically. Therefore, wherever packages are announced, more
so, in case of natural disasters, those packages must reach the concerned

areas in the shortest possible time.

Now, I will come to some problems of my State. 1 would like to
mention that Goa is a small State. It is a small area with beautiful
nature. But, the land being scarce, there are so many land sharks coming
there purchasing land after land, villages after villages and we have no
law to control them. Constitution comes in the way of the State
Government. Goa Government tried to enact a law to control the sale of
land. But, ultimately, this law was not assented to because it violates
the provisions of the Constitution. Therefore, Sir, Goa needs protection
under article 371. If article 371 is amended, and the Legislature of Goa
is empowered to enact legislation to protect the land, then, Sir, much of
our problem will be solved. There are villages in Goa which are totally
isolated from the country. 1 won"t like to mention but it is a fact. One
or two villages have been captured by Russians. Others just can"t enter.
They have taken over their business. They have taken common man®s
business also of plying motorcycles. Russians do it. | mean, this is

violating FEMA rules, or, other rules which require foreigners for

trading. This should be controlled.

Then, Sir, Special Category status is given to certain States. |1

think, as on today, eleven States are covered under this. Special

553



Category status is not given by any Constitutional amendment, but it is
given only by Executive instructions, or, Executive orders. It is the
demand of my State to confer upon it Special Category status. After

getting Statehood, in principle, for, at least,
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five to ten years, every State should be declared as Special Category
State so that it can stand on its own legs. Therefore, Sir, Goa"s request

should be considered in this regard.

I am giving you another example of Doordarshan, which you won"t
believe. Sir, Panaji is the capital of the State. Panaji has hosted the
International Film Festival. Can you believe that Doordarshan, Panaji
does not have a facility of a news bulletin? Can anybody imagine this? It
is shocking. But Doordarshan, Panaji has no news bulletin of its own
although we have hosted international film festival. The then Minister of
Information and Broadcasting, Shri Anand Sharma, while inaugurating the
Doordarshan studio, announced that we will have news bulletin. After
that, Prasar Bharati said, we have no such proposal. Now, we do not know
the meaning of Prasar Bharati®s independence of the Information Ministry.
Prasar Bharati could not manage its own affairs, and, they are just
denying that they have no proposal from Goa to start a news bulletin.
This is a small example of how the machinery functions. (Interruptions)
No, no. Anand Sharmaji announced it. But today, | am told that Prasar
Bharati, and, it is on record, does not listen to the Ministry. It is a
fact. It says, we are independent; we will decide whether you require a
news bulletin or not. They don"t listen, and the Ministry is helpless
before Prasar Bharati, and, Prasar Bharati themselves cannot do anything.
It is better that Prasar Bharati is wound up and the entire powers are

given back to the Information Ministry.

Sir, as | said, delays take place and many projects get over budgeted
over a period of time. A project costing Rs. 50 crore will cost Rs. 500
crore, if it is not finished in time. The Government has got some Rules
of Business. Once | was told that these Rules, which are framed under
Constitution of India, are confidential in nature, and, they are marked
as "confidential®". 1 am not aware whether these Rules have been amended
in recent times. There is obviously a need that these Rules of Business

of the Government of India should be amended so that files move faster,
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files are processed electronically, and, decisions are taken faster.

Therefore, there is a need of doing this.

Sir, we do not lack legislations. There is hardly any area where we
do not have a law. But there is much legislation which requires very

small amendments to make them effective. Therefore, there is
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a need Tfor a Special Session only to pass amendments to certain
legislation, which is a must. We know, for passing two or three
legislation, what trouble you have to take, and, what is the situation.
Hardly, five to six legislation get passed and that too after much
difficulty. Therefore, my request is that a Special Session, maybe of two

to three weeks, may be called.
MR. DEPUTY CHAIRMAN: First identify them.

DR. K. KESHAVA RAO (Andhra Pradesh): Sir, there are 230 Bills

pending.

SHRI SHANTARAM LAXMAN NAIK: 1 will do that, Sir. At least, if those

Bills are passed, it will be a great job.

Lastly, Sir, | would say that in the coming days, this country, with
all said and done, with all difficulties, is going to go further and
further, march ahead and ahead, and, in such circumstances, cooperation

of the Opposition parties is very much required.

1 appeal to them to decide on our decisions on merit. Don"t go by
political considerations. If we are taking a right decision, please

support us, and let the country move forward. Thank you, Sir.

SHRI PRASANTA CHATTERJEE (West Bengal): Sir, we all know that at this
stage the Appropriation Bill will be passed. Why is there such a huge
amount of appreciation of Rs.68,000 crores within a short span of time, a
few months only? While framing the Budget why was it not kept in mind? 1
hope the Minister will explain it to us. What is the revenue expenditure;
what is the capital expenditure; and what is the public investment and
simple day-to-day expenditure? This is needed. | think the Minister will

clarify that also.

Such is the scenario in the country that even after so many years of
independence, we talk about two Indias. One is for the rich, the

billionaires. Their strength has doubled from 26 to 52. That is equal to
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25 per cent of the GDP. If we estimate their hidden wealth in
Switzerland, the number of Indian billionaires, the strength of the

Indian billionaires, the economic power of the Indian billionaires
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can easily be imagined. This is one India. Even the tax foregone to the
corporate sector is Rs.80,000 crore and Rs.40,000 crore to the high
income tax sector. Put together, it is Rs.1,20,000 crore. Imagine a
Member from that side saying this. We are all unanimous on this and we
all refer to it that 77 per cent of the real India earns less than Rs.20
a day. Those who have no water supply, no sewerage system in their house,
they have to go to a Sulabh Shauchalaya. How much they charge for a
person? These people earn less than Rs.20 a day. They need water for
drinking and having a bath. If there are four members in a family, how
much it takes? This is another India, real India. This section has been
further hit, particularly because of burden of increase in price of
kerosene. 1 am not talking about petrol and diesel. Everything is there.
The 77 per cent of the people is the real India. In the Appropriation
Bill or in the Budget, this section of the people has to be taken care
of. Taking that into consideration, Sir, | am in doubt whether this huge
amount, which 1is proposed in the Appropriation Bill, will in any way

reduce the burden of the aam aadmi of our country.
Sir, with these words, | conclude my speech. Thank you.

SHRI N.K. SINGH (Bihar): Sir, first of all, let me say that this is a
very unusual first supplementary. We have been wused to many
supplementaries, but, this supplementary 1is unusual because it
constitutes more than one per cent of GDP. It is Rs.68,000 crore in four
months® time and we still have to deal with the second and third
supplementary which 1is inevitable. The explanation which the Finance
Minister gave the other day while dealing with the issue of prices and
also in some other interaction was that because he wanted an orderly
expenditure and did not want a bunching of expenditure in March, because
he had to provide money for the education sector and the oil sector,
naturally having realised that, that amount of money had to be given to
the oil sector. Nonetheless, on the totality of it, since a considerable

part of the proposed expenditure is on the revenue account, it Iis
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difficult for anyone to really accept that this order of increase was not
something which could have been contemplated just four months ago. So, |
think, in that sense, the unusual nature of the first supplementary is

one issue which 1 wanted to raise.
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Sir, the second issue which 1 want to bring to the notice of the
Government is that we all know that the world has moved away from the
policy of stimulus and Tfiscal profligacy to one in which Tfiscal
consolidation and fiscal rectitude. This has replaced the earlier broad
strategies in the macro efforts. 1 would like to know whether this
proposed expenditure which is contemplated in the first supplementary
fritters away the windfall gain on account of 3G auction because nearly a
substantial part of the windfall gain of 3G auction will go towards
meeting the proposed expenditure in the first supplementary. 1 would also
like to know the extent to which this would derail the path of medium
term Tfiscal consolidation which the Government has accepted as a
consequence of accepting the recommendations of the Thirteenth Finance
Commission, namely, it"s ability to bring down the debt to GDP component
from what is currently 83 per cent to just 60 per cent in a medium term
scenario. We would like to be assured of that. Thirdly, we would like to
be assured that the Government has firm plans to implement what it has
committed for itself while accepting the recommendations of the
Thirteenth Finance Commission, namely, that the medium term fiscal
consolidation will make explicit the values of the parameters underlining
the projections for receipt and expenditure and the band within which
they can vary while remaining consistent with the target. We would like
to be assured that this recommendation which the Government has accepted
is something which it is still in a position to carry out. The next point
which 1 would like to make is that the Government while accepting and
presenting the Budget had announced that and 1| quote, "An independent
review mechanism will be set up by the Centre to evaluate its fiscal
reform process. The independent review mechanism would evolve into a
fiscal council with a legislative backing."™ We are yet to hear a word on
whether the legislation for such a Fiscal Council has been contemplated
and whether this part of the commitment which the Government solemnly

made at the time of making the Budget is not going to be derailed by what
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it has proposed in the first bunch of supplementary.

Sir, now, | come to the last point and 1 will conclude. The
Government had accepted that as part of improved transparency in the
Budget making process, it would, at each session of Parliament, enable us

to have a sneak review in the working of the economy and the broad macro
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parameters. We had very much hoped that the Finance Minister"s statement
on prices would have shared with us along with the current state of the
economy and this would have provided the Members both a sneak review on
the current macro trends as well as the likelihood and probability in
shaping our perceptions as we proceed further. Since this has not been
done, would the Minister consider that, at least, in the Winter Session
of Parliament that Parliament is favoured with a mid-term working and
mid-term appraisal of the economy which will enable us to evaluate the
context in which you have asked for this huge liability on account of the

first supplementary. Thank you.

SHRI N. BALAGANGA (Tamil Nadu): Thank you, Sir, for giving me an
opportunity to participate in the discussion on the Supplementary Demands
for Grants 2010-11. During the short time available at my disposal, |
would like to dwell on some of the issues that the common man faces which
the Government has to pay attention to. Sir, the Central Government
claims that the growth rate is 7.4 per cent of GDP in 2009-10. It may be
true because India has largely avoided financial melt-down and global
economic crisis. But if we see the overall growth position, we are not
able to see tangible and transparent example in many sectors of economy.
There is rising unemployment all over the country. Agriculture grew only
by 0.2 per cent in 2009-10. Foodgrains production has fallen by 7.5 per
cent during the same period. Trade deficit is widening. 1 urge upon the
Government to encourage agriculture by way of extending loans at 4 per

cent interest rate per annum as per Dr. Swamynathan®s recommendations.

Recently there were reports that the foodgrains are getting rotten in
the FClI godowns. 1t is a criminal wastage of national wealth. The
Government should allot more funds to the FCl so that the modern storage
facilities are constructed on a war-footing basis so that the foodgrains

do not get wasted.

Sir, though the country has come out of the economic recession, the
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poor people are facing untold sufferings because of rise in prices of

essential commodities.
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The statistics of the Government indicate that the rate of inflation
of food items is 17 per cent at the whole sale level. Hence at the retail
level, it becomes 35 per cent. The cost of food items has increased
manifold. With this trend of rising prices, how can the common man
survive? Kerosene and LPG are being used by the poorest and the poor
people. Hence 1 request the Government to at least roll back the prices

of kerosene and LPG to help the poor.

I will narrate a simple instance of how price rise affected the
common man. Till recently, while closing the shops in the evening, the
shop owners used to keep all the gunny bags which contain grains inside
the shop except the salt bags. But nowadays, when the price of salt too
rose high, the shopkeepers prefer to keep it inside the shop because
there is a danger of even salt bags being taken away by the thieves. To
bring down the prices, the Government has to take stringent action
against hoarders and black-marketeers. The Public Distribution System
should be so strong that the people living under BPL could be protected.
There is smuggling of rice meant for BPL families. A few months back,
2000 tonnes of rice meant for PDS was smuggled out of Maldives with the
connivance with the power lobby from Tuticorin port in Tamil Nadu. The
Central Government has many centrally-sponsored schemes amounting to
thousands of crores of rupees implemented by the State Governments. But
in the case of Tamil Nadu, all such schemes are renamed to give a new
colour and to make them appear as if they are done by the DMK Government.
The Tamil Nadu Government is lavishly wasting the Central financial

resources without bringing out any outcome. ...(Interruptions)...
SHRI TIRUCHI SIVA (Tamil Nadu): Sir, what is this?

SHRI N. BALAGANGA: What 1 feel, | expressed my feelings. When they

spoke, they praised the Government.

SHRI TIRUCHI SIVA: It is evasive. | think, he should confine to the

point what he is speaking about.
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MR. DEPUTY CHAIRMAN: You have made your point. I wish they confine.

But I can"t.
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SHRI TIRUCHI SIVA: Since you are in the Chair, you have to get it,

MR. DEPUTY CHAIRMAN: 1 am in the chair. But what he wants to say, |

can"t stop him.
SHRI TIRUCHI SIVA: Can he substantiate all this?

MR. DEPUTY CHAIRMAN: That is not what | can ask.

---(Interruptions)...
SHRI TIRUCHI SIVA: They cannot charge upon a State Government, Sir.

MR. DEPUTY CHAIRMAN: Mr. Siva, there is a limit.

---(Interruptions)...

SHRI E. BALAGANGA: They are exaggeratedly appreciating their own

schemes, Sir. ..._.(Interruptions)...
MR. DEPUTY CHAIRMAN: You have made your point. ...(Interruptions)...

SHRIMATI VASANTHI STANLEY (Tamil Nadu) We have a proof of what you
are doing, and if you have a proof, you can substantiate.

---(Interruptions)...

MR. DEPUTY CHAIRMAN: The problem is that when they speak, you get up
and interrupt, and when you speak, they get up and interrupt.
---(Interruptions)... What is this? ...(Interruptions)... Please sit
down. ._..(Interruptions)... Please sit down. ...(Interruptions)... You

have made your point.

SHRI E. BALAGANGA: 1 hope the Government will come forward to

consider these issues.

SHRI TIRUCHI SIVA: Let them learn how to speak. ...(Interruptions)...

They do not know anything other than the Tamil Nadu Government.

SHRI E. BALAGANGA: Self-introspection on the part of the Government

is needed and it would be better for the Government as well as for the
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country.
With these words, I conclude my speech, Sir. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Thank you, Mr. Balaganga. Now, Shri Syed Azeez

Pasha.

SHR1 SYED AZEEZ PASHA (Andhra Pradesh): Sir, the new liberal economic
policy which the Government is pursuing is responsible for making the

life of the common man more miserable. Due
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to the deregulation of petroleum products, the inflation has touched a
peak of 17 per cent. Sir, we know, when the inflation had reached 60-70
per cent in Latin American countries and European countries, the people
were living very happily. But, here, one per cent rise in inflation is
unbearable because there, the people are connected fully with the
organised sector, but here, 92 per cent of the population is under an
unorganised sector. So, there is a reason why one per cent inflation is

unbearable in this country.

On several occasions, the Government is talking in terms of
“inclusive growth". | think they are paying only a lip service because
all the allocations and, then, the other plans do not reflect that they

are very serious about "inclusive growth®.

Coming to some of the concessions which they are giving to the
corporate sector, in the recent Budget, the Government has reduced the
surcharge on corporate taxes from ten per cent to 7.3 per cent, and which
has given a loss of near about 25,000 crores of rupees. So, it shows and
it indicates that the Government is favouring which sections, whether the

common men or the corporate sector.

Sir, the Planning Commission suggested that the total investment in
infrastructure will have to increase from an estimated 5.43 per cent of
the GDP, in 2006-07, to 9.3 per cent of the GDP, by the terminal year of
the Eleventh Five Year Plan. So, they are heavily depending upon the
private sector, but we do not know whether the private sector is coming
forward to invest in this infrastructure. So, the Government has to find
out their own ways and means to invest in this infrastructure

development, which is very necessary.

Another thing is the Prime Minister Gram Sadak Yojana, which is one
of the important schemes for connecting rural roads, you have seen only a
six per cent increase in the year 2010. So, these are some of the things

which 1 thought of bringing to the notice of the House and it is high
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time that the Government should see into all the lapses and take
corrective measures. Thank you, Sir.

At gafdew R T (Foe): &% g W # & wifdwes (A, 4) Ra, 2010, &
ToelAgr fais & faw 9o g3m §, W S & U @er g1 HieRae B JuHT @, 7€
S 2er §, ;g M@l H T@er
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gl gAR ¥ & AT 0 g7 S A9 W E, TG B RE & o S o wr § R e
W T W@ Y, T des F SHA F RAAT 3 @ &l §A0 TWHR TR-I- g @ & &
AN AT ¢, T T IS A ST W F Ne 3R MNe g w gl swu &
S 70 WET & FU AW &, TE A H W@ g1 H FHESar § & gy A R F o
ar & ST §1 9gem § agriculture 3R g@ § industry. dfhe fS@ 9 & depend
FT @I &, I8 agriculture &l Agriculture $r St growth &, @8 1.5 ¥ 2 W&c ¢
31X other sectors # growth 8 WIT & T §| 3§ 70 WIS AW agriculture
9T depend #T & 3R overall growth &Y 8% FW depend &l g, ar R oer &
grow X TET 8?2 Agriculture & growth, S minus & ST I §, 3THT HROT FAT 872
gf3ar & Ff ff food F shortage 3T §, df 3T beat Fel & folv U@ Te 3HWET
37aT ¥ AT g NfeiT fF Uele SfEdr & food basket g1 ofdheT & 3ad SIRT saede @
Wﬂméﬁ?magricultureaﬁﬂﬁmm,Waﬁﬂﬁmm,ﬁ
& @ wuen o AR § AR Agriculture University, Ludhiana & gAR
agriculturist, O & dg@R & ST 9fd gFeR @A e fFar § 3 recommend
frar &, a8 F9 40 9N T fd gaeA ¢ 3R 3EH IS 41 9K T9T ufd gE
2l 3R 3R TF AT & §I¢ Th golR IUT &I Sk geft, oF o Foiis gem &1 I8
USe & AT @7 sl gl Regqede & fhae @ overall EE 8 Ay 1 sdifow S
TeeH H S Is9s g W §, naxalism 37 W\ § AT 30 Rg A 3R crimes s T &,
3% reason I & fF 9T arer oT T g W &l TR Tgede A RAE 3maF A
g1 # U Taee B FAE H RUIE AT =Ear 1 Celleer e qg e @1 R A
# 27 W T @9 §, ofthel dgell HAT FE W ¢ 6 37 wde e §, T
FHRIAT FAG FEat § & 50 W e § IR S gEar &AT &, T Rural
Development Ministry & fg#d frar a1, 98 @gd § &% 70 @i e g1 70 wde
& S R §, 98 amar F W arel # g 9o # UE gaT, e gEm ®e #
AFSR FET ST AT, 3PR §H Fgl 3 § 3R @ € & agl oo e &, o e & F
gl 81T, el geam-siusl & R e & v o Pear 787, ueh 7€, e @€, e
TET, el AT A S 70 WHC T §, 3AR AT 20 TIC A H F TH F G 20
9T per day #I income § 3R gaW billionaire § 3 3 billionaire §, 3&&
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wrIer fear S T 81 S tax freebies @MURE AFeX A o1 W E, S HIE ugA o
IR HAF o garm §, # off IR & =rear § & 1991 & FRURE e # direct tax
freebies T 1 o@ 70 §IR 765 F3 § 3R FreA g A relief 2 &3 49
aE@ 020 T &l 3 tax write off f&am @ &, 98 80 TR &g gl 3PN Ig ded
fFar ST, A 1991 § AR 3T d% 5 o FS & FU« freebies, 3 B3I & very
few families §, o #RURe FFX &, 3 Ig relief f&r arar &1 W, FH I @A
A A€ 3 W E R AT A TH RE 70 WHC AT 20 FYTC W ICERT X W & 3R @l
TRE S FRURC families §, TA#H monthly T 10 §IR HIZ AT & g, 3 5
g s f RAT & 7 &1 5 @ 05 T NI & T qond w1 Q@ AL HT
aifgr a1 & St WA e &, o o &, OO fFae @ e 39er g gendn g,
Tae dear Har § AR U F FAGr §, 3% € A §QU SAd? J TH Al dge AT
| IR SPTE FARe SFT & Y&T A Tl ST TIfRT Al

Heled, # 3T TRC WHR F FET Ay e § & 30N g 30 & & au=h g,
ar 9Ee T TleX AFX F qUET, THE W U A 70% e BUs FCA Bl SHR
Fa & fIT G99 Ugel 919 TE § fF IS BER S AN 3¢ §, 399 39 Fwrer awl o
FERISE, o, Y vew A1 R of gy e #F @ o, w9 S A g ) R, S
AERTSE & T 3Tl AFex ¢, d8f W M -1 oA & -t HfAN & Ma-ds =
IR-AR o9 FAESS A §| HE A gAR Goe A o I Ay I oS ) Oew, o dw A
& 8, o g F wAgw o B 3 AT F A F a7 wad reor W ¢, T8t MA@ @
W g g & gt B gaes X A gl sAer dRoT T & 6 9@ I 3T gl oS
AFT 3T Yo T §, 3N 3N YR H G FAd AT AT W ¥, T FRor § F
g H e g W gl WER o AR e & fOv &F & sd 98 TASE HF A% fRaAT §,
IR IR Tl SH ¢ A o haeT &, 30 Reliw fGar Sirar, dr Samer 3eT a1l 3eier
& 95 fFaEt A R T & IR 71 gk Wiz 39N & Rew Ben &1 et & Tz o wgan
TG B FH 71 FON A3 T & Nelw F dome, S B dw 1 upd e @ ued ¥
IR S TS ST IS T ¥, 39 @E 8.5% & Nelw Fem| o« off gy F oA U
¥, qEAd @ &, a9 IS ad § AT ¥ GoNT F GER HON Ut F e I & &,
Afhel g8 HIT H Sl G g o, Y AR gar
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7.00 P.M.

g3 ST A1 S AR HROT g 3T T A 71 TR RIS I F o Relis 7 Fhaer 8.5%
& e gg B ST QX U AT 8.5% &, AT HeX H FH e T3 AT H 65% o &l
S9 RNNE &1 A 31T &, o &8 Fad 8.5% & Aoar &, 1 A Ig U Hadh HWEM?
# 75 a8 Fear & A 3R @ F fen, ofdd 3mad IR WeER ¥ 7 Fad @ goen
mg%mﬁtaﬁam$wmwmma@mﬂwaaﬁ%m
W gl B NS W W § AR IS are F O3 X [ E IS aer ar 3w o SJ@r ¥,
AfdheT 3T aTel & 3T WS o AU PR §H W S A & IRT A o1 AR @l R wr
oA X &, BT gor of g w=ham

W q FHAT H QP deS F AN §S Weold T W ¥ AT WA e & g,
IS & "feq” YOI H I TR g 6 A arer FHI F "Russian drought could
push up food prices.” IRMAT, ST F3 IT F dX # Jo8 H W FAFR FH TFHUCT AT,
386 aR H “fReq TSR N FE g g1 HETHIT, S §E I A WA & HAHAS H
Y FqER W 3ar &, 3He o I gl &, dgi 1 3¢ 3 W@ gl g W HHAS Foar
s g 7 § & sva g i § W, S B sy & 2, 9@ W usfs A
qe3™ X aw § R sifecforr i Wrr & BEow = G § F 3w ot wHa # &
AT FF THFENE AL

3 AW FHT I T E, WU G FAR Fgl B @ N g 3ok W @ B H
3G% IR H FAT FE SMU| 2030 FH §H TBAT A Y IR FX S0 3R gANY FEEr des A
FAFR TH G I Suelr| 3f gH oS Y ST T 1/6 §, oifheT 3o arer §EHT H gAY
IS 3EE HE SAC @ SO IS FAN IH Sgd ISl §l FAN I Wi H S
SR &, 98 321 oG & &, ofdhel gAR U@ U Ysie S Wik &, 98 589 W@ o ¢,
T FAR U ST WeA T § IS W gAR UM TR T EAN SRNd § g
ST &, 3PN W A USRS s T 3T FW AT §, a9 I o §AT H o9 P dJos A
TS HISFAST 3T @ &, a9 SHH FAT gIel g1 SHA ST 3T o9 Fhl g

W, # 3UH JART T o WHR I FEaT °eal § b FE S surplus food § 3HR
manage sl & o TSR & expenditure 27 IS IAT per day g 31 per year

expenditure about 10
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thousand crore rupees gl Udh TR® & 3T W 10 §IR FIF IUT extra TI X &
A qEd o & F S e ¥ aF s AN @ ¥, @ a4 o g adet #F wed T W
gic fear SU? ¢ #F BPL Cards 3R & ¥ @ifgu] AR ¢ & &Y 70 per cent
population g, TSI 20 TUv yfdfed # &R worar g1 F 7 37 fav g7 I *w
IR SEr g &l gAR USE Fr S e §, 38H 29 per cent &I wH.H #OE,
S R ... wRE ¥ renfRer #1 5T 29 per cent &N & Y BPL Cards &% 4.5
per cent o9 & & g &, O FAT 3FH T T AT NG Agr g7 F 3k IRT Tg
IOl dEdT § 6 37 20 W A @ @l ol # ¥ Fgw A AG Ao gAN S we &
agsﬁwagamww‘s‘lmﬁmmaﬁunderdebt%,mmmag,
I S 4.5 WdT &, gA7T 44T total population & 16 o@ Blue Cards S & BT
g AR 3T & TR WEN X W IS ¢ W § dU WEAN & W AN @ o & w gl
R TH B W TV W N Tl § d9 Ig aF 30 927 ¢ ¢, e o wet v §
Wamﬁmmﬁmﬁwasteaﬁwﬁg,ﬁ?—ﬁ?:l‘s'av?\?rrﬁ;‘q‘waw‘é
SN waste & & &, SAMGIT 3TH TET &1 & sheld HRT AR IS H T@Er &7 d §ic
ATl S ThFE g7 Tard §, 399 St mediators § A1 gone §, I 3T TR A ¥ dww
& S §| SRy AT 9IRE ¥, ¥ o OF g popular scheme ¥l §H 38 g A E,
gas WoTw g &1 ofhel, 3R MG H SR SHHN A @ ST ol dg el el fe@dl
FE T YA T G §, VA FE S AR AG ATl qEl IS A W@ ¥ g po A
& T W §, SO TR A WG F o W § IR @ 99 waste & W gl F O @
mgﬁ;m&emé‘rma’n T & of I« &, T5T poor people @I I SC/ST
FRE g Yod & @ §, 3% foav e & fhew WX @1, arfe a8 dwr 99 3@ e &
9 gell ST, 3T& mediator @ d & SMU? AT I o Thew §, Sl review aal

Fr ST &l

W, 30 Jo9c & 0 f 3 o BEis K 75 §, I BAE /@E revenue dificit
F dF F & fav &, 5l O e & v 38, e We & F% Har @ gl
gafeT, # 3MU%h ALIH & TWHR § Tg Hgell Il § [ TR g TN TS review Har
g dur fFe Y RE S FUAT ST W & 3T AR A a8 Feld M|

W, HA Ugel @i TAidek & dO & U ¥ fRar o1 3@ o H USe UH
totally irrigated state g I8 o1d &F &, ofhd Fa Ig totally irrigated

state%?agrﬁgﬁq—crﬁmwwgmﬁm
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g 3R Tl qEd SPE W Fo 3R AT B HE W @ &, FE oler, FE wgem g, ar
e W WY H FAG M EIT F, Fel SHTend §, d¥ & G F 9 plain land ¥l 97
Rt W naturally R®yd §, safow ag irrigated g ofhd, 319 gANY position
T §, T Suatedt F g Ag §) F T O qder Aear g1 # 3ok IRC q§ Fwwen
et § foh A R & @ jealous AT AT IR A & fRl ®e @ Y & KA g,
Fife o@ Tg Figure 3TN @ # oer @ & gART e Qe @ w@r &1 & e
mm#mwmm{ﬁ?mmmﬁpositionWHT@"@[%I
g TlihetX & RS & Ha@ e W Bl 3FH are} WieoHA Fg ¢ 6 gAR 9o & 9
A= eRar § - gader, T IR | SR 1921 to 60 H ST WA A, IHAT S
TffcAT U1, 9§ 34.34 MAF U1l 38R 5§ state-wise allot TR arm ar o Gofig &r
14.22 MAF fAem wr 3R SR UeeuE 3R gRIOm @ allot fhar Wmm |
Neighbouring states & #gl ®I$ 3dfcd el €, mﬁ%mmgﬁ?mﬁ
need total 50 MAF &, Siafh AR W % 14.22 MAF & 8l §AR Jgl canal
irrigated area fhaem &2 a8 dled & ¥ A@F 23 per cent § 3R & 72 per cent &
g underground water ¥ tube well & SJRT irrigate 8T g Yo & 5 WHT rain
fed area ¥l AR ST 3del water shortage @ I & &M o ST latest research &
g, 3@ ¢ ag AN § & 9@ 3R 3§& neighboring zone, foE# am FOR wd qu
gRamom 3T arar & 3R AU ' § & 3EE A Bfawe o 3 Siar €, 5T IR R #
St ol faren ST w@r §, A f R & Aarfed, 1 will just read it out.

It says, "A team of hydrologists of NASA®"s Goddard Space Flight Centre
found this, the results of which were published in the Nature Magazine
also. Another study has found that a region with a stretch of 2000 kms of
north India, including West Pakistan, together extracts a mind-boggling
54 trillion litres of water from the ground every year, which is a
serious concern for the future availability of water. The most alarming
thing is that scientists have found that the extraction of 54 trillion
litres of water leads to a sea-level rise of 0.16 mm, equivalent to the

contribution of sea-level rise from melting Alaskan glacier which is

around 5 per cent”. AT & S latest report &, a8 N T@ saT W & & s &

st 3gmemafa: 3mue 3l 3R fhaem gET afgue
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M gafder e o - whey & IE AN AsaT T §, AP dw o4 QST
F5 AR HFR o & fow a8 &

it sugemafa: # o Ak A @7 gl H IO A qB @ g B e AR hcar
AT AR

it gafdex g #37: ¥ d9-9R) 9O F 915 @ warRied ... (SFauE). ..

o swmsmafar: # o A% AQ T § IR U Aol o g w &, Ak o
IR frcen wHT =@fRe?

A gafdew R ozt # 10 Bae 3R ... (GEaue) ... # U SR WHR &
eI # FO Cabed A6 dRdl § % S doe IeT §, S R &7 s S3d §, 3
AT TE G & W T & IS I ok Qe afer R S v F sIem g1 F Rl
W@E*WjealousyﬁWwwwﬂﬁﬂmémﬁmrﬁmm
g & Fo W Tod uRoMT S § 5 3@ g9 F 7 8 @ €, a6 o ag OF & g
& 3R & o & aga IR ) oW i % SR dga b 1 A o W @, F ug @
AT §, A TS ar eeT A g, Afka R Aae § IR 3% gafs & sasen
AR WY fadew giar g1 @S o Aol R Al §, W Ceenmt 3 A &g 3R 'R
3, 3WH R SFE S BH @ g €, I ggd FA g & S, A F Red @
e 39,100 o1, THH ¥ doe & AF 76 Wz T W A guAA IH G5F Aol
ff, 3uFHr Acad H T 250 W U v 3R S 3RS 7000 Hs Hr o, 39F &
USd @ dddl 57 3 fod V| 3H YER, FAR WY g 6 Fg fadd FI gl 82
@gd € & 3T ar 39orcs 3R 3saies W §, Afthe 3Sdies W 1 Adeld Jg o ALl
B & F HS JHAW AT B2 gHA A U H wr¥El GgErn gl sHfw done # aemm
40 9@ S ARE §, I U & gE} REA @ FET M WA A& @iy §, ST qgi sy
Joiet, oITerer 150 ¥ ufa o e g1 & 3 IRy weaw AR age & 3w S
FEAT TR § R A9 A S IMOH doeT €, IR TE A5 A yfdfee 150 Y &, el
H I8 140 T ¢ 3R gRIOW F 145 T § o 9o@ FH IE 123 T AT g1 I Har
e &2 &1 999 & AT T AT §2 FAT IR Io G [Hele ART? S FARY
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ot &, d% 135 T 9fd & §, AfeeT deg T S A0m ThE B, 38 3O dorer 123
T gfdfea &1 @ @91 FF FH FE, AT H 3UF TR FT SRS w@Eed AT
faca 3 S & eare & @ AT €1 ¥ S correct H #H T A FE W F Tw
Ft 8 w1 ¥ W A myth § B I Sgd advance ¥, YW o Fgd developed ¥,
v 3PR ST &I a1 gy &, df Uold &l A Fedm &, 3PR river water & ad
e g, o g o FA Fear §, IR Eeer & A A §, o 38 o #a e g
# a5 Foar aEa § K AR F A 6w §, T dX F 1 7 g § e o RweH §,
30 d6d T ¥ W8 A &1 S direct tax §, 9¢ o ¥H & 99 gl A indirect
tax §, S X & HE & main components F 3d §, 3aH Excise duty, Corporate
tax, Wealth tax, 37fg 3ma & 3R S banking system § a1 <olwleT, USIfom#d 3fe W
Fg e €, ¥ IR dm A A g §, Jfhd T & 9 A% Direct Tax I§ ST
gl O & Ul W oY g om fSw, @ FE F gF gel AU a1 &g & A8 & Ferd
eI W FF PN GET, R P god N ThF &, O 39 W g oOnm Qv =
Education #r THH W &FT o9 QST Direct Tax o9 & ff@a &, T oer el
37! bear FEl #d &, ofeel it indirect tax &, 9 fe@a =& &1 s@d & 3em@or &
Wéﬁ?indirecttaxﬂ?ma?—agmgl R Fr o Afa g, 9 T 7 w9
R & 8T §, 395 NE W T excise duty §, I8 indirect tax gl g &7 RE
@ o A § 3N WER H T o §gd S &7 ¥l Rew & 9@ % direct tax &
¢, SET # WHR & Feel deal § 6 AR ®e H AR g IS A g A 3
SIRT faed & S &1 a1 TR § R gH FIS FA AG § FAR S S §, ST qA H
ST W @S U B .. (SgaUnD). . .

At sgwaafa: 3T tfiFeR W Sifv. . . (SFaueE). ..

M gallexr Rig 430 #ew, Sa= AR P vfwem & @ @
g...(cayue). . .98 Y-A §. .. (SaUe). ..

At qwsmafd: 39 maiden speech & W W 23 e il b §, & MR
et & ar fAee & 8. . . (SFaue) . ...

ot gafder g 43T e, # el & Yors o 7€ a7 . . . (Taue) . . .

aﬁmm:mﬁr&ﬁa;'@mmaﬁmrg%___(mm)_.magam
CICER
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§. .. (c¥aue). .. 39 SifdT, 3MUsT maiden speech ¥, SATIT 33U S FET ke,
et TaTel I8 § & 5o ot oo 1. .. (Fau). ..

ot gafdew RiE oz wgley, # @ Ry o a1 § & Ius SRU gEd #
FgeT o E!'I%Fniiﬁ? Ig Appropriation Bill &, f5@# ¢ & @ subjects involved
¢, gafow 3l g3@ & %A & FA 150-200 He&dl H1 Alg gl =T, ofehed Tgi 10-20

T & €. .. (cgauE). ..
ot symemafa: A o O FE W@ g. .. (FIUR) ... ST (FauE). ..

st #rr Rig (FET weGw): FQET, WA F9 IF Heed doOd H A0 g3
g...(cTaue). ..

aﬁmmqﬁ:agﬁvﬁgw%%maﬁﬁmm%._(mﬂ)_.

At Amm g Foey, 33 @ § e g T B, @AY A 9Eg §
.. (CHAUT) . .. §H AW G H TFA I §...(STIYUA) . . .

At gafder R ot FgeT, . . . (FauE). ..

AN sygsmafa: I8 &% § F 39T maiden speech ¥, AT 3R 3MUHT AT o
dielel T e I3 TS, o 96 F IR qga ARG G . (STAU) - .

A gafder R 47 #Agley, N S F87F waste §'3-IT? ga&r 38 include o
Rar Sv. . . (GFaURT). . . ﬁmaﬁ'ﬁmméﬁ?mﬁsﬁpoor section ¢,
399 29 T R% SC §, OBC 38® 3IHemar §, dfhed 30 290 Wi # & RAF 4.9 T
& Adiver & dgd &1 FARN W S IET H & W g, I HEAT 16 A §, Al dX
A FA ¢ W & X A N F Fefog S RN €, a8 70 e & F9 g1 gafaw F
Ig el dET § R v & S wh &, 3EH 8N QSR review H, dIfF AR RS
et AW AT FwE BT GH| SGH g8l S e waste & ® &, d off waste «Er ghr
IR sE T F A dFed FG el AN T IS F HHE FH osuicide TG B GH,
S TSl & 9 H A Fge dEm g - -

A 3gwaafa: 39 g Ade #F &, o o & U 3T Far W T/ E?
A gafder e ot W, 9" Aee ar g & 7 3 v

o 3gwemufa: 3@ SRR, Ay o, .. (Fmaue). ..
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SHRI PRASANTA CHATTERJEE: He can continue tommorrow.
MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)...

At TR R 43T W, Ao, Beed 79 AT

st 3gmsafa: 2RT, 3T AFT & sentiments F &t YU

At gafder AT §fT: 3T AR sentiments H & T

ot suwemafa: 39 A I FAT Y2

At gafdex RF ofst: Ve & v gall 98 370 &, &0 & v o 538 B, gl
T fow sgEr &1t R aEr & 3N do S, @ = eE 9seme. . (FEEUED). . .

HT,maﬁﬂﬁaﬁaﬂmméﬁ?mﬁsﬁwmﬁterrorism
@I, 3EH HROT HIS Uolld & o g7 A| g8 ST Ve & S e :AR A @ W@ L,
Seol Reu H @ @ §, W oo # gl A R w am A S wear, R g
mmaﬁmm,mmwmﬁélmwmsﬁmﬁremﬁ,m
9gd SAE@ under debt 3 AT 62,602 HUS & AT To§ under debt &l 5,000
#S per year interest A 38 W & T ¢l Latest 9-FaARed & RAE & @R
12,000 F3 39T EART H fder &1 Fef 17,000 I3 gART fixed expenditure §, S
el e A€ 3T, Afhd gARY SaA § 16,000 Fs, o A TS SART BiEed
AT s & I8 o e & F gART St debt &, 3TH restrucring FHfAT,
difeh fid & Feh| 3PN Uslie Holed g, dl &er Holqd gl 39K 38 & & @ o
TR HLN, & HST IS il W TST g1, o T g U HAseeT g

G, AN W & AU @9 ST dohelih &1 &1 § - Tax holiday granted to
neighbouring States of Punjab, & FIg 3% e =gl @l W g, 7 AN &
3o f@aTh &1 Tax holiday SR ST, 3R & AFT, 3cawmma & fow, Rame
F ST, AfhT dare off ar S e &, e FO7 A& 39 Tax holiday & #Hd? Ugar
A g Ol 9FR gS, EANT g Telm I AR AN RRE Seie g3, e AN SRS
SHR g W gl EA Wl $SEEST Gold @ AT S @ §1 S gsEdet off gAN WA g s
HR S gART UAhewR §, 9% ¥ Wow @ I, o TeT dgl Wel? Sl SR o F gl W@l
g, a9 & doe & off WieaHw MW . . (SFIU) .- ..
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MR. DEPUTY CHAIRMAN: No, no, ...(Interruptions)... He 1is not
listening. ...(Interruptions)...

ot gafdex R 43T o & mud SRU Afwr aey & 78 o Redee w=ar g & o
&FE g, S UheT §, @8 S AN @ neighbouring ¥eH ¢, 3% dlih & doie 1 o
T OIfgT Fif Uole SEY e § 3R 30 gHey W € & a7 e @@ f ve § 3R
ST Uslld A glid Faid § § 3 30 @& I@em §, o 39 gAY J@ HAce
FIATI. .. (cTgIYE) ...

e AT R ST S, Wewt F PR @ A § AR AT T« W@ ¥, safav
A 3T & F 3T FA 3T o

MR. DEPUTY CHAIRMAN: The disucssion on the Appropriation Bill
concludes. As there is no quorum, the House is adjourned to meet at 11.00

a.m. tommorrow.

The House then adjourned at nineteen minutes past seven of the

clock till eleven of the clock on Wednesday, the 11th August, 2010
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